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 LOK  SABHA

 Friday,  5th  September,  958

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  Sprangr  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 Government  of  India  Tourist  Office,
 Paris

 °947.  Shri  Abdal  Salam:  Will  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  whether  it  i9  a  fact  that  a  huge
 building  for  Tourst  Office  in  Paris
 was  taken  on  lease  at  bigh,  costs  and
 is  lying  almost  empty.

 (b)  if  so,  the  reasons  therefor,  and

 (९)  the  action  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No.  Sir.  The
 Government  of  India  have  taken  only
 a  small  portion  of  a  hotel  in  Paris,
 for  their  Tourist  Office  The  area  of
 the  rented  space  is  3I6l  sq  ft.  The
 lease  is  for  5  years.  Considering  the
 cantral  location  of  the  premises  and
 the  prevailing  rent  values  for  such
 accommodation,  the  rent  of  Rs  2,835
 per  month  being  paid  for  it,  is  not
 regarded  as  high.  A  major  portion  of
 the  premises  acquired  is  fully  in  use
 and  the  surplus  space,  in  excess  of
 the  requirements  of  the  Tourist  Office,
 is  proposed  to  be  utilised  by  the  Infor-
 mation  Wing  of  the  Indian  Embassy.

 (b)  and  (ce).  Do  not  arise.
 363  LSD—.
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 Shri  Abdul  Salam:  Is  it  a  fact  that
 a  huge  amount  was  paid  as  pugree—
 as  gratis—for  getting  the  building;  if
 so,  may  I  know  how  much  was  paid?

 Shri  Raj  Bahadur:  A  sum  of
 Rs.  2,57,640  equal  to  9  million  francs
 was  paid  in  a  Jump  sum  as  ‘key
 money’  which  happens  to  be  a  legal
 transaction,  a  recognised  transaction
 in  France.

 सरदार  हृकण  सिह  :  फ्रस  में  पगड़ी

 लेना  दुषस्त  है  ।

 थी रख बहुदुर  जी  हा,  पगड़ी  की

 इज्जत  हैँ  वहा

 Shri  च,  C.  Shukla:  What  is  the
 estimated  number  of  tourists  that
 come  from  France  to  India?  Has
 there  been  any  increase  in  the  num-
 ber  of  tourists  that  come  from  France
 to  India  after  this  tourist  office  has
 been  opened  there?

 Shri  Raj  Bahadur:  The  proposal  to
 open  this  office  was  conceived  in  2955
 and  we  opened  it  in  early  1956.  Since
 then  I  think  there  has  been  a  regular
 increase.  The  number  of  tourists’
 arrival  from  Paris  to  India  was  882
 in  955  In  956  the  number  went  up
 to  ‘1726.  In  957  the  number  was  955
 and  958  figures  are  not  available

 Shri  Tangamani:  The  hon.  Munister
 said  that  Rs.  2,57,640  has  been  paid  as
 ‘key  money’.  May  I  know  whether
 that  amount  wll  be  adjusted  towards
 the  renta!  of  Rs.  2,835  per  month?

 Shri  Raj  Bahadur:  No,  Sir:  ‘key
 money’  is  ‘key  money’.

 Mr,  Speaker:  I  am  afraid  that  will
 be  coped  here  also.
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 Scientific  Research  on  Arid  Lands

 °948.  Shri  Subodh  Hansda:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  steps  taken  to  carry  on
 scientific  research  on  Arid  lands;

 (b)  the  number  of  such  Research
 Stations  established  in  India;  and

 (c)  whether  any  foreign  assistance
 has  been  asked  for  to  carry  on  the
 research  work?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  (a)  and  bo).
 A  Desert  Afforestation  and  Soil  Con-
 servation  Research  Station  was  set  up
 at  Jodhpur  in  i952  This  provides
 inter  alka  for  applied  research  work
 on  a  number  of  problems  of  arid  lands.

 (c)  Yes,  Sir  Under  the  UNESCO's
 major  project  on  arid  land  research
 programme,  technical  assistance  in  the
 form  of  experts,  fellowships  and
 equipments  will  be  available  for
 further  expanding  the  programme  of
 the  research  station  at  Jodhpur  so  as
 to  cover  all  problems  relatang  to  arid
 lands

 Shri  Subodh  Hansda:  May  I  know
 the  total  amount  spent  since  the  incep-
 tion  of  this  scheme

 Shri  M.  V.  Krishnappa:  For  this
 scientific  research  on  arid  lands  we
 have  not  spent  much,  but  it  has  been
 calculated  that  nearly  Rs  i5  lakhs
 will  have  to  be  spent  in  the  remaining
 part  of  the  Second  Plan

 Shri  Subodh  Hansda:  May  |  know
 whether  any  other  research  station
 would  be  established  in  any  other  part
 of  the  country”

 Shri  M.  दि  Krishnappa:  First  we
 will  set  up  the  research  station  in
 Jodhpur  It  is  only  after  that  the
 question  about  starting  other  stations
 will  be  considered

 Shri  Ranga:  Are  our  scientists  who
 are  working  at  this  research  station
 2 ल  touch  with  similar  work  that  ts
 being  carried  on  in  the  USSR,
 specially  Central  Asia?
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 Shri  M.  ्,  Krishnappa:  No,  Sir,
 under  UNESCO  we  got  two  experts
 from  Austraha;  we  will  follow  the
 Australian  pattern  in  this.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  knowledge  gained  there
 is  utilised  somewhere  or  not?

 Shri  M.  V.  Krishnappa:  It  is  too
 early  to  say  that  The  station  will  be
 set  up  very  early  In  September-
 October  we  are  expecting  two  experts,
 and  under  their  advice  this  station
 will  be  set  up

 Shri  Goray:  May  I  know  what  is
 the  rainfall  per  year  in  these  areas?

 Shri  M.  द  Krishnappa:  It  ranges
 from  4  inches  to  25  inches

 Shri  Harish  Chandra  Mathur:  This
 work  in  Jodhpur  has  been  going  on
 for  quite  a  considerable  time  It  is
 another  thing  that  you  are  setting  up
 a  new  wing  May  I  know  what  has
 been  done  during  the  last  two  years?

 Shri  M.  V.  Krishnappa:  The  work
 going  on  in  Jodhpur  ts  in  regard  to
 the  afforestation  scheme  and  not  about
 the  arid  research  scheme

 Zoo  in  Dethi
 +

 Shri  Ram  Krishan:
 Shri  D.  C.  Sharma:

 *949,  Sardar  Iqbal  Singh:
 Shri  S.  की,  Banerjee:

 L  Shri  Tangamani:

 Will  the  Minister  of  Food  and  Agri-
 cuiture  be  pleasid  to  state  the  pro-
 gress  made  so  far  towards  the  con-
 struction  of  a  zoological  garden  in
 Delhi?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  A  statement
 is  Jaid  on  the  Table  of  the  Lok  Sabha
 {See  Appendix  IV,  annexure  No.  39]

 Shri  Ram  Krishan:  May  I  know  the
 total  amount  spent  so  far  on  this  con-
 struction  work?

 Shri  M.  V.  Krishnappa:  The  Delhi
 zoo  ultimately  will  cost  about
 Rs  1,20,00,000  and  it  33  said  that  it
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 would  take  about  five  years  to  com-
 plete  the  whole  thing.  Up  till  now
 we  have  spent  about  Rs.  30  lakhs,  and
 from  the  beginning  of  next  April  we
 want  to  open  the  zoo  for  the  public.

 Shri  Ram  Krishan:  May  I  know
 whether  the  entire  work  will  be  com-
 pleted  during  the  remaining  period  of
 the  Second  Five  Year  Plan?

 Shri  M.  द  Krishnappa:  It  will  take
 five  years  from  today  to  complete  the
 whole  thing,  but  we  expect  that  from
 next  April  the  zoo  will  be  ready  for
 the  visitors.

 Shri  BD.  C.  Sharma:  May  I  know  if
 any  Indians  are  being  sent  abroad  for
 training  in  the  art  of  looking  after  the
 200  properly?

 Shri  M.  द  Krishnappa:  We  got
 some  experts  from  Germany  and  an
 expert  in  botanical  garden  from  Japan,
 and  we  have  trained  our  men  from
 those  experts  whom  we  got  from
 Germany  and  Japan.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  development  of  these  37  acres
 adjoining  the  Purana  Quila  for  the
 Botanical  Gardens  forms  part  of  the
 core  of  the  Plan?

 Shri  M.  द  Krishnappa:  This  is  part
 of  the  zoo—the  Botanical  Gardens  to
 the  extent  of  37  acres.  In  this  Botani-
 cal  Garden  a  portion  to  the  extent  of
 4]  acres  will  be  for  a  landscape  garden
 of  the  Japanese  type.

 Mr.  Speaker:  The  hon  Member
 wants  to  know  whether  this  is  a  part
 of  the  core  of  the  Plan.

 Shri  M.  द  Krishnappa:  It  is  a  part
 of  the  Plan.

 Mr.  Speaker:  The  core  has  vet  to
 develop  in  a  tree.

 Shri  S.  M.  Banerjee:  We  have
 presented  many  baby  elephanis  to
 other  countries  May  I  know  whether
 we  have  got  some  animals  from  any
 of  those  countries?

 Shei  M.  द  Krishnappa:  _  Yes;  we
 have  already  got  a  numbcr  of  animals.
 There  are  nearly  400  animals,  and
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 some  of  them  were  presented  to  the
 Prime  Minister  and  also  our  President,
 For  the  information  of  the  hon.  Mem-
 bers  I  would  like  to  say  that  there  is
 already  an  elephant  which  will  not
 only  dance,  but  dance  to  the  tune  of
 music.

 Shri  Goray:  That  is  not  from  any
 foreign  country;  that  is  from  here.

 Shrimati  Renn  Chakravartty:  We
 have  one  of  the  finest  zoological
 gardens  in  Calcutta,  which  has  been
 there  for  very  many  years.  May  Tt
 know  what  was  the  exact  necessity  for
 us  to  send  abroad  our  people  to  be
 trained  under  experts?

 Shri  M.  V.  Krishnappa:  We  got  the
 experts  from  Germany  and  Japan;  we
 did  not  send  any  Indian  expert  to  be
 trained  from  outside.  We  have  very
 many  2005  in  India,  out  of  which  Cal-
 cutta  is  also  one  But  this  will  be
 the  biggest  in  Asia,  and  we  want  to
 see  that  all  that  deserves  a  place  in  a
 zoo  will  be  in  that  zoo.

 Gandak  Project
 +

 Shri  Ram  Krishan:
 Shri  Rajendra  Singh:

 {  Sardar  Iqbal  Singh:
 |  Shri  Bibhoti  Mishra:
 !  Dr.  Ram  Subhag  Singh:

 *950  Shri  Shivananjappa:

 |
 Shri  Radha  Raman:
 Shri  Bishwanath  Roy:

 |  Pandit  9.  N.  Tiwary:
 |  Shri  Hem  Barua:
 {Shri  Jhulan  Sinha:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  ‘1162,
 dated  the  Ilth  March.  [948,  and  state
 the  further  progress  mad»  regarding
 Gandak  Project?

 The  Deputy  Ministe-  of  Irrigation
 and  Power  (Shri  Hatht):  The  Central
 Water  and  Power  Cormission  have
 examined  the  Project  Report  and  sent
 their  preliminary  technical  comments
 to  the  Government  of  Bihar.  The  nego-
 tiations  with  the  Government  of  Nepal
 are  still  going  on.
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 Shri  Ram  Krishan:  Mey  I  know
 whether  any  decision  has  been  taken
 about  the  selection  of  the  site?

 Shri  Hathi:  Yes;  the  decision  about
 the  barrage  has  already  been  taken.
 It  would  be  across  the  Gandak  river
 at  about  a  thousand  feet  below  the
 existing  canal.

 Shri  Shree  Narayan  Das:  May  I!
 know  if  the  Government  of  Nepal  have
 asked  for  a  provision  in  the  agree-
 ment  for  a  larger  number  of  miles  of
 canalg  in  their  territory  and  if  so,
 the  expenditure  likely  to  be  increased
 by  this?

 Shri  Hathi:  The  negotiations  are
 going  on  between  the  Government  of
 Nepal  and  the  Government  of  India.
 About  the  technical  aspects  and  the
 benefits  which  India  would  derive,
 certain  points  have  cropped  up,  but  it
 would  not  be  desirable  at  this  stage
 to  tell  all  that  has  transpired  or  is
 transpiring  between  the  two  Govern-
 ments.  We  are  in  the  stage  of  nego-
 tiation.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  this  Gandak  project  work  will
 start  during  the  Second  Plan?

 Shri  Hathi:  The  intention  is  to  start
 it  in  the  Second  Five  Year  Pian.  A
 provision  of  Rs.  5  crores  has  also  been
 made  for  that  project.

 Shri  Hem  Barua:  May  I  know  if  it
 is  a  fact  that  a  group  of  Nepalese
 engineers  has  left  for  the  barrage  site
 according  to  the  decisions  arrived  at
 the  conference  held  towards  the  end
 of  July  between  the  representatives  of
 the  two  Governments—Nepal  Govern-
 ment  and  Government  of  India—and
 if  so,  have  they  submitted  any  report
 on  the  basis  of  which  the  agreement
 is  to  be  signed?

 Shri  Hathi:  A  team  of  engineers
 from  India  did  go  to  Nepal  to  discuss
 certain  technical  matters.  The  report
 and  the  discussions  that  took  place
 were  submitted  to  the  Ministry.  The
 Nepal  Government  are  alzo  thinking
 of  sending  a  commission  to  the  site.
 We  are  awaiting  that  now.
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 Shri  Radha  Raman:  May  I  know
 whether  it  is  a  fact  that  agree-
 ment  which  is  to  be  concluded  is  being
 delayed  on  account  of  the  King  going
 on  foreign  tour?

 An  Hon.  Member:  He  has  returned.

 Shri  Radha  Raman:  May  I  know
 whether  that  agreement  is  now  deing
 expedited?

 Shri  Hathi:  As  I  said,  we  are  in  the
 stage  of  negotiation.  We  on  our  part
 are  trying  to  expedite  the  conclusion
 of  the  agreement  as  soon  as  possible.

 Policy  of  Decentralization  of  Railway
 Board

 *951,  Shri  Harish  Chandra  Mathar:
 Will  the  Minister  of  Bailways  be
 pleased  to  state:

 (a)  whether  Railway  Board  have
 taken  any  further  steps  during  the
 year  to  give  effect  to  its  policy  of
 decentralisation  at  all  levels;  and

 (b)  what  is  the  nature  of  the  steps
 taken?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  It  is
 presumed  that  the  Hon'ble  Member  is
 referring  to  delegation  of  powers.

 Increased  powers  were  delegated  to
 Genera)  Managers  in  954  and  again
 in  ‘1957.  The  scope  for  further  dele-
 gation  is  thus  limited,  but  further
 powers  are  delegated  to  General
 Managers  whenever  it  is  found  neces-
 sary  to  do  so.

 (9)  During  ‘1958,  railway  adsmnis-
 trations  were  granted  additional
 powers  in  some  cases,  particularly  in
 respect  of  purchase  of  stores  up  to
 Rs,  25,000  in  each  case  without  going
 through  Director  General,  Supply  &
 Disposals.  (The  previous  limit  was
 Rs.  10,000  in  each  case).

 Shri  Harish  Chandra  Mathur:  May
 I  draw  the  hon.  Deputy  Minister's
 attention  to  my  question.  I  asked
 about  decentralisation  at  all  levels  and
 not  only  at  the  General  Manager's
 leyel,  bécause  the  work  is  executed
 by  the  subordinates  to  the  General
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 Manager.  May  I  know  whether  there
 is  any  decentralisation  which  has  taken
 place  at  all  levels,  below  the  General
 Manager's  level?

 Shri  8.  द अ  Ramaswamy:  We  are  not
 quite  clear  about  the  meaning  of  the
 word  the  hon.  Member  is  using.  I
 take  it  that  it  is  delegation  of  powers.
 If  that  is  so,  enhanced  powers  have
 been  delegated  to  the  General
 Managers,  Heads  of  Departments,  etc.
 If  the  hon.  Member  is  interested  in  it,
 I  shall  read  that  portion

 Mr.  Speaker:  Delegation  has  taken
 piace  at  lower  levels  also.

 Shri  Harish  Chandra  Mathur:  May
 I  know  whether  this  question  was  dis-
 cussed  at  the  last  General  Managers’
 meeting  with  particular  reference  to
 disciplinary  action  and  if  so,  what  was
 the  general  view  ‘of  the  decision
 taken?

 Shri  8.  झ,  Ramaswamy:  We  do  not
 propose  to  disclose  it  at  this  stage.

 Shri  Damani:  May  I  know  whether
 the  question  of  holding  meetings  of
 the  Railway  Board  at  zonal  head-
 quarters  has  been  considered?

 Mr.  Speaker:  How  does  .it  arise  out
 of  this  question?

 Shri  Tangamani:  May  I  know  whe-
 ther  any  powers  have  been  delegated
 to  the  Divisional  Superintendents  and
 if  so,  up  to  what  amount  can  they
 spend  without  any  sanction  previously
 from  the  General  Manager?

 Shri  8.  द  Ramaswamy:  Yes.
 General  Managers  have  recently  been
 authorised  to  delegate  powers  of  local
 purchase  and  stores  which  are  nor-
 mally  to  be  exercised  only  by  Can-
 troller  of  Stores  to  Divisional  Superin-
 tendents  also.  subject  to  the  limits
 given  below:  (a)  Purchase  of  non-stock
 items  up  to  Rs.  4300  per  item,  but  not
 exceeding  Rs.  1,000  in  the  aggregate
 per  month.  (b)  In  the  case  of  emer-
 gency,  purchase  of  stock  items  up  to
 Re  300  per  item,  but  not  exceeding
 Rs.  1,000,  in  the  ह...  per  month
 in  consultation  with  the  ‘concerned
 accounts  officer.
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 Shri  Kasiiwal:  May  I  know  what
 particular  powers  were  delegated  to
 the  Deputy  General  Managers  in
 (1967-587,

 Shri  8,  झ,  Ramaswamy:  It  is  a
 matter  of  internal  adjustment;  I  would
 require  notice  of  that  question.

 Mr.  Speaker:  Am  I  to  understand
 that  Mr.  Damani’s  question  is  whether
 the  meetings  of  the  Board  will  be  held
 at  various  zonal  headquarters?

 Shri  Damani:  Yes.  If  the  meeting
 is  held  at  the  zonal  headquarters,  they
 ean  study  the  problems  of  that  area
 carefully.

 Shri  8.  ४.  Ramaswamy:  The  meet-
 ing  of  General  Managers  is  held  so
 far  only  in  Delhi.  They  have  not  been
 held  at  the  headquarters  of  the  various
 zones.

 Mr.  Speaker:  He  wants  to  know
 whether  the  meetings  of  the  Railway
 Board  will  be  held  at  the  various
 zonal  headquarters,  so  that  they  may
 understand  the  problems  there.

 Shri  Harish  Chandra  Mathur:  The
 hon.  Deputy  Minister  has  said  that  he
 is  not  in  a  position  to  disclose  at  this
 stage  the  question  of  delegation  of
 power  discussed  at  the  General
 Managers’  meeting.  May  I  know  if
 he  considers  it  to  be  not  in  the  public
 interest?

 Shri  8.  ५,  Ramaswamy:  If  the  hon.
 Member  renews  his  question  at  a  later
 stage,  I  shall  answer  it.

 Mr.  Speaker:  What  is  the  good  of
 going  into  these  matters?  He  has  said
 that  at  this  stage  it  is  not  desirable
 to  disclose  those  things.

 Shri  Ranga:  The  hon.  Deputy  Minis-
 ter  said  that  at  present  these  meetings
 are  not  being  held  in  the  zone)  head-
 quarters.  Is  the  advisability  of  hold-
 ing  these  meetings  in  the  zonal  head-
 quarters  likely  to  be  considered?

 Shri  8.  ब  Ramaswamy:  The  quese
 tion  is  not  under  active  consideratiog
 now.
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 Remodelling  of  New  Delhi  Station

 *952,  Shri  D,  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  amount  spent  up-to-date  on
 the  remodelling  of  New  Delhi  Station;
 and

 (b)  whether  the  entire  project  of
 remodelling  of  this  station  has  been
 completed?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  The
 expenditure  booked  so  far  on  the  re-
 modelling  of  the  New  Delhi  Station
 and  the  Yard  is  Rs.  28.67  lakhs.

 (b)  No,  Sir.  The  final  phase  of  the
 work  is  expected  to  be  completed  by
 about  December,  1958.

 Shri  D.  C.  Sharma:  May  I  know
 how  far  this  remodelling  of  the  rail-
 way  station  will  reduce  congestion  in
 goods  and  passenger  traffic?

 Shri  S,  V.  Ramaswamy:  |  think  pas-
 senger  amenities  have  increased  con-
 siderably  and  the  congestion  in  New
 Delhi  station  has  been  relieved  to  a
 considerable  extent.  So  far  as  the
 goods  traffic  is  concerned,  the  yard
 programme  is  in  three  phases.  Phases
 ३  and  2  have  been  completed.  Phase  3
 is  yet  to  be  completed  and  if  that  is
 also  completed,  the  goods  traffic  will
 be  handled  with  better  facility.

 Shri  Shree  Narayan  Das:  The  hon.
 Minister  has  said  that  the  remodelling has  not  yet  been  completed.  May  I
 know  what  will  be  the  total  expendi-
 ture  involved  if  it  is  to  be  completed?

 Shri  8.  V.  Ramaswamy:  With  regard
 to  yard  remodelling,  it  is  in  three
 phases.  Phases  ]  and  2  have  been
 completed.  Phase  3  consists  of  provi-
 sion  of  platform....

 Mr.  Speaker:  He  wants  to  know
 only  the  money  required.

 Shri  S.  द  Ramaswamy:  So  far  as
 the  new  station  building  is  concerned,
 it  has  been  completed  at  an  estimated
 cost  of  Rs.  39.95  lakhs.  The  up-to-date
 booked  expenditure  is  Rs.  20.54  lakhs.
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 So  far  as  the  yard  is  concerned,  the
 estimated  cost  is  Rs.  0.69  lakhs.  We
 have  spent  so  far  Rs.  8.33  lakhs.

 Mr.  Speaker:  The  hon.  Deputy
 Minister  was  only  asked  what  more
 money  has  to  be  spent  to  make  it
 complete.  These  details  make  wus
 dizzy.  Rs.  4  lakhs,  Rs.  5  lakhs,  etc.—
 who  knows  all  these  details?  Next
 question.

 Central  Council  of  Ayurvedic
 Research

 +

 #953  (  Shri  Kodiyan:
 y  Shri  Padam  Dev:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)-whether  Government  have  taken
 any  final  decision  with  regard  to  the
 proposal  for  establishing  a  Central
 Council  of  Ayurvedic  Research;

 (b)  if  so,  the  nature  of  the  decision;
 and

 (९)  the  views  expressed  by  various
 State  Governments  on  the  proposal?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes.

 (b)  and  ९०).  Almost  all  the  State
 Governments  were  in  favour  of  the
 proposal  but  subsequently  the  Central
 Council  of  Health  decided  that  the
 development  of  the  indigenous  systems
 of  medicine  should  be  left  to  the
 individual  State  Governments.  There-
 fore  the  establishment  of  such  a  Coun-
 cil  was  not  considered  necessary  for
 the  present.

 Shri  Kodiyan:  The  Central  Council
 of  Health  during  the  recent  meeting
 held  in  January  this  year  recom-
 mended  to  the  Central  Government
 that  research  in  the  indigenoug  sys-
 tems  of  medicine  should  be  encourag-
 ed  by  the  Centre.  May  I  know  what
 steps  have  been  taken  so  far  to  imple-
 ment  this  recommendation?

 Shri  Karmarkar:  The  aid  that  the
 Central  Government  gives  is  towards
 upgrading  Ayurvedic  institutions  and
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 research  in  Ayurveda.  For  research
 work  in  the  indigenous  systems  and
 aid  for  Ayurveda  the  expenditure  was
 as  follows:

 1984-55  Rs.  +12,82,000  in  round
 numbers

 ‘1956-87  Rs.  10,20,000,
 1987-58  Rs.  18,23,000

 and  this  was  given  by  way  of  aid.

 भी  पदम  देव  :  क्‍या  मै  जान  सकता  हूं  कि
 जबकि  और  कलाझो  के  समर्थन  के  लिए

 सैद्रल  गवर्नमेट  में  इस  प्रकार  की  योजनायें
 चल  रही  है--ज ैसे  सगीत  और  दूसरी  कलाये

 हँ--3ो  क्‍या  मनुष्य  के  जीवन  से  सम्बन्धित
 प्राचीन  झायुवेंदिक  तरीका-ए-इलाज  के  लिये
 सैम्टर  भ्रपता  फर्ज  इतना  ही  समझता  है  कि

 बहू  स्टेट  गवर्मेट्स  को  कुछ  पैसा  दे  दे  और
 डिस्पेंसरिया  बढ़ा  दी  जाये,  लेकिन  क्‍या
 सिस्टम  को  दुरुस्त  करने  के  लिये  शौर  उस  के
 सम्बन्ध  में  जानकारी  प्राप्त  करने  के  लिये

 कोई  योजना  सरकार  के  विचा  राधीन  नहीं  है  ”

 ष्मी  करमरकर  :  जैसा  मैने  प्रग्रेजी  में
 बताया  है,  खास  तौर  से  दी  रीतियो  से  सेंटर  से

 इस  सिस्टम  को  सहायता  दी  जानी  है--एक
 तो  सनोधन  के  लिये  और  दूसरे  श्रायुर्वेंदिक
 क्षत्र  मे  विद्यमान  सस्थाओं  की  ताकत  बढ़ाने
 के  लिये  in  में  ने  भ्रभी  रज  किया  है  कि  हम  ने
 कितना  पैसा  दिया  है  झौर  संकड  फाइव  यीअर
 प्लान  में  एक  करोड  की  योजना  है

 Mr.  Speaker:  In  the  case  of  students
 of  arts,  scholarships  etc.  are  given.
 Likewise,  so  far  as  ayurvedic  doctors
 are  concerned,  why  don't  you  give
 some  such  encouragement?

 Shri  Karmarkar:  We  have  a_  post-
 graduate  training  centre  in  Jamnagar,
 where  we  are  taking  ayurvedic  gra-
 duates.  We  are  giving  them  stipends
 and  meeting  their  expenditure.

 Dr.  Bam  Subhag  Singh:  May  I  know
 whether  any  members  of  the  Central
 Health  Council  are  directly  associated
 with  any  indigenous  system?

 Shri  Karmarkar:  The  members  of
 the  Central  Health  Council,  are  the
 Ministere  in  the  various  States.  *
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 Myr.  Speaker:  Are  there  people
 practising  Ayurvedic  system?

 Shri  Karmarkar:  Well,  they  are  all
 Ministers.  I  cannot  say  whether  any
 of  them  are  ayurvedic  doctors.

 Mr.  Speaker:  Apart  from  the  Minis-
 ter?

 Shri  Karmarkar:  That  33  the  mis-
 understanding.  My  hon.  friend  seems
 to  think  that  the  Central  Health
 Council!  is  something  different.  It
 consists  of  only  Ministers  of  the  States.
 Whenever  they  come  here,  they  also
 bring  with  them  their  experts,
 whether  in  the  allopathic  system  or
 ayurvedic  system.

 Shri  8.  M.  Banerjee:  The  hon.  Minis-
 ter  has  stated  that  preference  is  being
 given  to  the  ayurvedic  graduates.
 Recently,  in  the  Lucknow  University
 when  they  wanted  ayurvedic  gradu-
 ates  they  wanted  people  with  MBBS
 qualifications.

 Mr.  Speaker:  The  hon.  Member  may
 convey  it  to  the  Mnnister.

 Shri  S.  M.  Banerjee:  How  is  it  being
 encouraged,  that  is  what  I  want  to
 know.  Proper  encouragement  is  not
 being  given  to  students.

 Mr,  Speaker:  The  hon.  Minister  at
 the  Centre  is  anxious  that  the  ayur-
 vedic  doctors  should  be  encouraged.
 If  there  is  any  individual  case  in
 which,  according  to  the  hon.  Member,
 this  system  is  not  being  encouraged,
 he  may  bring  that  case  to  the  notice
 of  the  Minister.

 Dr.  Sushila  Nayar:  In  the  final
 decision  of  the  Central  Council  of  Re-
 search  for  Ayurved,  35  there  any
 proposa)!  for  having  ayurvedic  re-
 search  in  the  Indian  Council  of  Medica)
 Research?

 Shri  Karmarkar:  Under  the  auspices
 of  the  Indian  Council  of  Medical  Re-
 search  also  some  research  is  going  on.
 But  there  is  no  idea  of  having  large-
 scale  ayurvedic  research  under  the
 Indian  Council  of  Medical  Research.
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 Dr.  Sushila  Nayar:  May  I  know  who
 carries  out  this  research  in  the  Indian
 Council  of  Medical  Research?  Are
 ayurvedic  experts  associated  with  this
 research  or  is  this  research  being  car-
 ried  on  by  ordinary  doctors  of  modern
 medicine  entirely

 Shri  Karmarkar:  So  far  as  the
 Indian  Council  of  Medical  Research
 is  concerned,  as  I  said,  they  are  aiding
 some  schemes  of  drug  research  as
 such,  including  indigenous  drugs.  The
 subject  of  ayurveda  as  such  is  not
 being  tackled  by  the  Indian  Council  of
 Medical  Research  but  by  the  Govern-
 ment  of  India.  As  I  indicated  earlier,
 we  give  aid  to  research  institutions,
 like  the  one  in  Jamnagar.  We  also
 give  aid  for  the  purpose  of  upgrading
 the  ayurvedic  institutions.

 Mr.  Speaker:  She  wants  to  know
 whether  Ayurvedic  drugs  are  also
 taken  for  research  and  whether  the
 research  is  done  by  Ayurvedic
 doctors.

 Shri  Karmarkar:  In  the  Jamnagar
 Institute  research  is  being  done  by
 ayurvedic  doctors.  Of  course,  doctors
 of  modern  medicine  are  also  there  to
 compare  the  results.  Otherwise,  the
 research  proper  is  being  conducted  by
 ayurvedic  pandits.

 करी  पद्म  देव  :  प्रध्यक्ष  जी,  मेरे  प्रष्न  का
 उत्तर  नहीं  मिला  है  |  प्रश्न  यह  है  कि  क्‍या

 श्ापुवेद  के  समर्थन  का  कार्य  डाक्टरों  के  ऊपर
 निर्भर  है,  जो  कि  इस  को  एक  बिल्कुल  रही
 शौर  नाकाबिल  विश्वास  समझते  हूँ  या  इस  के
 लिये  आयुर्वेद  जानने  वाले  लोगों  की  भोर  से
 जांच  हो  रही  है  ।

 थ्री  करतरकर  :  जो  संशोधन  हो  रहा  है,
 वह  आयुर्वेद  के  पंडितों  के  ज़रिये  हो  रहा  है  t
 जो  कार्य  जामनगर  में  चल  रहा  है,  वह  खास
 तौर  से  प्रायुवेंदिक  पंडित  करते  हुँ  भौर
 कम्पेरेटिय  रिखल्ट्स  देखने  के  लिए  वहां
 माडन  सेडिसीन  के  डाक्टर  भी  है
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 Etectyification  Schemes  on  Seuth
 Eastern  Rallway

 Sardar  Iqbal  Singh:
 Will  the  Minister  of  Railways  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 railway  electrification  programme  for
 the  South-Eastern  Railway's  coal  and
 jron  region  has  been  adversely  affect-
 ed  due  to  lack  of  power;

 (b)  whether  it  is  a  fact  that  the
 above  programme  was  drawn  up  on
 the  understanding  that  power  weuld
 be  available  from  the  West  Bengal
 Government’s  power  station  at  Durga-
 pur  and  the  Rihand  project  in  Uttar
 Pradesh;  and

 (c)  if  so,  what  are  the  reasons  for
 the  non-availability  of  power  from
 these  sources?

 The  Deputy  Minister  of  Bailways
 (Shri  S.  दि  Ramaswamy):  (a)  No.

 (b)  Yes.
 (c)  Power  would  not  be  available

 from  the  West  Benga]  Government's
 power  station  at  Durgapur  due  to
 various  commitments  for  Power  sup-
 ply  already  entered  into  by  West
 Bengal  Government.  However,  as
 already  stated  in  reply  to  part  (a)  of
 the  question,  Electrification  programme
 for  the  South-Eastern  Railway’s  Coal
 and  Iron  region  will  not  be  affected
 as  adequate  Power  for  this  region  wil!
 be  made  available  by  D.V.C.,  Hirakud
 and  Rihand  projects.

 154.
 {

 Shri  V.  C.  Shakia

 Shri  द  C.  Shukla:  I  did  not  ask
 about  the  South  Eastern  Railway.  My
 question  relates  to  the  electrification
 Programme  in  the  south-eastern  coal
 and  steel  region,  which  includes  the
 Eastern  Railways  also.  May  I  know
 whether  it  is  a  fact  that  when  the
 outlay  on  this  electrification  was
 devised  it  was  agreed  that  the  trans-
 formers  costing  about  Rs.  ll  crores
 will  be  supplied  by  the  manufacturers
 and  now  they  have  told  ua  that  the
 railways  themselyes  will  have  to  pro-

 sary
 thesc  transformers  at  their  own

 cost.
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 Shri  he  झ,  Ramaswamy:  With  regard
 to  these  transformers  I  have  no  parti-
 culars,  I  shall  submit  for  the  con-
 sideration  of  the  House  that  there  are
 four  schemes  on  Bastern  Railways  and
 three  schemes  on  South  Eastern  Rail-
 weys  and  out  of  this’  four  in  all  have
 been  taken  up  for  work.  These  lines
 are:  Durgapur-Mughal  Sarai  including
 Pradhankanta  Pattardih,  Asansol-
 Tatanagar-Rourkela,  Kharagpur-Tata-
 nagar  and  one  other  line  which  I  shall
 presently  mention.  The  total  require-
 ments  for  these  is  about  377  mega-
 watts.  For  these  four  schemes  only
 2  megawatts  are  required.  With
 regard  to  transformers  I  am  not  in  a
 position  to  answer  the  question.

 Shri  ¥.  C.  Shukla:  I  wanted  to  know
 specifically  about  the  transformers,
 ‘whether  the  manufacturers  of  the
 electrical  equipment  are  going  to  give
 the  transformers  or  the  railways  them-
 selves  have  to  purchase  them  and
 whether  they  were  included  in  the
 original  estimate.

 Shri  8.  ्  Ramaswamy:  I!  require
 notice.

 Shri  Panigrahi:  May  I  know  the
 total  amount  of  electricity  required
 for  this  electrification  programme  and
 the  sources  from  which  this  electricity
 is  supposed  to  be  made  available?

 Mr.  Speaker:  The  hon.  Minister  says
 that  he  wants  notice.

 Shri  S.  द  Ramaswamy:  The  hon.
 Member  is  asking  another  question.

 Mr.  Speaker:  He  wants  to  know  the
 total  amount  of  electrieity  that  is
 required.

 Shri  S.  V.  Ramaswamy:  ह ह  mege-
 watts  are  required.  32  megawatts
 are  required  immediately  for  the  pro-
 jects  undertaken  in  the  Second  Five
 Year  Plan  and  they  have  been  pro-
 toised  to  be  made  evailable.

 Shri  Bamigrahi:  What  about  the
 electrification  progremme?

 Mr.  Speaker:  How  rouch  of  eleciri-
 city  will  be  available  from  Hirakud?
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 Shri  8.  द  Ramaswamy:  25  mega-
 watts  will  be  supplied  from  Hirakud.

 Shri  V.  C.  Shukla:  The  previous
 electrification  programme  was  to  cover
 800  miles.  Later  on  it  was  extended
 to  1,434  miles.  May  I  know  if  all  these
 1,434  miles  are  going  to  be  electrified?
 ¥Yf  not,  does  the  Government  realise
 that  coal  and  steel  production  in  these
 regions  which  require  greater  increase
 will  suffer  and  production  targets  will
 not  be  achieved  if  this  area  is  not
 electrified?

 Shri  8.  द /  Ramaswamy:  Several
 questions  have  been  telescoped  into
 one  and  it  is  difficult......

 Mr.  Speaker:  The  hon.  Minister  may
 answer  one  or  may  answer  none  at
 all.  I  have  no  objection.

 Shri  V.  C.  Shukla:  But,  Sir,......

 Mr.  Speaker:  I  am  not  going  to
 allow.  This  is  a  suggestion.  The  hon.
 Minister  is  charitable  in  saying  that.
 On  the  other  hand  it  is  not  a  question.
 He  only  wants  to  know  why  do  they
 reduce  it,  there  is  so  much  need  for
 electricity  and  so  on.  Hon.  Member
 may  send  a  note  to  the  hon,  Minister,

 Construction  of  Second  Shipyard
 +

 Shri  Supakar:
 *955.  4  Shri  Kunhan:

 {  Shri  Raghunath  Singh:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  state:

 (a)  the  nature  and  the  amount  of
 aid  offered  by  Japan  for  the  construc-
 tion  of  India’s  second  shipyard;  and

 (b)  the  production  capacity  to  be
 achieved  with  the  aid?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 There  has  been  no  offer  of  aid  as  such
 from  Japan  for  the  construction  of
 the  second  shipyard.  However,  a
 communication  was  received  from  the
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 Shipbuilders’  Association  of  Japan  in
 April,  958  that  they  were  prepared
 to  send  a  technical  team  to  India  to
 study  local  conditions  and  other
 details  and  to  explore  ways  and  means
 of  possible  collaboration  in  this
 venture.

 Shri  Supakar:  May  J  know  if  the
 Japanese  Government  or  this  concern
 are  not  prepared  to  give  any  loan  or
 monetary  help  to  India  for  the  deve-
 lopment  of  this  shipyard?

 Shri  Raj  Bahadur:  It  was  the  Ship
 Builders’  Association  of  Japan  which
 came  forward  with  this  particular
 offer.  The  terms  for  consideration
 were  participation  on  the  basis  of  45:55
 or  even  up  to  the  extent  of  49:51,
 manufacture  of  smali  passenger  ships,
 other  coastal  crafts  and  other  harbour
 crafts.  The  proposal  for  consideration
 was  that  out  of  Rs.  2  crores,  they
 may  be  able  to  contribute  up  to  the
 extent  of  Rs.  l  crore  even.

 थ्री  रघुताथ  सिंह  :  में  जानना  चाहता  हू
 कि  जापान  के  झलावा  शौर  भी  किसी  से
 शिपयाड्ड  के  वास्ते  भ्रापकी  बातचीत  हुई  है  ?

 को  राज  बहादुर  :  माननीय  सदस्य  को
 विदित  है  कि  श्भी  जो  यून  के०  मिशन  की
 रिपोर्ट  है  वह  विचाराधीन  है  ।  उस  पर  कोई
 निर्णय  होने  के  बाद  इस  सम्बन्ध  में  आगे
 कार्रवाई  की  जायेगी  ।

 Shri  C,  D.  Pande:  If  the  offer  from
 Japan  is  accepted,  will  it  preclude
 tenders  being  placed  elsewhere?

 Shri  Raj  Bahadur:  I  do  not  think  so,
 because  as  soon  as  a  decision  is  taken
 in  regard  to  the  location  of  the  second
 shipyard,  the  first  question  that  will
 arise  is  how  to  process  that  particular
 project.  This  offer  is  independent  of
 that.

 Shri  Radhelal  Vyas:  May  I  know
 whether  the  Government  of  India
 have  prepared  any  blueprint  for  the
 building  of  the  second  shipyard  which
 may  be  placed  before  the  Japanese
 concern?
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 Shri  Raj  Bahadur:  In  fact,  the
 essence  of  the  offer  was  that  the
 Japanese  Association  wanted  to  send
 a  team  of  four  experts  to  examine  the
 location  and  other  detafis  of  the  ship-
 yard  that  they  proposed  to  establish.
 We  requested  them  to  hold  over  this
 particular  offer  until  we  have  taken
 a  decision  on  the  report  of  the  U.K.
 mission  for  the  location  of  the  second
 shipyard.

 Shri  Radhelal  Vyas:  My  question
 was  whether  the  Government  of  India
 have  prepared  any  blueprint  which
 may  be  placed  before  this  team  of
 experts?

 Shri  Raj}  Bahadur:  The  Government
 of  India  have  not  yet  prepared  a
 blueprint  as  such.

 Shri  Supakar:  The  report  of  the
 Britash  expert  mission  is  now  under
 the  examination  of  the  Government  of
 India.  May  I  know  if  the  Japanese
 concern  are  prepared  to  give  this  help
 wherever  we  propose  to  locate  this
 shipyard  or  since  they  propose  to
 develop  their  own  business  on  the  east
 coast  of  India,  they  have  indicated
 any  preference  while  offering  this  aid?

 Shri  Raj  Bahadur:  The  question  of
 preference  and  the  extent  of  the  col-
 laboration  that  they  will  go  into  will
 be  decided  only  after  we  have  con-
 sidered  their  offer,  the  offer  has  come
 here  and  negotiations  have  only
 advanced  a  bit.  At  this  stage  it  is  too
 premature  for  anybody  to  say  how
 far  they  will  be  able  to  go

 Shri  Panigrahi:  May  I  know  whether
 the  experts  have  made  any  estimate  of
 the  expenditure  if  the  yard  is  located
 in  the  area  near  to  iron  and  coal  areas
 and  in  the  area  distant  from  that
 place?

 Shri  Raj  Bahadar:  If  the  hon.  Mem-
 ber  refers  to  the  U.K.  Mission  and
 their  report,  they  have  given  some
 figures  which  they  have  based  upon
 their  calculations  in  regard  to  the
 anticipated  expenditure  for  the
 establishment  of  the  shipyard  at
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 the  five  places  to  which  they  gave
 preference  in  their  consideration.

 Shri  Damani:  May  {  know  whether
 any  estimate  has  been  prepared  of  the
 total  cost  of  this  shipyard,  the  total
 "requirement  of  foreign  exchange  and
 the  offers  received  from  foreign  coun-
 tries  for‘  collaboration  or  assistance  in
 this  connection?

 Shri  Raj  Bahadur:  If  the  hon.  Mem-
 ber  refers  to  the  estimate  of  the  estab-
 lishment  of  the  shipyard,  I  have
 already  replied  to  that  question  that
 the  U.K.  Mission  report  already  con-
 tains  this.  If  he  means  the  target  of
 production,  we  propose  to  start  fram
 60,000  tons  and  it  may  be  extended  to
 one  lakh  tons.

 Farmers’  Forum

 9956,  Shri  Panigrahi:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  Block  Deve-
 lopment  officers  in  States  have  been
 permitted  to  enrol  members  for  Far-
 mers’  Forum?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  No  such
 instructions  have  been  issued.

 Shri  Panigrahl:  May  I.know  the
 number  of  farmers  who  have  been
 sent  through  the  Farmers’  Forums  to
 different  countries  in  delegations?

 Shri  M.  द  Krishnappa:  No  farmer
 representing  the  Farmers’  Forum  as
 such  has  been  sent.  It  might  happen
 that  while  selecting  farmers  to  be  sent
 to  foreign  countries,  some  might  be
 members  of  the  Farmers’  Forum.

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  Government  of  India  has
 sponsored  any  such  non-official  body
 known  as  the  Farmers’  Forum  and  are
 inviting  farmers  from  different  parts
 of  India  to  occasional  conferences?

 Shri  M.  द  Krishnappa:  Government
 has  no  such  scheme.

 Shri  Hem  Barua:  May  I  know  if  it
 is  a  fact  that  often  white-collared
 gentlemen  and  nylon-claq  gentle-
 women,  who  have  nothing  td  do  wjth
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 agriculture,  are  associated  with  this
 Farmers’  Forum?

 Mr.  Speaker:  Why  does  the  hon.
 Member  think  that  agriculturists
 should  not  wear  this?  We  ere  all
 progressing  after  the  cinema  has  come
 into  vogue.

 Shri  Ansar  Harvani:  Has  the  Gov-
 ernment  of  India  given  any  financial
 aid  to  the  Farmers’  Forum?,

 Shri  M.  द  Krishnappa:  In  the  two
 years  ‘1956-57  and  1957-58  we  have
 given  them  some  aid.

 Pandit  D.  N.  Tiwary:  On  what  basis
 are  the  delegates  to  the  Farmers’
 Porum  selected?

 Shri  M.  च  Krishnappa:  He  must
 ask  the  Farmers’  Forum.  It  is  a  non-
 official,  non-governmental  body.

 Shri  Panigrahi:  How  are  they
 selected?

 Mr.  Speaker:  The  hon.  Minister  has
 asked  you  to  ask  the  Forum.

 कृषि  प्रयंशास्त्रियों  का  भन्तर  प्ट्रीय  सम्मेलन

 +
 श्रो  सुबोप  हंसवा  :
 श्री  विभूति  मिश्र  :

 [  सरदार  इकबाल  सिंह  :

 क्या  खाद्य  तथा  कृषि  मत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 *exy.

 (=)  क्या  यह  सच  है  कि  प्रगस्त-
 सितम्बर,  १६५८  में  मैसूर  में  कृषि  अये-
 शास्त्रियो  का  भ्रन्तर्राष्ट्रीय  सम्मेलन  हुआ  था;
 और

 (ख)  यदि  हा,  तो  उपरोक्त  सम्मेलन
 के  लिये  प्रतिनिधि  किस  अधार  पर  चुने
 गये  थे  ?

 कृषि  उपमंत्री  (श्री  मों०  Fo  कृष्णप्पा)
 (क)  जी  हा  t

 (ल)  कृषि  भर्थशास्त्रियों  की  भारतीय

 सोसाइटी  ने.  प्रन्तर्राष्ट्रीय  निकाय  का  एक
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 भाग  होने  के  कारण,  कृषि  धर्थदास्त्र  में  ्ध्ययन  (क्ष)  बाको  गांवों  में  बकबन्दी  का  काम
 झौंर  झनुसन्धान  करते  वाले  विदवविद्यालयों,  कब्र  तक  पूरा  हो  जाने  की  भाणा  है  ?
 सरकारी  विभागों  शौर  प्रनुसन्धान  हालाधों  से

 उपभंती  ी  ॉ  हुण्यप्पा  :
 प्रायेना  को  थो  कि  वे  हस  सम्मेलन  में  निमस्त्रण

 ि  ०
 बी  ame  )

 देने  के  लिये  कृषि  भवंशास्त्रियों  के  नामों  का
 “ot

 सुझाव  दें  ।  (ख)  बाकी  जांबों  में  अगले  वलि  ब्
 के  शुरू  में  भूमि  को  चकबम्दी  का  काम  झारम्भ

 Shri  Subodh  Hansda:  What  is  the
 benefit  that  has  accrued  from  this  करने  की  उम्मोद

 है  और  उसके  बाद  सगभग

 conference?  दो  बर्षों  में  यह  पूरा  होगा  ।

 Shri  M.  द  Krishnappa:  It  is  a  con-  माकर: ference  of  international  agricultural
 at  गबल  प्र  :  क्या  मैं  जान  सकता

 economists  and  professors  who  are  हूं  कि जब  यह  चकबन्दी  का  काम  सुरू  किया
 very  learned  men  in  their  field  and  गया  था  तो  क्या  उसके  लिये  कौई  निम
 the  very  meeting  of  such  great  pro-  बनाये  गये  थे  ? fessors  on  Indian  soil—for  the  first
 time  they  have  met  in  Mysore  in
 India—we  feel,  when  they  put  their  खाद्य  तथा  कृषि  मंगी  (शी झन  No
 heads  and  pool  their  resources  wa  ):  चकबन्दी  के  लिये  पहले  से  नियम  बने  é  t
 together,  will  be  very  much  bene-

 mesa),  क्री  ह, 2  प्र  माकर  :  क्‍या  में  जान  सकता

 k  Shri  Shree  pervect  eet  ire  हूं  कि जब  नियम  बना  लिये  गये  थे  और  उनमें
 now  w  r  is  an

 conference  of  this  nature  associated  बीच
 म्‌  रास्ता  छोड़ने  की  बात  थी,  तो  दिल्ली

 with  this  international  conference  and,  में  चकबन्दी  करते  वक्‍त  जो  बहुत  से  गांवों  में
 if  so,  what  is  that  body?

 रास्ते  नही  छोड़  गये  है,  इसका  क्या  कारण  है?
 Shri  M.  द  Krishnappa:  There  is  a

 Society  of  Indian  Agricultural  Econo-  श्री  Wo  No  जन  :  यह  मै  नही  कह  सकता
 mics.  The  Government  of  India  and

 कि  रास्ते  नही  छोडें  गये।  जरूर  छोड़े  गये  होंगे  ।
 the  Society  of  Indian  Agricultural

 लेकित  मेरे Economics  acted  as  hosts  to  this  con-  id  यह  इतनी  तफसील  की  वात  है  कि  मेरे

 ference.  लिये  इसका  जवाब  देना  प्रमम्भव  है  ।

 Shri  Tangamani:  How  many  Indian
 agricultural  economists  were  invited  to  }  wo  Ho  बनमों  :  जिस  तरह  से  यह
 this

 conference
 as  delegates  or  as  जकबम्दी  का  कार्य  किया  जा  रहा  है  उसके

 ohyeryers?  खिलाफ  काफी  झावाज  सिर्फ  दिल्ली  में  नहीं  उठ
 Shri  M.  द  Krishnappa:  About  63  of

 रही  पंजाब  दौर  उत्तर  प्रदेश  में  t
 them  had  been  invited  and  more  than  a

 है,
 पंजाब  प्रौ

 के
 भी  है

 है 50  had  taken  part  in  the  conference.  क्या  ब्राम्लीय  सरकारों  ने  भाष  के  पास इस  बारे

 कुछ  लिखा है  भौर  क्‍या  बह  भाष  के  जेरे  मौर  है  ?

 दिल्‍ली  में  भूमि  की  चफचर्दी
 की  Go  प्र०  ६  चकबन्दी  का  काम  पूरा

 हि  भी
 राज्य  सरकार  के  हाथ  में  है।  हम  ने  ठो  जानी

 वि
 श्  नभि  बताने  की

 क्या
 करेंगे  उन  से  इस  बात  की  सिफारिश  की  है  कि

 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 उकबन्दी  जल्दी  से

 जल्दी  करें  किस  तरह  से
 किः:

 करें,  क्या  क्त  के  नियम  हों,  किस  के  जरिये  से

 (क)  बिल्ली  के  कितने  गांबों  में  मुमि  करें,  यह  जिल्कुल  उन  के  प्रकत्या  में  है,  x  के

 की  बकबम  हो  चुकी  है;
 शौर  बारे  में  हम  कोई  दलल  नहीं  देते  ।
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 थी  ह. द  बगावर  :  क्या  मैं  जान  सकता  हूं
 कि  जी  चकबर्दी  के  अभिकारो  है  वे  हर  साल
 बदल  दिये  जाते  हैं  ?

 को  We  wo  जद:  इन  बातों  का  जवाद मैं
 कंसे  दे  सकता  हूं  ?

 थो  बालमो की की  :  क्या  माननीय  मंत्री  जी  की
 जानकारी  में  यह  बात  है  कि  जेसे  प्रौर  देशों  में
 चकबन्दी  चलती  है  उस  में  उत्तर  प्रदेश  में

 हरिजनों  के  रहने  की  जगह  छोड़ी  जाती  है  ।
 लेकिन  दिल्‍ली  में  जब  कि  चकबन्दी  चल  रही  है
 तब  उन  की  रिहायशी  जगहों  को  हानि  पहुंचने
 की  सम्भावना  हो  गई  है,  भौर  उन  के  लिये  जगह

 नहीं  छोड़ी  जा  रही  है,  भौर  क्‍या  मंत्री  महोदय
 इस  के  लिये  कुछ  करना  चाहते  हूँ  ?

 Mr.  Speaker:  He  does  not  know.
 That  is  the  very  question  that  was
 put.  So  far  as  the  details  are  con-
 cerned,  he  does  not  know.  The  hon.
 Member  wil)  put  a  separate  question.

 Shri  P.  s.  Danita:  For  Delhi  he
 should  know.

 Mr.  Speaker:  Every  detail  he  may
 not  know.  A  separate  question  may
 be  put  down.

 Frnit  and  Vegetable  Development
 Board.

 +
 Shri  Bhakt  Darshan:

 963  4  Shri  Naval  Prabhakar:
 iG  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 349  on  the  28rd  November,  3956  and
 state  the  progress  so  far  made  by  the
 Fruit  and  Vegetable  Development
 Board  which  was  set  up  under  the
 Indian  Council  of  Agricultural  Re-
 search?

 The  Deputy  Minister  of  Agricultare
 (Shri  M.  च,  Krishnappa):  A  Fruit  and
 Vegetable  Development  Committee
 was  constituted  in  December,  1958,
 in  order  to  deal  with  matters  of
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 general  policy  in  respect  of  research
 development,  marketing  and  preser-
 vation  of  fruits,  vegetables  and  flowers.
 Two  meetings  of  this  Committee  have
 so  far  been  held,  the  first  in  March,
 957  and  the  second  in  December,
 1957.  The  status  of  this  Committee
 has  now  been  raised  to  that  of  a
 Board  and  it  has  been  redesignated  as
 ‘Horticulture  Development  Board’.

 Shri  Jagdish  Awasthi:  The  original
 question  was  put  in  Hindi.  He  should
 reply  in  Hindi.

 Mr.  Speaker:  He  wants  the
 answer.

 Hindi

 MMO  प्र०  जेत  फल,  सब्जी,  और  फूलों
 के  अनुसन्धान,  विकास,  पणन  धौर  पर्रिक्षण
 सम्बन्धी  सामान्य  नीति  के  मामलों  पर  कार्य
 करने  के  लिये  दिसम्बर  १६५६  में  एक  फल
 शर  सब्जी  विकास  समिति  बनाई  गई  थी  ।

 इस  समिति  को  अमी  सक  दो  बंठक  हुई  हूँ.
 पहली  मार्च,  १६५७  में  झौर  दूसरी  दिसम्बर,
 १६५७  में  । अब  इस  समिति  का  पद  शक  बोर्ड
 का  कर  दिया  गया  है  श्लीर  इसका  नाम
 “उद्यान  विकास  बोर्ड”  कर  दिया  गया  है  ।

 क्रो  भक्त  बदीन :  श्रीमन,  में  जानना

 चाहता  हू  कि  जो  पहले  बह  समिति  थी  और
 श्ब  उसे  बोई  बना  दिया  गया  है,  उस  ने  क्‍या
 सारे  देश  में  फल  और  तरकारियों  के  विकास  के
 लिये  कीई  ठोस  योजना  बनाई  है,  और  अगर
 बनाई  है  तो  उस  की  रूप  रेखा  क्‍या  है  ?

 आओ  ०  मो०  बे०  कृष्ण प्पा  उस  के  उद्देश्य
 में  टेबल पर  रखता  हू  ।

 शी  भक्त  दर्शन  में  यह  जानना  चाहता

 हैं  कि  इस  बोर्ड  के  पास  कोई  धनराशि  रखी
 गयी  है  ताकि  वह  सीधे  या  राज्य  सरकार  को

 सहायता  से  इस  काम  को  झागे  बढ़ाये  ।  भौर
 यदि  रखी  गयो  है  तो  इस  काम  के  लिय
 कितनी  रकम  है

 ?

 थो  Wo  प्र०  जेन .  यह  बोर्ड  इंडियन
 कॉसिल  आफ  एग्रीकल्बरल  रिसर्च  के  नीचे
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 बना  है।  उस  का  काम  है  पनुसंघान  करना,
 तजुर्बा  करता  और  हस  को  फैलाने  का  काम

 कम्यूनिटी  डेवेलपर्मेट  झ्लौर  राज्य  सरकारों  के
 ऐग्रीकल्बर  डिपार्टमेंट  का  है  ।

 शी  भक्त  दर्शन  :  कया  पंच  वर्षीय  योजना
 या  किसी  भौर  क्षाखा  के  अ्रन्तर्गत  कोई  रकम
 निश्चित  की  गई  है  ताकि  फल  और  तरकारियों
 के  विकास  के  लिये  राज्य  सरकारों  को  कोई

 झनुदान  दिये  जाये,  या  केन्द्रीय  सरकार  सीधे
 इस  के  बारे  में  कोई  कारं  वाई  कर  रही  है  ?

 श्री  Wo  Mo  जैन  :  इन  चीजों  को  फैलाने
 शीर  तरक्की  देने  का  काम  ए  प्रीकल्वर  डिपार्टमेंट
 का  है  t  कम्यूनिटी  इंवेलपमेंट  का  बजट  भी
 इस  के  वास्ते  है  श्रोर  राज्य  सरकारों  के

 एँ  प्रीकल्चर  डिपार्टमेंट  के  झन्दर  थिकास  कार्य

 होता  है

 आ।  नवल  प्रभाकर  क्या  मै  जान  सकता

 ह  कि  श्र्मों  जो  माननोय  मत्रो  जो  ने  कहा  कि
 इस  बोई  का  काम  अनुसन्धान  करना  है  तो
 क्या  बोड़  प्रतुअस्थान  करता  है  या  विशेषज्ञ

 अनुसन्धान  करते  हूँ  ?

 श्री  Wo  To  जन:  करते  तो  विशेषज्ञ  है,
 प्रोग्राम  बोर्ड  बनाता  है । बो  साल,  दो  साल  में

 एक  मनंबा  मिलता  है,  वह  अनुसन्धान  कसे
 करेगा  ?

 Shri  Ranga:  Is  any  special  assistance
 being  given  or  expected  to  be  given
 to  the  people  who  are  intcrested  in
 developing  fruit  gardening  all  over
 India,  and  to  that  effect  is  any  mecnev
 placed  at  the  disposal  of  the  particular
 Board  for  distribution  among  the
 different  States  according  to  the  plants
 that  they  have  made?

 Shri  A,  P,  Jain:  Development  of
 horticulture  forms  part  of  the  Five
 Year  Plan.  The  money  is  given  direct
 by  the  Government  of  India  to  the
 States  and  not  through  that  Board.
 Roughly  speaking—I  am  _  speaking
 from  memory—the  assistance  for
 renovating  old  orchards  is  Rs.  5  to

 &  SEPTEMBER  958  Oral  Answers  4376

 Rs.  20  per  acre.  For  planting  an  acre
 of  new  orchard,  an  assistance  of
 Rs.  300  is  given.

 at  mater  झबस्यी  :  बया  इस  ग्नुसंबान
 कार्य  के  लये  केन्द्रीय  सरकार  ने  कोई  ध्लग  से

 अनुदान  नहीं  रखा  है  ?

 महोदय  :  किस  वास्ते  ?

 श्री  जनदोश  शवस्थो :  भ्रनुसंघान  के  लिये।
 श्रभी  मंत्री  महोदय  ने  कहा  कि  १  स  में  रिसर्च
 बक  किया  जाता  है।  में  जानना  चाहता  हुं  कि
 इस  झनुसंधान  कार्य  के  लिये  कोई  प्रनुदान
 झलग  से  रखा  गया  है  या  नही  ?  ;

 श्री  wo  To  जेन :  इंडियन  कौसिल  आफ

 ऐग्रीकल्चरल  रिसर्च  के  पास  रुपया  है,  उस  के
 पास  अपने  फइस  है  जो  भी  रिसर्च  वह  सजूर
 करता  है,  या  जो  भी  कार्य  होता  है  उस  के  लिये
 उस  में  से  वह  जितना  जरू  ले भीर  मनासिव

 5  पया  समझता  है,  देता  है  1

 Special  Coupon  Scheme  for  Foretgn
 Tourists

 9962  J
 Shri  Hem  Barua
 Sardar  Iqbal  Singh

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state’

 (a)  whether  there  is  any  proposal
 regarding  the  Special  Coupon  Scheme
 for  Foreign  Tourists;

 (b)  if  so,  the  main  feature  of  this
 scheme;  and

 (c)  when  this  will  be  introduced.

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  and  (c).  In  view  of  the  difficult-
 Jes  experienced  by  foreign  tourists  to
 obtain  their  additional  requirement
 of  films  for  cameras,  pipe  tobacco  and
 alcoholic  drinks  owing  to  the  import
 restrictions  imposed  by  the  Govern-
 ment  of  ‘India,  a  proposal  is  under
 consideration  of  the  Tourist  Depart-
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 ment  in  consultation  with  the  Chief
 Controller  of  Imports  to  issue  coupons
 to  foreign  tourists  on  arrival  in  India
 through  the  various  Tourist  Offices
 80  a8  to  enable  them  to  purchase  these
 goods  upto  specified  limits  from  shops
 recognised  for  this  purpose  by  the
 Tourist  Department.’  These  shops  will
 sell  the  above  goods  to  tourists  on
 production  of  the  coupons  and  will
 keep  proper  account  of  the  goods  so
 sold.  Unused  coupons  will  be  sur-
 rendered  by  tourists  to  the  Customs
 Authorities  and  suitable  entries  will
 be  made  in  the  passports  Special
 import  quotas  will  be  allowed  to
 approved  dealers  in  the  three  commod-
 ities  referred  to  above,  on  the
 strength  of  the  Tourist  Coupons  col-
 lected  by  them.  Necessary  foreign
 exchange  allocation  has  also  been  made
 for  this  purpose  with  the  concurrence
 of  the  Economic  Affairs  Department

 Since  the  details  of  this  scheme,  in-
 volving  consultation  with  the  various
 Departments  of  the  Government  as
 well  as  with  the  shops  and  establish-
 ments  concerned,  are  yet  to  be  worked
 out,  the  scheme  35  not  hkely  to  come
 into  effect  before  the  end  of  the
 year.

 Shri  Hem  Barua:  |  find  in  the  state-
 ment  that  for  the  additional  require-
 ments  of  photographic  films,  pipe  to-
 bacco  and  alcoholic  drinks  Govern-
 ment  proposes  to  introduce  a  coupon
 system  for  foreign  toursts  May  I
 know  if  any  limit  for  these  additional
 requirements  for  the  foreign  tourists
 is  fixed  in  terms  of  money’

 Shri  Raj  Bahadur:  Coupons  for
 these  three  articles  to  the  extent  of
 Rs  250  per  head.

 Shri  Hem  Barna:  May  |  know  if  ww
 sa  fact  that  the  Finance  Mimstrs
 Proposes  to  allocate  Rs.  2  milhon  im
 terms  of  foreign  exchange  for  the
 implementation  of  this  scheme?

 Shri  Raj  Bahadur:  That  is  right;
 that  is  the  proposal.

 Shri  Kasliwat:  Probably,  the  hen
 Minister  is  aware  that  only,  two  yeara
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 back,  a  scheme  of  rupee  travellers
 cheques  was  introduced  and  imple-
 mented.  What  are  the  special  re-
 asons  now  for  this  special  coupon
 scheme?

 Shri  Raj  Babadur:  The  rupee  tra-
 vellers  cheque  was  for  the  benefit  of
 Indian  travellers  or  travellers  going
 from  India  to  other  places  just  as
 we  have  got  other  travellers  cheques
 This  particular  scheme  has  been  evoly-
 ed  with  a  view  to  meet  the  difficulty
 experienced  by  foreign  tourists  fn
 regard  to  their  requirements  in  res-
 pect  of  films,  tobacco  and  drinks.

 Shri  C.  D.  Pande:  May  I  know  ४
 the  Government  is  aware  that  the
 main  difficulty  in  tourist  traffic  is  that
 there  are  vexatious  protubition  laws,
 low  standard  of  railway  travel,  low
 standard  of  catering  and  low  standard
 of  hotels  in  mofussil  areas?  How
 far  is  the  Government  going  to  set
 these  things  right?  It  35  not  a  ques-
 tion  of  issuing  coupons  for  the  quan-
 tity  of  alcohol,  but  the  restriction  that
 they  can  drink  in  their  rooms  and  not
 with  their  meals  which  they  hke.

 Shri  Raj  Bahadur:  So  far  as  lack  of
 comfort  in  railway  travel  is  concern-
 ed,—I  shall  take  that  first—I  think
 our  air-conditioned  travelling  in  rail-
 ways  is  one  of  the  best  in  the  world
 About  the  unsatisfactory  nature  of  the
 hetel  arrangements  in  smaller  towns,
 I  do  recognise  that  there  is  need  for
 much  improvement  Our  dak  bunga-
 lows  and  rest  houses  require  much  to
 be  improved  We  are  very  active
 about  it  and  we  are  taking  up  the
 matter  with  the  respective  State
 Governments  to  see  that  the  arrange-
 ments  in  regard  to  furnishings  and  in
 regard  to  other  matters  are  streamlin-
 ed  so  far  as  dak  bungalows  and  rest
 hou  es  are  concerned.  About  pro-
 hibition,  the  matter  35  quite  obvious.
 We  have  the  directive  principle  in
 our  Constitution

 Shri  C,  D.  Pande:  The  directive
 principle  is  for  us,  not  for  them.

 Shrimati  Iiz  Palchoudhuri:  For  the
 tourists  to  get  their  tobacco  and  the
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 kind  of  drinks  that  they  drink,  a
 quantity  of  the  stuff  could  be  kept
 in  the  rest  houses  and  guest  houses
 in  the  smaller  towns.  May  I  know
 whether  any  such  arrangement  has
 been  made?

 Shri  Raj  Bahader:  To  begin  with,
 we  shell  have  this  arrangement  of
 additional  facilities  for  getting  their
 tobacco,  films  and  other  things  in  5
 important  towns,  and  in  course  of
 time,  as  the  scheme  proves  to  be  a
 success  by  experiment  or  experience,
 we  shall  try  to  extend  it  to  other
 places  also.

 Shri  C.  D.  Pande:  One  part  of  my
 question  has  not  been  answered.  The
 real  difficulty  which  the  tourist  finds
 and  cannot  understand  is  that  drinks
 are  not  served  when  meals  are  serv-
 ed,  and  meals  without  drinks  are  not
 comprehensible  to  them.

 The  Minister  of  Transport  and
 Communications  (Shri  S.  K.  Patil):
 There  are  a  number  of  difficulties  so
 far  as  prohibition  laws  in  the  various
 States  are  concerned,  and  they  have
 affected  seriously  our  tourism.  We
 are  taking  up  the  matter  with  the
 State  Governments  that  within  the
 scope  of  the  prohibition  laws,  such
 liberty  as  could  be  given  to  the  tourist
 should  be  given.  That  is  our  view.

 Raja  Mahendra  Pratap:  This  seems
 to  be  very  strange.  We  are  speaking
 of  tourists  and  their  comforts,  and
 people  are  dying  of  starvation!

 Shri  Hem  Barua:  Where  do  the
 Government  propose  to  distribute
 these  coupons,  here  or  at  the  infor-
 mation  centres  abroad?

 Shri  Raj  Bahadur:  Through  the
 agency  of  the  regional  tourist  offices
 and  other  than  tourist  offices  also  as
 and  when  found  necessary.

 Accommodation  for  Tourists
 *963.  Shri  Radha  Raman:  Will  the

 Minister  of  Transport  and  Commani-
 eations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  had  through  its  tourist  offices
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 tried  paying  guest  accommodation  for
 tourists  In  Delhi  or  elsewhere;

 (b)  if  so,  with  what  results;

 (c)  whether  there  is  @  proposal  te
 encourage  such  schemes  in  other
 places;  and

 (d)  whether  any  procedure  has  been
 laid  down  by  the  tourist  offices  for
 selecting  such  paying  guest  accommod-
 ation  and  fixing  the  scale  of  payment?

 The  Minister  of  State  in  the  Minik-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (c).  The
 paying-guest  scheme  has  been  tried
 through  the  Government  of  India
 Tourist  Offices  in  Delhi  and  Calcutta
 only.  The  results  were  quite  encourag-
 ing  in  Delhi  and,  it  is,  therefore,  pro-
 posed  to  enlarge  the  list  of  paying-
 guest  establishments  maintained  by
 the  Delhi  Tourist  Office  The  ex-
 periment  in  Caleutta  has  not  yielded
 any  appreciable  results  and,  therefore,
 the  Regional  Tourist  Advisory  Com-
 mutee  attached  to  the  Calcutta  Office
 are  of  the  opinion  that  this  scheme  is
 impracticable  in  so  far  as  Calcutta
 is  concerned.  There  is  no  proposal
 to  try  this  scheme  at  any  other  place
 for  the  time  being.

 (a)  The  criteria  laid  down  for  se-
 lecting  the  paying-guest  establish-
 ments  in  Delhi  are  as  follows:

 ()  Location  of  the  house  and
 particularly  the  entrance  to
 the  rooms  to  be  occupied  by
 the  tourist(s).

 (ii)  The  size  of  the  room  and  Its
 furnishings,  whether  it  has
 an  attached  bath,  sufficient
 privacy,  ventilation  etc.

 (iii)  Other  considerations  such  as
 the  general  living  standard  of
 the  family,  number  of  mem-
 bers  in  the  family  and  =  the
 suitability  of  the  accommod-
 ation  from  the  point  of  view
 of  a  foreign  tourist,

 The  ges  for  paying  quest  ac-
 commodalic ion  are  not  fixed  by  the
 Tourist  Office  but  in  certain  cases
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 where  the  charges  are  found  to  be  a
 Hide  high,  the  persons  concerned  are
 atvised  to  lower  them  slightly.  The
 average  charge  is  Ra.  28  per  head  for
 bed  and  breakfast  and  for  a  couple
 Rs.  20  to  Ra.

 Shri  Radha  Raman:  in  the  state-
 ment  it  is  mentioned  that  the  results
 are  quite  encouraging  in  Delhi,  and
 that  it  is  proposed  to  enlarge  the
 Mist  of  paying-guest  establishments
 May  J  know  how  many  paying-guest
 establishments  at  present  exist  in
 Delhi,  and  how  many  more  are  to  be
 added,  and  how  many  people  took
 advantage  of  them  in  the  past?

 Shri  Raj  Bahadur:  According  to  the
 list  I  have  got  with  me,  we  have  got
 34  such  establishments,  but  the  ac-
 commodation  is  for  47  beds  So  far  as
 the  number  of  people  who  have  taken
 advantage  of  this  facility  is  concern-
 ed,  I  cannot  give  the  exact  number,
 but  it  is  very  popular  and  we  have  got
 more  demand  than  the  capacity  or
 accommodation  in  respect  thereof
 Therefore,  we  have  imvited  through
 the  columns  of  the  newspapers  by
 suttable  advertisements  more  pcople
 to  come  in  and  offer  themselves  as
 hosts  for  these  paying  guests

 Shri  Radha  Raman:  Although  the
 statement  suggests  that  there  is  no
 proposal  with  the  Government  for  the
 time  being  to  enlarge  the  scope  or
 enlarge  the  area  or  the  cities  where
 the  scheme  35  to  be  applied,  may  I!
 know  if  the  Government  will  consider
 Bombay  and  Madras  also  to  be  includ-
 ed  in  this  scheme  because  there  75
 sufficient  scope  for  such  a  scheme  to
 be  adopted  there?

 Shri  Raj  Bahadur:  In  my  answer
 to  the  previous  question  I  was  referr-
 ing  to  Delhi.  In  regard  to  Calcutta,
 I  may  add  that  the  experiment  has
 not  been  quite  a  success.  In  Bom-
 bay  we  propose  to  try  it  In  Madras
 we  have  not  yet  taken  it  up.

 सेठ  झाचसल  सिह  :  कया  माननीय  मंत्री  वह
 जतलाने  की  कृपा  करेंगे  कि  भागरा  में  ताज  महल
 होने  के  कारण  जो  टूरिस्टस  लोग  गघागरे «  में
 88  (Ay  LSD—2.
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 ते है  उस  के  ास्ते  कुछ  इस  फिल्‍म  को
 कइंय  मेंस्ट  एकामोडेदान  बनाने  का  इरादा  हूं  ?

 शी  राण  अहादुर  नागरे
 में

 झगर
 माननीय  सद.य  खुद  झपनी  कोठी  में  से  कुछ
 भाग इस के लिये इस  के  लिये  दे  दें  तो  इस  तरह  का  प्रबन्ध
 करने  के  बारे  में  सोचा  जा  सकता  है  ।

 सेठ  झचल  सिह  :  म॑  देने  को  तैयार  हूं  t

 (gat)
 Mr.  Speaker:  We  shall  now  go

 the  next  Quesetion.

 हिमाचल  प्रद्रेश  के  जंगलों  में  झम्निकांड

 +६६४.  श्री  पद्म  देव  :  क्या  wre  तथा
 हथि  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  यह  सच  है  कि  जून,  १६  ५८  के
 मास  में  हिमाचल  प्रदेश  के  जगलो  में  विनाश-
 कारी  अग्निकाड  हुए  थे,  शर

 (ख)  सरकार  ने  शग  को  बुझाने  के
 लिये  क्या  उपाय  किये  *

 खाल  तथा  कृषि  संत्री  (श्री  Bo  प्र०  जेन):
 (क)  जगल  की  उन  झागों  का  असर  जो

 जून,  १६५८  में  लगी  थी,  शिमले  सकिल  के
 लगभग  ६४५०  एकड  मे,  सिरमूर  सकिल  के
 ५४००  एकड़  में  शौर  चम्बा  सकिल  के
 १०,६६०  एकड  में  हुआ  था  t

 (स्व)  ये  आगे  जगल  के  राइट  होलडरज
 (  right-holders  )  और  झास  पास  के
 गायो  के  रहने  वालो  की  मदद  से  बुझाई  गई  थी।

 जहा  पर  ये  झ्ागें  तहसील  या  जिले  के  मुख्या लयो
 के  पास  लगी  थी,  बहां  पर  राजस्व
 शौर  पुल्सि  कर्मचारियों  की  भी  इस  में
 मदद  ली  गई  थी  ।

 की  पदम  देव .  क्‍या  माननीय  मंत्री

 यह  बतलायेंगे  कि  यह  आग  लगाई  गई  भी
 या  खुद  जगल  में  पैदा  हुई

 ?

 हरी  wo  प्र०  जैम  :  कुछ  लगाई  गई  थी
 ौर  कुछ  लग  गई  |
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 aft  पद्स  देश  :  क्या  मंत्री  महोदय  को

 यह  बात  मालूम  है  कि  जिस  बकत,जंगल  म
 शाग  लगी  उस  वक्‍त  सरकारी  ,  कर्मचारी
 गांव  में  भ्रपने  दूसरे  अफसरों  से  इजाजत

 सांग  रहे  थे  भौर  गांव  के  लोग  जैसे  पहले
 आग  बुझाने  जाते  थे,  कोई  नहीं  गये,  ,भौर
 में  ने  खुद  आंखों  से  देखा  कि  शाम  तक  जंगल

 जहां  तक  .जला  होता  था  दूसरे  दिन  उस  से

 बहुत  भागे  तक  जला  होता  था  ?  क्‍या  इस
 के  बारे  में  कोई  जांच  की  जायेगी  ?

 श्री  Wo  प्र०  जेन :  यह  तो  सच  है  कि
 गांव  वाले  झपने  मवेधियों  को  जंगल  में
 चराना  चाहते  हैँ  लेकिन  उन  की  हिफाजत
 करना  नहीं  चाहते  भौर  यह  भी  सत्र  है  कि
 गांव  वाले  स्वयं  जंगल  में  झ्राग  लगा  बैठते

 है  क्योंकि  उस  के  बाद  धास  अच्छी  उयती  है
 धौर  उन  के  मवेशियों  को  ज्यादा  श्रच्छा
 चारा  मिलता  है  1  वैसे  यह  बहुत  बुरी  बात  है
 अर  ऐसा  कर  के  गांव  वाले  देश  को  बहुत
 हानि  पहुंचा  रहे  हैं  । उन  को  जंगल  की  हिफाजत
 करनी  चाहिये  1

 श्री  पदस  देव  मत्री  महोदय  ने  जो  यह
 फ़रमाया  है  वह  बहुत  ही  मुनासिब  बात  कही
 है  लेकिन  लोगों  के  अन्दर  इस  की  भावना
 पैदा  करने  के  लिये  सरकार  ने  कुछ  यत्न  भी
 किया  है  या  उन  को  और  ज्यादा  उकसाने  की
 कोशिश  की  है  ताकि  वे  जलाने  का  ही  काम
 करें  ?

 श्री  Wo  प्र०  जेन  ह्म  तो  उस  को
 रोकने  को  कोशिश  करते  हूँ  लेकिन  कही  कुछ
 लोग  इस  को  बढ़ाने  की  भी  कोशिश  करते!  1

 झब  माननीय  सदस्य  मंत्रो  रह  च्बुकें  है  भौर

 यहांके  बहु  त  हीग्रसर  वाले  आदमो  हूँ  वे  ज्वरा
 उन  से  कहेंगे  और  समझायेंगे  तो  उन  पर

 बड़ा  असर  पढ़ेगा.  t

 st  पदम  देव  अध्यक  महोदय . ,

 Mr.  Speaker:  Hon.  Members  also
 must  do  so.  One  single  Minister  can-
 not  go  to  Himachal  Pradesh,  while
 the  Member  is  there.
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 भरी  पद्म  देव :  भ्रध्यम  महोदय  ,  में  एक
 निबेदन  करना  चाहता  हूं  ।  यह  तो  ठीक  हूँ
 कि  यह  हमारा  कर्तव्य  हूँ  कि  हम  लोगों  को
 इस  तरीके  से  समझायें  लेकिन  जो  सोग

 कसू  रवार  हैं  क्या  सरकार  ने  उन  को  उचित
 बंड  चने  का  भी  प्रयत्न  किया  है  ।  देशा  यह
 जाता  है  कि  जो  कंसेज  फंसते  भी  हैं  वे
 बिगाड़  दिये  जाते  हूँ  झौर  इस  तरीके  से
 जब  केस  ऊपर  जात  हैँ  तो  वह  छूट  जाता

 है  भ्र  इसका  लागों  १२  बुरा  प्रभाव  पड़ता
 ह

 श्री  HoRo  बेन :  झमी  हाल  तक
 मानती य  सदरुय  वहां  पर  मिनिस्टर  थे  और

 मुझ  यकीन  है  कि  उन्होंने  जरूर  यह  प्रयत्न
 किया  होगा  और  अ्रपराधियों  को  उनहोंने
 उचित  दंड  दिया  होगा  t

 ओ  पदमस  देव  :  मेरे  वक्‍त  में  कोई  झाग

 नही  लगी  थी  वरना  में  सख्त  दण्ड  देता  ।

 Looting  of  Passenger  Train

 +
 Pandit  D.  N.  Tiwary:

 9965.  Shri  Mohan  Swarup:
 [  Shrimati  Ha  Palchoudhuri:

 Will  the  Mimster  of  Railways  be
 pleased  to  state:

 (a)  whether  it  i5  a  fact  that  a
 passenger  train  between  Naksalban
 and  Batas:  Stations  फ  एफ.)  was  stop-
 ped  by  miscreants  and  some  passen-
 gers  were  looted  on  the  26th  May,
 ‘1958;

 (b)  whether  it  35  a  fact  that  such
 incidents  between  those  stations  or
 near  about  the  two  stations  have
 occurred  in  the  past  also;  and

 (c)  if  80,  the  number  of  such  =  in-
 cidents  with  loss  of  railway  or  pass-
 enger  property?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  Yes

 (b)  and  (c).  One  incident  occurred
 in  the  area  in  956  involving  a  los
 of  Rs.  1405  and  3  incidents  in  957
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 involving  a  loss  of  Rs,  4,710/8/-  to
 passengers.  There  was  no  loss  of  rail-
 way  property.

 Pandit  0.  ह. मि  Tiwary:  In  the  last
 two  years  four  such  jncidents  have
 occurred.  May  I  know  what  steps
 have  been  taken  by  Government  to
 prevent  such  incidents?

 Shri  8.  द  Ramaswamy:  The  police
 have  been  informed.  The  police  are
 active.  The  Railway  Protection  Force
 is  also  active,  and  ali  measures  nec2s-
 sary  to  bring  the  offenders  to  book
 are  being  taken.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  any  passenger  was  hurt  in
 this  raid?

 Shri  8.  द थ  Ramaswamy:  In  the
 incident  of  26th  May,  958  relating
 to  No.  22  Down  Passenger  Train,
 there  were  four  passengers  there  in
 the  compartment.  Some  dacoits,  six
 or  seven,  pulled  the  chain  and  when
 the  Guard  went  there,  four  passengers
 were  found  hurt.

 Shrimatt  Ila  Palchoudhari:  Con-
 sidering  the  fact  that  the  police  in  a
 certain  State  can  only  deal  with  acci-
 dents  that  are  reported  to  them,  have
 the  Central  Government  thought  =  of
 issuing  a  circular  that  any  accident
 reported  at  a  station  will  be  dealt  with
 in  that  station  by  the  local  police?
 Has  that  circular  been  circulated.  and
 from  when  will  that  come  into  force?

 Shri  5  V.  Ramaswamy:  So  far  as  |
 am  aware,  no  such  circular  has  been
 sent,  but  all  steps  are  being  taken  to
 see  that  offenders  are  brought  to
 book  as  early  as  possible.  This  is
 Jargely  a  question  of  law  and  order
 which  belongs  to  the  States.

 Mr.  Speaker:  How  is  it  a  question
 of  law  and  order  in  a  running  train?

 Shri  S.  V.  Ramaswamy:  Because
 these  dacoits  pull  the  chain  and  run
 into  the  forest  which  is  in  the  territory
 of  the  State.  Our  limitations  are
 there.  This  line  passes  through  for-
 ests,

 Mr.  Speaker:  Therefore,  additiona’
 Police  must  be  kept  there  inethe  train
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 itself.  The  hon.  Minister  should  con-
 sider  it.  Hon.  Members  bring  it  to
 the  notice  of  the  hon,  Minister  and
 there  is  no  good  his  siniply  saying  it
 is  a  matter  for  the  State  and  the  State
 saying:  it  is  connected  with  a  railway
 train,  it  is  a  matter  for  the  Centre,
 what  can  we  do?  After  the  bird  has
 flown,  what  is  the  good  of  trying  to
 catch  it?  Hon.  Minister  would  try
 to  look  into  this  problem.  It  is  a
 very  serious  thing.  If  railway  travel
 becomes  dangerous,  all  people  will
 go  to  the  forest  and  not  get  into  the
 train.  No,  no.  That  should  not  be  the
 attitude  of  the  Minister.

 Shri  Ss  M,  Banerjee:  For  your  in-
 formation,  |  may  mention  that  the
 Railway  Protection  Force  people  travel
 with  the  train.

 Shri  Jagdish  Awasthi:  The  GRP
 people  also  travel  with  the  train.

 Mr.  Speaker:  If  in  spite  of  the  Force
 being  there,  these  incidents  occur,
 then,  if  hon.  Members  have  got  any
 further  suggestions,  they  may  com-
 municate  them  to  the  Minister.  That
 only  shows  that  Government  are
 taking  ail  possible  steps  to  avoid  these
 happenings.
 ३32  hours.

 अल्प  सूचना  प्रदन

 झलोगढ़  शौर  हाथरस  के  बीच  रसाती
 पानी  का  जमाव

 ७.  सेठ  झायसल  सिह  :  (क)  बंयी  मंत्री

 महोदय  बताने  की  कृपा  करेंगे  कि  जो

 बारिश  का  पाती  पिछले  एक  माह
 से  ज्यादा  से  हाथरस  भ्ौर  प्रनीगढ़  शोर

 मथुरा,  कोसी,  पलवल  श्रादि  सड़चों  पर
 फरलांगों  जमा  है  जिस  की  वजह  से  कारों
 धथवा  सवारियों  का  आना  जाना  बन्द  हैं,
 उस  सम्बन्ध  में  पानी  को  हटाने  के  बारें  में
 क्या  क्‍या  कार्रवाई  की  गई  ग्लौर  की  जा

 रही  है  ?

 (ख)  क्या  इस  सम्बन्ध  में  सरकार  की
 झोर  से  कोई  विशप्ति  निकाली  गई  हैं  जिस  से
 कि  झाम  जनता  शौर  कार  द्वारा  दूर  से  भाने

 न बाले  मुसाफिरों  को  परेशान  न  होना  पड़े  ?
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 परिचहुन  तथा  संचार  भंत्रालम  भें  ह... ह
 शंधी  गमी  राज  बहावुर):  (क)  शौर  (ख).
 झलीगढ़  सौर  हाथरस  के  बीच  तथा  मबरा,
 कोसी  झौर  पलवल  के  चारों  भोर  के  देहाती
 क्षेत्रो  मे  सबंध  बाढ़  का  पानी  भरा  हुमा  है  a

 झलीगढ़  भौर  हाथरस  के  थोच  की  सड़क
 प्रदेश  की  सड़क  है  भौर  इस  की  जिम्मेदारी
 राज्य  सरकार  पर  ही  है  1  पलवल  जौर  मथुरा
 के  बीच  राष्ट्रीय  मार्ग  सम्बर  २  कई  जगहों
 पर  पानी  मे  ड्  हुआ  था  डौर  कोसी  धौर

 मथुरा  के  बीच  यातायात  रुक  गया  था

 यह  सड़क  का  टुकड़ा  २६  मील  लम्बा  है  ।
 पी०  डब्ल्यू०  डो०  द्वारा  यहा  पर  भ्रावशयक
 नोटिस  लगा  दिये  गये  हे  शौर  यात्रियों  के
 श्रावायमन  का  रास्ता  बदल  कर  शअ्लवर
 शौर  भरतपुर  की  ओर  से  कर  दिया  गया

 है  ।  स्थिति  श्रब  कुछ  सुधर  गई  है  श्र  म्‌सा-
 फिरो  की  बसो  को  इस  रास्ते  से  हाकर

 गूजरने  दिया  जाने  लगा  हैं।  पानी  से  ड्बी
 हुई  हर  जगह  पर  रास्ता  बताने  झीर  यातायात

 की  सहायता  करने  वाली  टोलिया।  सेनात  कर

 दी  गई  हूँ  ।  तारोख  ३  सितम्बर,  १६५८  को

 केन्द्रीय  सिचाई  और  विद्युत  अयोग  ने  सिचाई
 शर  सड़क  के  विशेषज्ञों  का  एक  सम्मेलन

 इस  क्षेत्र  के  पानी  के  बहाव  के  रास्तों  को

 सुधारने  के  उपायो  पर  विचार  करने  के  लिये

 इस  उद्देश्य  से  किया  था  कि  भविष्य  में  यहा

 ऐसी  हालत  पैदा  न  हो  ।  सम्मेलन  कुछ  प्रयोगा-

 त्मक  नतोजों  पर  पहुचा  है  द्द्स  समस्या  का
 और  अध्ययन  करने  के  पश्चात्‌  बौर  पानो  के

 बहाव  के  सम्बन्ध  में  एक  झारमस्मिक  योजना
 तैयार  करने  के  बाद  इस  सम्मेलन  की  प्रगले

 अक्टूबर  में  दुबारा  बेठक  होगी  ।

 Some  Hon.  Members:  In  English
 also.

 Shri  Raj  Bahadur:  (a)  and  (b)
 There  is  a  genera!  flooding  of  the
 country-side  between  Alhgarh  and
 Hathras  and  around  Mathura,  Kos)
 and  Palwal.  The  road  between
 Ahgarh  and  Hathras  is  a  State
 Highway  and  as  the  =  responsi-
 bihty  of  the  State  Government
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 The  road  between  Palwal  and  Mathura
 on  National  Highway  No.  2  was  under
 water  at  many  places  and  passenger
 traffic  was  stopped  between  Kosi
 and  Mathura—distance  of  26  miles.
 Necessary  notices  were  put  up  by  the
 Public  Works  Department  and  the
 tourist  through:  traffic  was  diverted
 via  Alwar  and  Bharatpur.  The
 position  has  now’  slightly  improved
 and  passenger  buses  are  being  allowed
 to  ply  throughout  the  route.  Gangs
 have  been  posted  for  guiding  and
 assisting  the  traffic  at  each  place  of
 submersion.

 A  conference  of  Irngation  and  Road
 Experts  was  convened  by  the  Central
 Water  and  Power  Commussion  on  the
 3rd  September,  ‘1958,  to  devise  ways
 and  means  to  improve  the  drainage  in
 the  area  so  as  to  avoid  a  similar  situ-
 ation  m  future  The  Conference  came
 to  certain  tentative  conclusions  and  it
 would  meet  again  in  October  next
 after  studying  the  problem  further
 and  after  drawing  uv  a  prehmanary
 scheme  of  drainage

 सेठ  अचल  सिह  क्‍या  मत्री  महोदय
 की  ज्ञात  है  कि  पिछले  दस  वर्षों  से  प्रति  वर्षा
 की  वजह  से  प्रतिवर्ष  यही  दशा  हो  रही  है
 जिस  की  वजह  से  आम  जनता  भौर  दूरिस्टो
 को  दिल्‍ली  जाने  जाने  से  काफी  कठिनाई  का

 अनुभव  करना  पड़  रहा  है  |  झगर  हा,  तो
 पिछले  दस  वर्षों  में  प्रव  तक  क्‍या  किया  गया  ?

 को  राज  बहादुर  :  मझ  भी  इस
 सडक  से श्राने  जाने  का  भ्वसर  प्राप्त  होता
 है,  इसलिए  कह  सकता  हु  कि  पिछले  दस
 वर्षों  से  ता  नहीं,  केवल  एक  बार  ऐसा
 प्रनभव  हुआ  था  मथूरा  और  कोसी  कं
 बीच  में  ।
 Shrimati  Renu  Chakravartty:  Is  it  8

 fact  that  not  only  the  road  track  but
 also  the  main  line  connecting  Calcutta
 to  this  area  is  surrounded  on  both
 sides  by  areas  which  are  under  water.
 and  for  one  whole  month,  on  this  track
 of  25  miles,  the  railway  trains  have
 had  to  travel  very  slowly  with  the
 fesuit*that  the  Kalka  Mail  has  been
 late  for  over  a  month,  and  if  so,  what
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 hae  the  Central  Government  done
 regarding  this  matter,  because  this  has
 affected  the  railway  track  also?

 Shri  Raj  Bahadur:  So  far  as  I  know
 about  this  particular  problem  of  these
 28  miles,  as  I  said,  the  Central  Water
 Power  Commission  has  already  called
 a  conference,  and  they  have  come  to
 tertain  tentative  conclusions.  It  is
 obvious  that  the  average  rainfall  of
 this  area  being  only  less  than  20
 imehes,  this  year  we  had  unusual  rains
 of  as  much  as  37  inches,  and  the  entire
 area  is  flooded,  and  hence  the  difficulty

 Shrimeti  Renu  Chakyvavartty:  May  |
 know  what  steps  Government  are
 proposing  to  take  to  de-water  this  area
 where  there  has  been  water  for  one
 full  month,  and  there  does  not  seem
 to  be  any  sign  of  the  floods  abating?
 I  would  hLke  to  know  what  steps  the
 Central  Government  have  taken  to  de-
 water  the  area  or  to  pump  out  the
 water,  because  there  does  not  seem
 to  be  any  way  out  for  3६

 Shri  Raj  Bahadur:  The  railway
 track,  the  road  and  the  Agra  Canal
 run  m  parallel  jines  The  area  is
 flooded  between  the  railway  track  and
 the  road  on  the  one  side,  and  between
 the  road  and  the  Canal  on  the  other
 side  Water  can  be  drained  off  on'v
 through  a  siphon  system,  which  exists
 at  certain  sections  in  the  canal  and
 does  not  exist  at  certain  others  Un-
 fortunately,  this  happens  to  be  a  place
 where  we  do  not  have  a  siphon  system
 working

 wt  awe  wa  मामनीय  भत्री  जी  ने
 बतलाया  कि  इस  सम्बन्ध  सें  विशेषज्ञों  की
 राय  ली  जा  रही  है।  मैं  जानना  चाहता  हू
 कि  क्या  ऐसा  प्रयत्न  किया  जायेगा  कि  कम  से
 कस  अगली  बरसात  में  तो  यह  तकलीफ  न

 होने  पाये  ?

 ह, अ  राज  बहादुर  मे  ने  बतलाया  कि
 जो  २०  इंच  वर्षा  का  भौसत  है  उस  के  कारण

 जो  सड़क  की  सतह  के  समतल  रखा  गया  है  !
 ew  ag  पिचार  है  कि  इस  सडक का  स्तर
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 ऊंचा  किया  जाये  जिस  की  वजह  से  मो
 फ्लड  बयैरा  का  खतरा  पैदा  ही  गया  है  वह
 नहीं  रहेगा  ।

 शी  श्रजराल  सिंह  माननीय  मत्री

 महोदय  ने  ब्मी  एक  सम्मेलन  का  जिक्र  किया

 है  1  कया  उस  सम्मेलन  ने  कोई  तुरन्त  कार्रवाई
 करने  के  लिये  सुझाव  पेश  किये  हूं  जिनसे
 कि  पानी  निकल  सके  ?

 थ्री  राज  बहादुर  उन्हो  ने  कुछ  टेटेटिव

 कनवल्यूजन  निकाले  हू  ।  लेक्नि  जैसी  स्थिति
 है  उस  में  यकायक  कोई  नतीजा  नहीं  निकल
 सकता  |

 सेठ  झल  सिह  कया  मत्री  महोदय
 यह  बताने  का  कष्ट  करेगे  कि  सड़क  के  इन
 हिस्सो  को  ऊचा  किया  गया,  या  पुलिया
 बनाई  गईं  या  बारिदा  के  पानी  को  ले  जाने  के
 चस्से  नाले  ख़दवाये  गये  ?

 थी  राज  बहादुर  में  ने  निवंदन  किया
 कि  स्थायी  रूप  से  प्रबन्ध  करने  के  बास्ते
 सडक  का  लेविल  ऊचा  करना  होगा  ।  यह
 काम  भी  दो  स्टजेज़  में  होगा  t  पहली  स्टेज  में

 वह  स्थान  ऊचा  किया  जायेगा  जहा  पानी  बहुत
 ज्यादा  भरता  है  और  दूसरी  स्टेज  में  वह
 स्थान  ऊचा  किया  जायेगा  जहा  पानी  कम
 भरता  है  या  नहीं  मरता  ।

 श्भी  नबस  प्रसाकर  क्या  माननीय  सत्री
 जी  यह  देखने  की  कृपा  करेगे  कि  सढ्क  का
 लेविल  ऊचा  क्रते  में  किसानो  के  खेत  न  डब
 जायें  ।

 भरी  राज  बहादुर  इस  का  भी  ध्यान
 रखा  जायेगा  इस  का  इलाज  यह  होगा  कि  पानी

 नहरो  के  नीचे  से  साहफूनो  के  द्वारा  [निकाला
 जाये  |
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 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Anti-Oxidents
 #958,  Shri  T.  B.  Vittal  Bao:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  toxicity  tests  have  been
 made  on  an  anti-oxident  evolved  at
 the  Pusa  Institute  from  the  plant
 Myristica-malabarica;

 (b)  if  so,  with  what  results;  and

 (९)  how  does  the  toxicity  as  de-
 termined  compare  with  imported
 anti-oxidents  like  B.H.T.?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  total  extractives  from  Myristica-
 malabarica  which  showed  strong  anti-
 oxygenic  properties  have  been  sent
 to  the  Central  Drug  Research  Institute
 for  toxicity  tests,  as  no  proper  facili-
 ties  for  such  tests  exist  at  the  LA.R.I
 A  report  on  the  subject  is  awaited.

 (eo)  BHT  is  one  of  the  =  anti-
 exidents  declared  safe  by  the  United
 States  Food  and  Drugs  Admunistra-
 tion  for  incorporating  inedible  pro-
 ducts  upto  0°02  per  cent.  No  =  such
 inform  «izon  is  yet  available  with
 regard  to  extractives  from  Myristica-
 malabarica.

 पश्चिमी  रेलवे  मे  समाज  विरोधी  तत्व

 +६६०.  श्री  डामर  :  क्‍या  रेलवे  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  रेलवे  प्रशासन  को  इस  बात
 की  जानकारी  है  कि  पश्चिम  रेलवे  की  रेल-

 गाड़ियों  में  समाज  विरोधी  लोग  सामान
 बेचने  के  बहाने  यात्रियों  को  ठगते  हें  ;  और

 (&)  याद  हां,  तो  ऐसे  लोगों  के  विरृद्ध
 रेखबे  प्रदासन  का  क्‍या  कायवाही  करने  का
 विचार  है  ?

 रैसवे  उपमंत्री  (शो  सें०  Fo  रामस्थासी)  :

 (क)  जी  हां,  सिफ  बड़ीदा  डिडीजन  के  कुछ
 सैक्मनों  पर  ।
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 (ख)  हस  बुराई  को  खत्म  करने  के  लिये
 राज्य  पुलिस  शौर  रेलवे  सुरक्षा  दल

 (Railway  Protection  Force)
 मिल  कर  का्मवाही  कर  रहे  हूँ  ।

 Twe  Tier  Sleeping  Berths

 "966,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Raflways  be  pleased  to
 state:

 (a)  whether  two-tier  sleeping
 berths  in  3rd  class  have  been  introduc-
 ed  in  trains;

 (b)  if  so,  on  what  routes;  and
 (ce)  the  number  of  such  coaches?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  Yes,
 Sir,  as  an  experimental  measure  on
 certain  trains  only.

 (b)  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See
 Appendix  IV,  annexure  No.  40.)

 (९)  Broad  Gauge  coaches.  6
 Metre  Gauge  coaches.  8

 Total.  4

 Transmitter

 8967,  Shri  Halder:  Will  the  Minister
 of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  a  parachute  and  trans-
 mutter  with  US.  inscription  fell  near
 a  village  PS.  Titagarh  (West  Bengal),
 and

 (b)  if  so,  what  was  found  out  from
 that?

 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Mohiuddin):  (a)  No,
 Sir,  no  such  parachute  and/or  instru-
 ment  fell  in  or  near  any  village  under
 Titagarh  Police  Station.

 (b)  Does  not  arise.

 I  may  add,  Sir,  that  meteorological
 instruments  sent  up  by  means  of
 Parachute  to  collect  meteorological
 data  ‘about  pressure  temperature,
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 humidity  and  wind  direction  were
 found  in  Vraia,  Katiara  and  Dixpala
 villages  in  the  Police  Station
 Amdanga,  District  24  Parganas,  bet-
 ween  20th  and  22nd  May,  1958,

 Manpower  for  Major  Projects
 *963,  Shri  Sangazina:  Will  the  Min-

 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Manpower  Directorate  has  estimated
 the  technical  requirements  for  the
 major  projects  in  the  country;  and

 (b)  if  so,  the  technical  =  staff  re-
 quirements  of  each  major  project  like
 Hirakud,  Bhakra  and  Nagarjuna
 Konda  Sagar?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No.  Sir

 (b)  Does  not  arise.

 Tungabhadra  Dam  Project

 *969,  Shri  Shivananjappa:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  four
 more  generating  unit»  will  be  taken
 up  for  installation  at  Tungabhadra
 Dam  and  Hamp:  shortly;  and

 (b)  sf  so,  whether  these  installation:
 will  be  completed  during  the  Secon:
 Plan  period?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hatht):  (a)  In  the
 Second  stage  of  the  Tungabhadra  Pro-
 ject,  3  nos.  9,000  KW  generating  units
 will  be  installed—two  units  in  the
 Dam  Power  House  and  one  in  the
 Hamp:  Power  House.  These  3  units
 along  with  one  unit  of  9,000  KW  in
 the  Hampi  Power  House,  sanctioned
 for  the  first  stage,  which  has  not  yet
 been  ordered,  will  comprise  a  total
 of  4  more  generatng  units  for  the
 Tungabhadra  Power  stations.  The
 installation  of  these  4  sets  will,  how-
 ever,  take  time.

 (b)  Since  the  Tungabhadra  —_  Pro-
 ject  is  not  related  to  the  production
 of  coal  or  steel  or  to  the  augmentation
 of  Power  for  Railway  electrification,
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 thid  scheme,  although  included  in  the
 2nd  Plan,  has  not  been  included  in  the
 ‘core’.  Foreign  exchange  may  not,
 therefore,  be  available  for  it.  It  is
 difficult  to  say  at  this  stage  whether
 the  installation  of  above  4  addi-
 tional  generating  units  will  be  com-
 pleted  in  the  Second  Plan  period

 Palar  River  Waters  Dispute

 *970.  Shri  Tangamani:  Will  =  the
 Minister  of  Lrrigation  ang  Power  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question’  No.  1786,  on  the  28rd
 Apri},  958  and  state  the  latest  posi-
 tion  regarding  Palar  river  waters
 dispute?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  Govern-=
 ment  of  Madras  have  intimated  that
 they  do  not  wish  to  pursue  the  matter
 further  at  this  stage.

 Railway  Bridge  at  Mokameh

 Shri  Aniradh  Sinha: *OTh
 5  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state  the  steps,  if  any,
 which  are  being  taken  to  increase  the
 line  capacity  on  the  North-Eastern
 Ratlway  in  anticipation  of  the  increase
 in  transhipment  after  opening  of  the
 Mokameh  bridge?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  Yes,  neces-
 sary  works  like  provision  of  junction
 arrangements,  doubling,  remodelling
 of  yards,  etc.  are  being  undertaken
 or  are  under  consideration.

 A  statement  giving  details  of  works
 already  in  progress  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 IV,  annexure  No.  40-A.]

 Free  Telegram  Facility

 *972,  Shri  B.  Das  Gupta:  Wili  the
 Minister  of  Rallways  be  pleased  to
 state  whether  it  is  a  fact  that  the
 free  telegram  facility  for  passengers
 has  been  withdrawn  on  the  Eastern
 Railway?
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 The  Deputy  Witnister  ef  Raitways
 (Shri  8.  V.  Ramanwancy):  Yes.  The
 facility  of  sending  free  telegrams  to
 their  relatives  by  passengers  travel-
 ling  in  through  service  carriages
 which  miss  connection  at  Junction
 stations  with  the  scheduled  trains,  was
 in  force  only  on  the  Eastern  Railway
 since  March  1956.  The  facility  was
 withdrawn  from  the  middle  of  June
 ‘1988.  .

 शर्यासहमगर  का  सब-पोस्टमास्टर

 Fay.  भी  प०  ला०  बारूपाल  :  कया

 परिवहन  तथा  संचार  मंत्री  राजस्थान  के
 जिला  गंगानगर  के  रायसिहनगर  के  सब॒-
 पोस्टमास्टर  द्वारा  बचत  बेक  लेख  से
 घोल  से  धन  निकलावान  के  बारे  में  श्
 दिसम्बर,  १६५६  के  ताराकित  प्रश्न  संख्या
 १०८०  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेगे  कि  इस  विषय  में  क्‍या  कार्यवाही
 की  गई  है  ?

 परिवहन  तथा  संथार  संत्री  (श्री  स०
 का०  पाटिल)  :  रायसिहनगर  के  उप-पोस्ट-
 मास्टर  श्री  महेन्द्र  सिह  को  निचले  न्यायालय
 द्वारा  विमुक्त  किये  जाने  के  बारे  मे  उच्च
 न्यायालय  में  दाखिल  किया  जाने  वाला  पुन-
 रीक्षण-आवेदन-पत्र  (Revision  Applica
 tion)  वास्तव  में  पेश  नहीं  किया
 गया  था,  क्योंकि  राजस्थान  सरकार  के  लीगल
 रिमेम्बरेंसर  ने  इस  मामले  का  पुनरीक्षण
 कराया  जाना  उचित  नहीं  समझा  था  a  दूसरे
 मामले  में  पुलिस  ने  झ्पनी  प्रथम-सूचना-
 रिपोर्ट  (  ELR:  )  में  यह  बताया  कि

 यह  मामला  न्यायालय  में  सफल  नहीं  हो
 सकेगा  ।  सम्बन्धित  कर्मचारी  के  विरुद्ध

 भ्नृशासनीय  कार्यवाही  की  जा  रही  है  q

 Giy  Lions

 °974.  Shri  Mohan  Swarup:  Will  the
 Minister  of  Food  ang  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that
 ‘Folidol’  is  being  used  by  the  cattle
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 breeders  of  Gir  forest  in  Saurashtra  by
 spraying  the  médicine  on  the  ‘Kill’
 and  thus  causing  the  death  of  so  many
 lions  in  the  sanctuary;

 (b)  whether  it  is  also  a  fact  that
 breeders  later  burnt  the  dead  bodies
 of  the  lions;  and.

 (c)  if  so,  what  steps  have  been  taken
 by  Government  to  protect  the  animajs?

 The  Minister  of  Food  and  Agricuil-
 tare  (Shri  A.  P.  Jain):  (a)  and  (b).
 According  to  information  received
 from  the  Government  of  Bombay,  the
 reply  is  in  the  negative.

 (c)  Does  not  arise.

 Parchase  of  Foodgrains

 “915,  Shri  Raman:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 state:

 (a)  the  quantity  of  food  grains  pur-
 chased  in  958  so  far  on  Government
 account  and  the  prices  paid  for  it;  and

 (b)  whether  any  State  Government
 have  undertaken  purchase  or  procure-
 ment  on  their  own  account?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The  Gov-
 ernment  of  India  have  purchased  with-
 in  the  country  the  following  quanti-
 ties  of  foodgrains  so  far  in  the  year
 1958:-—

 (i)  Rice—About  2,48,800  tons.

 (a)  Gram—About  2,000  tons.

 A  statement  showing  the  procure-
 ment  prices  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  4i.}

 (b)  Yes,  Sir;  the  States  of  Assam,
 Bombay,  Kerala,  Madhya  Pradesh,
 Mysore,  Orissa  and  West  Bengal  and
 the  Union  Territories  of  Tripura  and
 Manipur,  have  procured  foodgrains  on
 their  own  account.
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 Night  Trains

 *976.  Shri  Nagi  Reddy:  Wit  the
 Minister  of  Muffwaye  be  pleased  to
 state:

 (a)  the  plans  that  Government  pro-
 pose  to  implement  for  the  restoration
 of  Night  trains  from  Secunderabad  to
 Drenachalam  on  the  Central  Railway,
 ang

 (b)  the  amount  of  money  sanction-
 ed  for  its  implementation?

 The  Deputy  Minister  for  Railways
 (Shri  8.  द  Ramaswamy):  (a)  The
 Ratlway  line  on  the  Dronachalam-
 Secundrabag  Section  passes  through
 hilly  terrain  intersected  by  streams
 which  develop  sudden  floods,  and  there
 are  a  large  number  of  Railway  Affect-
 ing  Tanks,  many  of  which  are  not  up
 to  the  accepted  standards  of  construc-
 tion  and  maintenance  Owing  to  the
 presence  of  these  tanks  and  the  nature
 of  the  streams  there  is  a  possibility
 of  sudden  damage  to  the  Railway
 line,  should  a  storm  of  the  abnormal
 cloud  burst  type  occur  and  as  such
 night  running  of  passenger  trams
 was  restricted  during  the  monsoon  of
 957  and  has  again  been  restricted
 during  the  monsoon  of  this  year  with
 effect  from  20th  June,  958

 The  question  of  restoration  of  night
 running  of  passenger  trains  with
 More  intensive  patrolling  and  watch-
 ing  of  the  line  is  re-considered  each
 year  before  the  monsoon,  but  unt2l
 the  safety  of  the  tanks  can  be  vouch-
 safed  by  the  State  Government  the
 possibility  of  human  failure  can  with
 patroling  arrangements  exists  and  is
 a  factor  that  needs  careful  examina-
 tion  on  each  occasion

 (b)  Does  not  arise.

 Suraimanpur-Reoti  Railway  Track

 977,  Shri  Radhamohan  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the.  reply  given  to  Starred
 Question  No.  556  on  the  9th  April,
 1058,  and  state  the  progress  so  far
 made  in  the  construction  १०6  prptec-
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 tion  work  of  the  Railway  track  bet-
 ween  Surgimanpur  ang  Recti  Stations
 of  the  North  Eastern  Railway  against
 the  erosion  of  the  river  Ghaghra  in
 Bella  District?

 The  Deputy  Minister  of  Raliways.
 (Shri  8,  झा  Ramaswamy):  The  follow-
 ing  works  were  considered  necessary
 for  the  protection  of  Railway  track
 between  Suraimanpur  and  Reot:  Sta-
 tions  of  the  North  Eastern  Railway
 against  the  erosion  of  the  River
 Ghogra

 (l)  Intermediate  retired  align-  |
 ment  of  the  Ra:ilway

 (2)  Permeable  Sal  Bullah  spurs
 along  the  eroded  portion

 The  work  qQ)  above  was  completed
 on  the  26th  July,  3958  As  regards
 item  (2)  above,  ll  spurs  which  were
 proposed  for  this  year  were  construct-
 ed  and  these  are  so  far  working
 satisfactorily.

 Daocoity  at  Tikoli-Rawatpur  Station

 9918  Shrimati  Mai  Palchoudhurl:
 Will  the  Minister  of  Railways  be
 pleased  to  state,

 (a)  whether  it  is  a  fact  that  on  the
 night  of  June  18,  1958,  an  armed
 dacoity  was  committed  at  Trkob-
 Rawatpur  Station  on  Raebreh-Unnao
 section  of  the  Northern  Railway;

 (b)  whether  it  is  also  a  fact  that
 the  dacoits  looted  Government  cash |
 from  the  booking  office  killing  two
 railway  employees  and  keeping  others
 at  bay;

 (c)  :f  so,  what  are  the  actual  facts;
 and

 (d)  the  steps  taken  in  regard
 thereto?

 The  Deputy  Minister  of  Railways
 (Sari  द द  Ramaswamy):  (a)  to  (c).
 On  the  night  of  7/l8th  June,  958
 at  about  midnight  a  gang  of  criminals
 raided  Tikol:  Rawatpur  station  and
 killed  one  porter  and  a  sweeper  who
 were  on  watch  and  ward  duty  at  the
 station  Booking  Offtce,  cash  safe
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 and  ticket  tube  were  found  broken
 open  and  cash  amounting  Rs.  284-83nP.
 was  foung  missing.

 (d)  The  matter  wag  reported  to  the
 Unnao  Police  who  are  investigating
 into  the  case.  Immediately  on  re-
 eeipt  of  the  information  an  Armed
 detachment  of  the  Railway  Protection
 Force  was  posted  at  the  station  to
 restore  a  sense  of  security  among  the
 staff.

 स्वास्थ्य  मंत्रियों  का  सम्मेलन

 *ege.  श्रो  जगंदोश  झवबस्पी :  क्या
 स्वास्थ्य  मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  राज्य  स्वास्थ्य
 मंत्रियों  के  गत  वर्ष  के  सम्मेलन  में  यह  निर्णय
 किया  गया  था  कि  द्वितीय  पचवर्षीय  योजना
 के  झन्तगत  राज्यों  के  अधीन  बिकित्सा
 कालेजों  में  काम  करने  वाले  डाक्टरों  को
 केन्द्रीय  सरकार  निजी  रूप  से  हाक्टरी  का
 घन्घा  न  करने  का  भत्ता  दिया  करेगी  ,

 (ख)  यदि  हा,  तो  सरकार  ने  इस  निर्णय
 को  कार्यान्वित  करने  के  लिये  क्‍या  कार्यवाही

 की  है  ;  भौर

 (ग)  किन  राज्य  सरकारों  ने  अब  सके

 इस  निर्णय  को  कार्यान्वित  किया  है  *

 स्वास्ण्य  मंत्रो  भी  करमरकर):  (क)
 स्वास्थ्य  पत्रियो  के  १६५७  के  सम्मेलन  में

 यह  सिफारिश  को  गई  थी  की

 (१)  सभी  मैडिकल  कालेजों  के  बनी-
 निकल  तथा  नान-क्लीनिकल  दोनों
 विभागों  को  मेंडिकल  कालेजों  में  पूरे
 समय  तक  पढ़ाने  वाली  एककों  की
 स्थापना  की  योजना  के  प्रन्तर्गत  ले
 लिया  जाये  ;  और

 (२)  इस  पर  होने  वाला  सारा  भति-
 रिक्त  खर्च  केन्द्रीय  सरकार  वहन  करे

 (@)  भारत  सरकार  ने  राज्य  सरकारों
 को  उनके  अधीन  मैडिकल  कालजों  के  क्ली-
 निकल  तथा  नतास-क्लीतिकल  दोनों  विभागों
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 में  पूरे  समय  तक  पढ़ाने  बाली  एककों  की
 स्थापना  के  लिये  सहायता  देने  का  निर्णव
 कर  लिया  है  |  केलीय  सरकार  ERE FO
 से  द्वितीय  पंचवर्षीय  योजना  की  भ्रवधि  तक
 राज्य  सरकारों  को  उतर  के  अधीन  मैडिकल
 कालजों  में  इस  योजना  की  कार्यान्विति
 पर  होने  वाले  प्रतिरिक्त  झावतंक  खर्च  का
 १००  प्रतिशत  देगी  t

 (7)  इस  योजना  को  वित्तीय  वर्ष
 RENE-—Ro  से  कार्यान्वित  किया  जानता

 है  1

 Tungabhadra  High  Level  Canal

 *980.  Shri  Rami  Reddy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state,

 (a)  whether  the  Tungabhadra  High
 Level  Canal  Scheme  with  Mid-Pennar
 Regulator  as  proposed  by  the  Andhra
 Pradesh  Government  is  incluede  in
 the  Second  Plan;  and

 tb)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,
 Sir

 (9)  Does  not  arise

 Ships  Built  at  Hindustan  Shipyard

 #981  Shri  Goray:  Wil)  the  Muinis-
 ter  of  Transport  and  Communications
 be  pleased  to  state;

 (a)  the  number  of  ships  that  were
 built  in  the  Hindustan  Shipyard  after
 the  completion  of  “Andamans”;

 (b)  whether  it  is  a  fact  that  some
 ships  completed  after  the  “Andamans”
 have  developed  the  same  defect  of
 listing?

 The  Minister  of  State  in  the  Minls-
 try  of  Transport  and  Communications
 {Shri  Raj  Bahadur);  (a)  Three;

 (b)  No.  *
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 Wheat  Wagens
 Shri  Jadhav: “982.

 +  ohei  Nath  Pal:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state  whether
 it  is  a  fact  that  the  wheat  wagons
 intended  for  Bihar  from  Kandla  Port
 are  sent  to  Delhi  and  then  tranship-
 ped  to  Bihar?

 The  Minister  of  Food  and  Agricui-
 ture  (Shri  A.  P.  Jain):  No.  Sir.

 sae  बिहार  में  धान  को  फुसलों  को  क्षति

 भी  काशी  साथ  पांडे  :

 कह

 |

 बिभूति  सिश्र  :

 श्री  श्रीनारायण  दास  :

 श्री  शाथ  रमण  :

 क्या  खाय  सभा  कृषि  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  भारत  सरकार  को  यह  पता

 है  कि  उत्तरी  बिहार  में  हजारों  एकर  में  खड़ी

 हुई  धान  की  फसल  गुन्डी  मक्खी  ने  नष्ट  कर
 दी  है;

 (4)  क्या  इस  विषय  में  किसी  प्रन्य
 राज्य  सरकार  से  सूचना  मिली  है  ;

 (ग)  यदि  हा,  तो  सरकार  ने  इस
 मक्खियों  को  मारते  के  लिये  क्‍या  कार्यवाही
 की  है  ;  भर

 (घ)  क्‍या  यह  सच  है  कि  यदि  इन
 मजिखियों  को  मारने  के  लिये  तुरन्त  उचित

 कार्यवाही  न  की  गयी,  तो  लाखों  एकड़  भूमि
 में  खड़ी  हुई  धान  की  फसल  नष्ट  हो  जायेगी  ?

 सास  तथा  क्च  मंत्री  (भी  Go  No

 a):  (8)  अन्तिम  प्राप्त  जानकारी  के

 झनुसार  गुन्डी  मक्खी  ने  उत्तरी  बिहार  को

 छोटी  ज्वार  शौर  धान  की  फसल  के  लगभग

 १२६०००  एकड़  के  क्षेत्र  में  बहुत  प्रधिक

 मुक़सान  पहुंचाया  ।  लेकिन  धाल  की  फसल

 का  क्षत्र,  जिसमें  इसका  श्रसर  हुआ  है  भौर
 इस  बीमारी  के  हानि  का  अनुमान  मभी.  सालस

 नहीं  है

 (ख)  जी  हां  ,  आसाम,  मनिपुर,
 एन०  ई०  एफ०  ए०.  और  पूर्वीय  उत्तर  प्रदेश  |

 (ग)  राज्य  और  केन्द्रीय  वनस्पति
 रक्षा  संगठनों  न  जमीन  पर  प्रयोग  की  जान
 वाली  मशीनों  और  वनस्पति  रक्षा  अवरोध
 और  संचयन  निदेशालय  के  द्वारा  रखे  हुये
 एक  हवाई  यूनिट  की  सहायता  से  बीमारी
 के  क्षेत्र  मे ंकीट  नाशक  झौषधियां  छिड़की  ।
 कीट  नाशक  झौपधिया  श्रौर  नियंत्रण  का
 सामान  किसानों  में  भी  बाट  दिया  गया

 है  और  केन्द्रीय  सरकार  ते  राज्य  सरकारों  को
 ऋण  के  रूप  में  कीट  नाहक  ग्रौषधियों  की

 बहुत  बड़ी  मात्रा  और  बहुत  सी  स्परेइंग  और
 डस्टिय  (  praying  and  dusting)
 मशीनें  दी  है  ।  वनस्पति  रक्षा  अवरोध  और
 संचयन  निदेशालय  के  टेक्निकल  स्टाफ  की
 सेवायें  भी  उनको  उपलब्ध  कर  दी  गई  है  ।

 (ध)  भगर  यह  रोग  बहुत  संक्रामक  हों
 तो  काफी  नुकसान  हो  सकता  है,  क्योकि
 विशेषकर  फसल  पकने  वाली  है  और  दाना
 कोमल  है

 कालपो  के  निकट  यमुना  नदी  पर  सड़क  का

 पुल

 +६८४.  श्रो  लच्छी  राम  :  क्‍या  परिवहन
 तथा  संजार  मंत्री  १६  मारे,  १६५८  के
 तारांकित  प्रदन  संख्या  १०६६  के  उत्तर  के
 सम्बन्ध  मे  यह  बताने  की  कृपा  करेंगे  कि  मध्य
 रेलवे  के  कालपी  स्टेशन  के  निकट  यमुना  नदी
 के  पुल  पर  लकड़ी  पाट  कर  सड़क  तैयार  करने
 के  सम्बन्ध  में  इस  बीच  क्या  प्रगति  हुई  है  ?

 परिवहन  तथा  संचार  मंत्रालय  में
 राज्य  मंत्रो  (भो  राज  बहादुर)  :  भाजकल
 “रेल  भौर  सड़क  के  जुड़वां  पुल”  को  लकड़ी
 के  तख्तों  से  पाटने  के  खाके  की  तफ़सील  रेलवे
 विभाग  के  भ्रधिकारियों  द्वारा  तैयार  की  ा
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 रही  है।  &-. 4  के  पुल  तक  बहुंचन  बासें  सड़कों
 के  सस्ते  शर  गह  निश्चित  करत  के  लिंब
 भी  जांच  जारी  है।

 Kurduwadi-Miraj  Rail  Link

 *985.  Shri  Balasaheb  Patil:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  270  on  the  27th  March,
 1968,  and  state:

 (a)  whether  the  survey  reports  for
 the  construction  of  a  broad  gauge
 Railway  line  between  Kurduwadi  and
 Miraj  have  been  finalised

 (b)  if  so,  when  the  actual  construc-
 tion  will  begin;  and

 (c)  what  are  estimated  costs  for
 the  same?

 The  Deputy  Minister  of  Railways
 (Shri  S.  च  Ramaswamy):  (a)  The
 Survey  Report  for  conversion  into
 B.G.  has  almost  been  finalised.  Mean-
 while  directions  have  been  given  for
 making  an  appreciation  of  the  Miraj-
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 Kurduwadi  conversion  into  M.G.  and
 also  for  commenta  on  the  possibilities
 of  Kurduwadi-Latur  conversten  to
 MG.  and  its  further  extension  upto
 Purli-Vaijnath.  Since  these  aspects
 are  being  looked  into  by  the  Railway
 it  will  tuke  some  time  more  to  get
 the  survey  reports.

 (b)  and  (c).  Do  not  arise.

 Chittaranjan  Locemetive  Works.

 *986.  Shri  Ajit  Singh  Sarhadl;  Will
 the  Minister  of  Rallways  be  pleased
 to  state  the  present  percentage  of
 foreign  imports  and  ite  value  in  the
 production  of  locomotives  in
 Chittaranjan  Locomotive  Works?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):

 The  value  of  imported  materials
 and  components  for  a  W.G.  class
 locomotive  now  being  manufactured
 at  Chittaranjan  Locomotive  Works  is
 about  Rs.  1:23  lakhs  (total  cost  be-
 ing  4:6  lakhs),  broken  up  in  3  main
 groups  as  under:

 Rs.

 @)  Raw  materials  and  rough  components  not  yet  available  either
 ully  or  even  partly  from  indigenous  sources

 (४)  Components  which  are  normally  bought  out  items  for  all  lo-
 comotive  manufactures  and  which  are  not  proposed  to  be
 manufactured  at  Chittaranjan  Locomotive  Ww

 (wit)  Components  in  respect  of  which  capacity  is  being  progressively
 developed  at  Chittaranjan  to  elummate  imports  completely

 36,900,  (30%)

 551350  (45%)

 30,750  (25%)

 Closure  of  Rail  Link  between  Bihar,
 North  Bengal  and  Assam

 °987
 Shri  L.  Achaw  Singh:
 Shri  Rajendra  Singh:

 Will  the  Mimster  of  Rallways  be
 pleased  to  state:

 (a)  whether  the  rai]  link  between
 Bihar  and  North  Bengal  and  Assam
 has  been  closed  due  to  flood  condi-
 tions  between  Katihar  and  Siliguri
 since  the  I7th  August,  ‘1958;

 (b)  the  number  of  breaches  which
 occurred  due  to  the  floods;

 (c)  if  so,  the  number  of  passenger
 stranded  on  both  sides  of  breaches;

 (d)  the  nature  of  relief  given  to
 these  passengers  and  alternative
 means  of  transit  made  available  for
 them;

 (e)  how  long  the  dislocation  of  the
 train  services  on  the  N.E.F.  Railway
 lasted;  and

 (f)  the  steps  taken  for  the  resump-
 tion  of  train  services?

 The  Deputy  Minister  of  Railways
 (Sbei  s.  क  Ramaswamy):  (a)  to  a).
 A  statement  is  laid  on  the  Table  of
 the  House.  [See  Appendix  IV,
 annexure  Wo,  42.]
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 Bpectal  Taxts  for  Tourists

 988.  Shri  Subodh  Hansda:  Will  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  under  consideration  to  allow
 free  movement  of*  special  taxis  for
 teurists  in  the  various  States  with-
 out  paying  any  extra  tax;  and

 (b)  if  so,  when  this  will  come  into
 operation?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  ang  Communica-
 tions  (Shri  Raj  Bahadur):  Under  a
 new  provision  made  recently  in  the
 Motor  Vehicles  Act  of  i939,  special
 permits  can  be  granted  by  a  Regional
 Transport  Authority  to  public  service
 vehicles  carrying  tourists,  by  virtue
 of  which  they  can  move  freely  an
 other  regions  or  States  so  long  as  they
 display  a  special  distinguishing  mark
 In  October  ‘1957,  the  Conference  of
 State  Transport  Commusioners/Con-
 trollers  held  at  Mussoorie  unani-
 mously  recommended  that  under  this
 provision  State  Governments  should
 allow  unrestricted  movement  of  taxis
 and  other  vehicles  chartered  by
 tourists  without  the  levy  ‘of  any  extra
 tax.  The  State  Governments  have
 been  asked  to  implement  thi,  re-
 commendation

 All  India  Roag  Development  Plan

 f  Shri  Ram  Krishan:

 #989
 +  Sardar  Iqbal  Singh:

 4  Shri  Bhakt  Darshan:
 |  Shrt  S.  C.  Samaata:

 Will  the  Minister  of  Transport  and
 Conwnunicationgs  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  464  on  the  25th  February,
 9358  ang  state;

 (a)  whether  the  Committee  of  Chicf
 Engineers,  which  was  appointed  to
 revise  the  ‘Nagpur  Plan’  and  to  add
 new  highways  to  the  list  of  national
 highways,  has  since  completed  §  Its
 work;
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 (9)  if  so,  whether  a  copy  of  the
 revised  plan  would  be  laid  on  the
 Tabie;

 (c)  the  steps  being  taken  to  imple-
 ment  the  Plan;  and

 (d)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  the  reasons  for
 delay?

 The  Minster  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No.  Sir.

 (9)  and  (c).  Do  not  arise.

 (d)  The  Committee  has  prepared
 a  @raft  Plan  which  is  now  being
 examined  by  the  general  body  of  the
 Chief  Engineers  and  is  expected  to
 be  finalised  shortly.

 Korba  Power  Station,  Madhya
 Pradesh

 °990.  Shri  V.  C  Shukia:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 sidexing  any  proposal  for  extending
 the  power  capacity  of  the  Korba
 Power  Station  in  Madhya  Pradesh,
 over  and  above  90,000  kW;  and

 (by  7  so,  the  broad  details  of  the
 proposal  and  the  capital  out-lay  in-
 volved?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 Plann.ng  Commission  have  not  agreed
 to  the  proposal  of  the  Madhya  Pradesh
 Government  to  melude  the  Korba
 Thermal  Power  Station  Extensions,  in
 the  Second  Five  Year  Plan

 (b)  It  was  proposed  to  instal
 2x  60,000  kW  generating  sets  at  an
 estimated  cost  of  Rs  34  crores.

 Road  Accidents  in  Dethi

 f  Shri  0.  0.  Sharma: °98l.
 5  Shri  Kunhao:

 Will  the  Mimster  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Road
 accidents  in  Delhi  are  on  the  increase;
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 (b)  the  ४0६४8]  number  of  accidents
 during  958  so  far;

 (c)  the  number  of  fata)  accidents;

 (d)  how  do  these  figures  compare
 with  those  for  the  same  duration  in
 3957;  and

 (e)  the  measure  adopted  to  prevent
 road  accidents  in  Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (e).  A
 statement  giving  the  information  re-
 quired  is  laid  on  the  Table  of  the
 House.  {See  Appendix  IV,  annexure
 No.  43.)

 सीरिया  जाने  बाले  भारतीय

 *+१६२.  थी  डामर  :  कया  स्वास्थ्य
 मंत्री  यहू  बतान  की  की  कृपा  करेंगे  कि  :

 (क)  भारतीय  यात्रियों  के,  जो  संक्रामक
 रोग  से  पीड़ित  हों,  संयुक्त  श्ररव  गणराज्य
 के  सीरिया  क्षेत्र  में  प्रवेश  पर,  जो  पाबन्दी
 लगाई  गई  थी,  क्या  वह  ब  हटा  ली  गई  है  ;
 और

 (ख)  यदि  नहीं,  तो  यह  पाबन्दी  कब
 सक  रहेगी  ?

 स्वास्थ्य  मंत्री  (भी  करमरकर)  :  (क)
 जी  नहीं  ।

 (ख)  स्थानीय  पीड़ित  क्षेत्र  के  बोमारी
 से  मुक्त  घोषित  कर  दिये  जाने  पर  संक्राभक
 रोग  की  पाबन्दियां  हटा  ली  जाती  हैं

 भारत  जाने  वाले  पयंटक

 शी  भक्‍त  दर्शन  :
 है.

 |  शो  शमेदबर  टांटिया  :

 क्या  परिथहन  तथा  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  वित्तीय  वर्ष,  १६५७-
 ू ६.  में  भारत  में  दाये  विदेशी  पर्यटकों  से
 भारत  को  विदेशी  मुद्रा  के  रूप  में  कुल  कितनी
 झाय  हुई  ?
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 परिचहन  तथा  संचार  भंज्ासय  भें  राज्य-
 संभी  (भी  राज  बहादुर):  पर्यटक
 यातायात  से  जो  बिदेशी-मुद्रा  की  झाव  होती
 है  हर  वर्ष  के  लिये  उसके  प्ांकड़े  भारत  के
 'रिजर्य  बैंक  द्वारा  इकटठे  किये  जाते  हैं  ।

 १६५७  में  विदेशी  मुद्रा  में  १६  करोड़  रुपये
 की  झामदनी  हुई  है  ।

 Rural  Electrification  in  Punjab
 Sardar  Iqbal  Singh;
 Shri  Ram  Krishan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 #994,

 (a)  whether  the  Punjab  Govern-
 ment  have  requested  the  Centre  for
 any  aid  for  rura}  electrification  in  the
 State;  and

 (b)  af  so,  what  action  has  been
 taken  by  the  Centre  in  this  regard?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 No,  Sir,  Not  for  the  specific  purpose  of
 rural  electrification  The  following
 loans  to  the  Punjab  Government
 have,  however,  been  sanctioned  under
 the  programme  for  expansion  of
 power  facilities  to  increase  employ-
 ment  opportunities,  which  is  mainly
 intended  for  the  rural  areas:—

 955-56-—-Rs.  350  lakhs.

 ‘1956-57—Rs.  .00  lakhs.

 Health  Services  Centres  in  Rural
 Areas

 *995.  Pandit  D.  ्य,  Tiwary:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  Health  Services
 Centres  in  rural  areas  to  be  opened
 under  the  allotment  of  $3,654,000  by
 the  UNICEF  for  which  agreement  was
 signed  in  June,  2957  will  be  in  addi-
 tion  to  2000  and  1000  health  centres
 planned  to  be  opened  in  Block  areas
 under  the  Second  Plan  scheme;

 (b)  whether  further  allotments  by
 the  UNICEF  have  been  promised;  and

 (ce)  ‘it  so,  of  what  amount?
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 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No,  Sir.

 (b)  and  (c).  A  further  allotment  of
 $2,292,000  has  been  made  by  the
 UNICEF.

 Dethi  Slums

 "996,  Shri  Radha  Raman:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Development  Authority  have
 made  any  proposal  to  Government
 which  will  develop  areas  near  Palam,
 Kingsway,  Villages  of  Rajpur  and
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 Jdhilmila  Tahirpur  and  certain  parts  of
 Motinagar  and  Shadipur  and  Khanpur
 villages  for  purposes  of  construction
 of  cheap  houses  for  slum  dwellers  and
 for  private  sale;

 (b)  3६  so,  the  total  area  involved
 and  whether  the  proposal  has  received
 Government's  approval;  and

 (ec)  when  this  scheme  will  be  im-
 plemented?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Schemes  for  develop-
 ment  sponsored  by  the  Delhi  Develop-
 ment  Authority  are-—

 Acres

 h  Kingsway  Camp  Area  e  330
 2.  Grand  Trunk  Road  arca  beyond  Shakti  Nagar  8०
 3.  Najafgarh  Road  area  opposite  Rajouri  Garden  250
 4.  Mahrauh  Road  area  60
 5.  Patel  Road  area  230
 6.  Mansarover  Garden  near  Ramesh  Nagar  of  Nayafgarh  Road.  25

 TOTAL  +  775

 (b)  775  acres.  Government  have
 so  far  agreed  to  the  acquisition  of  250
 acres  of  land  on  Najafgarh  Road
 opposite  Rajour:  Gardens.

 (c)  These  schemes  are  likely  to
 be  implemented  within  the  next  two
 years

 Purchase  of  Rail  Store

 +997,  Shri  Harish  Chandra  Mathur:
 Will  the  Mhnister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  730  on  the  7th
 March,  958  and  to  his  subsequent
 statement  on  the  7th  Apmnil,  958  and
 state:

 (a)  how  a  saving  of  Rupees  one  and
 a  half  crore  has  been  effected  in  the
 purchase  of  rail  stores  by  a  specia!
 snission  in  Europe  by  direct  negotia-
 tions;

 (b)  whether  these  facts  have  been
 disputed  by  the  Steel  Importers  As-
 sociation  of  India,  Calcutta;

 (९)  whether  this  Ministry  has  re-
 examined  the  matter;  and

 (8)  ह 4  so,  how  the  matter  Stands?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  IV,  annexure
 No  44}

 (b)  No.

 (८)  No.

 (day  Does  not  arise

 ma

 नैह६८.  श्री  पदम  देव:  क्यां  खाच  तथा
 क्थि  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  सरकार  को  यह  मालूम  है
 कि  हिमाचल  प्रदेश  में  इस  समय  कृषकों  की
 नकदी  फसल  बीज  के  झालू  है  ;

 (ख)  क्‍या  सरकार  को  यह  भी  मालूम
 है  कि  गत  वर्ष  लोगों  को  शालू  के  व्यापार  में
 भारी  हानि  हुई  थी  ;  शौर

 (ग)  बीज  कं  भालू  के  सुचारू  व्यापार  के
 लये  सुविधायें  देने  के  हेतु  सरकार  द्वारा

 उपाय  कियेजा  रह  हैं  *
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 चाल  तथा  कृषि  मंत्री  (सी  wo  No

 ar):  (क)  जी हो ।

 (ख)  जी  हा।

 (7)  हिमाचल  प्रदेदा  प्रशासन  प्रगले

 आलू  के  मौसिम  में झालू  का  पणत  मली  भांति
 करने  का  प्रबन्ध  कर  रही  है  1  इस  सम्बन्ध
 में  प्रशासन  के  सहायता  मांगने  पर,  भारत
 सरकार  मुनासिब  सहायता  देगी  ।

 सुरतगढ़  सेफेभाइज्ड  ह... ह

 *eee.  को  To  ला०  बाकृपाल  क्‍या
 ाद  तथा  कृषि  मंत्री  यह  बताने  की  कृपा

 करें  गे  कि  H

 (#)  क्‍या  सरकार  को  यह  ज्ञात  है
 ह; उ  राजस्थान  में  सूरतगढ़  कृषि  फार्म  को
 राजस्थान  सरकार  ने  पहले  जो  जमीन  दी  थी,
 उसमें  से  कुछ  एकड  जमीन  छोड  कर  उमके
 बदल  में  भ्रास-पास  को  जमीन  लो  जा  रही  है  ,

 [ख़)  यदि  हा,  तो  कुल  कितने  एकड़
 अमीन  का  इस  प्रकार  तबादला  किया  गया  है  ,

 (ग)  पहले  दी  गई  जमीन  स्वीकार  न
 करने  के  क्‍या  कारण  हैं  ,

 (घ)  पहले  दी  गई  जमीन  को  कृषि-
 योग्य  बताने  पर  सरकार  ने  कितना  धन  खर्च
 किया  ;  और

 (ड)  क्‍या  दो  गई  जमीन  को  बार  बार
 बदलन  से  स्थानीय  किसानों  का  परशानी

 नहीं  होती  ?

 era  तब  /  कृति  मंत्री  (भी घ० प्र० Wo  Re  जन)
 इक)  जी  हा  |

 खि)  ३33५  एकड़  |

 (ग)  लिक  केनाल  (Link  Canal)  से,
 जोकि  गग  केनाल  (Gang  Canal)  की
 करनिजो  डिस्ट्रिबुपूटरी  (Karniji  Distri-

 butory)  से  हमेशा  सिचाई  के
 लिये  कामे  के  मसरदारगढ़  के  हिस्से
 जे  बनाई  गई  पी,  श्च्छी  और  सधिक  सिचाई
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 उपलब्ध  करने  के  लिये  जमौत  को  तवादला
 जरूरी  हो  गया  यह  योजना  राज्य  सरकार
 के  द्वारा  भूमि  का  पहला  भषाटमैस्ट  होगे  के
 बाद  शुरू  की  गई  थी  ।

 (घ)  कुछ  नहीं  ।

 क)  जी  मही  ।

 Floods  in  Orissa

 1000,  Shri  Panigrahi:  Wil!  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:  =

 (a)  whether  the  Government  of
 India  has  received  reports  of  wide-
 spread  fioods  recently  in  same  parts
 of  Orissa,  and

 {b)  whether  reports  regarding  se-
 rious  damage  to  paddy  crops  in  flood-
 affected  areas  of  Orissa  have  been
 made  available  to  the  Ministry  by
 now?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (bd)
 The  Government  of  Orissa  have  re-
 ported  that  paddy  crop  in  the  districts
 of  Cuttack  and  Pur:  has  been  damag-
 ed  due  to  flood  No  detailed  reports
 have  yet  been  received

 ग्रन्थों  को  यात्रा  की  सुविधाएं

 *toot.  wt  जगवोशा  झ्रवस्थोी  बया
 रेलवे  सत्री  यह  बसाने  की  कृपा  करेगे  कि

 (कं)  क्‍या  यह  मच  है  कि  प्रन्थों  को
 यात्रा  में  जो  रियायल  दी  जाती  है  उसे  प्राप्त
 करने  के  लिये  उन्हें  डाबटर  का  प्रमाण-पत्र
 देना  पडता  है  ,

 (ख)  यदि  हा,  तो  गया  सरकार  को

 बविदित  है  कि  ह्  सियम  के  कारण  झन्घो  को
 बया  कठिनाई  उठानी  पड़ती  है  ;  झोर

 (ग)  सरकार  ने  तने  कठिनाइयों  को

 दूर  करने  के  लिये  क्या  कार्मदाही  की  है  या

 करने  वाली  है  ?
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 रेले  शपलंत्री  (ी सें०  We  राजस्थामो )  :

 इक)  किसी  डाक्टर  या  झम्पी  के  लिए  कियी
 मान्य  संस्था  (recognised  institution
 for  the  blind)  के  प्रधान  का  प्रमाण-
 पत्र  (certificate)  दैना  पढ़ता  है  t

 ख)  भौर  (ग).  शुरु  में  कुछ
 कठिनाइयों  का  झनुभव  डुभा  था।  इस  तरीके
 को  झासान  बसाने  के  लिए  निम्न  उपाय
 किये  गये  है  i

 १.  नियत  प्रमाण-पत्र  पेश  करने  पर
 अब  टिकट  बादू  रियायती  दर  पर  टिकट
 जारी  कर  देते  हूं  ।

 दूसरी  तरह  की  रियायतों  के  लिये  झाम
 तौर  पर  प्रधान  कार्यालय  या  डिवीजन
 के  भफसर  का  रियायत-प्रादेश  पेश  करना
 खरूरों  है  ।  इस  रियायत-श्रादेश  के  लिए  पहले
 उनके  यह  अर्जी  दी  जाती  है  t

 २  हर  बार  नया  अ्माण-पत्र  लेने  शौर
 पेश  करने  की  कठिनाई  दूर  करने  के  लिए
 यह  सय  किया  गया  है  कि  किसी  गजटेड  अफसर,
 मजिस्ट्रेट  या  ससद्‌  या  राज्य  के  विधान  सभा
 के  सदस्य  द्वारा  तसदीक  को  हुई  प्रमाण-पत्र
 की  प्रतिलिपि  देने  पर  रियायती  टिकट  जारी
 कर  दिये  जायेंगे  ।  लेकिन  टिकट  घर  पर
 जांच  के  लिए  मल  प्रमाण-पत्र  दिखाना
 जरूरी  है।

 ल  प्रमाण-पत्र  जिस  तारोख  को  जारी

 होगा  उससे  एक  साल  तक  बेतर  माना  जायेगा  |

 3.  रिवायती  टिकट  लेने  के  लिए  यह
 शरूरीं  नहीं  है  कि  श्न्षा  व्यक्ति  खुद  टिकट
 घर  पर  जाये  ।

 ४.  प्रेस  नोट  भनिकाल  कर  यह  बात
 सबिस्तार  दतायी  गयी  कि  इन  रियायतों  के

 पाये  का  क्या  तरीका  है  1

 363  LED—~3.
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 Nagarjanasagar  Project
 #1002,  Shri  Rami  Keddy:  Willi  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Andhra  Pradesh
 Government  has  made  a  request  for
 an  additional  allotment  of  Rupees  four
 crores  for  Nagarjunasagar  Project  for

 as
 during  the  current  year;

 an

 (b)  if  so,  whether  the  amount  has
 been  sanctioned?

 The  Deputy  Minister  of
 and  Power  (Shri  Hathi):  (a)  No,  Sir.
 The  Nagarjunasagar  Control  Board
 has,  however,  asked  for  an  enhanced
 allotment.  The  extent  of  additional
 allotment  required  has  not  been  हुड"
 ecified,  though  a  works  programme  on
 the  basis  of  a  possible  allotment  of
 Rs.  0  crores  has  been  drawn  up  by
 the  Contro!  Board.

 (b)  No,  Sir.  There  is  no  possibility
 at  present  of  any  enhancement.

 गले  की  कीमत  का  चलाया  न  जाना

 Flood.  wt  विभूति  मिभ  :  क्या  खास
 लया  कृषि  मंत्री  १२  अगस्त,  १९५८  के
 झताराकित  प्रश्न  संख्या  १४२  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  को  कपा  कर्रेगे  कि  :

 (क)  गश्ना  उत्पादकों  को  शेर  कीमत
 शीघ्र  दिलाने  के  विषय  में  विशेषतः  ऐसे
 कारखानो  में  जहा  यह  शेर  राशी  १  लाख
 रूपये  से  भी  ऊपर  है  केन्द्रीय  स  रकार  क्‍या  ठोस

 कार्यवाही  कर  रही  है;  झौर

 (@)  क्या  सरकार  ने  कोई  ऐसी  योजना
 बनाई  है  जिससे  चीनी  की  मिलें  गन्ना  उत्पादकों
 को  भुगतान  की  तिथि  की  उचित  सूचना  दे
 दिया  करें  ताकि  उन्हे  भुगतान  में  सुविधा  हो  ?

 खा  तगा  कृषि  मंत्री  (ली  wo  प्र०  जैन)
 (क)  राज्य  सरकारों  पर  दबाव  डाला  जा

 रहा  है  कि  वह  चीनो  मिलों  से  गन्ने  की  झष
 कीमत  का  भुगतान  शीघ्र  करवाने  के  लिये
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 जरवेक  उचित  कार्यभाही  करें  ।  राज्य  सरकारें
 भी  इस  शोर  परयर्त  कर  रही  है  ।  इस  विशेष
 प्रयत्नों  के  फलस्वरूप  क्षेत्र  कीमत  जो  मई
 १९५६८  के झम्त में ४. ५ करोड़ में  ४.  ५  करोड़  दपये थी  सब

 चंट  कर  Cov  करोड़  रुपये  रह  गई  है  +

 (ख)  चीनी  मिलें  प्राय  :  गद्ने  की  कौमत
 का  भुगतान,  गन्ना  उत्पादकों  के  प्रतिनिधियों
 या  उनकी  सहकारी  समितियों  के  परामर्श  से
 निश्चित  कार्यकम  के  भ्रनुसार  करती  है  t
 wa:  किसी  विध्षेष  योजना  की  ह्रावद्यकता

 नहीं  है।

 Accidents  due  to  Travelling  on  Roofs
 of  Trains

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 8th  August,  958  a  number  of  stu-
 dents  who  were  travelling  on  the  roof
 of  a  mail  train  from  Siwan  in  Bihar
 to  Gorakhpur  in  U.P.  on  the  North
 Eastern  Railway  were  killed  and  in-
 jured  when  the  train  was  entering  the
 Chaurichaura  Station  yard;

 (b)  if  so,  the  full  details  of  the  in-
 eident;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  prevent  recurrence  of  such
 incidents  in  the  future?

 The  Deputy  Minister  of  Railways
 (Shri  8,  द /  Ramaswamy):  (a)  Yes,
 Sir.  7  Students  fell  down  from  the
 roof  of  the  train,  of  whom  3  died;  and

 (b)  On  ‘15.8.1658,  while  ]  UP  Avadh
 Tirhut  Mail  was  at  Savan  Junction,  it
 was  noticed  that  some  persons  had  got
 on  to  the  roofs  of  the  rear  coaches  of
 the  train,  The  Railway  Staff  brought
 these  people  down  from  the  roof,  but
 again  at  Bhatni  Junction  some  stu-
 dents,  it  was  noticed,  had  got  on  to
 the  roof.  The  help  of  the  Govern-
 ment  Railway  Police  was  sought  for
 and  these  students  were  brought  down

 After  the  train  left
 Sadar  Station,  some  students  appear  to
 have  again  climbed  on  to  the
 when  the  train  was  entering  Chauri
 Chaura  Station  they  were  hit  by  the
 telegraph  and  telephone  wires  croe-
 sing  the  Railway  Track.  7  students
 fell  down  from  the  roof  of  the  refresh-
 ment  car  of  the  train  on  which  they
 were  travelling.  This  happened  at
 about  6.05  hours.

 All  of  them,  after  being  rendered
 first  aid  at  the  station  were  taken  te
 Deoria  Civil  Hospital  by  2  DN  Avadh
 Tirhut  Mail  Train,  the  next  available
 train  which  was  stopped  out  of  course
 at  16-40  hours,  and  they  were  admit-
 ted  in  the  Civil  Hospital  at  7-45
 hours.  Three  of  these  seven  students
 died  in  the  hospital  after  admission.
 Remaining  four  are  still  in  the  hospi-
 tal  and  are  reported  to  be  progressing.

 None  of  these  students  had  railway
 tickets.  The  case  is  under  police  in-
 vestigation.

 (९)  To  eliminate  travelling  on  foot-
 boards  and  roofs  the  following  steps
 have  been  taken:—

 (i)  Exhibition  at  Railway  Sta-
 tions  of  notices  and  pictorial
 posters  asking  passengers  to  desist
 from  travelling  on  footboards,
 roofs,  etc.  and  depicting  the  danger
 of  such  travel;

 (ii)  General  instructions  to  the
 ticket  checking  and  station  staff  to
 prevent  passengers  from  travelling
 on  footboards,  roegs  etc;

 (iii)  Raids  by  Government  Rail-
 way  Police  to  prevent  travelling
 on  footboards,  roofs  etc.  by  pas-
 sengere!
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 Deralieent  of  Lacknow-Kathgo-
 dom  Express

 “tees,  Shri  Tangamani:  Will  the

 neal
 of  Raflways  be  pleased  to

 state:

 (a)  whether  ft  is  a  fact  that  Luck-
 now-Kathgodem  Express  Metre  Gauge
 Train  on  the  N.B.  Railway  derailed  on
 the  1th  August,  1988;

 (b)  if  80,  the  extent  of  loss  to  per-
 sons  and  property;  and

 (c)  how  long  the  train  service  was
 dislocated  as  a  result  of  the  accident?

 Thee  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (a)  At
 about  02.2  hours  on  I7th  August,
 3958  while  No.  7  Up  Naini  Tal  Express
 train  was  on  the  run  between  Shah-
 garth  and  Puranpur  stations  on  the
 Bareilly-Mailani,  Metre  Gauge,  Sec-
 tion  of  the  North-Eastern  Railway,
 the  engine  along  with  its  tender  and
 three  vehicles,  next  to  it  derailed.

 (b)  Nine  persons  received  minor  in-
 juries.  The  approximate  cost  of  da-
 mage  to  Railway  property  was  Rs.
 5,200.

 (c)  For  about
 minutes,

 i2  hours  and  48

 Hotel  Standards  and  Eate  Structure
 Cemmittee

 Shri  Subodh  Hansda:
 Shri  Ajit  Singh  Sarbadi:
 Shri  Supakar:

 *1006.

 |

 Shri  T.  B.  Vittal  Rao:

 Will  the  Minister  of  Tramepert  and
 Commanications  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  3503  on  the  8th  May  958  and
 state:

 (a)  whether  the  Hotel  Standards
 and  Rate  Structure

 Soar  ares
 tee  has

 since  submitted  its  report  Govern-
 ment;
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 (b)  ४  90,  what  are  its  main  recom-
 mendations;  and

 (c)  decisions  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  A  statement  giving  the  required
 information  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  45}.

 (९)  The  Government  have  not  yet
 completed  the  examination  of  the  re-
 commendations  made  by  the  Com-
 mittee.

 T.  B.  Patienta  in  Delhi

 Shri  Ram  Krishan
 91007,  Shri  D.  C.  Sharma

 Shri  Vajpayee:
 Will  the  Minister  of  Health  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  258  on  the  24th
 March,  1958,  and  state  the  further
 progrees  made  in  the  matter  of  pro-
 viding  more  medical  facilities  for  the
 treatment  of  T.B.  patients  in  Delbi
 under  the  Second  Five  Year  Plan?

 The  Minister  of  Health  (Shri  Kar-
 markar):  Admission  of  patients  to  the
 §2-bedded  T.B.  isolation  ward  at  the
 T.B.  Hospital,  Mehrauli,  has  since
 begun.  it  has  also  been  decided  to
 supply  one  Photoflourographic  X-Ray
 unit  to  the  Municipal  T.  B.  clinic,
 Queens  Road,  Delhi,  during  the  year
 1958-59.

 Supply  of  Power  to  Delhi

 3908,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  an  agreement  has  been
 signed  with  the  Punjab  Government
 regarding  the  supply  of  Power  to
 Delhi;  and

 (b)  details  of  this  agreement?
 The  Deputy  Minister  ef  Irrigation

 and  Power  (Shri  Hathi):  (a)  No,  Sir.
 (b)  Does  not  arise.
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 दिल्‍ली  में  र्प्न्दी  बस्तियों  रा  हुदाया  कला

 श्री  मोहन  स्वरूप  :
 १५२६.

 भी  दी०  We  wal  :

 क्या  स्थास्थ्य  मंत्री  मह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  दिल्‍ली  में  गन्दी  बस्तियों को
 हटाने  की  किसी  नयी  योजना  पर  विचार  किया
 जा  रहा  है  ;  भौर

 (ख)  १६५२  से  १६५८  तक  गन्दी
 बस्तियों  को  हटाने  पर  कितनी  राशि  खर्च
 की  गयी,  इस  सम्बन्ध  में  क्‍या  काम  हुभा,
 कितनी  गन्दी  अस्तियां  हटाई  गयी  भौर
 गन्दी  बस्तियों  में  रहने  बालों  को  दूसरी  जगह
 दी  गयी  ?

 स्वास्थ्य  मंत्री  (श्री  करमरकर)  :

 (क)  झौर  (ख).  चपेक्षित  सूचना  का  एक
 विवरण  समा  पटल  पर  रख  दिया  गया  हैं
 दिखलिये  परिश्िष्ट  ४,  झनुबन्ध  संख्या  ४६]

 Seed  Production

 1530.  Shri  Hem  Raj:  Wil!  the  Min-
 ister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  annual  production  of  seeds
 produced  in  the  Central  Seed  Breed-
 ing  Station  at  Kulu,  Katrain  and
 Nagar;
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 (b)  the  annual  expenditure  incur-
 red  thereon;

 (c)  whether  any  experiments  have
 been  made  in  such  stations  so  far  for
 growing  early  varieties  of  vegetables
 in  the  Kulu  Valley;  and

 (a)  the  steps  taken  by  them  to
 popularise  vegetable  growing  amongst
 the  Kulu  Valley  people?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  to  (d).
 A  statement  is  laid  on  the  Table  of
 the  House.  [See  Appendix  IV,  an-
 nexure  No.  47].

 Second  Class  Coaches  of  Indian
 Raliways

 453l.  Shri  Pangarkar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  second  class
 coaches  on  the  Central  Railway  at
 present;

 (b)  whether  it  is  a  fact  that  all  in-
 ter  class  coaches  have  been  converted
 into  second  class  coaches  on  this  Rail-
 way;

 (c)  whether  Government  propose  to
 increase  the  number  of  second  class
 coaches  on  this  Railway;  and

 (d)  if  so,  by  how  many  and  when?

 The  Deputy  Minister  of
 (Shri  8.  द

 Railways
 Ramaswamy):  (a)

 Number  of  Cosches  on  line  on  Central  Railway  on  ‘1-4-1957,  i

 B.G.  M.G.  N.G.  Total

 Pull  IT  Class  6  7  23
 I  and  II  Composites  77  7  84
 I,  Hf  and  ITI  Componites  30  4  34
 II  and  mut  Composites  49  ९.२  6

 (b)  As  a  result  of  abolition  of  one
 class  of  travel  corresponding  to  old
 I  class  and  revision  of  rates,  the
 designation  “Inter  class”  was  deleted
 and  old  Inter  class  renamed  as  Nl

 class  and  the  old  II  class  renamed  as
 I  class

 (c)  No.  It  is  the  pdlicy  to  abolish
 II  class  in  stages.

 (d)  0066  not  arise.
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 Construction  of  Ware-Honses  in
 Bombay

 ‘1582,  Shri  Pangarkar:  हि' ८115  the  Min-
 ister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  places  selected  in  the  Mara-
 thwada  region  of  ‘Bombay  State  for
 the  construction  of  Warehouses  dur-
 ing  ‘1958-59;  and

 (b)  the  details  of  cost  of  each?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  है  Jain):  (a)  Nil.

 (b)  Dees  not  arise.
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 Forest  Development  in  Bombay
 Rate

 4§38.  Shri  Pangarkar:  Will  the
 Minister  of  Feed  and  Agriculture  be
 be  pleased  to  state:

 (a)  the  amount  allotted  for  the
 forest  development  in  Bombay  State
 during  1958-58;  and

 (b)  the  amount  of  grants  given?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The
 amount  allotted  for  1958-59  is  as
 follows:—~

 (Rs.  in  Jakhs).
 Central  Assistance  To  be  found  by  the  Total

 State  Govern-
 Loan  Subsidy  ment

 34°44  6°79  23°54  44°77

 (b)  Grants  will  be  sanctioned  dur-
 ing  the  current  year  on  the  basis  of
 details  of  expenditure  to  be  received
 from  the  State  Government  at  the
 close  of  the  year,  up  to  a  maximum
 of  Re.  6°79  lakhs.

 Automatic  Signals

 15%.  Shri  ह  G.  Deb:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  automatic  signals  have
 been  introduced  on  Railways;

 (b)  whether  topmost  priority  is
 assigned  to  the  execution  of  the  work;
 and

 (c)  what  is  its  expansion  programme
 Railway-wise  during  the  Second  Plan
 period  and  the  time  target  fixed  for
 its  completion?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  Yes;
 Automatic  Signalling  exists  on  the-
 following  sections:—

 Railways  Section  Route  Track
 Mile  Mile

 Central  Bombay  V.T.—Kurla  मु  0  20
 Eastern  @  Agarpara-Sealdah  (Down  main  line)

 ¢  ,
 Belgheria-Sealdah

 (Down  Quadruple

 (6)  Sealdah-Dum-Dum  (Up  main  line)
 (we)  eo

 (Up  Quadru-  36  50

 ठ  akan
 gachi-Majerhat ह)  Sealdah  South-Mile  5B

 .  (vit)  Ballygunge-Jadevpur
 Southern.  Madras  Beach-Tamberam  r8  36
 Western  .  -  Churchgate-Andheri  m  az

 e  eee  ny
 Tota,  5  28
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 (b)  The  new  programmed  works
 have  been  given  priority  commen-
 surate  with  the  traffic  requirements.

 (c)  The  sections  in  which  Automatic
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 Signalling  has  been  programmed  dur:
 ing  the  Second  Plan  period  and  the
 target  for  completion  thereof  are
 given  below:

 Railway  Section  Route  Track  Target
 Mile  Mile

 Central  ी)  Kurla-Bhandup-Thana
 »  (it)  73  #}  1960-65

 Rastern  .
 je)  ae  bail  satel  by  a

 8  736  1959-60
 ३

 Ti-On-  ne
 South-Eastern  ini-Rajkharswan

 =
 .  $  a  ieee

 TOTAL  45  738

 Derailment  of  Madras-bound  Waltair
 Pamenger  Train

 1585.  Shri  Raghunath  Singh:  W)))
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  on  the
 22nd  July  1958  Madras  bound  Waltair
 Passenger  derailed  at  Racherlapadu
 station;  and

 (9)  if  so,  what  738  the  number  of
 injured  and  the  extent  of  damage  due
 to  this  derailment?

 The  Deputy  Mintster  of  Railways
 (Shri  8.  १.  Ramaswamy):  (a)  On
 22nd  July  958  at  02°5  hours  while
 78  Up  Madras-Waltair  Parcel-cum-
 passenger  train  was  being  received  at
 Racherlapadu  station  on  the  Southern
 Railway  the  Driver  passed  the  Up
 Main  line  starter  signal  ‘at  danger’  and
 the  train  entered  the  sand  hump
 resulting  in  the  derailment  of  the
 engine  and  the  four  wagons  imme-
 diately  behind  it.

 (b)  46  persons  including  the  driver,
 the  ffreman  and  the  Travelling  Ticket
 Examiner  received  minor  injuries,  The
 approximate  cost  of  damage  to  the
 Railway  property  is  assessed  at  Rs.
 620.

 रेलों  में  भोजन  की  व्यवस्था  करने  वाले
 हेशेदार

 १५३६.  थी  सुशयफत  राय  :  क्‍या  रेखये
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  गत  सात

 वर्षों में  से  प्रत्येक  वर्ष  में  मोजन  की  व्यवस्था
 करने  वाले  ठेकंदारों  के  लाइसेंस  शुल्क  से
 प्रत्येक  रेलवे  को  कितनी  प्राय  हुई  ?

 रेलवे  उपमंत्री  (श्री  से  ०  बे०  रामस्वामो )  :

 एक  बयान  सभा  पटल  पर  रख  दिया  गया  y

 विशिये  परिक्षिप्ट  ४,  अनुबस्ध  संख्या  ४८]

 विभागीय  भोजन  व्यत्रस्था

 १५३७.  श्री  खुरवबन  राय  :  क्या
 रेलवे  मत्रो  यह  बताने  की  कृपा  करेगे  कि
 विभागीय  भोजन  व्यवस्था  के  पुरिणामस्वर्प
 निम्नलिखित  मदों  पर  प्रत्येक  रेलके  ने  गत
 तीन  वर्षों  में  कितना  व्यय  किया

 (१)  खाद्य  सामग्री  का  कच्चा  सामान;

 (२)  कमंचारी  ;

 (३)  विविध  (  भ्राकस्मिक  झादि  )  ?

 रेखथे  उपमंत्री  भी  सें०  Fo  रामस्वामी)  :

 एक  बयान  सभा  पटल  पर  रख  दिया  गया

 है
 दिलिये  परिकिष्ट  ४,  प्रनुवस्थ  संख्या  ह]

 Landless  Labourers

 1538.  Shri  Hem  Raj:  Wil)  sh:  Min-
 ister  of  Food  and  Agricuitu.e  be
 pleased  to  refer  to  the  reply  given  to
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 Unstarred  Question  No.  3496  on  the
 Sth  May,  2888  and  state:

 {@  whether  the  required  informe-
 tion  frem  the  rest  of  the  States  has
 aince  been  received

 (b)  the  total  number  of  landless
 jabourers  in  the  country  after  the
 First  Plan  period,  state-wise;  and
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 (c)  the  proposed  plan  to  rebabili-
 tate  them  during  the  Second  Five
 Year  Plan  period?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  2,  Jain):  (a)  Except
 Bihar,  other  State  Governments  have
 furnished  information  and  it  is
 given  below:—

 numer
 landless

 Aces
 e  of

 workers  land Rehabili-  given
 tated

 x.  Jammu  &  Kashmir  +  .  238  1,360.
 2.  Assam  :  320  66
 3.  Orissa  460  800

 Further,  in  the  Central  Mechanised
 Farm  at  Bhopal  469  labourers  have
 been  settled  on  an  8708  of  6493  acres.

 (b)  Information  was  collected  in
 the  census  of  95  and  the  Agricul-
 tural  Labour  Enquiry  which  has  been
 referred  to  in  Chapter  XVI  on  agri-
 cultural  workers  in  the  Second  Five
 Year  Plan  and  some  estimates  of  the
 likely  increase  in  the  working  force
 in  that  country  ag  a  whole  was  also
 made.  Information  about  the  total
 number  of  landless  workers  at  the
 end  of  the  First  Five  Year  Plan  is
 not  available.  However,  a  second
 Agricultural  Labour  Enquiry  is  go-
 ing  on

 (९)  As  mentioned  in  the  Second
 Five  Year  Pian,  ther:  is  provision  for
 the  resettlement  0f  about  20,000  land-
 less  workers  during  the  second  pian
 period.  Further,  in  the  5th  meeting
 of  the  Standing  Committee  of  the
 National  Development  Coun  il  held
 in  September,  ‘1057,  it  was  suggested
 that  a  programme  for  resettling  land-
 less  workers  should  be  undertaken  on
 lands  obtained  through  the  application
 of  ceilings  and  on  Bhooden  and  Gram-
 dan  lands,  the  aim  being  to  resettle
 about  3  Iakh  families  during.  the

 remaining  period.  The  matter  has
 been  taken  up  by  th:  Planning  Com-
 mission  with  the  State  Governments.

 Extra  Payment  to  Handling  Contrac-
 tor,  Messrs.  Bird  and  Co.  by  Railways

 ‘1539.  Shri  झ  C.  Shukla:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  amount  of  extra  payment
 made  by  the  Railways  month  by  month
 at  Sakrigalighat  and  Maniharighat
 during  the  period  from  May,  957  to
 June,  958  for  “extra  lead”  over  nor-  |
 mal  limit  to  existing  Handling  Con-
 tractors  Messrs.  Bird  &  Co.  (Private)
 Ltd.  and  total  amount  paid  on  this
 account  at  both  Ghats  for  the  period
 May,  956  to  June,  1958;

 (b)  whether  it  is  a  fact  that  the
 previous  working  Contractors,  whose
 tender  was  lowest  on  the  basis  of
 given  data  of  traffic  figures  in  the
 tender,  gave  an  undertaking  in  writ-
 ing,  before  acceptance  of  the  tender  of
 Messrs.  Bird  and  Co.  (Private)  Ltd.
 to  the  General  Managers,  Eastern
 and  North  Eastern  Railways  that  they
 would  not  claim  extra  payment  for
 “Lead”  in  all  positions  of  Ghats  at
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 Sakrigalighat  |  Maniharighat  and
 whether  this  assurance  was  re-
 iterated  in  appeal  to  the  Minister  for
 Railways  and  Railway  Board  and  if
 80,  With  what  result;

 (९)  whether  Government  is  aware
 that  one  of  the  retired  member  of  the
 Railway  Board  is  working  as  a  Mana-
 ging  Director  of  Messrs.  Bird  &  Co.,
 (Private)  Ltd.,  and  whether  any  per-
 mission  for’  such  employment  wes
 given  by  the  Government  to  Messrs.
 Bird  &  Co,  (Private)  Ltd,  in  terms
 of  Clause  6  of  the  Handling  Contracts

 for.
 Sakrigalighat  and  Maniharighat;

 an

 (d)  7९  the  reply  to  (c)  above  is  in
 the  negative,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  8S.  V.  Bamaswamy):  (a)  <A
 statement  giving  the  information  des-
 ired  is  laid  on  the  Table  of  the  House
 [See  Apendix  IV,  annexure  No  50].

 (b)  On  an  approximate  assessment
 of  the  total  value  of  the  contract  in-
 cluding  payment  for  extra  lead  over
 the  normal,  the  tender  of  Messrs.  Bird
 &  Co.,  (Private)  Ltd,  was  found  to  be
 the  lowest,  and  not  that  of  the  pre-
 vious  contractor.  After  the  tenders
 were  opened,  the  latter  offered  to
 adjust  Ins  rates  for  extra  lead  if  the
 tender  was  accepted  but  there  was  no
 unqualified  undertaking  not  to  claim
 payments  for  extra  leads.  The  Rail-
 ways  did  not  conader  that  there  was
 any  justification  for  negotiating  with
 the  vanous  tenders.

 (९)  and  (d).  ‘Yes;  but  the  question
 of  grant  of  permission  to  Messrs  Bird
 &  Co.,  (Private)  Ltd,  did  not  arise  as
 the  retired  Member  had  taken  up  the
 employment  with  them  earlier,  and
 his  employment  was  known  to  the
 Railways  when  the  contract  was
 awarded.

 Tuberculosis

 1.  Shri  Nek  Ram  Negi:  Will  the
 Minister  of  Wealth  be  pleased  to
 state:

 (a)  whether  a  wild  fruit
 “RUDANTI”  has  been  used  in  Bala-
 bhai  Nanavati  Hospital,  Bombay  and
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 proved  very  successful  for  treatment
 of  T.B.  cases

 (b)  if  so,  what  are  its  details;  and

 (c)  whether  Government  propose
 to  introduce  this  very  medicine  im
 other  T.B.  Hospitals?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  to  (c).  The  information,
 asked  for  is  being  collected  and  wil!
 be  laid  on  the  Table  of  the  Sabba  in
 qaue  course.

 GM.F.  Schemes  for  Andhra

 1541.  Shri  M.  V.  Krishna  Rao:  Wiil
 the  Miruster  of  Food  and  Agricultare
 be  pleased  to  state:

 (a)  the  amount  allotted  for  Grow
 More  Food  Campaign  to  Andhra
 Pradesh  during  ‘1957-58  and  whether
 it  was  fully  spent;

 (b)  how  far  it  has  been  helpful  in
 increasing  the  food  production  in  the
 State;  and

 (6)  what  fresh  acreage  of  land  has
 been  brought  under  cultivation”

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ्.  Jain):  (8)  A  sum  of
 Rs  59°70  lakhs  was  authorised  to  the
 State  Government.  According  to  the
 reports  received  so  far,  a  sum  of
 Rs.  450°05  lakhs  has  beer  spent.

 (b)  An  additional  production  oat
 217  lakh  tons  38  reported  to  have
 been  achieved.

 (९)  An  additional  area  of  32,972
 acres  is  reported  to  have  been  brought
 under  cultivation.

 Parli-Vikarabad  section  of  the  Central
 Railway

 1542.  Shri  Naldurgker:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  monthly  income  on  Purli-~
 Vikarabad  section  of  the  entra!
 Railway  from  January,  7958  to  the
 SIst  July,  1888;

 (b)  the  number  of  ticketless  travei-
 lers  during.  the  same  period,  rsonth-
 wise,‘
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 (९)  whether  the  number  of  titket-
 Jess  travellers  is  on  the  decrease  07
 increase;

 (a)  the  total  amount  recovered
 from  such  ticketless  travellers  during
 this  period;  and

 (e)  what  steps  have  been  taken  to
 reduce  ticketless  travelling  on  that
 section?

 The  Deputy  Minister  of  Railways
 (Shri  8,  भें,  Ramaswamy):  (a)  The
 income  on  any  specific  section  of  a
 Railway  is  not  ascertainable  with
 accuracy.  However,  the  average
 amount  collected  per  month  by
 stations  on  the  Purli-Vikarabad  Sec-
 tion  exclusive  of  Purli-Vaijnath  Metre
 Gauge  and  Vikarabad  stations  on
 goods  parcels  and  passenger  traffic
 was  Rs.  ‘5  lakhs  approximately  dur-
 ing  the  period  January  to  July,  1958.

 (b)  the  number  of  ticketless  travel-
 lers  detected  during  the  period  Jan-
 uary  to  July,  1958,  monthwise  is  as
 shown  below:—

 Month  No.  of  Ticketless  Travel-
 lers  detected.

 January  208

 February  488

 March  27

 April  308

 May  309

 June  398

 July  296

 (९)  No  definite  conclusion  from  the
 above  figures  can  be  drawn  regard-
 ing  the  extent  of  ticketless  travel-
 ling  as  a  larger  number  of  people  hav-
 ing  been  detected’  without  tickets
 could  indicate  either  heavier  ticket-
 less  travel  or  greater  efficiency  in
 ticket  checking.  Similarly,  lesser
 number  detected  may  indicate  that
 the  extent  of  ticketless  travel  is  lower,
 or  that  the  ticket  checking  organisa-
 tion  is  leas  efficient.

 (d)  the  Total  amount  recovered
 from  ticketlens  travellera  *  detected
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 during  the  period  January,  i958  to
 July,  958  wus  Re.  4,766.

 (e)  Steps  taken  against  ticketléss
 travel  on  this  section  are:—

 (i)  2  Travelling  Ticket  Examiners.
 detailed  to  work  on  each  train
 on  the.  section,  where  one  was
 booked  previously.

 (ii)  Concentrated  cheeks  frequent-
 ly  by  special  squads  from  the
 headquarters  and  the  division
 both  in  uniform  and  in  plain
 clothes.

 Road  Deveiopment  Scheme

 1543,  Shri  Onkar  Lal:  ‘Vill  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  any  grant  has  been
 given  to  the  Rajasthan  Government
 under  the  Road  Development  Scheme
 for  the  year  1958-59;  and

 (b)  if  so,  to  what  extent?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 Yes;  a  provision  of  Re.  2°63  lakhs  hag.
 been  made  for  grants  to  Rajasthan.

 Head  Post  Office  Building,  Jajpur
 Ww  Shri  B.  0.  Mullick:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 3503  on  the  8th  May,  ‘1958,  and  state:

 (a)  whether  the  difficulties  regard-
 ing  the  construction  of  Head  Post
 Office  building  at  Jajpur,  have  been
 removed;

 (b)  if  so,  whether  the  construction
 of  the  building  has  been  started;  and

 (c)  the  time  it  will  take  to  com-
 plete  the  work?

 The  Minister  of  Transport  and  Com
 munications  (Shri  8  K.  Patil):  (a)
 The  project  has  been  exempted  fronr
 the  ban  by  the  Ministry  of  Finance
 (Communications).  As  regards  ites
 construction,  the  matter  is  still  under
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 <corresponaence  with  the  Central
 P.W.D.  authorities  who  have  been
 requested  for  early  execution  of  the
 roject.

 <b)  and  (c).  Do  not  arise.

 Waurchase  of  Vessels  by  Indian  Ship-
 ping  Companics

 IM45.  Shri  Abdol  Salam:  Will  the
 Minister  of  Transport  and  Communi-
 ations  be  pleased  to  state:

 (a)  the  number  of  vessels  purchased
 ‘by  the  Indian  Shipping  concerns  since
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 the  Shipping  Co-ordination  Com-
 mittee  has  been  set  up;  and

 (b)  the  names  of  the  Companies  anil

 oe  none
 of  veasela  purchased  by

 ro

 The  Minister  of  State  in  the  Minis-
 try  of  Transpert  अत  Cemmanications
 (Shri  Eaj  Bahadur):  (2)  and  (b).
 Information  regarding  the  number
 of  ghips  acquired  by  Indian  Shipping
 Companies  since  the  setting  up  of  the
 Shipping  Co-ordination  Committee  in
 January,  958  is  given  below:—

 No.  of
 SL  Name  of  Company  ships  G.R.T.
 No,  7
 I  2  3  4

 i.  Scindia  Steam  Navigation  Co,  Ltd.,  Bombay  नि  3  14,420
 2.  Great  Eastern  Shipping  Co.  Lid.,  Bombay  ‘  4  22,763
 3.  India  Steamship  Co.  Ltd.,  Calcutta  i  95300
 rs  Malabar  Steamship  Co.  Ltd.,  Bombay  I  7I62
 5.  Gill  Amin  &  Co,  Lid.,  Bombay  Y  746

 उर्वरक

 १५४६.  श्री  श्रीनारायण  वास  :  क्‍या
 साद  तथा  कृषि  मंत्री  १५  सवम्यर,  १६५७  के

 भ्रतारांकित  प्रइन  संख्या  २३६  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  झनाज  के  बदले  में  उवरक
 देने  की  योजना  के  सम्बन्ध  में  इस  बीच  प्रन्तिम
 निर्णय  कर  लिया  गया  है,

 (ख)  यदि  हां,  तो  उस  की  रूप  रेवा

 क्या है ,

 (ग)  योजमना  के  प्रशासनिक  तया  वित्तीय
 “परिणाम  क्‍या  है  ,

 (घ)  ग्रह  योजना  कब  से  कार्यान्वित  की
 भयी  है  ;  भौर

 (४)  इस  मोजमा  के  झन्तगंत  झब  तक
 कितना  झगाज  इकठठा  किया  गया  है  ?

 खास  तया  कृति  संत्रो  (भी  Wo  प्र०

 जेन) :  (क)से  (४).  गत  ऑप्रैल  में  राज्य
 सरकारों  को  कहा  गया  था  ।  कि  बहे  चावल
 धान  के  बदलने  में  उर्वरक  देने  की  योजना
 को  ग्राजमाईश  के  तौर  पर  कार्पान्वित  करें,
 विशेषतः  उन  चावल  क्षेत्रों  उतपादक
 में  जहां  घान  की  खेती  के  लिये  रासायनिक
 उर्वरक  की  अधिक  मांग  है।  उन  से  कहा
 भपा  था  कि  वह  योजना  को  हस  प्रकार  से
 बनायें  कि  इसका  श््चें  उसकी  उपयोगिता  से
 झधिक  न  हो  ।  राज्य  सरकारों  को  यह  भी

 कहा  गया  था  कि  वह  इस  प्रकार  उपलब्ध
 जावल था  घान  को धपने  पास  रखे  सकते
 हैं.  प्रथवा  केन्द्रीय  सरकार  को  उस  कीमत  पर
 दे  सकते  हैं  जो  उन्होंने  उत्पाद्कों  को  वी  है
 शौर  जिस  में  राज्य  सरकार  के  स्चें  का
 निर्णीत  झंदा  भी  जोड़  दिया  जायगा  ।

 २.  कुछ  राज्यों  ने,  जैते  कैरल,
 उड़ीसा  भौर  पद्चिचमी  बंगाल,  विस्तार
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 पूर्वक,  योजनायें  अलाई  हैं  भौर  उसको  झाज-
 माई  के  तौर  पर  चालू  करने  का;  पत्न  कर

 रहे  हैं।

 है  0

 1547,  Shxi  Shree  Narayan  Das:  Will
 the  Minister  of  Community  Develop-
 ment  be  pleased  to  state  whether  any
 and  if  so,  which  of  the  State  Govern-
 ments  have  so  far  provided  regular
 reeurring  finance  either  in  the  shape
 of  grants  in  aid  or  by  reservation  of
 some  taxes  collected  by  the  States
 in  their  respective  jurisdiction  for
 village  Panchayats?

 The  Minister  of  Community  Deve)-
 opment  (Shri  8.  K.  Dey):  Yes,  Sir.

 Andhra  Pradesh,  Bombay,  Mysore,
 Punjab,  Rajasthan,  Himachal  Pra-
 desh,  Madhya  Pradesh,  Madras,  Uttar
 Pradesh,  West  Bengal,  Kerala  and
 Orissa.

 Seminar  on  Road  Transport  Develop-
 ment

 Shri  Subodh  Hansda: I548.5  gerdar  Iqbal  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleasei  to  state

 (a)  whether  it  35  a  fact  that  the
 proposal  to  hold  a  seminar  on  road
 transport  development  in  India  has
 been  uccepted  by  the  International
 Iniand  Transport  Committee,

 (b)  ४  so,  what  preparatory  si  “3
 are  being  taken  to  hold  the  semin.  :
 and

 (९)  the  date  and  venue  of  the
 seminar?

 The  Minister  of  State  in  the  Minis-
 try  of  Transpert  and  Communications
 (Shri  Raj  Bahadsr):  (a)  The  proposal
 hes  not  yet  been  finally  accepted.  The
 Inland  Transport  Committee  of  the
 Economic  Commission  for  Asia  and
 the  है:  East  has  recommended  that
 the  proposal  ahould  be  examjned  in
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 detail  by  its  Highway  Sub-Committee,

 which
 is  likely  to  meet  in  November,

 958,

 (b)  and  (c).  Do  not  arise.

 Through  Coach  Between  Lebarn  and
 Dethi

 1549.  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:  5

 (a)  whether  it  is  a  fact  that  through
 coach  between  Loharu  and  Delhi  is
 not  attached  regularly  with  train  No.
 2BBR/232  down  which  causes  great
 inconvenience  to  the  passengers;

 {b)  if  so,  the  reasons  therefor;  and
 (c)  the  action  proposed  to  be  taken

 in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  8  च  Ramaswamy):  (a)  and  (b).
 A  composite  First,  Second  and  Third
 class  through  service  coach  runs  bet-
 ween  Loharu  and  Delh:  by  trains
 Nos.  2BBR/232Dn  and  23lUp/lBBR
 Whenever  one  of  the  two  coaches
 allotted  for  the  service  gets  damaged,
 it  6  not  found  feasible  to  replace  it,
 due  to  acute  shortage  of  such  com-
 posite  coaches  The  through  coach  did
 not  run  on  one  occasion  in  Jue,  five
 in  July  and  one  in  August  (upto  l7th)
 1958.

 (c)  Arrangements  are  being  made
 to  provide  a  stand-by  composite  coach
 for  this  service

 At  Accidents

 3550  Shri  Ram  Krishan:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  air  aceidents
 that  took  place  during  ‘1957-58;

 (b)  the  names  of  places  where  these
 accidents  occurred;

 (c)  the  number  of  persons  who
 died  and  were  injured;  and

 (da)  the  total  amount  of  compensat-
 ion  paid  to  the  injured  and  to  the
 next  of  kin  of  those  killed?
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 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Mohluddian):  fa)
 Thirty-four  major  accidents  to  civil
 aircraft  including  gliders  occurred  in
 India  during  1087-58.

 (9)  Four  at  Nagpur,  three  at  Bom-
 bay,  two  each  at  Dum  Dum,  Bamrauli
 and  Poona  and  one  each  at  Jullundur,
 Safdarjung,  Agartala,  Santoshpur
 (Distt.  Kachar),  Port  Blair,  Lemak-
 ing,  Inkyong,  Bangalore,  Udaipur,
 Madras,  Golaghat,  Bundi,  Kursela,
 Nimtita,  Bhiwandi,  Panagarh,  Shah-
 jahanpur,  Patna,  Asansol,  Bijnor  and
 Lucknow.

 (c)  Twenty-four  people  were  killed
 and  fifteen  sustained  injuries.

 (a)  No  compensation  was  paid  by
 Government.  However  the  Indian
 Airlines  Corporation  have  paid  a  sum
 of  Rs.  1,165,000  as  compensation  to  the
 next  of  km  of  their  employees  who
 were  killed  in  the’  accidents.  Gov-
 ernment  have  no  information  about
 compensation,  if  any,  paid  by  other
 operators,  whose  aircraft  were  involv-
 ed  in  accidents.

 Flood-contro!  Schemes  during  Second
 Five  Year  Pian

 435i.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  the  future  pro-
 gramme  of  Flood  Control  work  during
 the  remaining  part  of  the  Second  Five
 Year  Plan?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  re-
 quisite  information  is  contained  in
 the  statement  on  the  flood  situation  in
 the  country  and  the  flood  control
 programme  laid  on  the  Table  of  the
 Sabha  on  the  28th  August,  1958.

 Theft  of  Rallway  Property  and  Goods

 1583.  J  Shrimati  Da  Palchesdhuri:
 ९  Shri  Muhammed  Elias:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  ह 1 अ  that  the
 number  of  thefts  of  railway  property
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 and  goods  in  trangit  have  consider-
 ably  increased  of  late;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  comparative  figures  of  such
 cases  for  the  years  1958-58,  ‘1086-57
 and  1957-53  separately;  and

 (d)  the  steps  taken  to  check  it?

 The  Deputy  Minister  ef  Railways
 (Shri  8.  झ,  Ramaswamy):  (a)  There

 has  been  only  a  slight  increase  in  the
 theft  of  railway  property  over  the
 Southern  and  Western  Railways  and
 in  the  theft  of  goods  in  transit  over
 the  N/Eastern  Railway.  There  is  no
 increase  of  theft  on  the  remaining
 Railways.

 (b)  Increase  in  the  theft  of  railway
 property  i.e.,  carriage  and  wagon  and
 electric  fittings  is  reported  to  be  due
 to  criminal  gangs  being  active  near
 the  cities.  Increase  the  theft  to
 goods  in  transit  over  the  N/Eastern
 Railway  was  on  account  of  general
 deterioration  in  economic  conditions
 in  North  Bihar  and  Eastern  U  P  which
 suffered  from  floods  and  drought  dur-
 ing  the  last  three  years  resulting  in
 shortages  of  food  and  increased  crimi-
 nal  activity  in  the  affected  area.

 (c)  Figures  are  being  collected  from
 the  Railway  Administrations  and  a
 statement  wil  be  placed  on  the  Table
 of  the  House.

 (d)  The  following  steps  have  been
 taken  by  the  Railway  Administrations
 to  check  the  thefts  of  Railway  prop-
 erty  and  goods  in  transit:—

 i,  Intensive  guarding  and  patrol!-
 ing  of  vulnerable  sections  by
 the  Armed  Wing  personne!  of
 the  Railway  Protection  Force;

 2.  Surprise  patrolling  and  watch
 jointly  by  the  RP.  Rly.
 Police  and  local  police  of
 Bleck  Spots;

 8.  Escorting  of  all  important  goods
 and  parcel  trains  by  B.P.F.
 and  by  Armed  Wing  =  staff
 specially  during  nights;
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 4,  Use  of  double  rivets  and  EP.
 locks  in  wagons  containing
 valuable  commodities;

 3.  Close  liaison  at  different  levels
 with  the  Government  Rail-
 way  Police  and  State  Police
 to  ensure  their  help  in  round-
 ing  up  the  criminals;

 rs  Tightening  up  of  security
 arrangements  generally  in
 workshops,  stores,  locosheds
 etc.  Perimeter  wells  and
 fencing  are  also  being  provid-
 ed  in  some  places.

 7.  Deputation  of  plain  clothes  staff
 to  collect  intelligence  about
 the  criminals  and  receivers  of
 stolen  property;

 8.  Joint  check  by  the  Carriage  and
 Wagons,  Train  Lighting  and
 RP.F.  staff  at  different  points
 to  localise  place  of  thefte  of
 carriage  and  wagon  and
 Electrical  fittings;

 9.  Insisting  on  guards  of  the
 trains  watching  upper  class
 coaches  when  running  empty;

 10,  Special  watch  over  rakes  while
 stabled  in  yards.

 Notritional  Disorders  among
 Children

 3853.  Shri  द  डग,  Nayar:  Will  the
 Minister  of  Health  be  pleased  to  state
 the  specific  research  programmes
 currently  worked  out  in  ustitutions
 under  the  Central  Government  in  re-
 gard  to  nutritional  disorders  among
 children?

 The  Minister  of  Health  (Shri  Kar-
 markar):  The  following  research  pro-
 grammes  are  being  currently  worked
 out  in  nutritional  disorders  among
 children  under  the  auspices  of  the
 Indian  Council  of  Medical  Research.

 Investigations  are  being  carried  out
 on  the  problem  of  protein  deficiency
 in  children  in  the  Nutrition  Research
 Laboratories,  Upgraded  Department  of
 Pediatrics,  Madras,  the  School  |  of
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 Tropical  Medigine,  Calcutta,  -  the
 All  Indian  Institute  of  Hygiene  and
 Public  Health,  Calcutta  and  the  Prince
 of  Wales  Medical  College,  Patna.  The
 causes  contributing  to  protein  malnut-
 rition  and  the  symptoms  and  sequelae
 of  the  condition  have  been  worked  out
 in  detail.  The  cheapest  and  most
 practical  method  of  combating  protein
 malnutrition  in  children  has  been
 investigated  and  different  cheap
 vegetable  protein  foods  which  could
 be  used  as  substitutes  for  milk  for
 children,  have  been  worked  out.

 A  country-wide  survey  of  nutrition-
 al  status  of  children,  specially  with
 regard  to  protein  adequacy,  has  been
 launched  and  has  already  made  con-
 siderable  headway.

 A  country-wide  survey  of  growth
 and  development  of  Indian  children  is
 being  undertaken  by  the  Indian
 Council  of  Medical  Research,  in  the
 following  institutions:—

 L  Nutrition  Research  Laborator-
 ies,  Coonoor.

 2.  Department  of  Anthropology,
 Lucknow  University,  Luck-
 now.

 3.  Medical  College,  Nagpur.
 G.R.  Medical  College,  Gwalior.

 5.  Andhra  Medical
 Visakhapatnam

 6.  Department  of  Anthropology,
 University  of  Delhi,  Delhi,

 7  Sassoon  Hospital,  Poona.

 Co

 College,

 Ld
 A  study  of  breast-feeding  practices

 and  qualitative  and  quantitative  as.
 pects  of  breast  milk  has  been  carried
 out  in  Coonor  and  ths  study  helps  (८
 formulate  rational  programmes  of
 infant  feeding.  Studies  on  the  sub-
 ject  are  also  being  carried  out  at  the
 following  centres:—

 l.  Wilson  College,  Bombay.
 2  Indian  Institute  of  Science,

 Bangalore.
 3.  Department  of  Biochemistry,

 Baroda  University,  Baroda.
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 -  Wicketiess  Travellers

 1.
 Shri  Bibhuti  Mishra:
 Shri  Aniredh  Sinha:

 भाता  the  Minister  of  Railwaya  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  ticket-
 है...  travellers  attacked  Gaya  station
 staff  at  station  on  the  S0th  May,  1958;
 and

 (b)  if  so,  the  nature  of  losses?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (a)  One
 such  incident  took  place  at  Gaya
 Station  on  the  27th  May,  958  and  not
 on  the  30th  May,  1958,

 (b)  Loss  of  Railway  cash  Rs.  27.00
 Loss  to  Railway  pro-

 perty,  gless  panes
 ete.  Re.  9.00

 Total.  Rs.  3600

 दिल्ली  में  कलो  का  डिब्दों  में  अम्द  किया  जाना
 ह. | ह  उनका  परिशरक्षण

 १४५५  भी  गयल  प्रमाकर:  क्या
 wre  war  कृथि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  फलों  का  डिबुयों  में  बन्द  करने
 तथा  उन  के  परिरक्षण  का  प्रशिक्षण
 देने  की  योजना  के  प्रन्तगंत  दिल्ली  में

 गत  दो  वर्षों  में  कितने  व्यक्शियों  को
 प्रशिक्षण  दिया  गधा  ;  और

 (ख)  कितने  व्यक्तियों  को  प्रशिक्षण
 दिया  जायेंगा  ?

 wre  war  कृषि  भंत्र।  (शी  wo  ze
 जैन  )  :  (क)  जून,  १६५८  तक  १४५८  ।

 (@)  प्रतिबष  लगभग  २२०  व्यक्तियों
 को  प्रशिक्षित  करने  की  प्राशा  है  ।  यह
 मोजना  झमी  मार्च,  १६९५६  तक  स्वीकृत
 की  गईं  है  |
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 दिल्‍ली  के  भारी

 १५५६.  थी  मबल  प्रभावर  :  क्या
 wre  तथ।  क्च  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  दिल्ली  में  बागवानी  विकास
 योजना  के  भ्न्तर्गत  कितने  सासियों  को
 प्रशिक्षण  दिया  जायेगा  ;  भौर

 (ल)  यह  प्रशिक्षण  कहां  दिया  जायेगा?

 era  तथा  क्थि  मंत्री  ी  ao  प्र०

 जल )  :  (कफ)  बीस-बीस  के  दो  दलों में
 जालीस  मालियों  को  प्रक्षक्षित  करने  का
 प्रस्ताव  है  1

 (ख)  प्रशिक्षण  दिल्ली  में  दिया
 जायेगा  a

 World  Bank  Loan  fer  Development  थी
 ह... छ

 10  Shri  8.  0.  Samanta:

 557
 Shri  Rameshwar  Tantia:

 )  Sardar  Iqbal  Singh:
 |  Shri  A.  K.  Gopaian:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  2086  on  the  8th  May,  958
 and  state:

 (a)  whether  the  loan  agreement  with
 the  World  Bank  for  Madras  and  Cal-
 cutta  ports  has  since  been  signed;  and

 (b)  if  so,  how  the  29  million  dollars
 for  the  Calcutta  Port  will  be  spent
 (item  by  item)?

 The  Minister  ef  State  in  the  Minis-
 try  ef  Transport  and  Communications
 (Shri  Raj  Bahadar):  (2)  Yes.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Hwuse.  [See  Appendix  IV
 annexure  No,  5i.]
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 Forest  Area

 1  Bhri  Bangeki  Thaker:  Wil!)  the
 Minister  of  Feod  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  major
 portion  of  the  total  area  of  Belonia
 Sub-Division  of  Tripura  is  within  the
 jurisdiction  of  the  Reserved  Forest
 Area;

 (b)  whether  it  is  a  fact  that  the
 Rehabilitation  Department,  Tripura
 has  requested  for  the  release  of  some
 area  from  Trishna  Reserved  Forests
 in  Belonia  Sub-Division  for  setting

 =
 a  colony  for  displaced  persons;

 (e)  if  2,  the  action  taken  in  this
 regard?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  No,  Sir.
 Out  of  the  total  area  of  394  sq.  miles,
 only  87.3  sq.  miles  are  within  the
 jurisdiction  of  the  Reserved  Forest
 Area  after  demarcation.

 (b)  Yes.

 (c)  An  area  of  0.58  sq.  miles  has
 been  released  for  the  purpose.

 Flood  Centrol  Phase  of  Bhakra
 Project

 Sardar  Iqbal  Singh:
 <  Shri  Ram  Krishan:

 Shri  Daljit  Singh:

 Will  the  Minister  of  Irrigation  and
 Pewer  be  pleased  to  state  the  amount
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 spent  on  the  flood  control  phase  of  the
 Bhakra  Project  so  far?

 The  Deputy  Minister  ef  Irrigation
 and  Power  (Shri  Hathi):  Nil

 Desert  Control  in  Punjab

 iseo  f  Sardar  Iqbal  Singh:
 Shri  Ram  Krishan

 Will  the  Minister  of  Food  an&
 Agriculture  be  pleased  to  state:

 (a)  whether  the  Government  of
 Punjab  have  submitted  any  schemes.
 to  fight  spread  of  Desert  in  that
 State;

 (b)  whether  the  Government  of
 India  have  considered  these  schemes;

 (९)  if  so,  with  what  results;  and

 (d)  total  amount  given  to  the
 Punjab  Government  in  this  regard?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  Sir;
 the  following  two  schemes—

 (i)  Seheme  for  desert  contro]  and
 reclamation  in  Gurgaon,
 Hissar  and  Ferozepur  dia-
 tricts  bordering  Rajasthan;
 and,

 (ii)  scheme  for  immobilisation  of
 the  desert.

 (b)  to  (d).  Yes,  Sir.  The  schemes’
 have  been  approved  and  the  follow-
 ing  Central  financial  assistance  has
 been  given  so  far:—

 Central  asistance  sanc-
 tioned

 Central  assistance  actually
 Year  utilised  as  reported  by

 the  State  Government

 Losn  =  Subsidy  —s  Total  Loan  Subsidy  Total

 (Rs.' in  lakhs)

 I956-57  द  .  हे  0°62  o-6r  Oe  (O44
 1957-58  «we  :  3-or  Lor  0-50  O50
 1958-59  .  gs  rio  a-58  WF  (Figures  not  reported).

 Tora,  .  .  338  2°72  4°20  ae  oY  |  0°94
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 इतललाठिय,  Preductics,
 1561  Sardar  Igha!  Singh:  Will  the

 Minister  of.  Food  and  Agriculture  be
 pleased  to  state:

 (a)  total  lemon  production  of  each
 State;

 (b)  whether  any  regearch  is  being
 done  on  lemon  by  the  LC.A.R.;

 (९)  detatis  of  such  researeh  schemes;
 and

 (da)  results  achieved  so  far  in  this
 regard?

 The  Minister  of  Food  and  जैड
 culture  (Shri  A.  P.  Jain)
 (a)  The  total  production  of  acid  limes
 in  India  as  per  figures  collected  in

 tthe  year  955  is  given  below:—

 State  Production

 =
 Maunds

 Bihar.  4:76,800
 Bombay  a  2,25,°00
 ‘Uttar  Pradesh  1,02,480
 Punjab  75,040
 Madhya  Pradesh.  मु  <i  42,880
 Saurashtra  eee  8,000
 Vindhya  Pradesh.  2,320

 TOTAL  94335120

 (b)  and  (०).  The  LC.A.R.  has  sanc-
 tioned  a  scheme  for  citrus  root-stock
 trials  at  Kodur  (Andhra
 Under  this  scheme  acid  lime  and
 lemon  were  budded  on  Jamberi,  acid
 lime  and  Gajanimma  rootstocks  and
 the  trees  were  planted  in  the  orchard
 in  3985]  to  study  their  growth  and

 ‘cropping  behaviours  as  influenced  by
 different  rootstocks.

 (@)  These  rootstock  trials,  though
 yet  in  the  initlal  stage,  have  shown
 that  Jamberi  rootstock  imparts  signi-
 ficantly  more  vigour  to  acid  lime
 trees,  but  in  respect  of  yield,
 Gajanimma  rootstock  proved  better
 than  others,  To  get  conclusive  re-
 sults,  these  trials  have  to  be  continu-
 ed  over  a  long  period  (i0—l5  years
 more).

 Pradesh)»
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 In  the  case  of  lemon  (variety
 Nepali  Oblong)  the  results  of  root-
 vtock  tials  have  so  far  indicated  thet
 acid  lime  rootstock  increéses  the
 vigour  of  plants  as  compared  to  other
 rootstecks  but  has  no  perceptible  in-
 fluence  on  yield.

 Fests  and  ह... ....... क  Offices  in
 Ferosepere  District

 ‘1562.  Sardar  Igbal  Singh:  Willi  the
 Minister  of  Transport  and  Cormreuni-
 cations  be  pleased  to  state:

 (a)  how  many  villages  having  छुएकुपन
 lation  of  five  thousand  and  above,  are
 without  the  combined  Posts  and  Tele-
 graphs  Offices  in  Ferozepore  District,
 (Punjab  State)  and  the  reasons  there-
 for;

 (b)  whether  Government  have  any
 plans  to  extend  the  combind  Posts
 and  Telegraphs  facilities  to  these  and
 such  of  the  villages  which  are  im-
 portant  from  agricultural  and  com-
 merical  points  of  view  irrespective  of
 remunerative  and  population  basis;
 and

 (९)  the  reasons  for  not  opening
 Public  Call  Offices  in  all  important
 places  in  Ferozepore  District  so  far?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil):  (a)
 None.

 (b)  Yes,  upto  a  limited  number,
 where  justified.

 (c)  Important  places  have  been
 provided  with  Public  Call  Office
 facility  except  at  (:)  Nihalsinghwala,
 (ii)  Badhni  Kalan  and  (iii)  Nathan
 Proposals  for  the  first  two  have  al-
 ready  been  sanctioned.  They  are
 expected  to  be  opened  during  1958-59
 (subject  to  stores  being  made  avail-
 able).  The  case  of  Nathan  is  under
 examination.  The  facility  wi  be
 sanctioned  if  found  justified.

 Collection  of  Terminal  Tax  at  Pari

 5€3,  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  amount  of  terminal  tax  co)-
 lected  from  Railway  Passengers  visit-
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 ing  Puri  in  the  years  ‘1954-35,  1955-56,
 ‘1956-67  and  ‘1987-68;

 (b)  whether  the  Railway  Board
 directly  pays  the  collected  amount  of
 terminal  tax  to  the  Government  of
 Orissa;  and

 (c)  whether  the  amount  of  money
 collected  by  way  of  terminal  tax  from
 Rajlway  passengers  visiting  Puri  is
 paid  in  its  entirety  or  after  some  de-
 duction?

 The  Deputy  Minister  of  Railways
 ‘ASbri  8.  च्  Ramaswamy):  (a)

 Years.
 1954-55  Rs.  64,980,  06  nP
 19$5-S6  Rs.  —_  58,774-  37  NP
 1956-57  Rs.  141§, 336.25, 25  nP
 1957-58  Rs  ‘1, 33,187. 16,  oP

 (approximate  tgures}
 (b)  and  (c)  In  accordance  with  Sec-
 tion  20(!)(c)  of  the  Bihar  and  Orissa
 Places  of  Pilgrimage  Act,  1920,  the
 proceeds  of  the  pilgrim  tax  after  de-
 duction  of  collection  charges  were
 credited  to  the  Puri  Lodging  House
 Fund  Committee  by  the  Railway
 Admunistration  upto  30-9-56  |  Conse-
 quent  on  the  enhancement  in  the  rates
 of  the  pilgrim  tax,  from  1-10-1956,
 the  net  proceeds  are  to  be  assigned  to
 the  State  Government  of  Orissa  after
 certification  by  the  Comptroller  and
 Auditor  General  of  India  in  terms  of
 article  279(l)  of  the  Constitution

 The  current  rate  of  collection
 charges  is  3  per  cent  of  the  amount
 ealiected

 Tourist  Permits  to  Kashmir

 1564.  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Transport  and  Commanications
 be  pleased  to  state:

 (a)  wheter  it  is  a  fact  that  tourists
 intending  to  visit  Kashmir  have  to
 Stand  in  the  scorching  heat  as  no  ar-
 rarngements  for  shelter  exist  at  the
 Pathankot  permit  offtce;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  or  have  taken  in  the
 matter?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  eand  (b).
 Tourists  intending  to  visit  Kashmir
 i63  LSD—4.

 5  SEPTEMBER  968  Written  Answers  4945

 have  to  take  permits  from  their  Dis-
 trict  authorities  or  the  Defence  Minis-
 try.  The  Pathankot  permit  office  &
 only  meant  to  serve  the  loca]  people
 or  those  who  have  arrived  in  Pathan-
 kot  by  mistake  without  permits.  The
 Permit  Office  in  Pathankot  which  con-
 sists  of  one  7007  should  be  regarded
 as  sufficient  for  emergency  require-
 ments.  However,  the  desirability  of
 aranging  for  some  sheltered  space  ४5
 being  brought  to  the  notice  of  the
 Punjab  Government  who  are  in  ad-
 ministrative  charge  of  that  Office.

 Sleeping  Facilities  for  Drivers  and
 Guards

 ‘1565.  Shri  Joachim  Alva:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  what  kind  of  sleeping  facilities
 are  provided  for  Drivers  and  Guards
 at  Victoria  Terminus  at  Bombay;  and

 (b)  what  are  the  shifts  arranged  for
 both  Drivers  and  Guards  for  duty
 throughout  the  day  and  night?

 The  Deputy  Minister  of  Railways
 (Shri  S.  ्  Ramaswamy):  (a)  Two
 Running  Rooms  are  provided—one
 wach  for  Motormen  (Drivers)  and
 Guards  at  Bombay  ची,  with  42
 beds  in  each  room.  Provision  is  made
 for  the  supply  of  linen,  blankets  and
 mosquito-nets  in  these  Running  Rooms,

 (b)  The  duty  hours  for  both  Motor-
 men  (Dmvers)  and  Guards  vary,
 depending  on  train  timings.  Duty
 hours  which  include  an  allowance  for
 taking  over  and  making  over  the
 train,  range  from  4  hours  5  minutes
 to  9  hours  25  minutes  Running  duty
 at  a  stretch  does  not.  however,  ex-
 ceed  9  hours  in  any  case

 देहरादून  एक्सप्रेस  के  डिस्

 १४६६.  कली  डासर  क्‍या  रेल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पश्चिम
 रेलबे  पर  चलन  शली  देहरादून  एक्सप्रेस
 रेलगाड़ी  के  कुछ  डिब्बों  की  छतों  की  हालत
 बहत  खराब  है;
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 (ख)  क्‍या  इन  टूटी  ्तो  से  बाँ  का
 पानी  डिब्बों  में  टयंकता  है;  भौर

 (ग)  यदि  हूं,  तो  इस  संबंध  में  क्या

 कार्यवाही  की  गई  है  ?

 रेखबे  उपमंत्री  (ची सें० 11  Fo  रामस्थामी
 (=)  जी  नहीं  ।

 ख)  जी  नहीं  ॥

 (ग)  सबाल  नहीं  उठता  }

 Rice  Prices  in  West  Bengal

 (567.  Shri  Tridib  Kumar  Chandburi:
 ..-ll  the  Minister  of  Food  and  Agri-

 enlture  be  pleased  to  state:
 (a)  what  are  the  current  prices  of

 rice  in  different  districts  of  West  Ben-
 gal  and  how  do  they  compare  with
 the  prices  prevailing  in  the  two  pre-
 ceding  months  and  the  prices  prevail-
 ing  in  the  corresponding  period  of
 1957;  and

 (b)  the  causes  of  the  disparity,  if
 any?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  ड्,  Jain):  (a)  A  state-
 ment  showing  monthly  average  retail
 prices  of  rice  in  different  districts  of
 West  Bengal  during  the  months  of
 June  to  August,  ‘1958,  as  compared  to
 the  corresponding  months  of  957  is
 Jaid  on  the  Table  of  the  House.  [See
 Appendix  IV,  annexure  No.  52.)

 (b)  The  disparity  in  prices  is  due
 mainly  to  the  short  production  of  rice
 this  year  in  West  Benga)  as  compare
 to  last  year.  The  prices  in  August
 were  higher  than  those  in  the  two
 preceding  months  also  because  of  the
 advance  of  the  season  when  the  prices
 rise  even  in  normal  circumstances.

 Irrigation  Projects  in  Madras  State

 ‘1568.  Shri  Tangamani:  W:!!  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2647  on  the
 23rd  April,  958  and  state:

 (a)  whether  the  execution  of  the
 following  Projects  included  in  the

 5  SEPTEMBER  968  Written  Answers  4948

 Second  Five  Year  Plan  in  Madras
 State  has  started:

 qd)  New  Kattalai  Canal  Scheme.
 (2)  Pullambody  Canal  Scheme.
 (3)  Vidur  Reservoir  Project.

 (4)  Parambikulam,  Sholayar-Aliyar
 Project.

 (5)  Neyyar  2nd  State  (relates  to
 both  Madras  and  Kerala  States).

 (6)  Medium  Schemes  in  Kanya
 Kumari  District.

 (b)  if  so,  the  progress  made  so  far?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (७).

 New  Kattalai  Canal  Scheme

 Work  on  the  canal  was  started  =  in
 July,  ‘1956.  The  progress  to  the  end
 of  March,  ‘1988  is  as  follows:

 Earth  work  on  cana]  and  con-
 struction  of  bridges  and  under-sluices
 are  in  Progress.

 Pulluambody  Canal  Scheme

 Work  started  during  1956-57.  The
 progress  to  the  end  of  December,  957
 is  as  follows—

 Works  on  the  excavation  of  channels,
 construction  of  masonry  works  and
 formation  of  banks  are  in  progress
 Vidur  Reservoir  Project

 Work  on  the  project  has  been
 started  in  March,  ‘1958.  The  progres:
 to  the  end  of  March,  3958  is  a-
 follows.

 Approach  road  and  colony  build-
 ings  are  nearing  completion.  Excav-
 ation  of  foundation,  construction  of
 masonry  dams  and  formation  work
 for  earthen  dams  and  formation  work
 for  earthen  dam  have  been  started.

 Parambikulam.  Sholayar-Aliyar  Pro.
 ject.

 Work  has  not  started  and  investi-
 gations  are  in  progress.
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 Neyyar  ind  State  (relates  to  both
 Madras  and  Kerala  States)

 Government  of  Kerala  started  work
 on  the  project  in  their  area  in  October,
 i956

 Progress  to  the  end  of  March,  ‘1988,
 so  far  as  Kerala  State  is  concerned,
 is  as  follows:—

 Cutting  open  of  left  bank  chanrcl
 for  the  first  8  miles  has  almost  been
 completed.  Work  on  the  portion  be-
 yond  the  8th  mile  and  to  the  i2th  mile
 is  in  progress.

 No  information  35  available  regard~-
 ing  starting  of  work  by  the  Govern-
 ment  of  Madras

 Medium  Schemes  in  Kanya  Kumar
 District
 Information  is  not  available

 Suburban  Train  Drivers  In  Bombay
 (V.T.)

 1569,  Shri  Tangamani:  ता  =  the
 Mimste:  of  Railways  be  pleased  to
 state’

 (a)  whether  it  is  a  fact  that  the
 Suburban  Train  drivers  and  =  cun-
 ductors  who  have  to  start  early  morn
 ing  duty  in  Bombay  do  not  have  rest
 and  recreation  facihties  th  Bombay
 (VT),  and

 (b)  whether  due  to  this  difficulty
 motor  men  and  guards  who  have  to

 start  a  fresh  detail  at  BA.Da.  are  oblig-
 ed  to  arrive  by  midnight  at  VT
 from  distant  places  of  residence  and
 epend  sleepless  nights  at  the  Station?

 The  Deputy  Minister  of  Railways
 (Shri  5.  द  Ramaswamy):  (a)  No
 Two  Running  Rooms,  one  for  con-
 ductors  (Guards)  and  one  for  Motor-
 men  (Drivers),  each  equipped  with  32
 heds,  are  provided  at  Bombay  VT
 for  their  rest  The  accemmodaton
 provided  in  these  Rooms  is  consider-
 ed  adequate,  as,  according  to  duty
 rosters,  not  more  than  6  Motormen
 (Drivers)  and  6  Conductors  (Guards)
 are  required  to  occupy  these  Running
 Rooms  at  a  time  during  night

 (b)  Does  not  arise

 WHO.  Conference
 1570.  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Health  be  pleased  to  state
 the  names  of  member  of  the  Indian
 delegates  who  attended  the  World
 Health  Organization  Conference  held
 in  USA  from  the  26th  May  to  I8th
 June,  2958

 The  Minister  of  Health  (Shri  Kar-
 markar):  The  following  Indian  dele-
 gates  attended  the  Tenth  Anniversary
 Commemorative  Session  of  the  World
 Health  Organisation  and  the  Eleventh
 Session  of  the  World  Health  Assembly
 held  in  Minneapols,  USA  from
 26th  May  to  l6th  June,  958

 ¥  Dr  AL  Mudahar,  Vice-Chancellor,  Uni-
 versity  of  Madras

 2  Shri  दि थ  KR.  Paltax,  Secretary  to  the  Go-
 verament  of  India,  Ministry  of
 Health

 ३.  Dr  R.V  Wardekar,  Secretary,  Gandhi

 oe
 Leprosy  Foundation,  War-

 a
 4  Dr.  TR  Tewari,  Director  Contnbuton

 Health  Setvice,  Durectorate  Genera!
 of  Health  Services,  New  Delhi

 Central  Public  Works  Department
 Roads  in  Panjab

 874  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  total  amount  allotted  —  to
 Punjab  during  ‘1954-55.  and  1985-56

 T  ecader

 Delegate

 Delegate

 Alternate  delegate

 by  the  Union  Government  for  con-
 struction  and  maintenance  of  Central
 Public  Works  Department  roads,  and

 (b)  the  mileage  of  Central  Pubhec
 Works  Department  roads  constructed
 and  maintained  in  Punjab  =  during
 these  years’
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 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  A
 length  of  62  miles  of  Pathankot
 Jammu  road  which  forms  part  of
 National  Highway  No.  !-A  lying  in
 the  States  of  Punjab  and  Jammu
 and  Kashmir  is  under  the  executive
 charge  of  the  Central  Public  Works
 Department.  Of  this,  a  length  of  8
 miles  lies  in  Punjab.  Separate  figures
 of  allotment  of  funds  for  the  portion
 of  road  in  Punjab  territory  are  not
 available.  The  total  allotments  made
 for  the  entire  length  during  ‘1954-55
 and  1955-56  for  construction  and
 maintenance  of  the  portion  of  —  the
 Pathankot  Jammu  road  under  the
 charge  of  the  Central  Public  Wor’.
 Department  are  as  follows:—

 Original  ‘Main
 ance Works

 Repairs

 Rs,  Rs.

 I954-55  I,79,800  480,300
 1955-56  11,85,900  486,100

 Faxzilka-Ferozsepore  Rallway  Line

 ‘1572,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Fazilka-
 Ferozepore  Railway  Line  is  running
 at  a  loss;

 (b)  the  average  number  of  passen-
 gers  that  travel  daily  on  this  line;  and

 (c)  the  number  of  goods  trains  that
 run  daily  on  this  line?

 The  Deputy  Minister  of  Railways
 (Shri  8.  क,  Ramaswamy):  (a)  Fazilka-
 Ferozepur  Section,  being  only  a  part
 of  the  Northern  Railway  system,  no
 separate  accounts  showing  the  finan-
 cial  results  of  working  of  that  Section
 are  maintained.

 (b)
 I  Class  ]

 Il  Class  20
 TT!  Class  3249
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 (c)  No  goods  trains  are  run  on  this
 section,  as  the  goods  traffic  is  cleared
 by  mixed  trains.

 Medical  Education  Conference

 Sardar  Iqbal  Singh: 1573.  Shri  Ram  Krishan:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  the  Medical  Education
 Conference  was  held  in  New  Delhi  in
 March,  ‘1958;

 (b)  if  so,  what  were  its  decisions;
 and

 (c)  steps  taken  by  Government  to
 implement  these  decisions?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes.

 (b)  The  following  resolutions  were
 passed  :—

 RESOLUTION  I

 This  Conference  having  reviewed
 the  efforts  so  far  made  to  implement
 the  scheme  of  giving  subsidy  te
 State  Governments  for  setting  up  full-
 tume  teaching  units  in  Medical  Col-
 leges,  regrets  to  note  that  no  progress
 has  been  made  so  far  The  im-
 portance  of  the  subject  is  reiterated
 and  the  Central  and  State  Govern
 ments  should  take  immediate  steps  to
 set  up  as  many  full  time  teaching  unit.
 in  all  departments  of  medical  colleges
 as  possible.  While  the  Central  Gov-
 ernment  have  proposed  to  grant  a  sub
 sidy  for  the  duration  of  the  Second
 Five  Year  Plan  period,  it  may  be
 noted  that  the  expenditure  on  thi.
 scheme  will  become  committed  =  ex-
 penditure  at  the  end  of  the  Plan
 period,  and  therefore  the  question  of
 resources  for  continuing  the  scheme.
 would  be  considered  by  the  Planning
 Commission  and  other  authorities
 concerned,  in  the  light  of  the  total
 resources  available  to  the  Centre  and
 States.  ‘
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 RESOLUTION  IT  sufficient  to  attract  suitable  persons
 to  devote  themselves  to  8  teaching

 The  Conference  is  of  the  view  that  career.  For  the  encouragement  of
 one  of  the  main  reasons  for  the  short-  post-graduate  medical  education  and
 age  of  teachers  especially  in)  non-  research  the  following  scales  are
 clinica!  subjects  is  the  inadequacy  of  recommended  as  the  minimum  for
 salaries.  It  considers  that  the  salary  medical  teachers  subject  to  further
 scales  should  be  raised  to  a  level  consideration  in’  the  Third  plan  period:

 Rs.

 q@)  Professors  ¥y000—=2,400  With  a  non-practisidg  allowance

 (2)  Additional  or  Associate  800  —I250
 Professors.

 (3)  Readers/Assistant-Professors  500—~-30—800

 (4)  Junior  Teachers  250—600

 of  Rs.  250  p.m.
 With  afnon-practising  allowance

 of  not  less  thangRs.  250.
 PM.

 Plus  non-practising  allowance
 of  Rs.  7९०0  P.M.

 Plus  a  non-practising  allowance
 of  Rs,  I50  p.m.

 (While  Demonstrations  may  be
 started  on  the  minimum  of  Rs.  250
 p.m,  Lecturers  may  be  given  a
 higher  initial  pay  of  Rs.  450  p.m).

 The  Conference  also  considers  that
 to  prevent  teachers  from  migrating
 from  one  college  to  another  the
 above  scales  may  be  adopted  untform-
 ly  in  all  the  medical  colleges.

 RESOLUTION  Il

 The  Conference  views  with  concern
 that  in  many  Medical  colleges  in  the
 country,  there  is  not  adequate  num-
 ber  of  teachers,  especially  for  non-
 echnical  subjects.  The  Conference  is
 apprehensive  that  with  the  opening  of
 additional  medical  colleges  and  ex-
 pansion  of  the  existing  ones,  the
 position  may  deteriorate  still  further.
 The  Conference,  therefore,  recom-
 mends  that  urgent  steps  should  be
 taken  to  remedy  the  situation.  Among
 other  measures,  tHe  following  are
 suggested.

 (l)  Extend  the  age  of  retirement
 of  teachers  in  medical  col-
 leges  who  are  physically  and
 mentally  fit;

 (2)  Employ’  retired  former
 teachers  on  a  full-time  6
 part-time  basis  as  gnay  be
 suitable  in  individual  casts;

 (3  ~

 (4  ~

 Encourage  promising  young
 graduates  to  take  up  the
 teaching  line  by  awarding
 suitable  fellowships  for  tak-
 ing  junior  teaching  assign-
 ments  and  working  for  post-
 graduate  degrees.  The  award
 of  such  stipends  should  be
 linked  up  with  a  guarantee
 that  the  recipients  would
 serve  as  teachers  for  a  certain
 number  of  years.  The  Central
 Government  should  consider
 giving  financial  assistance  to-
 wards  these  fellowships.

 In  view  of  the  present  posi-
 tion  the  Indian  Medica)  Coun-
 लो  and  the  Universities  should

 (5)

 consider  the  question  of  re-
 laxation  of  conditions  tor
 upp.intment  of  qualified  and
 experienced  teachers,  in  in-
 dividual  cases  when  presented
 to  them  particularly  when
 properly  qualified  and  ex-
 perienced  teachers  are  not
 available  after  advertisement
 on  all  India  basis.

 That  an  integrated  scheme  of
 fellowships  for  training  abroad
 covering  all  the  medical
 colleges  in  the  country  and  in
 all  the  States  may  be  drawn
 up  by  the  Central  Govern-
 ment  (towards  which  assist-
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 ance  from  foreign  agencies
 may  be  obtained).

 (6)  The  Universities  should  be
 requested  to  consider  relax-
 ation  of  territorial  and  domi-
 eiiery  restrictions  in  the
 matter  of  the  award  of  post-
 graduate  degrees  so  that
 students  from  one  University
 may  be  enabled  to  take  up
 post-graduate  qualifications  in
 another  University.

 (c)  The  Governmeht  of  India  have
 decided  to  assist  the  State  Govern-
 ments  39  the  establishment  of  =  full-
 time  teaching  units  both  in  clinical
 and  non-clinical  Departments  of  the
 medical  colleges  under  the  control  of
 the  State  Governments.  The  State  Go-
 vernments  have  been  informed  that
 the  Central  Government  are  prepared
 to  pay  00  per  cent.  of  the  extra  re-
 curring  cost  involved  in  raising  the
 pay-scales  of  the  teaching  staff  during
 the  years  1959-60  and  960-6i  Copies
 of  the  other  resolutions  have  been
 forwarded  to  the  State  Governments
 who  are  to  take  further  action  in  the
 matter

 Improvement  of  Mango

 3574.  Sardar  Iqbal  Singh:  Will  the
 Minster  of  Food  and  Agricalture  be

 .pleased  tn  state:

 (a)  whether  any  research  is  being
 carried  out  by  the  Indian  Council
 of  Agricultural  Research  with  regard
 to  improvement  of  Mango;

 (b)  if  so,  details  of  such  schemes;
 and

 (८)  results  achieved  so  far?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  ह  Jain):  (a)  Yes.

 (b)  and  (c).  A  statement  giving  the
 required  information  is  laid  on  the
 Table  of  the  House.  (See  Appendix
 IV,  annexure  No,  53].
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 Mange  Frodactien

 1575.  Sardar  Iqhal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  Mango  pro-
 duction  of  the  different  States  for
 the  current  year,  State-wise?

 The  Minister  of  Feod  and  Agricul-
 ture  (Shri  A.  P.  Jain):  No  authentic
 data  is  available.

 Hindu-Malkot—Sriganganagar  Rail
 Link

 ‘1576.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  the  survey  report  in  regard  to
 railway  line  connecting  Hindu-Malkot
 and  Sri  Ganga  Nagar  Railway  Stations
 on  the  Northern  Railway;  and

 (b)  if  so,  the  main  features  thereof”

 The  Deputy  Minister  of  Railways
 (Shri  s.  ्,  Ramaswamy):  (a)  Yes.

 (b)  The  Survey  reports  are  under
 examination  and  until]  a  final  decision
 is  taken  it  15  not  desirable  to  disclose
 details  about  the  recommendations
 contained  in  the  Survey  Reports.

 Quarters  for  Postal  Employees  in
 Ferozepore  District

 1577,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state.

 (a)  the  number  of  residential  quar-
 ters  constructed  during  the  Fisst
 Five  Year  Plan  and  so  far  for  the
 Posts  and  Telegraphs  Employees  >
 Ferozepore  District;

 (b)  names  of  the  places  where  con-
 structed;  and

 (ey  how  many  such  quarters  37६
 proposed  to  be  constructed  during  the
 Second  Five  Year  Plan  period  in  this
 district?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  EK.  Patil):  (a)
 33  units.

 (b)  Fergzepur  and  Faziika.
 (c}  34  units,
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 Regional  Raliway  Equipment  Advisory
 Committes

 2578.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  the  Railways  have  set
 up  Regional  Ratiway  Equipment
 Advisory  Committees

 (b)  main  function  of  these  Com-
 mittees;

 (c)  number  of  such
 and  members  of  these
 and

 Committees
 Committees;

 (a)  work  done  by  these  Committees
 so  far?

 The  Deputy  Minister  of  Railways
 (Sbri  8.  क  Ramaswamy):  (a)  Yes.

 (b)  to  (d).  A  statement  ts  laid  on
 the  Table  of  the  Lok  Sabha  {See
 Appendix  IV,  annexure  No  54}

 Engines  for  running  Electric  Trains

 1579.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Rallways  be  pleased  to  state:

 (a)  the  number  of  electric  engines
 running  on  Indian  Railways;

 (bo)  when  they  were  purchased;
 (०)  waethe:  they  are  in  good  con-

 dition;

 td)  whether  it  is  a  fact  that  there
 ts  a  shortage  of  such  engines  in  the
 country;

 (९)  if  so,  the  steps  taken  to  meet  the
 shortage;  and

 (f)  whether  such  engines  are  being
 manufactured  in  India®

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  4  Metre
 Gauge  and  88  Broad  Gauge  Electric
 locos  are  in  operation  on  Indian  Razl-
 ways.

 (b)  4  Metre  Gauge  and  65  Broad
 Gauge  locos  were  purchased  during
 3927—3}

 ]  Broad  Gauge  electrig  loco  was
 purchased  in  938
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 7  Board  Gauge  electric  locos  were
 purchased  in  1955.

 5  Broad  Gauge  electric  locos  were
 purchased  in  ‘1957-58.

 (c)  Yes,  Sir.

 (d)  Yes,  Sir,

 (९)  The  question  of  importing  7
 Broag  Gauge  Electric  locos  for  Cen-
 tral  Railway  is  under  consideration;

 (f)  No,  Sir.

 Co-operative  Movement  in  Bombay
 State

 1580.  Shri  Pangarkar:  Will  the
 Minister  of  Foog  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Bembay  has  recently  approached  the
 Union  Government  for  a  loan  for  the
 expansion  of  Co-operative  Move-
 ment  in  Bombay  State;

 (b)  af  so,  whether  that  loan  has
 been  given;  and

 (८)  the  amount  of  that  Joan?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  No.  Sir.

 (b>  and  (c).  Do  not  arise.

 Scuffle  between  Railwaymen  and
 Vegetable  Vendors

 i  Shri  Narayanankutty  Menon:
 i58  Stri  Wartor:

 Wil  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 Sth  July,  958  the  Calcutta  bound
 Katwa  Local,  after  it  hag  left  Bala-
 garh  Railway  station  was  stopped  by
 operators  of  the  control  cabin;

 (9)  if  so,  whether  ३६  is  also  a  fact
 that  there  was  a  scuffle  between  rail-
 waymen  and  vegetable  vendors  re-
 sulting  in  the  death  of  a  vendor;  and

 (c)  the  action  taken  in  the  matter?
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 The  Deputy  Minister  of  Railways
 (Shri  8.  द ह  Ramaswamy):  (a)  On
 8th  Juty  958  at  8°8  hours  No.  8  66
 Dn.  Katwa  Local  was  stopped  by
 passengers  by  pulling  alarm  chain
 after  she  had  started  from  Balagarh
 station.

 (b)  It  is  alleged  thdt  some  alter-
 cation  ensued  between  Cabin  Signal-
 man,  extra  Hot-weather  Waterman
 and  a  Vendor.  This  altercation,  later
 on,  developed  into  a  scuffle  between
 the  abeve  mentioned  railwaymen  and
 the  Vendor,  who  was  subsequently
 found  dead  being  run  over  by  the
 same  train.

 (९)  A  departmental  enquiry  was
 held  into  the  incident  but  could  not
 be  finalised,  as  the  two  railwaymen
 are  under  Police  custody.  The  case
 is  subjudice.  The  staff  have  however
 beer,  placed  under  suspension.

 Conference  of  State  Ministers  of
 Fisheries

 1582.  Shri  Vajpyee:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  a  Conference  of  State
 Ministers  incharge  of  Fisheries  was
 held  at  Mysore  in  the  second  week
 of  July,  ‘1958;

 (bd)  if  so,  the  decisions  taken  and
 recommendations  made  at  the  Con-
 ference;  and

 .(c)  the  steps  taken  or  proposed  to
 be  taken  te  implement  those  deci-
 sions?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  ह  Jain):  (a)  Yes,  a
 Conference  was  held  at  Mysore  from
 i4th  to  26th  July,  ‘1958;

 (b)  A  copy  of  the  recommendations
 made  by  the  Conference  is  laid  on
 the  Table  of  the  House.  [See  Ap-
 pendix  IV,  annexure  No.  $5).

 (८)  The  recommendations  have
 been  referred  to  the  State  Govern-
 ments  and  the  Central  Government
 Departments  concerned  for  necessary
 action,
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 Mall  Guards

 1583.  Shrimati  Renn  Chakravartty:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  955
 the  Posts  and  Telegraphs  Department
 advertised  some  posts  of  Mail  Guards
 in  the  Sorting  and  Air  Mail  Divisions,
 Delhi;

 (b)  if  so,  number  of  applications  re-
 ceived;

 (c)  number  of  applicants  who  were
 asked  to  appear  in  an  examination;
 and

 (d)  whether  all  those  who  qualified
 in  the  examination  were  appointed?

 The  Minister  of  Transport  and
 (Shri  8.  K.  Patil):

 (a)  Yes

 (b)  276.

 (c)  178.

 (8)  No.  The  examination  is  a  com-
 petitive  one  and,  as  such,  only  the
 required  number  of  qualified  candi-
 dates  were  appointed  in  order  of
 ment  against  the  available  numBer
 of  vacancies.

 Pariakimedi  Light  Raltway  on
 S.E.  Railway  Zone

 1584.  Shri  Sanganna:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  annua!  income  for  the  years
 1956-57  and  1957-58  on  the  Parlaki-
 medi  Light  Railway  on  the  South
 Eastern  Railway  zone;

 (b)  the  extent  of  the  expenditure
 for  the  corresponding  years;

 (९)  the  number  of  ticketless  travel
 cases  for  these  two  years;

 (d)  how  many  of  them  ended  in
 conviction  and  how  many  in  com-
 pounding  during  these  two  years;
 and

 (e)  bow,  many  times  ticketless
 travelling  on  this  line  was  checked
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 by  the  special  staff  during  the  same
 years?

 The  Deputy  Minister  of  Raiiways
 (Shri  85.  झा  Ramaswamy):  (a)  and
 (b).  Parlakimedi  Light  Section  be-
 ing  only  a  part  of  the  South  Eastern
 Railway  system,  no  separate  accounts
 showing  the  financial  results  of  work-
 ing  of  this  section  are  maintained.

 (९)  958-57—,537.
 957-58—,648,
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 (d)  Out  of  1,537  passengers  detect-
 ed  travelling  without  tickets  during
 ‘1956-87,  1,513  paid  the  amounts  due
 under  the  Indian  Railways  Act  on
 demand;  24  cases  were  registered  in
 court  resulting  in  72  being  sentenced
 to  imprisonment,  excess  fare  and
 penalty  being  realised  from  4  and  5
 being  released.  No  trace  could  be
 found  of  the  other  3  because  of  false
 addresses  given  Out  of  1,648  passen-
 gers  detected  travelling  without
 tickets  during  ‘1957-58,  ‘1,627  paid  the
 amounts  due  under  the  Act  on
 demand;  2]  cases  were  registered  in
 court,  resulting  in  5  being  sentenced
 to  imprisonment  excess  fare  and
 penalty  being  realised  from  3  and  ]
 being  released.  No  trace:  could  be
 found  of  the  other  2  because  of  false
 address  given.

 (€)  956-57—Once.

 3957-58—Nine  times.

 Passenger  Trafic  from  Ahmadpur
 Station

 1585.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  average  daily  rate  of
 passenger  traffic  from  Ahmadpur
 Station  (Birbhum,  West  Bengal)  on
 the  Eastern  Railway;

 (b)  whether  it  is  a  fact  that  there
 is  great  congestion  and  delay  at  the
 only  ticket  counter  in  this  station;
 and

 (९)  whether  it  is  propostd  to  ,in-
 crease  the  number  of  counters?
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 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (a)  About
 00  per  day.

 (b)  Some  pressure  on  the
 counter  has  been  noticed.

 ticket

 (९)  The  question  of  providing  an
 additional  booking  window  is  under
 censideration.

 Sugar  Export

 1586.  Shri  Hem  Barua:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  steps  taken  to
 step  up  the  export  of  sugar  during
 the  years  ‘1956,  957  and  958  so  far?

 The  Minister  of  Food  ang  Agricul-
 ture  (Shri  A.  P.  Jain):  During  the
 period  954  to  956  the  cauntry  had
 to  import  substantial  quantities  of
 sugar  to  cover  the  gap  between  the
 production  and_  internal  demand,
 The  question  of  exporting  any  sugar
 in  ‘1956,  therefore,  coulg  not  arise.

 In  view  of  the  rising  trend  of
 production  and  pressing  need  for
 foreign  exchange  it  was  decided  in
 January,  957  to  export  the  sugar
 surplus  to  our  requirements.  It  was
 possible  to  do  so  even  at  a  profit  in
 view  of  the  temporary  rise  in  inter-
 national  prices.  With  a  view  to
 avoiding  competition  among  the
 sellers  and  to  obtaim  the  best  avail-
 able  price  for  sugar  exported  abroad
 the  sales  were  canalised  through  the
 Indian  Sugar  Mills  Association.
 Necessary  facilities  in  regard  to  re-
 leases  of  sugar  of  the  required
 quantity  and  quality  ,  quick  trans-
 port,  godown  accommodation  ete.
 were  provided  to  the  Association  in
 this  connection.

 Since  July,  957  there  has  been
 considerable  fal!  in  world  prices  and
 Indian  sugar  can  now  be  exported
 only  at  a  loss  of  Rs.  9  to  Rs.  !0  per
 maund  after  allowing  refund  of  full
 excise  duty  and  cane  cess.  In  order
 that  exports  were  made  in  spite  of  this
 loss  an  ordinance  was  issued  impoe-
 ing  obligation  on  the  producers  to
 export  the  quota  specified  by  the
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 Gevernment  through  the  Exporting
 Agency  viz.,  the  Indian  Sugar  Millis
 Association.  Sugar  Export  Promo-
 tion  Bill  has  been  introduced  in  Par-
 hament  during  the  current  session  to
 take  the  place  of  this  ordinance.
 All  necessary  facilities  are  being  pro-
 vided  to  the  Export  Agency.

 Blectricity  Consumption
 1587.  Ch  Ranbir  Singh:  Wil!  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state-

 (a)  whether  it  is  a  fact  that  the
 private  electric  supply  companies
 (licensee)  charge  full  cost  of  the
 service  lines  laid  for  the  temporary
 connection  from  the  poles  to  the  pre-
 mises  of  the  consumer,

 (b)  whethe:  it  is  also  a  fact  that
 the  Punjab  Government  advised  the
 companies  to  charge  the  rent  for  the
 said  service  lines,  instead  of  the  cost
 laid  down  and  schedule  of  rent  for
 this  purpose,

 (c)  whether  it  i>  also  a  fact  that
 the  companies  have  failed  to  umple-
 ment  the  advice  of  the  State  Govern-
 ment  and  observe  the  schedult  of
 rent,

 (d)  whether  representation  has  been
 made  by  the  consumers  to  amend
 the  legislaten  to  achieve  the  above
 objective;

 {e)  af  the  reply  to  parts  (a),  (b).
 (c)  and  (d)  above  are  in  the  affirma-
 tive,  whether  Government  propose  to
 sponsor  the  amending  legisiation
 shortly,  and

 (f)  af  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Lrrigation
 and  Power  (Shri  Hathi):  (a)  The
 usual  practice  with  the  private  elec-
 tric  supply  companies  is  to  charge
 rental,  and  not  ful)  cost  of  temporary
 service  lines.  The  only  =  instance
 brought  to  Government’s  notice  in
 which  full  cost  has  been  recovered
 in  respect  of  such  lines  is  that  of  the
 licensee  at  Rohtak,

 (b)  and  (c)  Yes,  the  Punjab  Gov-
 ernment  advised  the  licensee  at
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 Rohtak  to  charge  for  temporary  ser-
 vice  lines  on  the  rental  basis.  It  is
 understood,  however,  that  the  licen-
 see  has  not  yet  complied  with  the
 Punjab  Government’s  instructions  in
 the  matter.

 (6)  Yes.

 (e)  Yes.

 (f)  Does  not  arise.

 Suratgarh  Mechanised  Farm

 1588,  Shri  ह  L.  Barupel:  Will  the
 Minister  of  Food  amd  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  villages  acquir-
 ed  for  the  Suratgarh  Agricultural
 Farm  in  Rajasthan  and  the  amount
 of  compensation  paid  to  the  inhabi-
 tants  of  those  villages  for  their  lands
 and  houses  by  the  Central  Govern-
 ment  and  the  State  Government;  and

 (b)  the  amount  of  compensation
 paid  to  individual  cultivator,  belong-
 ing  to”§6the”—s  villages  of  Chakk
 Sawan,  Hasamk:  Dhani  and  Sardar-
 garn  which  were  acquired  fot  the
 said  farm?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  and  (b)
 A  statement  giving  the  required  in-
 formation  38  laid  on  the  Table  of  the
 House  [See  Appendix  IV,  annexur
 No  56}

 Insanitary  condiGiens  in  Karoj
 Bagh

 1589,  Shri  Mohan  Swarup:  Wu  the
 Minister  of  Health  be  pleased  ‘sc
 state.

 (a)  whether  it  3s  a  fact  that  wha!
 was  once  a  graveyard  is  today  cong-
 lommeration  of  stables  end  junk
 shops  and  unauthorised  dairies  in  the
 heart  of  Western  Extension  Area  in
 Karol  Bagh,  Deth:;

 (७)  whether  it  is  «  fact  that  i  >
 one  of  the  worst  insanitary  spots  an
 the  capital  and  constutates  a  perpe-
 tual  threat  to  the  bealth  of  the  resi-
 dents  in  the  ares;  end
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 (९)  पिन,  steps  have  been  taken  by
 Gevernment  in  the  matter?

 The  Minister  of  Health  (Shri
 Warmarkar):  (a)  and  (b).  Yes,  Sir.
 Since  partition  this  graveyard  has
 been  occupied  by  a  number  of  dis-
 placed  persons  who  have  established
 un-licensed  dairies  and  automobile
 repair  workshops.

 (९)  The  grave-yard  is  the  property
 of  Suni-Majlis-Ukaf  and  the  Munici-
 pal  Corporation  of  Delhi  is  in
 correspondence  with  the  Majlis  for
 maintaining  the  plot  in  neat  and
 sanitary  condition.  Besides,  the  dairy
 owners  were  served  with  notices  to
 remove  the  unauthorised  stables.  On
 their  refusal  to  comply  with  the
 notices,  prosecutions  were  launched
 against  them  and  some  of  the  dairy
 owners  have  been.  prosecuted  more
 than  50  times

 The  problem  of  clearance  of  slum»
 in  Delhi  is  a  complicated  one  The
 Delh:  Development  Authority  has  no
 scheme  in  hand  for  the  immediate
 clearance  of  the  area  in  question  and
 resettling  the  people  concerned  This
 wil}  be  undertaken  in  due  course

 Slum  Clearance  in  Delhi

 590  Shri  Mohan  Swarup:  Wil!  the
 Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  9ll  on  the  26th  August,
 ‘1957,  and  state  the  progress  made  50
 far  to  improve  the  phght  of  the
 people  I:ving  in  Motia  Khan  =  and
 Jhandewalan  jocalities  of  Delhi?

 The  Minister  of  Health  (Shri
 Karmarkar):  The  arca  in  question  is
 a  low  lying  tract.  A  large  number
 of  ‘labourers,  sweepers,  tongawalas
 and  some  displaced  persons  have
 squatted  in  this  area  The  Town
 Planning  Organisation  35  preparing  a
 layout  plan  for  the  future  develop-
 ment  of  this  area,  but  it  wil)  take
 some  time  before  the  plans  gre
 finalised

 5  SEPTEMBER  958  Written  Answers  4966.

 इस्जलनगर  में  'बकंशाप

 १५६१.  थी  मोहन  स्वरूप  बया  सबे
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  इज्ज़्नगर  में  प्रस्तावित  वर्क  शाप
 कब  बन  कर  तैयार  होने  की  सभावना  है  '

 (ख)  इस  बकंशाप  में  क्य  जाने  वाले
 विभिश्न  कार्यों  का  ब्यौरा  क्या  है  और  उस
 पर  अनुमानत '  कितना  खर्च  होगा  और

 (ग)  इस  वर्कशाप
 व्यक्ति  भर्ती  किये  जायेगे  ?

 के  लिये  कितने

 रेल  उपमंत्री  (श्री  Ao  Fo  रामस्यापी)  :

 (के)  अगस्त  १६६१  नंद  ।

 (स्ब  )  (१)  इजना  सवारी  और  माल-
 डिब्बोी  का  नियलकालिक  झ्रोवरहाल  ।

 (+)  इस्पात  के  खोल  वाले
 सवारी  ड्ब्वों  में  साज  -माप्तान  का
 लगाता  t

 (३)  जनों  सवारी  और  माल
 डिच्बो  की  फिटिंग  के  सामान  तैयार  करना

 (४)  कारखाने  के  विस्तार  की

 अनुमानित  लागत  १८६६  «२  लाख
 पये  है  |

 (ग)  अगले  gee  साल  में  लगभग
 Sooo  ध्ादमी  भर्ती  करने  का  विचार  2  !

 ललनऊ-बरेली  केल  से  का  न

 १५६२.  की  मोहन  स्वकप  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  लखनऊन्बरेली  सेक्शन  के
 विभिन्न  स्टेशनों  पर  रोशनी  व  बची  का

 प्रबन्ध  करने  के  लिये  कोई  ठेकेदार  नियुक्त
 किया  गया  है,  गरीर

 (ख)  पूर्वोत्तर  रेलवे  द्वारा  इस  कार्य
 पर  किये  जाने  वाले  व्यय  का  ब्यौरा  क्‍या  है
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 श्र  लखनऊ-बरेली  सेक्शन  के  कितने
 स्टेशनो  पर  ठेकेदारों  द्वारा  रोहानी  का
 श्रबन्ध  किया  जाता  है.  ?

 रेलवे  उपमभंत्रो  (करी  सें०  Fo  राम-

 स्वामी)  :  (क)  जी  हा ।  १-५-५८
 में  पूर्वोत्तर  रेलवे  क ेलखनऊ-बरेली  सेक्दान
 के  स्टेशनों  पर  रोशनी  के  लिए  ऊंचे  पावर
 की  बत्तिया  सप्लाई  करने  के  लिये  श्री  के०

 एल०  नरूला  नये  ठेकेदार  नियुक्‍ल  किये
 गये  हें।  श्री  नख्ला  ने  हर  रात  हर  बस्ती

 को  लिए  पास  सहित  ह्  नये  पैसे  का
 भाव  (Quotation)  fea  था  जो
 सब  स  कम  था  !

 (ख)  लखनऊ-बरेली  सेक्शन  पर  ऊ.चे
 धावर  की  बतियों  से  रोशनी  की  व्यवस्था
 केवल  नीचे  लिखें  तीन  स्टेशनों  पर  है  और

 १-५-५८  से  पहले  इस  रोशनी  पर  सालाना
 खर्च  लगभग  इस  प्रकार  था
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 उत्तर  प्रदेश  भे  चोती  मिले

 १५६३.  थी  मोहन  स्वकर  :  क्‍या  बाख
 तया  कृथि  मंत्री  यह  बताने  का  कृपा  करेगे
 कि

 (क)  PERK-NE,  १६५६-५७
 झौर  १६५७-५८  में  बरेली,  पीलीमीत
 श्रौर  'रामर  की  चोनी  की  मिलो  में  कितना
 गन्ना  पेरा  गया  शौर  उन  में  से  प्रत्येक
 ने  कितनी  चीनी  सैयार  की,  शौर

 (स्व)  इन  मिलो  ने  गन्ना  उत्पादफो
 को  गन्ने के  मूल्य  के  रूप  में  कल  कितनी
 राशि  दी  और  कितनी  राषि  का  मुगतान
 भ्रभी  बाकी  है?

 खाद्य तथ.  कृषि नत्र॒  (श्र  झजित
 प्रसाद  जंग)

 (क)  REA e  १६५६-५७
 शौर  VEY RK NE  में  बरेली  पीलीभीत  शौर
 रामपूर  की  चीनी  मिलो  में  निम्न  लिखित 9  पीलीभीत---२०७५  रुपये

 2  पूरनपुर--  १७८५  रुपये  परिणाम  में  गन्ना  पेरा  गया  और  चीनी
 ३  हर्गाव  ११०१  क्षय  तस्पार  की  गई

 (  लाख  टनों  में  )

 बरेली  पीलीमीत  रामपुर
 (  रजा प्रौर  बलन्द  )

 जितना  जितनी  जितना  जितनी  जितना  जितनी
 सीजन  गन्ना  पेरा  चीनी तैय्यार  गन्ना  पेरा  चीनी  तैस्पार  गन्ना  पेरा  चीनी

 गया  हुई  गया  हुई  गया  जैय्यार

 हुई

 १६५४-  #  द्र  ०  १३  २.६०  ७  श्प्र  ढ  ०६  ७6  vo

 ५६
 १६४६-  १  ६३  ७  शद  ३  २४  ०  रह  ३  3४  oO  कद

 ह. द
 है है ५७-  4.3%  0.8%  १,६४१  ०

 ह  ३.१६  ०  3%
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 (ख)  १६५७-५८  सीजन  में  मन्ने
 का  कूल  मूल्य,  उस  में  से  जितनी  राशि  का

 affected  States  in  the  years  ‘1957-58
 and  1958-59  for  sinking  of  tube
 wells,

 State

 Uttar  Pradesh  ° Bihar
 Madhya  Pradesh
 Orissa

 (८).  हे

 State  1957-58
 (  Installed  )

 Uttar  Pradesh  tT)
 Bihar.  3i(a)
 Orissa  x
 Madhya  Pradesh  x

 (a)  Relates  to  Small  Tubewells
 X  Figures  not  available.

 Note:
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 भुगतान  हुं  चबका  है  भ्रौर  जितना  भुगतान
 बाकी  हैं  उसका  विवरण  निम्नलिखित  है

 मिले  का  नाम  गश्ने  का  कूल  मूल्य  जितनी  राशि  का  जितनी  राशि  का

 भुगतान  हो  चुका  मुगतान  बाकी  हैं

 (  लाख  स्पयो  में  )  (  लाख  रूययों  में  ),  (लाख  खूयथों  में  )

 बरेली  yo  सर  63  to  voy

 (६९  जुलाई  को)

 पीनीमीत  ६१  gf  93  ८६  2  ह

 (१५  ग्रगस्त  का)

 रामपुर  (रजा  और  ११६  ६६  vee  ६६  कुछ  नहीं

 बुलन्द  )

 Tube  Wells  (b)  if  so,  the  amount  of  financial
 assistance  given  for  this  purpose

 564
 {

 Shri  8.  C.  Mullick:  State-wise,  and
 Shri  P.  G  Deb:  (९)  the  number  of  tube  wells  in-

 stalled  so  far  in  each  drought  affected
 Will  the  Minister  of  Food  and  State’

 Aericeliure  ‘be  pleased  io  state  The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  ह  Jain):  (a)  and  (b).

 (a)  whether  it  is  a  fact  that  the  Financia]  assistance  for  tubde-wells,
 Central  Government  have  =  given  given  to  the  four  drought  affected
 financial  assistance  to  all  drought  States  of  Uttar  Pradesh,  Bihar

 Madhya  Pradesh  and  Orissa  during
 1957-58  and  the  financial  assistance
 agreed  to  for  1958-59  १६  as  under

 (२६  in  lakhs:

 1987-58  1958-59

 Loan  Loan
 given  agreed

 to

 i90  73  44  ००
 7६  97  35  48

 6  3  4°86
 दर  2  656

 1958-59"
 (Target)

 27
 39

 6
 xX

 The  figures  regarding  achievements  are  provisional
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 हिन्दी  पढ़ाने  बाले  कर्मचारियों  को  दिया
 जाने  बाला  मानदेय

 १५६५.  क्री  Wo  भे०  सालबोय  :  क्‍या
 रेखबें  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पश्चिम  रेलवे  के  प्रधान  कार्या-
 लय  में  हिन्दी  पढ़ाने  वाले  कर्मचारियों  को
 अ्तिमास  कितना  मानदेय  दिया  जाता

 है  ;  भौर

 (@)  ध्या  यह  मानदेय  अन्य  स्थान।  में
 भी  दिया  जाता  है  ?

 रेलवे  उपमंत्री  (श्री  सें०  Fo  रामस्थामो  )  :

 (क)  बौर  (स्व).  रेलवे  के  प्रधान  कार्यालय
 और  दूसरी  जगहों  पर  जहां  दफ्तर  के
 समय  से  पहले  या  बाद  हिन्दी  की  कक्षार
 लगती  हँ  वहा  हिन्दी  पढाने  वाले  कर्म-

 चारियों  को  २४  bo  मासिक  मानदेय

 (Honorarium)  दिया  जाता  है।
 लेकिन  मा  १६५८  से  अजमेर  और
 बड़ौदा  में  दफ्तर  के  समय  हिन्दी  पढ़ाने  की
 व्यवस्था  की  गयी  है  q  इसलिए  बहां
 हिन्दी  छिक्षकों  को  मानदेय  नहीं  दिया
 जाता  1

 हिन्दी  में  भेजे  गये  पत्र

 १५६६.  श्री  Bo  भे०  मालबीय  a  क्या
 रेलवे  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  रलवे
 प्रशासनों  को  भेजे  जाने  वाले  पत्रों  के  साथ
 रेलवे  मत्रालय  यह  निदेश  संलग्न  कर  देता
 है  कि  केवल  ऑ्रम्रेजी  पाठ  को  अधिकृत  माना
 जाये  और

 (व)  यदि  हा.  तो  इसके  क्‍या  कारण

 #  7

 रेलवे  उपमंत्री  (श्री  सें०  to  रामस्थामो  ):
 १क)  शायद  माननीय  सदस्य  का  मतसब
 लियमो  प्रादि  के  हिन्दी  भनुवाद  से  है,  जो
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 रेख-प्रशासनों  को  भेजे  जाते  हैं।  यदि  ऐसा
 है  तो  उत्तर  हां  है  ।

 (ख)  भारतीय  संघ  की  राजभाषा  जमी
 अंग्रेजी  है।

 दुघंटनता  सरबरधो  नियम

 १४६७.  भी  wo  जे०  मालथीय  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  रेलवे  मत्रालय  ने  विभिन्न
 रेलवे  प्रधासनों  को  दुर्घटताशों  के  बारे  में
 सामान्य  नियमों  का  हिन्दी  भ्रनुवाद  भेजा

 है,  पौर

 (स्व)  यदि  नहीं,  तो  कसके  क्‍या  कारण

 3
 4

 रेखबबे  -उपपंत्री  (श्री  सें०  To  रामस्थामी )  :

 (क)  झौर  (ख)  हायद  माननीय  सदस्य
 का  मतलब  उन  सामान्य  नियमों  क॑  दुर्घटनाओं
 वाले  अध्याय  से  है,  जिस  में  बताया  गया  है
 कि  यदि  गाड़ी  से  कछ  डिब्बे  अलग  हो  जाय
 या  आग  लगे  जाय  तो  उस  हालत  मे
 कमंचारियों  को  क्‍या  करना  चाहिए  या
 यदि  साइन  पर  किसी  तरह  की  श्कायट

 (Obstruction)  हो.  जाय,  तो

 लाइन  की  रक्षा  किस  तरहें  की  जाय  ।

 पूरे  सामान्य  नियमों  का  हिन्दी  प्रनुवाद  हो

 रहा  है।  ज्यों  ही  भनुवाद  पूरा  हो  जायेगा.
 उसे  रेल-प्रशासनों  को  भेज  दिया  जायेगा  1

 रेल  सुरक्षा  बल

 १५६८.  शो  Wo  Wo  भालबोय  :

 गया  रेखबे  मनी  यह  बलाने  की  कृपा  करेंग
 कि.

 (क)  कया  रेलवे  सुरक्षा  बल  के  स्‍प्न्‌-
 दासन  तथा  ग्रपील  नियम  हिन्दी  शौर
 प्रादेशिक  मावधों  में  आरी  कर  दिये  गये

 हूँ;  भौर
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 (om)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 रेलब  उपमंत्रों  (श्री  lo  Fo  रामस्वामं:)  :

 (क)  जी  नहीं  7

 (4)  रेलवे  सुरक्षा  दल  के  प्रमुझांसत
 शौर  अपील-सम्बन्धी  नियमों  का
 परिशोघन  (  Revision  )  किया  जा

 रहा  है  |  प्रधिक  महत्वपूर्ण  संहिताशों
 (Codes)  का  हिन्दी  अनुवाद  हो  जाते  के

 बाद  इन  नियमों  का  हिन्दी  अनुवाद  यथा
 समय  शुरू  किया  जायेगा  और  प्रादेशिक
 आषापो.  (Regional  Languages)
 में  इनका  अनुवाद  करने  के  सवाल  पर
 भी  विचार  किया  जायेगा  ।

 Ferest  Industries  in  Beas  Ares

 ‘1599.  Shri  Hem  Raj:  Wil)  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  refer  to  replies  given  to  Starred
 Question  No  2005  on  Sth  May,  958
 and  Unstarred  Quest.on  No  3589  on
 th:  8th  May,  958  and  state:

 (a)  whether  the  report  oof  the
 Finmsh  Expert.  has  been  received
 for  the  setting  up  of  the  furest  in-
 dustries  tn  the  Beas  Areas,

 tb)  af  se.  thetr  main  recummenda-
 tions,  and

 (c!  whether  a  copy  of  the  repart
 will  be  laid  on  the  Table”

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Not  yet,
 Sir  The  Finnish  Government  is  being
 reminded.

 tb)  Dovs  noz  arise.

 {(c}  This  will  be  considered  after
 the  reports  are  available.

 Ships  awaitmg  Unloading

 1600.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  ships  which  were
 awaiting  to  be  unloaded  at  various
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 Ports  of  India  on  the  3lst  July  ‘1988;
 and

 (b)  for  how  long  they  had  waited?

 The  Minister  of  State  in  the  Mink-
 try  of  Transport  and  Communications
 (Shri  Baj  Bahadur):  (a)  1B.

 (9)  7  for  20  days
 |  for  8  days
 l  for  6  days
 5  for  4  days
 4  for  3  day:
 2  for  2  days
 l  for  |  day  and
 l  arnved  on

 July.
 morning  of  3ist

 Bhubaneshwar  EBailway  Station

 60l  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  hig  Ministry  has  receiv-
 ed  any  proposal  from  the  Orissa  Gov-
 ernment  to  construct  a  platform  on
 the  New  Capital  side  of  the  Bhubanes-
 war  Railway  Station:  and

 (b)  whether  the  proposal  has  been
 cousidered  bs  the  Ministry?

 The  Deputy  Minister  of  Railways
 (Shri  S.  ¥.  Ramaswamy):  (a)  and
 (b,  No  request  has  been  received
 from  the  State  Government,  but  a
 piatfarm  is  being  provideq  on  the
 Capital  side  of  the  Station  as  part  of
 the  scheme  for  remodelling  of  the
 yard,  which  has  been  necessitated  by
 the  requirements  for  increasing  hne
 capacity  on  the  Cuttack-Khurda  Road
 section

 पटना  जंक्शन  पर  लाइसेंस  प्राप्त  पोर्टरों  के

 कूप  में  प्रनधिकृत  व्यक्ति

 १६०२.  श्री  महेन्दर  नाथ  सिह  :  क्‍या

 £..., ड  मंत्री  यह  बसाने  को  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  हे  कि  पूर्व  रेलध

 के  पटना  जंब्सन  पर  ग्रनधिकृत  लोग  लाइसेंस

 प्राप्त  पोर्टरों  के  रूप  में  काम  कर  गहेहें ;
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 (ख)  क्‍या  यह  सच  है  कि  लाइसेंस
 प्राप्त  पोर्टर  उन्हें  भरपनी  वर्दी  शौर  लाइसेंस
 नम्बर  पहनने  देते  हैं  ताकि  व  पोर्टरों  के  रूप
 मे  काम  कर  सकें  ;

 (ग)  क्या  यह  भी  सच, है  कि  पुलिस  के
 कम  से  कम  ऑाषे  दर्जन  ऐसे  मामलो  का  पता
 लगाया  था  और  भ्रपराधियों  को  दण्ड  देने
 के  लिये  उनके  विरुद्ध  अभिषोग  चलाया  गया

 है  ;

 (अर)  क्‍या  ऐसी  स्थिति  कुछ  श्रन्य
 स्टेशनों  तथा  रेलो  में  भी  है  ;  झौर

 (४)  यदि  हा,  तो  इस  विषय  में  क्‍या

 कार्यवाही  को  गई  है  ?

 रेखब  उपमंत्री  धी  सें०  To  रामस्थामी )  :

 (क)  जनवरी  और  अप्रैल  १६९५८  के  बीच
 पटना  जक्शन  पर  ६  भारिक  (Porters)
 बिना  लाइसेस  काम  करत  पाये  गये  1

 (ख)  इस  तरह  का  काई  मामला
 रेलवे  के  नोटिस  में  नहीं  अ्राया  है  ।

 (ग)  जी  हा  t

 (घ)  ट््म  बान  को  शिकायतें  आई  हूँ
 कि  दूसरी  रेलों  के  कुछ  बोदे  से  स्टेशनों  पर  भी

 कुछ  भारिक  बिना  लाइसेंस  काम  करते

 हूँ  1

 (3)  मे  भारिका  का  रेलवे  पुलिस
 श्रौर  मुरक्षादल  (Security  Force)  की
 मदद  पकड  कर  उन  पर  मुकहमा  चलाया
 जाता  है  ।

 Wagons  for  Cement  Factory  at
 Charkhi  Dadri

 1603.  Shri  Ram  Krishan:  Wil!  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  wagons
 allotted  to  cement  factory  at  Charkh:
 Dadri  during  the  current  year  were
 not  loaded  fully  according  to  their
 indents,  and
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 (bd)  of  not,  total  number  of  wagons
 which  were  kept  idle  during  same
 period  month-wise?

 The  Deputy  Minister  of  Ratlways
 (Shri  8,  द /  Ramaswamy):  (a)  Except
 in  a  few  cases,  the  cement  factory  at
 Charkh:  Dadri  loaded  wagons  accord-
 ing  to  indents  and  supplies,

 (b)  The  total  quotas  and  the  number
 of  wagons  indented,  supplied  and  load-
 ed  by  Charkh:  Dadnm  Factory  from
 January  to  20th  August  958  month-
 wise  together  with  the  reasons  for
 short  loading  by  the  Factory  against
 the  supphes  made  are  shown  in  the
 statement  laid  on  the  Table  of  the
 House  [See  Appendix  IV,  annexure
 No  57]  It  will  be  seen  that  while  the
 indents  placed  by  the  Factory  were
 far  below  the  quotas,  the  loadings
 were  also  slightly  less  than  the  supply

 —_
 Damage  to  Photographic  Materials

 by  Rains

 1604  Shri  Dinesh  Singh:  Wily  the
 Minister  of  Food  and  Agricatture  be
 pleased  to  state

 (a)  whether  photographic  equipment
 belonging  te  the  Directorate  of  Ex-
 tension  and  Training  was  damaged  in
 the  iecent  floods  in  Delhi,  ang

 (b)  if  so,  the  cost  of  the  equipment
 so  damaged?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A  P,  Jain)  (a)  Yes

 (b)  The  value  of  the  equipment  im-
 volved  is  Rs  13,758  The  extent  of
 damage  is,  however,  estimated  at
 Rs  2,200  mainly  on  cleaning  and  over
 hauling

 Damage  due  to  Rains

 605  Shri  8  C  Mullick:  Will  the
 Minister  of  Community  Develepment
 be  pleased  to  state

 (a)  whether  it  328  @  fact  that  a  large
 number  of  publications  relating  to  the
 Community  Development  and  articles
 of  stationery  have  been  destroyed  b)
 rain:  water  in  the  office  houses  at
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 multi-storeyed  building  on
 Victoria  Road  in  New  Delhi;

 (b)  if  80,  what  is  the  total  amount
 of  damage;  and

 (c)  whether  a  -statemeht  giving
 details  thereof  would  be  laid  on  the
 Table?

 The  Minister  of  Community  Deve-
 lopment  (Shri  8.  K.  Dey):  (a)  and  (b).
 Some  damage  has  unfortunately  been
 caused.  The  amount  of  damage  is
 being  assessed  in  consultation  with  the
 Publications  Division  of  the  Ministry
 of  Information  and  Broadcasting  who
 supplied  the  publications  for  distribu-
 tion,  free  of  cost.

 (c)  Yes.

 Queen

 Medium-sized  Irrigation  Projects  in
 Punjab

 Shri  Daljit  Singh:
 I604.  Serdar  Iqbal  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 financial  aid  was  sought  by  the  Gov-
 ernment  of  Punjab  for  the  construc-
 tion  of  medium-sized  irrigation  pro-
 jects  in  the  scarcity  areas  of  the  State
 during  ‘1958-59;  and

 (b)  if  so.  the  names  of  the  places
 where  these  are  to  be  constructed?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 reply  is  in  negative.

 Under  the  programme  of  Permanent
 Improvement  of  Scarcity  areas,  a  sum
 of  Rs.  38.5  lakhs  was  allocated  for  the
 State  of  Punjab  and  the  entire  amount
 was  placed  at  their  disposal  by  the
 end  of  1957-58,

 (b)  There  is  only  one  scheme  viz.
 Dadri  irrigation  scheme  which  is  under
 execution  by  the  Government  of
 Punjab  under  this  programme.  The
 scheme  will  provide  irrigation  for
 50,000  acres  of  arid  tract  in  Dadri
 Tehsil  of  Mahendragarh  district  by
 remodelling  the  Bhiwani  Distributary
 on  the  Western  Jamuna  Canal  and
 extending  it  by  23.2  mileg.
 63  LSD—5.
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 Bhakra  Nangal  Project
 ‘1687.  Sardar  Iqbai  Singh:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  lay  on  the  Table  a  copy
 of  agreement  between  the  Punjab  and
 Rajasthan  Governments  regarding  the
 Bhakra  Nang#i  Project?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  A  draft
 agreement  has  been  prepared  and  is
 being  scrutinised  by  the  Government
 of  India  and  the  Governments  of
 Punjab  and  Rajasthan.  It  is  hoped
 to  finalise  it  shortly.

 Joy  Flights
 1608.  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  Indian  Airlines  Corpo-
 ration  has  started  joy  flights;  and

 (b)  if  so,  at  which  stations?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  and  (b).
 The  Indian  Airlines  Corporation  have
 been  operating  joy  flights  at  Delhi,
 Bombay,  Calcutta  and  Madras  on
 demand.

 Conversion  of  Nagpur  and  Parasia
 Line  into  Broad  Gauge

 6i0.  Shri  Chandak:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  to  convert  the  Narrow  Gauge
 line  between  Nagpur  and  Parasia  into
 a  Broad  Gauge  one;

 (b)  whether  Government  have
 recently  assessed  the  freight  potential
 of  oranges,  manganese  ore,  coal,  etc.
 of  this  area;  and

 (c)  if  not,  whether  Government  pro-
 pose  to  carry  out  the  assessment  soon?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  No.

 (b)  No  such  occasion  has  arisen.
 The  anticipated  increase  of  traffic  by
 the  end  of  the  Second  Plan  period  is
 well  within  the  transport  capability
 of  the  existing  narrow  gauge.

 {c)  Does  not  arise.
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 कलकों  को  भाई  को  तौर  पर  पदोसति

 १६११.  शी पादथ :  क्या  रेले  मंत्री

 यह  बताने  की  कृपा  करेगे  कि

 (क)  उत्तर  रेलद  के  लखनऊ  डिवीजन
 में  १६३२  से  अब  तक  कितने  क्लकों  को
 पदोन्नति  देकर  गाई  बनाथा  गया  भौर

 ्हे  पदोन्नति  किन-किन  वर्षों  मे  दी  गई  ,

 (ख)  क्या  कुछ  कक्‍्लकों  को  बिना  चूनाव
 के  गाई  की  पदोन्नति  दी  गई  ,

 (ग)  यदि  हा,  तो  उनकी  संख्या  क्‍या

 है  भौर  उन्हे  किस-किस  वर्ष  मे  पदोन्नति
 गई  तथा  इस  ढ़ग  की  पदोन्नति  देने  के  क्‍या
 कारण  हूँ  ,

 (घ)  क्‍या  कुछ  ऐसे  कर्मचारी  है  जिन्होने
 स्थानापन्न  गाड़  के  रूप  में  काम  किया  था

 परन्तु  इस  पद  पर  पदोन्नति  के  लिये  उन्हे
 नही  चुना  गया  ,  भौर

 (=)  यदि  हा,  तो  इसके  क्‍या  कारण

 हँ
 ?

 रेलवे  उपमंत्री  (छी सें० में०  Fo  रामस्वाधो)  :

 (क)  १६३२से  १६३४  कोई  नही

 १६३५  १
 १६३६  १
 १६३७  कोई  नही
 १६३८  १
 १६३६  कोई  नहीं
 १६४०  ९१

 १६४१  २
 १६४२  ३
 रद  १
 १६४४  है
 १६४५  १

 १६४६  से  १९४७  कोई  नही

 Reva  १
 १६४६  २
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 १६४०  २
 १६५१  *१
 १६४५२  कोई  नही
 श्६श५३  ३
 १्६श४ड  १
 १९५४५  ४

 १६५६  से  १९५७  कोई  नही
 रैट ४८  8

 जोड़  २७

 (ख)  शौर  (ग)  केवल  एक  क्लर्क  को
 १६४८  में  गार्ड  के  पद  पर  तरक्की  दी  गई

 है  ।  यह  प्रबन्ध  भ्रस्थायी  है  गौर  तब
 तक  के  लिये  किया  गया  है  जब  तक  इस
 पद  पर  तरक्की  पाने  के  हकदार  विभिन्न

 कोटि  (Categories  )  के  कर्मचारियों  को

 उपयुक्‍्तता-परीक्षा  Suitability  Test)
 नहीं  हो  जाती  ।

 (घ)  जीहा।

 (=)  काम  जारी  रखने  के  लिये  अस्थायी
 प्रबन्ध  करना  पडा  ।

 Railway  Dispensaries

 ‘1612,  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  number  of  full  time  depart-
 mental  dispensaries  established  upto-
 date  to  provide  medical  facilines  to
 Railway  employees,

 (b)  the  names  of  the  places  where
 these  are  established,  and

 (c)  the  total  number  of  beds  in  each
 of  the  dispensaries?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  452.

 (०)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Appen-
 dix  IV,  annexure  No.  88.)
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 Post  and  Telegraph  Offices  in  Kangra
 and  Hoshiarpur

 ‘1613,  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  the.  number
 of  Post  Offices  of  all  categories,  tele-
 graph  offices  and  Public  Call  Offices
 opened  with  names  of  places  during
 the  Second  Five  Year  Plan  period  so
 far  in  Kangra  and  Hoshiarpur  Districts
 of  Punjab?

 The  Minister  of  Transport  and  Com-
 manications  (Shri  S.  K.  Patil):  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,  an-
 nexure  No.  59.]

 Women  Employees  on  Northern
 Railway

 ‘1614.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  total  number  of  women
 employed  on  the  Northern  Railway  as
 on  the  3ist  July,  958  category-wise?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  A  statement
 is  laid  on  the  Table  of  the  House.
 {See  Appendix  IV,  annexure  No.  60].

 Telegraph  Poles

 ‘1615.  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  the  number
 of  telegraph  poles  which  fell  down
 due  to  the  storms  in  Punjab  during
 (1957-587

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  हू,  Patil):  31.

 Appointment  of  Handling  Contractors

 Shri  Jadhav:
 Shri  Nath  Pai:

 Will  the  Minister  of  Food  and  Agri-
 cultare  be  pleased  to  state  what  is  the
 procedure  adopted  to  appoint  handling
 contractors?

 The  Minister  6f  Food  and  Agrical-
 tare  (Shri  A.  P.  Jain):  The  handling
 contractors  are  normally  fixed  up  on
 the  basis  of  open  tender  enquiry. e

 1616,
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 Sometimes  negotiations  have  to  be
 carried  out  so  as  to  ensure  that  the
 best  possible  rates  compatible  with
 quality  of  service  are  obtained  by
 Government.  In  case  of  emergency,
 Government  have  sometimes  to  take
 action  on  the  basis  of  limited  tender
 enquiry  among?’  contractors  approved
 by  the  State  Governments  or  other
 local  authorities.

 Class  mM  Employees
 1617.  Shri  Ghosal:  Will  the  Minister

 of  Railways  be  pleased  to  state:

 (a)  whether  a  number  of  senior
 class  III  staff  have  been  officiating  in
 Class  II  service  in  SEL  Railway;  and

 (b)  if  so,  their  number  and  for  how
 many  years?

 The  Deputy  Minister  of  Railways
 (Shri  5,  द  Ramaswamy):  (a)  Yes.

 (b)  Altogether  72  Class  III  staff  are
 officiating  in  Class  II  for  periods  shown
 below:—

 Below  4  years—l30
 4  to  8  years—39.
 Over  8  years—3.

 Railway  Links  gig  Dumka

 1618.  Shri  S.  C.  Choudhury:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  a  Survey  was  made
 with  a  view  to  have  a  railway  link
 at  and  via  Dumka,  the  headquarter
 station  of  the  District  of  Santhal
 Purganas;

 (b)  if  so,  what  is  the  result  of  the
 same;

 (c)  whether  Government  have  taken
 any  decision  in  the  matter;  and

 (d)  if  so,  the  nature  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  S.  ९.  Ramaswamy):  (a)  Yes,
 Sir.  A  survey  was  made  in  (1927-28
 for  a  B.G.  Railway  line  from  Sainthia
 to  Bausi  via  Dumka.

 (b)  to  (d).  The  project  was  drop-
 ped  as  it  was  not  considered  financially
 justified.
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 Sea  Island  Cotton  in  India

 ‘1619.  Shri  Naldurgker:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  acreage
 brought  under  cultivation  so  far  under
 the  Sea  Island  Cottom  Scheme  in  the
 various  States?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  A  scheme  for
 the  development  and  improvement  of
 Sea  Island  Cotton  ‘Andrews’  is  func-
 tioning  from  the  Ilth  May,  1957,  in  the
 States  of  Kerala,  Mysore  and  Assam
 The  total  acreage  brought  under  culti-
 vation  of  this  cotton  was  35  acres  in
 (1957-58  The  target  to  be  covered
 during  1958-59,  is  2,500  acres

 Casual  Workers

 1620.  Shri  Rajendra  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state.

 (a)  whether  the  Railways  make  pay-
 ments  to  the  casua]  workers  (line  staff
 and  gangmen)  for  the  national  hoh-
 days,  viz.  26th  January,  l5th  August
 and  2nd  October;  and

 (b)  af  not,  why?
 The  Deputy  Minister  of  Railways

 (Shri  S.  ्  Ramaswamy):  (a)  and  (b)
 Casual  labour  are  employed  on  daily
 rates  of  pay  and  are  paid  for  the  days
 on  which  they  actually  do  work

 Price  of  Rice

 62i.  Shri  Daljit  Singh:  छाप!  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state.

 (a)  the  present  prices  of  rice  in
 Uttar  Pradesh  and  Madhya  Pradesh
 provinces;

 (b)  the  present  prices  of  rice  in
 Punjab;  and

 (c)  the  causes  of  differences  in  these
 prices?

 The  Minister  of  Food  ang  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b)
 A  statement  showing  the  whole-sale
 prices  of  rice  in  certain  important
 centres  of  Uttat  Pradesh,  Madhya
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 Pradesh  and  Punjab  as  on  26th  August
 958  is  laid  on  the  Table  of  the  House.
 {See  Appendix  IV,  annexure  No.  61).

 (८)  The  variations  in  price  are
 caused  by  various  factors,  such  as  the
 quality  of  rice,  local  demand  for  rice,
 arrivals  in  local  markets,  condition  of
 the  last  crop,  prospects  of  the  next
 crop  etc.  Another  important  factor
 responsible  for  the  difference  in  prices
 is  the  various  zona]  restrictions  im-
 posed  on  the  movement  of  rice.  At
 present,  there  is  a  ban  on  the  export
 of  rice  from  Punjab  except  to  the
 Union  territories  of  Himachal  Pradesh
 and  Delhi,  from  Madhya  Pradesh  and
 from  Uttar  Pradesh.

 तार  घर

 १६२२.  भरी  लच्चह्ी  राम  क्‍या  परि-

 बहन  तथा  संचार  मत्री  ्  मार्च,  १६५८
 के  अ्रताराकित  प्रब्न  सख्या  १४६०  के  उत्तर
 के  सम्बन्ध  में  यह  बताते  की  कृपा  करेगे  कि
 जिला  झाम  (उत्तर  प्रदेश)  के  गरौठा  और

 गुरसराय  मडियो  में  तारघर  खोलने  के
 सम्बन्ध  में  अब  तक  क्या  प्रगति  हुई  है  ?

 परिवहन  तथा  संचार  मंत्री  (भी  स०
 का०  पाटिल)  आवश्यक  स्टोर  इकट्ठे
 किये  जा  चुके  हूँ  ।  गरौठा  में  यह  काम  शो  त्र

 ही  शुरू  किया  जायेगा  बौर  नवम्बर,  १६५८
 में  यहा  तार-घर  खोले  जाने  को  सम्भावना

 है  ।  _रसराय  में,  गरोठा  के  साथ-साथ

 तार-सुविध।  तभी  उपलब्ध  की  जा  सकेगी
 जब  कि  इस  बीच  वहा  का  ग्रतिरिक्‍्त  विभा-
 गीय  विद्यमान  शाखा  डाक-धर  में  परिवर्तित
 कर  दिया  जाय  1

 यात्रियों  को  सुविधायें

 १६२३.  श्री  लखघर  राम  क्या  रेलवे

 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  यह  सच  है  कि  झासी-कानपुर
 सेक्शन  में  उरई  भौर  भराच  स्टेशनों  पर  जगह
 के  भ्रभाव  के  कारण  तुतीय  श्रेणी  के  यात्रियों

 को  बहुत  असुविधा  होती  है  ,
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 (ख)  यात्रियों  की  इस  प्रसुविधा  को

 दूर  करने  के  लिये  उपरोक्त  स्टेशनों  पर
 प्रतीक्षालय  को  बढ़ा  करने  भौर  वर्षा  से
 बचने  के  लिये  शेड  बनाने  का  काम  कब  पूरा
 होगा  ;  शौर
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 (गम)  क्या  यहू  काम  १९५८-५६
 में  झारम्भ  किया  जायेगा  ?

 रेले  उपमंत्री  (भी  सें०  Fo  रामस्थामी )  :

 (क)  उरई  स्टेशन  पर  मुसाफिरों  को  कुछ
 असुविधा  ज़रूर  होती  है,  लेकिन  प्रराच  रोड
 स्टेशन  के  बारे  में  यह  नहीं  कहा  जा  सकता  ।

 (ख)  रेलवे  उपमोकक्‍ता  सुविधा  समिति
 (Railway  Users’  Amenity  Committee)

 ने  इस  बात  की  मंजूरी  दे  दी  है  कि  उरई  स्टेशन
 के  मुसाफिरखाने  का  १६५६-६०  में  विस्तार
 किया  जाय  ।  प्रराच  रोड  स्टेशन  के

 मुसाफिरखाने  को  बढ़ाने  का  कोई  विचार

 नहीं  है  ।  इस  स्टेशन  पर  मुसाफिरों  का

 झाना-जाना  भी  इतना  नहीं  है  कि  मुसाफिर-
 खाने  का  बढ़ाना  ज़रूरी  हो  ।  रेल  उपभोक्ता

 सलाहकार  समिति  ने  यह  भी  तय  किया  है
 कि  उरई  प्लेटफार्म  पर  छत  जभी  न  डाली

 जाय  ।  इस्पात  भौर  पैसे  को  दूसरे  ज़रूरी

 कामों  के  लिये  बचा  रखने  के  उद्देश्य  से  अराच

 रोड  स्टेशन  के  'लेटफार्म  पर  छत  लगाने  का

 विचार  नहीं  है  |

 (ग)  जी  नहीं  ।

 Licences  for  Foodgrain  Dealers

 1624.  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  which  of  the  State  Governments
 and  Union  Territories  have  promul-
 gated  orders  making  it  obligatory  for
 the  foodgrain  dealers  to  obtain
 licences;  and

 (b)  details  of  order,  if
 any?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  ह  Jain):  (a)  and  (b).
 The  desired  information  is  given  in
 the  statement  laid  on  the  Table  of  the
 House.  [See  Appendix  IV,  annexure
 No  62.}

 Sugar  Mills

 1625.  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  how  many  sugar  mus  existed
 at  the  close  of  the  First  Five  Year
 Plan  period;  and

 (b)  the  number  of  sugar  mills  as
 on  the  30th  June,  19587,

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  47.

 (b)  163.

 Goods  Shed  at  Kiratpur  Sahib
 ‘1626.  Shri  Daljit  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  ts  a  fact  that  a  goods
 shed  35  proposed  to  be  constructed  at
 Kiratpur  Sahib  on  the  Northern  Rail-
 way;  and

 (b)  the  time  by  which  the  construc-
 tion  work  3s  likely  to  be  started?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (8)  and  (b).
 The  proposal  for  the  construction  of
 goods  shed  at  Kiratpur  Sahib  station
 is  under  examination.  If  the  proposal
 is  justified  the  work  will  be  provided
 in  the  Railways’  future  works  pro-
 gramme  in  consultation  with  the  Users’
 Amenity  Committee.

 Railway  Station  at  Chatar

 ‘1627.  Shri  Mohammed  Tahir:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 people  of  Samral  village  round  about
 village  Chatar  in  P.S.  Kesba  district
 Purnea,  Bihar  represented  to  start  a
 railway  station  at  Chatar  in  between
 the  railway  stations  Jalalgarh  and
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 Kusiargaon  on  N.B.  Railway  Katihar-
 Jaghani  Section;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Deputy  Minister  of  Railways
 (Shri  V.  Ramaswamy):  (a)  Yes.

 (b)  The  proposal  was  examined  but
 it  was  found  lacking  in  justification,
 either  financially  or  on  grounds  of
 volume  of  passenger  traffic  expected
 to  be  dealt  with  thereat.  Consequently
 the  proposal  was  not  accepted.

 Kursela  Railway  Bridge

 1628,  Shri  Mohammed  Tahir:  Will
 the  Minister  of  Rallways  be  pleased
 to  state:

 (a)  the  year  in  which  Kursela  Rail-
 way  bridge  on  Kosi  river  near  Kursela
 railway  station  on  N.E.  Railway  was
 constructed;

 (b)  what  was  the  period  of  expected
 hfe  of  the  bridge  at  the  time  of  con-
 struction;

 (c)  whether  Government  have
 examined  he  bridge  and  are  satisfied
 that  the  bridge  is  still  serviceable;  and

 (d)  if  so,  for  how  many  more  years?

 The  Deputy  Minister  of  Railways
 (Sbri  s.  V.  Ramaswamy):  (a)  The
 Railway  bridge  on  Kos:  River  near
 Kursela  was  completed  m  902

 (b)  The  average  anticipated  life  of
 a  Railv-ay  bridge  is  60  years  for  steel-
 work  and  100,  years  for  masonary.

 (७)  and  (d).  The  bridge  is  inspected
 and  examined  regularly  as  laid  down
 in  the  rules  The  condition  of  this
 otidge  is  satisfactory  and  the  girders
 are  expected  to  exceed  the  average
 life  of  60  years.

 Catering  on  Bombay-Poona  Race
 Speciais

 Shri  Naushir  Bharucha;  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  have
 seceived  any  complaints  about  cater-
 ing  on  Bombay-Poona  Race  Specials;
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 (b)  whether  in  the  catering  elemen-
 tary  hygienic  principles  are  not
 observed  and  conditions  are  filthy;

 (c)  whether  drinking  water  supptied
 to  passengers  is  procured  from  Lava-
 tory  taps  and  cups,  plates  and  utensils
 washed  under  the  same  taps;

 (d)  whether  there  is  Government
 inspection  on  Race  Special  Catering
 establishment;  and

 (e)  what  Government  proposes  to
 do  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  8,  ्,  Ramaswamy):  (a)  Yes,

 4  complaints  were  received  in  1957-58.

 (०)  Hygienic  principles  are  observ-
 ed  and  conditions  are  not  filthy.

 (c)  No.

 (d)  Yes

 (e)  Supervision  with  a  view  to
 ensuring  high  standard  of  food,
 service  and  hygiene  will  be  main-
 tained.

 Rallway  Over  Bridges

 1630.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Un-
 Starred  Question  No.  2036  on  the  5th
 April,  958  and  state  what  progress
 has  been  made  in  regard  to  the  con-
 struction  of  overhead  bridge  between
 Miilergan)  area  and  Ludhiana  town
 in  order  to  eliminate  the  traffic  jam
 on  the  G  ह ५  Road  railway  crossing?

 The  Deputy  Minister  for  Railways
 (Shri  8S.  द  Ramaswamy):  The  pro-
 posal  of  providing  an  overbridge  at
 Ludhiana  on  G  T.  Road  in  replace-
 ment  of  existing  level  crossing  is  still
 under  correspondence  with  the  Punjab
 Government.  The  design  originally
 prepared  by  the  Railway  Administra-
 tion  was  revised  at  the  request  of  the
 State  Government  and  the  revised
 plan  since  submitted  awaits  their
 approval.
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 Deuble  Broad  Gauge  Lines

 ‘1631.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  any’  propossl  to  have
 a  double  broad  gauge  line  between
 Samastipur  and  Muzaffarpur  via  Dar-
 bhanga  is  being  considered  by  the
 North  Eastern  Railway;

 (b)  if  so,  the  stage  of  its  considera-
 tion;

 (c)  the  important  features  of  the
 scheme;  and

 (d)  the  programme  for  its  under-
 taking?

 The  Deputy  Minister  of  Railways
 (Shri  s.  ह  Ramaswamy):  (a)  The
 hon.  Member  is  presumably  referring
 to  proposal  for  doubling  the  Samasti-
 pur-Darbhanga  Section  and  the  alter-
 nate  scheme  for  a  new  line  from  Dar-
 bhanga  to  Muzaffarpur,  both  to  the
 Metre  Gauge.  If  so,  the  proposals
 have  been  surveyed.

 (b)  The  survey  reports  are  under
 examination.

 (९)  and  (d)  Do  not  arise  in  view
 of  (b).

 42.06  hrs.
 RE;  ARREST  OF  TWO  MEMBERS

 Mr,  Speaker:  Now,  Papers  to  be
 laid  on  the  Table.

 Shri  Tangamani  (Madurai):  May  I
 make  a  submission?  Two  Members  of
 this  House,  Shm  Sampath  and  Shri
 Dharmalingam  were  arrested  during
 the  last  session  for  defying  certain
 orders.  I  find  from  the  information
 that  we  have  received  that  they  were
 sentenced  to  either  pay  a  fine  of  Rs.  25
 or  undergo  simple  imprisonment  for
 fifteen  days.  That  happened  on  the
 8rd  of  this  inonth.  4  understand  also
 that  they  have  refused  to  pay  the  fine,
 and  they  would  prefer  to  go  to  jail.

 I  would  like  to  know  whether  any
 communication  has  bee?  received
 trom  the  Presidency  Magistrate  or
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 from  the  State  Government.  But  it
 is  quite  possible  that  after  they  go  to
 jail,  the  sentence  is  likely  to  be  remit-
 ted.  What  I  want  to  know  is  whether
 any  communication....

 Mr.  Speaker:  Hon.  Members  ought
 not  to  interrfpt  proceedings  in  this
 manner.  The  hon.  Member  could
 easily  have  written  to  me  or  gone  to
 the  office.  Why  should  it  be  taken  up
 now?  If  he  had  only  told  me,  I  would
 have  found  out.  How  can  I  carry  all
 this  information?

 Shri  Tangamant:  All  that  I  want  to
 know  is  whether  such  communica-
 tion....

 Mr.  Speaker:  The  hon.  Member
 would  not  be  allowed  to  know  all  that
 here.  He  knows  it  well  that  we  have
 got  certain  agenda  here.  If  he  had
 only  sent  a  chit  to  me,  I  would  have
 asked  the  Secretary  to  give  him  the
 information.  I  have  also  to  go  through
 it,  because  I  do  not  know.

 Shri  Tangamani:  I  want  to  Know..

 Mr.  Speaker:  It  is  wrong.  Our  time
 is  precious  here.  If  he  had  only  infor-
 med  me  or  seen  the  Secretary  or  gone
 to  the  Notice  Office,  he  could  have  had
 this  information.  In  the  Notice  Office,
 I  have  posted  a  Supenntendent  for
 this  purpose.  Hon.  Members  may  be
 aware  of  this,  but  I  shall  tell  them
 once  again,  though  I  constantly  refer
 to  it  in  the  Bulletin.  Since  nearly  a
 year  ago,  |  have  posted  a  Superinten-
 dent  in  the  Notice  Office  with  a  steno-
 grapher;  and  whoever  wants  to  know
 anything  about  Parliament  may  go  to
 bim;  and  3६  35  his  duty  to  give  him
 sufficient  information.  If  the  hon.
 Member  is  not  satisfied,  then  he  should
 mark  it  for  me,  and  I  shall  send  for
 the  hon.  Member.  I  am  trying  to
 provide  as  many  conveniences  as  pos-
 sible  to  avoid  any  hon.  Member  com-
 ing  up  here  with  these  things.  How
 can  |  carry  all  this  information?  If
 the  hon.  Member  himself  were  here,
 can  I  ask  about  all  the  Members  of
 Parliament  who  have  gone  to  jul?

 Shri  Tangamani:  It  is  not  about  all
 thosn  persuns.  If.
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 Mr.  Speaker:  He  carmot  say,  ‘if’  or
 ‘but’  now.

 Shri  Tangamani:  48  hours  have
 passed  since  the  sentence,  and  that  is
 why  I  have  brought  it  to  the  notice
 of  the  House.

 Mr,  Speaker:  It  is  very  wrong.  He
 ought  not  to  bring  it  to:  the  notice  of
 the  House  like  this.  If  there  is  any
 grievance,  he  could  write  to  me,  and
 I  could  give  him  the  information.  Or,
 if  he  wants  to  condemn  any  particular
 person,  there  are  motions  for  that  pur-
 pose.  The  motions  are  already  given.
 If  I  agree,  I  shail  bring  them  up.  It  is
 very  wrong  to  raise  it  in  this  manner.

 Shri  Tangamani:  48  hours  have
 passed.  I  have  brought  it  to  the  notice
 of  the  House....

 Mr.  Speaker:  It  is  very  wrong.  The
 hon.  Member  ought  not  to  bring  it  to
 the  notice  of  the  House  like  this.  If
 there  is  any  grievance,  he  could  write
 to  me  and  I  would  have  given  him  the
 information.  Or  if  he  wants  to  con-
 demn  any  particular  person,  there  are
 motions  and  if  I  agree,  I  will  bring
 them  up  here.  But  this  sort  of  pro-
 cedure  is  very  wrong.

 Shrimati  Renu  Chakravartty:  I
 would  just  like  to  ask  one  thing.  I
 think  normally  this  is  done.  Recently
 in  the  case  of  Shri  Yajnik  when  he
 was  sentenced,  the  matter  was  com-
 municated  to  the  House.  So  I  was
 just  wondering  whether  normally  this
 is  not  done.

 Mr.  Speaker:  Who  ever  denies  it?
 If  any  Member  of  Parliament  is
 arrested,  the  Magistrate  must  commu-
 nicate  it  to  me.  If  he  is  released,  that
 also  is  communicated  to  me.  I  am  not
 in  a  position  to  say  whether  in  this
 case  it  has  been  communicated  or  I
 have  read  it  out  here.  Hon.  Members
 might  have  been  watching.  On  some
 days  they  are  not  here.  I  also  do  not
 exactly  remember  what  all  cases  I
 have  read  out  here.  If  he  gives  me
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 intimation,  I  will  find  out  and  then
 take  steps  myself,  if  necessary,  to
 raise  it  on  the  floor  of  the  House.  {
 would  have  allowed  the  hon.  Member
 to  do  so.  There  is  no  good  taking  me
 by  surprise.  I  am  not  disallowing
 anything.

 Shri  Satya  Narayan  Sinha.

 emcee

 42.2  hrs.

 RE:  MOTION  OF  PRIVILEGE

 Shrimati  Manjula  Devi  (Goalpara):
 I  have  given  notice  of  a  motion  of
 privilege,  and  as  it  is  very  urgent  and
 imporiant,  I  request  you  to  read  it
 out  to  the  House,  and  allow  me  to
 move  the  motion.

 Mr.  Speaker:  I  will  not  allow  her  to
 move  it.  The  hon.  Member  came  to
 me  with  a  motion  of  privilege  and
 gave  it  to  me.  Under  the  rules,  I  am
 entitled  to  look  into  the  matter  before
 I  bring  2  up  before  the  House,  whe-
 ther  it  is  really  a  matter  of  privilege
 or  not.  She  told  me  about  this  when
 I  was  entering  the  Chamber  Then
 [  said  that  normally,  if  I  find  that
 there  is  a  prima  40९  case,  I  bring  it
 before  the  House;  otherwise,  I  take
 the  advice  of  the  Privileges  Com-
 mittee.  Opinions  also  can  be  asked
 for.  I  have  sent  it  to  the  Privileges
 Committee.  But  the  hon.  Member
 told  me  that  she  wanted  to  go  away.
 Therefore,  the  whole  House  must  tune
 itself  to  her  convenience.  I  then
 asked  when  she  was  returning.  She
 said,  on  the  I4th.  Then  I  said  that  in
 the  meanwhile  I  would  not  pess  any
 orders;  I  would  wait  till  she  came
 back.  Then  she  said:  ‘No,  no.  ‘You
 must  bring  it  up  today’.  I  must
 adjourn  the  House  to  hear  this  matter!
 This  is  meaningless.  She  wants  the
 House  to  discuss  this  according  to  her
 convenience  and  I  must  adjourn  the
 business  of  the  House  for  that!  The
 business  of  the  House  ought  not  to
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 be  interfered  with  like  this.  Whether
 it  is  ‘he’  or  ‘she’,  I  am  not  going  to
 allow.

 Shri  Satya  Narayan  Sinha.

 Shrimati  Manjula  Devirose—

 Mr,  Speaker:  Order,  order.  The
 hon.  Member  must  resume  her  seat.

 2.24  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Statement  on  action  taken  by  Govern-
 ment  on  Assurances

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  lay  on  the  Table  a  copy  of
 each  of  the  following  statements
 showing  the  action  taken  by  the
 Government  on  various  assurances,
 promises  and  undertakings  given  by
 Ministers  during  the  various  sessions
 shown  against  each:

 l  Supplementary  Statement  No  VII
 Fourth  Session  i958  of  Second  Lok
 Sabha  {See  Appendix  IV,  annexure
 No  68).,

 2  Supplementary  Statement  No  IX
 Third  session,  4957  of  Second  Lok
 Sapna  [See  Appendix  IV,  annexure
 No.  64)

 3.  Supplementary  Statement  No  XIV
 Second  Session,  +1957,  of  Second  Lok
 Sabha  {See  Appendix  [V,  annexure
 No.  6§].

 4  Supplementary  Statement  No  XV
 First  Session,  957  of  Second  Lok
 Sabha  (See  Appendix  ए  annexure
 No.  66}.

 &  Supplementary  Statement  No.  XX
 Twelfth  Session,  2956  of  First  Lok
 Sabha  [See  Appendix  IV,  =»nnexure
 No.  67].
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 Matter  of  Urgent  Public

 Importance
 Reriies  70  MemoRANDA  ON  Demanns

 ror  Grants  (Ramways)
 The  Deputy  Minister  of  Railways

 (Shri  चे,  Ramaswamy):  I  beg  to  iay
 on  the  Table  a  copy  of  the  stacement
 containing  reples  ta  certain  memo-
 randa  received  from  Members  in  con-
 nection  with  Demands  for  Grants
 (Railways)  1958-59.  (Piced  m
 Library,  See  No.  LT-894/58)
 WEALTH-TAx  (EXEMPTION  OF  HEIRLOOM

 JEWELLERY  OF  RULERS)  RULES
 The  Deputy  Minister  of  Finance

 (Shrimat:  Varkesnwari  Sinha):  4  beg
 to  lay  on  the  Table,  under  sub-section
 (4)  of  Section  46  of  the  Weaith-tax
 Act,  ‘1957,  a  copy  of  the  Wealth-tax
 (Exemption  of  Heiricom  Jewellery  of
 Rulers)  Rules,  1958,  published  ४8  Noti-
 fication  No  7l9  dated  the  23rd  August
 4958  [Placed  wn  Library,  See  No.  LT-
 895/58]

 42.43  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  FOR  ‘1958~59.

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):
 I  beg  to  present  a  statement  showing
 Supplementary  Demands  for  Grants
 in  respect  of  the  Budget  (General)  for
 1958-59

 42.35  brs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 WASHING  AWAY  OF  TWO  BRIDGES  ON
 CENTRAL  RAILWAY

 Shri  K.  8.  Bamaswamy  (Gobichet-
 tipalayam).  Under  Rule  ‘197,  I  beg  to
 cal]  the  attention  of  the  Minister  of
 Railways  to  the  following  matter  of
 urgent  public  umportance  and  I  request
 that  he  may  make  a  statement  there-
 on

 “The  washing  away  of  two
 bridges  between  Kaztpet  and
 Balharshah  on  the  Central
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 {Shri  K.  8.  Rameswarai)
 Railway  and  the  consequent  dis-
 lacation  of  railway  traffic”.

 The  Deputy  Minister  of  Railways
 (Shri  8,  ्  Ramaswamy):  Consequent
 on  heavy  raing  on  %0th/3lst  August,
 958  in  the  basin  of  the  River  Godavari
 and  its  tributaries,  particularly  the
 Penganga,  in  the  Adilabad  District  of
 Andhra  Prddesh,  flood  waters  have
 affected  the  railway  track  at  a  few
 places  on  the  Chanda-Asifabad  Section
 of  the  Broad  Gauge  Main  Line  be-
 tween  Wirur  and  Bezwada.

 2.  It  is  pointed  out  for  the  informa-
 tion  of  the  Members  that  wash-away
 of  a  part  of  one  Bridge  only  on  this  Sec-
 tion  has  occurred.  At  the  other  Bridge,
 the  flood  waters  had  reached  rail  level,
 but  receded  shortly  thereafter,  enabl-
 ing  restoration  of  traffic  over  the  sec-
 tion  concerned.

 3.  The  particulars  are  as  follows: —
 (i)  Flood  waters  rose  to  rail  level

 on  the  morning  of  3ist  August
 3958  over  the  Bibra  Bridge
 No.  208,  consisting  of  one  span
 of  250  ft.  and  3  spans  of  40  ft.,
 at  mile  300/4-5  between  Sirpur
 Kaghaznagar  and  Asifabad
 Road.  By  the  morning  of  Ist
 September  1958,  the  water  had
 receded  below  the  level  of  the
 top  piers  and  after  inspection
 of  the  bridge,  the  Grand
 Trunk  Express  ex-Madras  to
 Delhi,  which  had  been  detain-
 ed  at  Sirpur-Kaghaznagar  was
 allowed  to  return  to  Kazipet
 and  was  diverted  onwards  to
 Delhi  via  Wadi-Manmad-
 Itarsi  Section.

 (ii)  Between  Wirur  and  Makudi,
 2  piers  of  Bridge  No.  269  at
 mile  33!/l-2,  consisting  of  6
 spans  of  40  ft.  girders  were
 washed  away  by  the  floods.

 All  arrangements  for  restoring  the
 traffic  are  in  hand,  but  until  the
 morning  of  4th  September  1958,  the

 Importance

 flood  waters  had  not  receded  sufficient
 ly  to  permit  the  work  at  the  site  to
 be  taken  up.  At  the  bridge,  there  is
 still  a  25  ft.  depth  of  water  and  the
 surrounding  area  is  one  large  sheet  of
 water.  It  is,  therefore,  not  possible  to
 say  just  yet  in  how  many  days  the
 through  rail  communications  are  like-
 ly  to  be  restored  over  this  section.

 4.  On  4th  September  ‘1958,  through
 communication  is  interrupted  between
 Makud:  and  Balharshah.

 5.  The  position  regarding  running  of
 passenger  trains  is  as  follows:

 (i)  Nos.  45  Down/!6  Up  Grand
 Trunk  Express  trains  have
 been  diverted  to  run  via  Wal-~
 tair-Raipur-Nagpur.

 (ii)  Nos.  Ww  Down/l8  Up  Janata
 Express  trains  have  been
 diverted  to  run  via  Raichur-
 Dhond-M  an  m  a  d-Bhusawal-
 Itarsi.

 (in)  No.  2]  Down  air-conditioned
 Express  train  from  Madras  has
 been  cancelied  on  Ist  Septem-
 ber  958  and  5th  September
 1958.  No,  22  Up  air-condition-
 ed  Express  train  from  New
 Delhi  has  been  cancelled  on
 3rd  September  3958  and  6th
 September  ‘1958.  These  trains
 wil)  be  reintroduced  only  after
 the  restoration  of  through
 communication.

 (iv)  Arrangements  have  been
 made  for  the  running  of  New
 Delhi-Hyderabad  and  Hyder-
 abad-Madras  through  coaches
 by  the  G.  T.  Express  trains
 via  Bezwada  by  suitable  con-
 necting  trains.

 (v)  The  Delhi-Hyderabad  and  the
 Hyderabad-Madras  _  through
 third  clasy  coaches  running  by
 Nos.  [7  Down/l8  Up  Janata
 Express  traing  have  been  can-
 celled  for  the  present.
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 (vi)  Nos.  386  Up/3885  Down
 Wardha-Hyderabad  Passenger
 tvains  have  been  cancelled—
 between  Hyderabad  and  Bal-
 harshah,  Nos.  895  Down/396
 Up  Kazipet-Wardha  Passen-
 ger  Trains  are  running  bet-
 ween  Kazipet  and  Sirpur
 Town  and  between  Wardha
 and  Balharshah.

 2.9  hrs.

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  Sir,  I  rise  to
 announce  that  Government  business  in
 this  House  for  the  next  week  will
 consist  of:

 QQ)  Consideration  of  any  item  of
 business  carried  over  from  today’s
 Order  Paper;

 (2)  Consideration  and  passing  of  the
 following  Bills  which  are  expected  to
 be  introduced  early  next  week:

 (i)  Supreme  Court  Judges  (Con-
 ditions  of  Service)  Bill;

 (ii)  International  Finance  Corpo-
 ration  (Status,  Immunities  and
 Privileges)  Bull.

 (3)  Discussion  and  voting  on  the
 Supplementary  Demands  for  Grants
 for  1958-59  in  respect  of  the  General
 Budget.

 (4)  Discussion  on  the  following
 matters  will  also  come  up  at  3  p.m  on
 the  dates  mentioned:

 (a)  Report  of  the  Commission  of
 Inquiry  into  the  cases  of  food
 poisoning  in  Kerala  and
 Madras  States  on  a  motion  to
 be  moved  by  Shri  K.  K.
 Warior  on  Sth  September;

 (b)  Important  policy  decisions
 taken  at  the  high  level  confer-
 ence  held  on  the  4th  July  958
 at  Calcutta  regarding  rehabi-
 litation  of  displaced  persons
 from  East  Ppkistan  on  a
 motion  to  be  moved  Sy  Shri

 Chintamani  Panigrahi  on  l0th
 September.

 I  may  also  inform  the  House  that
 discussion  on  the  Planning  Commus-
 sion’s  Memorandum  on  the  Appraisal
 and  Prospects  of  the  Second  Five  Year
 Plan  wiil  take  place  on  7गा  and  l8th
 September  1958.

 CORRECTION  OF  ANSWER  TO
 SHORT  NOTICE  QUESTION  NO.  4

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  Sir,
 in  reply  to  a  supplementary  question
 by  Shr:  Vajpayee  on  25th  August  ‘1958,
 arising  out  of  Short  Notice  Question
 No.  4  by  Sarvashri  S  M.  Banerjee,
 Tangaman  and  Vaspayee  regarding
 fair  price  shops  in  Delhi,  I  had  stated
 as  follows:

 “The  whole  question,  as  I  said,
 wag  considered  in  the  context  of
 the  formation  of  the  wheat  zone.
 At  first,  Delhi  was  not  included  in
 the  Northern  Zone  whereas  Punjab
 and  Himachal  Pradesh  were  inclu-
 ded.  Later  on  Delhi  was  also  in-
 cluded  The  prevailing  price  of
 wheat  in  Punjab  will  be  about
 Rs  14  to  Rs.  6  A  httle  more  has
 to  be  paid  for  wheat  made  avail-~
 able  in  Delhi”

 The  correct  reply  to  this  Supple-
 mentary  Question  should  have
 as  under:

 “The  whole  question,  as  I  said,
 was  considered  in  the  context  of
 the  wheat  supply  position  in  Delhi
 and  in  the  rest  of  the  Northern
 Wheat  Zone  comprising  the  State
 of  Punjab  and  the  Union  Terri-
 tories  of  Himachal  Pradesh  and
 Delhi.  The  prevailing  prices  of
 wheat  in  Punjab  will  be  about
 Rs.  35  to  Rs.  6.50  per  maund.  A
 slightly  higher  price  will  have  to  be
 paid  for  wheat  in  Delhi.”

 Shri  S.  M.  Banerjee  (Kanpur):  After
 this  the  prices  have  gone  up  to  Rs.  19/-,
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 22.2i  hrs.

 PUBLIC  PREMISES  (EVICTION  OP
 UNAUTHORISED  OCCUPANTS)

 BILL

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  of  the  fol-
 lowing  motion  moved  by  Shri  Anil  K.
 Chanda  on  the  4th  Septémber  ‘1988,
 namely:—

 “That  the  Bill  to  provide  for  the
 eviction  of  unauthorised  occupants
 from  public  premises  and  for  cer-
 tain  incidenta]  matters,  as  passed
 by  Rajya  Sabha,  be  ‘taken  into
 consideration.”

 Out  of  4  hours  for  general  discus-
 sion  including  one  hour  in  the  discre-
 tion  of  the  Chair,  2  hours  now  remain.

 After  the  general  discussion  is  over,
 clause  by  clause  consideration  and
 thereafter  third  reading  of  the  Bill
 will  be  taken  up  for  which  2  hours
 have  been  fixed.

 Shri  Ajit  Singh  Sarhadi  may  con-
 tinue  his  speech.

 Shri  Braj  Raj  Singh  (Firozabad):
 Sir,  only  very  few  speakers  have  been
 able  to  speak  on  the  Bill—only  four.

 Shri  S.  M.  Banerjee  (Kanpur):  Out
 of  the  four,  three  were  from  the  ruling
 party.

 Mr.  Speaker:  Where  they  given  more
 time—more  than  45  minutes?  The  hon.
 Minister  took  some  time.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  The  difficulty  is  this.  It  is  con-
 troversial  at  every  stage.  In  the
 earlier  stages  also  there  has  been  a
 great  deal  of  controversy  over  it.
 Therefore,  I  think,  some  more  time
 should  be  allotted  for  discussion.

 Shri  Braj  Raj  Singh:  There  are  a
 number  of  amendments.

 Mr.  Speaker:  May  I  know  who  are
 the  hon.  Members  that  want  to  parti-
 cipate?

 8  SEPTEMBER  958  (Eviction  of  Uneuthe-  5000
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 Seme  Hon,  Members  rove—

 Shri  Naushir  Bharwoha  (Fast  Khan-
 desh):  Some  of  them  are  outside  also.

 Mr,  Speaker:  I  will  call  hon.  Mem-
 bers  representatively  of  their  groups;
 that  will  do,  !  think.  कए111  hon.  Members
 kindly  send  me  chits?

 An  Hon,  Member:  Chits  have  been
 sent.

 Mr.  Speaker:  I  will  note  them.  As
 there  are  many  hon.  Members  who
 want  to  speak,  no  hon.  Member  will
 take  more  than  38  minutes.

 {Shri  Ajit  Singh  Sarhadi)}

 32.23  hrs.

 Shri  Ajit  Singh  Sarhadi  (Ludhiana):
 Mr.  Speaker,  Sir,  I  was  submitting
 yesterday  that  I  have  my  doubts  if  the
 recommendations  of  the  Select  Com-
 mittee  to  implement  the  assurances
 given  has  any  legal  weight.  A  repeti-
 tion  of  the  assurances  by  the  hon.
 Minister  on  the  floor  of  the  House
 would  have  no  Jega!  validity.  And
 for  that  I  quote  an  authority  in  support
 of  my  arguments.  Therefore,  I  sub-
 mitted  that  it  would  be  well  if  the
 amendments  are  accepted  and  the
 assurances  are  incorporated  in  the  pro-
 visions  of  the  Bill  under  consideration.
 As  the  hon.  Minister  knows  very  well,
 those  assurances  pertain  to  the  public
 premises,  that  is,  the  property  which
 was  in  the  occupation  of  displaced  per-
 sons  and  on  which  they  had  made
 constructions  before  l5th  August,  1950.

 But,  there  is  another  category  of
 property  which  has  been  recently
 acquired  by  Government  under  sec-
 tion  324  of  The  Displaced  Persons
 (Compensation  and  -Rehabilitation)
 Act,  4954  which  is  also  in
 the  occupation  of  displaced
 persons.  And  this  comprises  of  exten-
 sive  property  of  the  value  of  nearly
 Rs.  300  crores.  A  part  of  it  has
 certainly  been  adjusted  against  the
 claims  of  displaced  persons;  a  part  is
 to  be  adjusted  in  some  time  to  come.
 Some  of  it  has  been  duly  allotted;  but
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 there  is  some  also  which,  under  the
 definition  in  the  present  Bill,  would
 be  unauthorised  occupation.

 Now,  about  the  property  which
 would  come  within  the  definition  of
 ‘unauthorise  occupation’,  there  are
 certain  commitments  of  the  Rehabili-
 tation  Ministry  of  which,  I  think,  the
 hon.  Minister  is  well  aware.  I  would
 only  draw  his  attention  to  the  Press
 Note  that  was  issued  by  the  Rehabi-
 tation  Ministry  to  the  Members  of
 the  Select  Committee  during  the
 course  of  the  discussions,  That  Press
 Note  concedes  this  position.  That
 Note  reads:

 “A  deputation  of  displaced  per-
 sons  who  were  )n  unauthorised  oc-
 cupation  of  evacuee  houses  met
 the  Minister  on  the  8th  March,
 3958  and  represented  that  they
 had  occupied  those  houses  towards
 the  end  of  3955  when  they  were
 uprooted  by  heavy  floods  in  the
 Punjab.  If  they  were  again  evict-
 ed  from  those  houses,  they  would
 have  no  shelter  anywhere.  The
 Minister  announced  that  the  pos-
 session  of  the  unauthorised  refugee
 occupants  of  evacuee  properties
 before  and  up  to  the  3ist  Decem-
 ber,  955  will  be  regularised  on
 the  condition  that  all  dues  etc.
 were  paid  by  them  in  the  prescrib-
 ed  manner.  The  Minister  asked
 the  Regional  Settlement  Commis-
 sioner,  Patiala,  who  was  also  pre-
 sent  there,  to  implement  this  deci-
 sion.”

 This  Press  Note  indicates  clearly
 two  things.  That  there  was  a  noti-
 fication  by  the  Rehabilitation  Ministry
 that  unauthorised  occupants  of  certain
 government  properties  which  were
 evacuee  properties  before  7955  would
 be  permitted  to  remain  in  such  pro-
 perties  and  their  occupation  will  be
 regularised  provided  they  paid  their
 dues,  That  earlier  notification  was
 up  to  Bist  December  ‘1954,  .  Subse-
 quent  to  the  floods,  this  date  was  ex-
 tended  to  3ist  December,  1955.
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 Now,  it  means  that  there  are  certain

 properties  which  do  come  within  the
 mischief  of  this  Bill  which  are,  to  all
 intents  and  purposes,  unauthorised
 occupations,  Yet,  these  unauthorised
 occupations  are  only  in  the  technical
 sense.  Ther,  the  Rehabilitation  Minis-
 try  has  made  a  comm:tment  that  it
 would  be  regularised—either  allotted
 to  them  or  adjusted  against  their
 claims—if  they  pay  the  previous  dues.

 You  find  that  this  commitment  of
 the  Rehabilitation  Ministry  is  subse-
 quent  to  the  one  that  was  given  by
 Shri  Gadgil  mn  950  and  this  pertains
 to  property  that  was  acquired  by  Gov-
 ernment  in  955  under  the  provisions
 of  section  l4  of  the  Displaced  Persons
 (Compensation  and  Rehabilitation)
 Act,  1954.  All  those  properties  which
 have  been  so  acquired  come  within
 the  definition  of  ‘public  premises’  in
 clause  2  of  this  Bill.

 Those  properties  are  in  the  occupa-
 tuon  of  displaced  persons.  The  Reha-
 bilitation  Ministry  stands  committed
 to  regularise  their  possession  and
 adjust  it  against  their  claims.  But,
 there  is  no  provision  in  the  Bill  now
 before  the  House  whereby  those  com-
 mitments  could  be  implemented  by  a
 statutory  provision.  Therefore,  I  have
 tabled  an  amendment  and  I  would
 request  the  hon.  Minister  to  consider
 this  aspect  that  evacuee  property
 which  has  been  acquired  in  ‘1955,  should
 be  excluded  from  the  purview  of  the
 present  Bil!  in  order  to  avoid  compli-
 cations  that  might  arise  later  on
 about  such  properties  and  such  pos-
 sessions.

 The  hon.  Minister  would  know  very
 well  that  we  have  got  a  special  pro-
 vision  governing  such  evacuee  proper-
 ties,  I  refer  him  to  that  very  Act.
 That  Act.  in  itself,  is  very  exhaustive.
 It  has  provisions  which  govern  such
 property.  It  provides  the  procedure
 also  whereby  persons  in  occupation
 thereof  can  be  ejected.

 If  we  have  got  a  special  provision
 governing  a  certain  category  of  pro-
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 [Shri  Ajit  Singh  Serhadij
 perties  and  that  Act  contains  the  pro-
 eedure  by  which  the  persons  in  un-
 authorised  ocupation  could  be  evicted,
 then,  why  have  another  provision  of
 &  genera]  nature  of  the  present  kind
 whereby  that  will  be  superseded?
 Legal  complications  would  arise.

 I  draw  the  hon.  Minister’s  atten-
 tion  to  section  79  of  that  very  Act.
 It  definitely  postulates  that  the  Gov-
 ernment  or  the  Appropriate  Authority
 has  got  the  right  to  eject  a  person
 and  take  possession  if  that  Appropriate
 Authority  finds  that  the  person’s  pos-
 session  is  not  in  accordance  with  law.
 That  provision  is  this:

 “Notwithstanding  anything  con-
 taimed  in  any  contract  or  any
 other  law  for  the  time  being  in
 force  but  subject  to  any  rules  that
 may  be  made  under  this  Act,  the
 managing  officer  or  managing  cor-
 poration  may  cancel  any  allotment
 or  terminate  any  lease  or  amend
 the  terms  of  any  lease  or  allot-
 ment  under  which  any  evacuee
 property  acquired  under  this  Act
 is  held  or  occupied  by  a  person,
 whether  such  allotment  or  lease
 was  granted  before  or  after  the
 commencement  of  this  Act.”

 Sub-section  (2)  says:

 “Where  by  reason  of  any  action
 taken  under  sub-section  QQ),  any
 person  has  ceased  to  be  entitled
 to  possession  of  any  evacuee  pro-
 perty  acquired  under  this  Act,  he
 shall,  on  demand  by  the  manag-
 ing  officer  or  managing  corpora-
 tion,  surrender  possession  of  such
 property  to  such  officer  or  cor-
 poration  or  to  any  person  duly
 authorised  by  him  or  it  in  this
 behalf”,

 Sub-section  (3)  is  very  relevant.
 It  says:

 “ff  any  person  fails  to  surrend-
 er  possession  of  any  property  on
 demand  made  under  sub-section
 (2),  the  managing  officer  or
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 managing  corporation  may,  not-
 withstanding  anything  to  the  con-
 trary  contained  in  any  other  law
 for  the  time  being  in  force,  eject
 such  person  and  take  possession  of
 such  property  and  may,  for  such
 purpose,  use  or  cause  to  be  used
 such  force  as  may  be  necessary”.

 So,  what  I  am  submitting  is  this.
 We  have  got  section  39  of  the  Dis-
 placed  Persons  (Compensation  and
 Rehabilitation)  Act,  964  which  autho-
 rises  the  appropriate  authority  to
 eject  an  unauthorised  occupant  if  the
 appropriate  authority  comes  to  the
 conclusion  that  the  possession  is  not
 proper  or  not  in  accordance  with  the
 law.

 2.3l  hrs.

 {Mr.  Deputy-Speaker  m  the  Chair]

 This  provision,  namely,  section  19,  is
 subject  to  the  commitment  that  the
 Rehabilitation  Munister  has  given  and
 this  comnuunca.  .  ,  although  where  a
 Person  is  in  occupation  before  3lst
 December,  1955,  his  possession  will  be
 regularised  in  case  he  follows  certain
 conditions,  that  he  pays  the  dues  and
 fulfils  the  requirements  in  the  pres-
 cribed  form  and  manner.  If  you
 supersede  this  Act  and  if  you  bring
 in  another  Bill  and  change  it  into  an
 Act,  namely,  the  present  one,  which
 does  not  contain  any  repealing  clause
 about  section  १३  which  is  contained  in
 the  Act  quoted  by  me,  what  is  the
 legal  implication  or  legal  conse-
 quence?  Is  it  a  repeal  or  is  it  a
 supersession  or  what  is  it?  On  the
 one  side,  we  have  a  special  Act  and
 on  the  other  side  we  have  a  general
 Act.  This  is  a  point  worthy  of  con-
 sideration.  I  therefore  submit  that
 the  Government.  at  this  stage  even,
 would  do  well  to  exclude  the  evacuee
 property  which  has  been  acquired  in
 4955  from  the  purview  and  ambit  of
 this  Act  and  allow  it  to  be  governed
 by  the  Disphniced  Persons  (Compen-
 sation  and  Rehabilitation)  Act,  954
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 which  does  vest  power  in  the  appro-
 priate  authority  to  eject  a  person
 where  the  possession  is  illegal,  un-
 authorised  or  against  the  provisions  of
 the  rules  and  the  law.

 T  fail  to  understand,  when  we  have
 got  an  Act  already  governing  such
 property  and  the  provisions  of  that
 Act  are  subject  to  certain  commit-
 ments,  why  you  should  bring  in  ano-
 ther  measure  which  does  not  contair
 any  commitment.  The  hon.  Minister
 ean  ask  us  why  it  should  not  be  done.
 There  is  no  doubt  that  a  very  large
 number  of  refugees  bank  upon  the
 assurances  which  had  been  given  in
 this  House,  but  I  would  submit  that
 there  is  no  legal  validity  for  them,
 because  the  Estate  Officers  situated,
 as  they  would  be,  in  different  parts
 of  the  country,  would  not  implement
 those  assurances  when  they  are  not
 provided  in  the  statute  itself.  I  pos-
 sibly  cannot  understand  the  position.
 Now.  I  shall  make  a  few  general  ob-
 servations  after  this  submission.

 I  would  submit  that  the  refugees
 are  your  liability.  They  have  suffer-
 ed  for  the  country,  and  you  have  to
 safeguard  their  interests:  You  cer-
 tainly  gave  them  assurances  and  we
 are  grateful  for  that.  It  was  very
 kind  of  you.  You  have  done  all  that
 was  possible  for  rehabiiitaun,  them.
 We  are  very  grateful  for  that  also.
 But  do  not  do  anything  now  to  undo
 what  you  have  already  done.  The
 Rehabilitation  Minister  says  that  their
 possession  will  be  regularised  in  case
 they  were  in  possession  before  a  cer-
 tain  target  date.  The  present  Bill  is
 brought,  nullifying  that  assurance  and
 commitment.  Therefore,  I  pray  that
 you  will  be  pleased  to  reconsider—I
 would  request  the  hon.  Mirrister  to
 reconsider—the  position  in  the  light
 of  my  submission  which  I  have  made
 now,  and  exclude  such  evacuee  pro-
 perty  which  is  now  Government  pro-
 perty  acquired  under  ‘he  Act,  from  the
 provisions  of  this  Bill.  That  is  my
 submission  pertaining  to  the  evacuee
 property.
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 There  is  another  category  of  people
 that  would  also  be  affected  and  they
 are  the  Government  servants  that
 would  be  evicted,  and  particularly  the
 tefugee  squatters  and  Government
 servants  who  had  opted  out  for  India
 and  who  have  been  given  houses  not
 under  the  rekabilitation  scheme  but
 have  been  given  Government  accom-
 modation.  In  between  these  periods
 they  have  not  built  any  houses  for
 them.  They  would  certainly  be
 ejected  the  moment  they  retire  in  two
 or  three  or  five  years’  time.  What
 have  you  provided  for  them?  I  would
 submit  that  housing  is  one  of  the  ob-
 jectives  in  the  Plan.  It  is  also  the
 duty  of  the  Government  to  look  to
 proper  housing  and  see  that  every
 citizen  gets  a  house.  This  is  one  of
 the  objects  of  planning.  Would  it  not
 be  unfair  if,  after  those  people  retire
 in  two  or  three  years  you  ask  them
 to  go  out  on  the  road?  They  have
 not  built  any  houses.  Therefore,  my
 submission  is,  apart  from  the  measures
 you  take  and  apart  from  the  schemes,
 and  also  as  part  of  the  schemes,  you
 must  give  them  some  concessions.  If
 support  what  the  hon.  Members  who
 preceded  me  spoke—Shrimati  Sucheta
 Kripalani  and  Pandit  Thakur  Das
 Bhargava.  I  would  not  take  long.  I
 have  done.  I  would  again  draw  the
 attention  of  the  hon.  Minister  to  these
 amendments  which  I  have  _  tabled,
 namely,  the  evacuee  property  which
 was  acquired  by  the  Government  under
 the  Disolaced  Persons  (Comvensatiqn
 and  Rehabilitation)  Act,  ‘1954,  and
 which  now  comes  within  the  defini-
 tion  here.  should  be  excluded  and  that
 that  the  assurances  that  have  heen
 given  bv  Shri  Gadgil  in  950  about
 the  public  premises  then  should  be
 incornorated  in  the  statute.  That
 would  meet  the  ends  of  justice

 Shrimat!  Renu  Chakravartty:  Mr.
 Deputy-Speaker,  I  just  want  to  add
 my  voice  to  that  of  the  other  hon
 Members  who  have  proposed  that
 there  should  be  a  very  clear  amend-
 ment  added  to  this  Bill  so  that  it  is
 made  absolutely  clear  that  those  re-
 fugees  who  are  covered  by  the  as-
 surance  of  Shri  Gadgil  and  who  have
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 come  to  India  before  and  had  esta-
 blished  their  houses  or  premises  be-
 fore  4950  should  not  be  brought  with-
 in  the  purview  of  this  Bill.

 This  Bill  itself,  as  you  know  very
 well,  had  met  with  ‘opposition  at
 various  stages  earher,  When  similar
 Bills  had  come,  both  at  the  Select
 Committee  as  well  as  later,  you  your-
 self,  and  many  of  us,  have  again  and
 again  tried  to  show  what  great  hard-
 ship  it  will  bring  to  those  who  have
 been  uprooted  from  Pakistan  and  who
 have  come  here  at  a  time  when  they
 had  no  house,  and  when  they  were
 literally  on  the  street.  When  they
 were  faced  with  that  huge  problem,
 they  did  set  up  unauthorised  settle-
 ments  not  only  here  but  elsewhere
 also.  As  the  hon.  Minister  of  Reha-
 bilitation  very  well  knows  and  as
 many  of  our  hon  friends  here  who
 have  been  interested  in  rehabilitation
 know,  if  those  who  have  come  from
 East  Pakistan  had  not  settled  in  what
 are  known  as  squatters’  colomes  which
 are  according  to  the  law  actually  il-
 legal  possessions  of  land,  thousands
 and  thousands  of  people  would  still  be
 shelterless.  That  is  why,  finally,  in
 spite  of  every  objection  from  the  side
 of  Government  for  years  together,
 when  eviction  bills  were  passed,  tre-
 mendous  movements  took  place.  There
 were  firings,  there  were  shootings,  and
 people  died.  And  the  Government
 tlen  accepted  the  position  that  squat-
 ters’  colonies  had  to  be  regularised.

 I  admit  that  for  reasons  of  health,
 for  reasons  of  hygiene  and  for  reas-
 ons  of  town-planning,  etc.,  it  is  neces-
 sary  to  bring  about  a  certain  modi-
 eum  of  conformity  with  municipal
 rules  and  planning  rules  But  we
 should  not  make  a  fetish  of  it.  Be-
 cause  of  the  rules,  it  is  not  right  that
 those  people,  who  have,  after  so  much
 travail  and  suffering,  got  a  shelter
 over  their  heads  should  again  be
 evicted.  Atter  all,  this  Government
 itself  is  facing  a  huge  shortage  of
 housing.  but  on  the  pretext  that  a
 particular  house  is  not  having  the
 measurements  according  to  the  model
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 ruleg  or  according  to  the  town-  -
 ning  rules,  we  should  not  allow  them
 to  be  evicted  and  become  shelterless
 again.  That  is  why  all  of  us  have
 been  pleading  with  the  Government
 that  it  is  necessary  to  exclude  at  least
 those  who  have  come  and  who  have
 built  their  houses  before  1950.  There
 should  be  under  this  unauthorised  oc-
 cupation  clause,  a  proviso  which  ex-
 cludes  those  displaced  persons  who
 were  in  occupation  of  public  premises
 before  the  l5th  day  of  August,  1980,
 and  that  they  shall  not  be  deemed  to
 be  unauthorised  occupants  if  they  had
 constructed  any  building  on  such  sites.

 Actually,  a  committee  of  assurances
 was  set  up.  That  committee  of  as-
 surance  had  submitted  three  reports,
 if  am  not  mistaken.  The  first  report
 shows—and  actually  Shri  Gadgil  had
 stated—-that  they  would  hve  to  com-
 ply  with  a  certain  modicum  of  rules,
 and  in  cases  of  construction  which
 comphed  with  or  fairly  complied  with
 suitable  modifications,  or  which  fairly
 complied  with  the  municipal  rules  and
 town-planning  or  improvement  plans,
 the  value  of  the  land  of  the  unau-
 thorised  occupant  shal)  be  assessed  on
 a  no-profit-no-loss  basis,  having  regard
 to  the  cost  of  acquisition  and  deve-
 lopment  of  land,  and  the  displaced
 person  would  be  given  the  option  to
 purchase  the  site  occupied  by  him
 against  payment  in  easy  instalment
 of  the  value  of  land  etc.

 Now,  Sir,  I  am  very  much  surprised
 that,  in  spite  of  the  fact  that  the  Com-
 mittee  on  Assurances  in  its  First
 Report  says  that  many  many  owners
 of  these  houses  have  applied  for  regu-
 larisation,  even  today  I  find  that  THE
 houses  housing  about  6,000  people
 with  property  worth  about  Rs,  2
 crores  will  fall  within  the  mischief  of
 this  Act  because  they  have  not  yet
 been  regularised.

 Under  the  circumstances,  I  think  at
 is  absolutely  essential  that  those  who
 came  at  that  time—of  course,  my  hon.
 friend,  Shri  Sarhadi  has  pleaded  about
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 the  cases  of  those  who  are  in  possession
 af  evacuee  property;  there  is  some-
 thing  to  be  said  on  that  point  because,
 after  all,  the  Ministry  of  Rehabilita-
 tion  made  certain  commitments  to
 them  and  they  would  even  fall  béydnd
 the  date  of  1950,  and  for  them  it  is
 a  separate  case—shduld  be  given  sta-
 tutory  protection  that  they  will  not  be
 evicted.  I  think  there  can  be  abso-
 lutely  no  objection  on  the  part  of
 Government  to  at  least  assure  those
 who  hkve  come  before  l5th  August,
 050  that  they  will  have  statutory
 protection  and  that  they  will  not  be
 evicted,  and  thaf  their  houses  will  be
 regularised  according  to  the  conditions
 laid  down  in  the  assurance  given  by
 Shri  Gadgil.

 We  have  found  that  this  Bill  actually
 seeks  to  replace  an  old  Act  which  has
 been  declared  void  by  some  High
 Courts.  Therefore,  it  is  right  that  we
 should  be  very  careful  when  we  are
 drafting  this  Bill.  We  should  give
 clear  legal  recognition  fo  these  unfor-
 tunate  people  who  have  lost  their
 hearth  and  home  once.  We  must  see
 that  they  are  not  made  to  face  the
 same  problem  again.  They  should  not
 be  made  to  lose  them  all  over  again.
 We  should  not  make  a  fetish  of  law,
 town  rules  and  hygienic  conditions.
 We  should  only  see  that  a  minimum
 of  rules  are  adhered  to  and,  as  far  as
 possible,  if  these  people  abide  by
 those  rules  they  should  have  a  shelter
 on  their  heads.  The  Government
 which  is  unable  to  give  shelter  to
 thousands  and  thousands  of  our  peo-
 ple  should  not  add  to  its  burden  by
 evicting  these  people  who  are  today
 housed  once  again,  who  have  today
 got  some  sort  of  a  shelter.  That  is
 why,  Sir,  I  plead  that  the  Minister
 should  accept  the  amendment  which
 has  been  suggested  to  him  from  all
 sides  of  the  House.

 Mr,  Deputy-Speaker:  Shri  Deo,

 Shrt  Naval  Prabhakar  rose—

 Mr.  Deputy-Speaker:  I  will  be
 coming  to  that  side  also.  *  Perhaps
 hon.  Members  have  listened  to  the
 363  LSD—&.
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 complaint  that  was  made  on  behalf  of
 the  Opposition  that  from  the  ruling party  four  Members  have  already  been
 called.

 Shri  है  K.  Deo,  (Kalahandi):  Mr.
 Deputy-Speakey,  Sir,  this  Bill  seek:
 to  empower  the  Government  to  evict from  public  premises  certain  persons without  going  through  the  normal
 Civil  Code  proceedings.  Sir,  it  is  a
 short  circuit  to  the  ordinary  course
 of  law.  Though  there  was  similar
 Act  in  1950,  it  has  been  declared  ultra
 vires  of  the  Constitution  as  certain
 Provisions  of  that  Act  offend  articles
 39  and  i4  of  the  Constitution.  The
 findings  of  the  Calcutta  and  Punjab
 High  Courts  have  been  met  by  this
 Bill.  Regarding  the  objection  of  the
 Allahabad  High  Court  with  regard  to
 the  discriminatory  treatment  to  the
 citizens  of  this  country,  the  hon.
 Minister  is  sanguine  that  if  this  mat-
 ter  be  taken  to  the  Supreme  Court,
 proobably  the  finding  of  the  Allaha-
 bad  High  Court  would  be  upset.  In
 view  of  the  sentiments  expressed  by
 the  hon.  Minister,  I  have  nothing
 Mere  te  add

 Coming  to  the  merits  of  this  Bill,
 by  this  Bill  we  are  going  to  give unlimited  arbitary  power  to  our  exe-
 cutive.  The  Government  can  insti-
 tute  ejection  proceedings  in  the
 ordinary  civil  court.  I  do  not  under-
 stand-why  this  summary  procedure
 is  being  sought  for  in  this  particular
 case.  In  summary  proceedings  effec-

 ‘tive  judicial  safeguard  should  have
 heen  provided  to  the  affected  persons.
 Here  we  find  that  the  Estate  Officer
 himself  is  the  Eviction  Officer.  In
 the  ordinary  procedure  of  law  he
 would  be  a  party.  If  you  go  through
 clause  5  of  this  Bill  you  will  find
 that  if  a  person  is  aggrieved  by  the
 ‘show  cause’  notice  of  the  Estate
 Officer,  then  he  has  to  appear  before
 him,  produce  some  evidence  in  his
 favour,  and  after  giving  him  full  op-
 portunity  to  be  heard  the  Estate
 Officer  will  pass  orders  if  he  is  satis-
 fied  that  the  possession  has  been
 unauthorised.  Here  the  prosecutor
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 himself  is  the  deciding  authority.  In
 the  ordinary  course  of  law,  as  I  said,
 he  would  be  a  party  to  it.  Therefore,
 I  feel  that  in  such  matters,  instead
 of  referring  the  matter  to  the  Estate
 Officer,  it  should  be  referred  to  a
 third  party.

 Regarding  ‘recruitment  of  gazetted
 officer  for  the  post  of  Estate  Officer,
 I  respectfully  submit  that  such  an
 officer  should  be  an.  officer  of  the
 judicial  department.  For  such  sum-
 mary  proceedings  we  would  lke  that
 the  Estate  Officer  should  have  some
 judicial  bend  of  mind,  because  he  has
 to  dispose  of  these  cases  in  a  sum-
 mary  way.

 Then  I  come  to  the  provision  with
 regard  to  appeal.  There  is  provision
 only  for  one  appeal  from  the  Estate
 Officer  to  some  judicial  officer  like
 the  District  Judge.  I  think  this  is
 not  adequate.  There  should  be
 Provision  for  a  second  appeal,  and
 any  aggrieved  person  who  is  not
 satisfied  with  the  finding  of  the  Dis-
 trict  Judge  should  be  able  to  prefer
 an  appeal  to  the  High  Court  and  the
 decision  of  the  High  Court  should  be
 final  in  these  respects.

 The  way  the  whole  ejection  pro-
 ceeding  is  rushed  through,  I  feel  that
 it  will  deprive  the  occupant  a_  real
 and  effective  legal  remedy  if  any
 injustice  is  done  to  him.  If  our  Civil
 Courts  cannot  provide  speedy  reme-
 dy,  why  not  change  the  Civil  Proce-
 dure  Code  and  improve  the  provisions
 so  that  speedy  justice  would  be
 available?  Instead  of  doing  that,  why
 make  a  legislation  like  this?

 Sir,  the  axe  of  the  Bill  will  natu-
 rally  fall  on  three  categories  of  per-
 sons.  First  of  all  there  are  those
 ab-inito  trespassers.  For  this  cate-
 gory  of  persons  I  do  not  think  the
 House  will  have  any  sympathy.  The
 second  category  of  persons  who
 would  be  affected  by  this  Bill  are
 such  persons  who  suffer  from  social
 “nd  pecuniary  disabilities.  Among,
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 them  we  can  mention  the  refugees
 who  have  been  reduced  to  the  status
 of  refugees  by  circumstences  beyond
 their  control.  Even  though  assur-
 ances  have  been  given  by  the  Ministry
 of  Rehabilitation  that  those  refugees
 who  were  occupying  public  premises
 before  l5th  August,  950  would  not
 be  removed  from  the  premises  if  they
 fulfil  certain  conditions,  and  the  pos-
 session  of  evacuee  properties  by
 refugees  up  to  S8ist  December,  3954
 would  be  regularised,  they  have  not
 been  incorporated  in  this  Bill.  If
 the  Government  are  really  sincere
 about  it,  mere  assurances  will  not
 help  the  refugees.  They  should
 form  part  of  the  legislation.  Other-
 wise,  promises  become  pie-crust  and
 are  broken  if  there  is  no  sincerity
 behind  them.  I  most  respectfully  sub-
 that  those  assurances  should  be
 incorporated  in  this  legislation.

 The  second  category  of  such  per-
 sons  affected  would  be  the  construc-
 tion  workers,  the  sweepers,  the  cob-
 blers,  the  masons  and  other  construc-
 tion  workers  who  have  been  occupy-
 ing  these  public  premises.  They  are
 rendering  very  useful  service  to  the
 community  and  to  throw  them  into
 the  streets  without  providing  §  any
 alternative  accommodation  for  them
 or  without  making  any  plan  for
 their  rehabilitation  would  be  a  very
 cruel  thing.  This  problem  should  be
 considered  from  its  human  aspect
 It  is  a  human  question  and  even-
 though  they  might  be  occupying
 some  public  premises  not  lawfully,
 still  the  Government,  which  is  trying
 to  build  a  socialist  pattern  of  society,
 should  see  that  they  are  properly
 rehabilitated  and  they  find  their  pro-
 per  place  in  the  society.

 In  this  connection,  it  would  not  be
 out  of  place  to  mention  the  way  in
 which  these  construction  workers
 have  been  treated  in  my  state.  The
 poor  Hafijans,  or  Raptapara  ip
 Kasinga  who,  form  the  main  bulk  of
 construction  workers,  have  been  put
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 under  undue  official  pressure  and
 asked  to  quit  their  tenements  and  I
 do  not  think  anybody  in  this  House
 would  agree  that  they  should  be
 thrown  into  the  wilderness.  It  is  the
 duty  of  the  Government  to.see  that
 they  are  properly  rehabilitated  with
 alternative  accommodation  and  unless
 and  until  that  is  done,  they  should
 not  be  asked  to  leave  their  tenements.
 The  third  category  of  persons  affected
 by  this  Bill  would  be  the  displaced
 persons  who  are  about  to  be  displaced
 from  lands  which  are  acquired  for
 developmental  purposes  as  for  steel
 plants,  big  irrigation  projects,  canton-
 ments,  etc.  To  acquire  these  lands,
 necessarily  the  Central  Government
 seeks  the  service  of  the  State  Gov-
 ernments  and  there  are  different  land
 acquisition  laws  in  different  States.

 Pandit  Thakur  Das  Bhargava  (His-
 sary:  So  far  as  the  question  of  land
 acquisition  or  legislation  about  Jand  is
 concerned,  it  is  entry  No.  38  in  the
 State  List  and  so,  it  cannot  be  a  sub-
 ject-matter  of  this  legislation.  He  is
 speaking  of  Rourkela,  Bhiali  lands,
 etc.  They  do  not  come  within  the
 purview  of  this  legislation

 Shri  ह  K.  Deo:  The  ‘lands  might
 be  acquired  by  the  State  Government
 After  they  are  acquired,  they  are  given
 to  the  Central  Government  and  the
 Central  Government  would  apply  this
 legislation  for  their  eviction.  I  am
 subject  to  correction,  but  that  is  my
 reading  of  this  Bill.

 According  to  the  Oris8a  Act  No.  38
 of  ‘1948,  so  far  as  displaced  persons
 from  Hirakud  are  concerned,  you  will
 be  surprised  to  know  that  though  42
 years  have  passed;  they  have  not  been
 paid  a  single  pie  of  compensation.
 When  the  axe  of  retrenchment  fell,  it
 first  fell  on  those  displaced  persons
 who  have  been  employed  in  the  pro-
 ject  in  various  capacities.  It  is  the
 primary  duty  of  the  Government  to
 see  that  before  these  displaced  per-
 sons  are  displaced  from  their  lands
 which  have  been  in  their  possession
 since  centurtes,  they  should  be  epro-
 perly  rehabilitated  ande  proper  com-
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 pensation  should  be  paid  to  them
 before  they  are  evicted  from  these
 lands.

 I  would  be  failing  in  my  duty  if  I
 allow  this  Bill  to  be  passed  without
 recording  a  protest  against  the  way
 the  eviction  proceedings  have  started
 in  the  Rourkela  area.  In  that  case,
 no  compensation  has  been  paid  to  the
 people  and  they  are  asked  to  leave
 their  houses.  Bulldozers  are  being
 used  to  demolish  the  villages  and  fields
 with  luxuriant  growth  of  paddy  are
 being  levelled  overnight,  because  the
 State  Government  law  under  which
 these  lands  have  been  acquired  is
 defective.  According  to  that  law,
 as  soon  as  notice  is  given,  the  title  of
 that  land

 The  Deputy  Minister  of  works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  On  a  point  of  order.  The
 hon.  Member  is  referring  to  some
 provincial  legislation.  We  have
 nothing  to  do  with  that.  We  do  sot
 even  know  the  provisions  of  that  Act.
 In  any  case,  3६  has  no  relevance  so  far
 as  this  Bill  is  concerned.

 Shri  P.  K.  Deo:  They  can  issue  a
 directive  to  the  State  Government...

 Mr.  Depnty-Speaker:  This  has  been
 brought  to  his  notice  by  Pandit
 Thakur  Das  Bhargava,  but  even  then
 the  hon.  Member  believes  that  thase
 provisions  do  attract  that  also.

 Shri  Mahanty  (Dhonkanal):  If  the
 hon.  Minister  would  look  to  sub-
 claue  (b)  of  clause  2,  he  will  find
 that,

 “Public  promises”  means  any
 promises  belonging  to,  or  taken  on
 lease  or  requisitioned  by,  or  on
 behalf  of  the  Central  Govern-
 ment”.

 Pandit  Thakur  Das  Bhargava:  It  is
 in  regard  to  the  Union  Territory  af
 Delhi  only.

 Shri  Mahanty:  There  is  a  semi-
 colon  and  then  there  are  the  words
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 “and,  in  relation  to  the  Union  Terri-
 tory  of  Delhi,  includes  also”  ete.

 Shri  PF.  K,  Deo:  I  would  iike  to
 draw  attention  to  the  remark  of  the
 hon.  Mimster  at  the  time  this  House
 referred  this  Bill  to  a’  Select  Com-
 mittee.  He  has  given  the  statistics  of
 person;  unlawfully  occupying  public
 Premises  and  -he  has  mentioned  people
 occupying  the  tenements  in  the
 Hirakud  area.  Naturally,  when  he
 speaks  of  Hirakud,  there  would  be  no
 objection  if  I  bring  to  the  notice  of
 the  House  the  state  of  affairs  there.

 In  the  Orissa  Act,  there  is  a  provi- ston  that  as  soon  88  notice  is  given,  the
 title  will  vest  in  the  Government  and
 the  occupant  is  asked  to  vacate  within
 48  hours.  But  2  years  have  passed since  the  acquisition  Proceeding started  in  Hirakud  area  and  still  not
 a  pie  has  been  paid  as  compensation  to
 these  people.  So,  I  respectfully  sub-
 mit  that  these  persons  should  be
 Provided  with  alternative  accommoda-
 tion  and  should  be  properly  rehabili-
 tated  before  any  drastic  action  is
 taken  to  evict  them.

 Bhri  D.  C.  Sharma  (Gurdaspur):  It
 is  said  that  there  should  be  no  taxa-
 tion  with  representation  and  I  believe
 that  natural  justice  requires  that  there
 should  be  no  eviction  without  giving
 corresponding  accommodation.  This
 Principle  of  natural  justice  has  been
 very  vigorously  and  eloquently  pro-
 pounded  by  our  beloved  Prime  Minis-
 ter  m  his  Foreward  to  the  book  Slums
 of  Old  Delhi:  where  he  says:

 “We  have  to  provide  housing
 for  them,  before  we  can  ask  them
 to  vacate.”

 It  has  been  said  that  this  law  has  been
 proved  to  be  unconstitutional  and  it
 will  work  against  the  fundamental
 rights  of  humanity.  I  would  also  say
 thet  this  law  is  bad  in  justice  and  that
 it  offends  one  of  the  most  fundamental
 principle;  of  natural  justice.  My  hon.
 friends  have  already  argued  the  case
 on  behalf  of  displaced  persons.  I!
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 endorse  every  word  of  what  Pandit
 ‘Thakur  Das  Bhargava  has  said.
 Assurance;  once  given  should  be  acted
 upon,  Otherwise  I  think  the  Govern-
 ment  loses  its  prestige  in  the  eyes  of
 tho  e  persons  who  are  sufferers.  I  also
 endorse  what  Pandit  Thakur  Das
 Bhargava  has  said  about  government
 servants.  After  all  these  govern:
 ment  servant;  from  East  Bengal  and
 from  West  Pakistan  who  have  no
 homes  of  their  own  should  be  given
 some  kind  of  concession  so  that  they
 are  not  displaced  twice  over  as  it  has
 been  put  so  aptly.

 13.  hrs.

 But,  Sir,  there  are  three  classes  of
 persons  whose  claims  I  want  to  put
 forward.  They  are,  first  of  all,  the
 Harijans  and  the  members  of  the
 backward  classes.  Now  these  Harijans
 and  members  of  the  backward  classes
 are  without  any  kind  of  re  ources  and
 they  have  been  hving  in  those  places
 for  a  number  of  years.  They  are  now
 being  displaced  from  those  places.  I
 have  in  my  pocket  notices  which  have
 been  served  upon  these  persons.  I
 want  to  bring  to  the  notice  of  the
 Hou  e  the  instance  of  a_  village  in
 Delhi,  m  Vinayanagar,  where  peopie
 have  been  hving  for  so  many  years,
 and  where  they  have  their  homes  and
 their  sources  of  livelihood,  But  now
 they  ere  being  displaced  and  notices
 are  being  served  on  them,  They  re
 asked  to  quit  their  houses;  their  cattle
 are  attached  and  all  kinds  of  things
 are  being  done  to  them,  subjecting
 them  to  a  great  deal  of  hardship.  In
 other  words  this  Bill  is  going  to  affect
 those  persons,  Harijans  and  members
 of  the  backward  classes,  whom  {tis
 our  foremost  duty  to  protect.

 Thou  ands  and  lakhs  of
 have  come  to  Delhi  in  order
 these  buildings  where  we  work
 which  we  hve.  They  have  buil
 colonies  in  all  kinds  of  places  an
 they  have  been  living  there
 many  years.  One  day  I  met  a
 who  told  me  thst  it  was

 s
 ~

 ४४8  332

 Ey
 4
 a

 ¢

 nis
 |

 28
 fee

 g



 50०7  Public  Premises

 presence  that  the  foundation  stone  of
 Connaught  Place  was  laid.  Now  that
 person  along  with  80  many  thousands
 is  going  to  be  displaced.  What  is
 Government  going  to  do  about  these
 per.ons?

 At  the  same  time  there  are  these
 slums  and  I  think  some  of  those  slums
 will  also  be  covered  by  the  provisions
 of  this  Act.  I  am  sure  the  process  of
 eviction  will  go  on  at  a  very  rapid
 pace  so  that  all  these  persons  will  be
 evicted.  Eviction  is  a  nightmare—
 the  very  word  is  a  nightmare—and
 I  bélieve  that  the  process  which  has
 been  outlined  in  this  Bill  to  give  effect
 to  eviction  does  not  inspire  any  kind
 of  hope  or  any  kind  of  assurance  in
 the  minds  of  people  who  live  there

 In  the  first  place  the  definition  of
 ‘“Spublic  premises”  has  been  made  80
 wide  and  so  sweeping  that  I  think
 anythmg  can  be  covered  under  _  this.
 My  hon,  friend  over  there  was  speak-
 ing  of  Rourkela.  He  was  perfectly
 justified  in  speaking  about  Rourkela,
 as  I  am  perfectly  justified  in  speaking
 about  the  town  of  Bilaspur  or  where
 they  are  building  the  fertilizer  factory
 in  Hoshiarpur  District.  These  persons
 are  being  uprooted.  They  may  be  up-
 rooted  on  account  of  some  State  law,
 or  they  may  be  uprooted  on  account
 of  some  Central  law.  I  think  you
 cannot  distinguish  between  one  kind
 of  eviction  and  another  kind  of  evic-
 tion  and  I  think  what  is  being  done  in
 the  matter  of  eviction  by  the  States

 kind  of  conspiracy  between  the  States

 therefore,  say  that  the  definition  ds
 such  that  it  leaves  no  loophole  uf
 escape  for  anybody  who  is  going  to
 come  within  the  net  of  this  definition.
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 citizens  of  Delhi.  People  have  been
 putting  up  constructions  because  their
 blue-prints  were  not  passed  for  years
 together.  It  328  common  knowledge.
 I  am  not  saying  something  which  is
 not  known  to  anybody  else.  Now
 people  have  put  up  constructions.
 Why  have  tHey  put  up  constructions?
 On  account  of  the  default  of  the  Delhi
 Development  Authority  in  not  sanc-
 tioning  these  constructions  in  time  and
 not  giving  them  permussion  to  do  30.
 Now  this  Development  Authority  is
 coming  within  the  purview  of  this
 measure  and  I  do  not  know  how  much
 of  property  will  come  within  it,  on
 account  of  the  inclusion  of  the  Delhi
 Development  Authority  in  this  Bill.

 Then  I  come  to  the  definition  of
 “premises”.  When  you  talk  of
 premises  you  usually  refer  to  the
 ground  on  which  the  house  is  built.
 But  here  the  whole  thing,  the  garden
 and  everything  else,  38  going  to  be
 included  in  the  definition  of  premises.
 The  definition  of  the  word  has  been
 made  so  wide  that  it  will  affect  people
 very  very  harshly  and  very  very
 badly.  This  Bil)  is  not  only  harmful
 im  intention,  but  it  is  also  damaging  so
 far  as  the  definition  of  the  word
 “premises”  and  the  definition  of  the
 word  “public  premises”  are  concern-
 ed.

 When  I  was  speaking  on  the  Bill
 before  it  was  referred  to  Joint  Com-
 mittee  I  asked:  who  are  these  estate
 officers?  What  kind  of  functionaries
 are  we  going  to  create  in  these  estate
 officers,  the  kind  of  officers  who  I
 think  are  going  to  exercise  not  only
 judieial  functions  but  also  executive
 functions,  not  only  judicial  and  execu-
 tive  functions  but  also  police  func-
 tions?  We  are  creating  a  new  type
 of  officers  in  this  country  of  ours,  who
 T  think  are  going  to  be  more
 dangerous  for  these  persons  than  any
 other  officer  has  been  so  far.  I  feel
 that  the  estate  officer  should  not  have
 been  clothed  with  so  wide  powers  as
 he  has  been.  At  the  sume  time  I  would
 have  liked  that  the  period  of  notice
 should  have  been  longer,  but  nothing
 has  been  done.  Nothing  has  been
 dene  to  give  more  scopa  for  redress  to
 the  person  whom  it  is  geing  to  affect.
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 This  Bill,  from  whatever  angle  you

 may  look  at  it,  gives  unlimited  powers
 to  the  estate  officer,  When  a  State
 comes  under  the  President’s  rule,  even
 the  Governor  who  is  put  in  charge  of
 that  State  does  not  enjoy  such
 unlimited  powers  as  the  estate  officer
 is  going  to  enjoy  and  still  nothing  has
 been  done  to  put  a  curb  on  the  powers
 of  the  estate  officer.  He  is  the  asses-
 sing  authority  also.  He  can  do  any-
 thing.  Again,  the  right  of  appeal  has
 been  taken  away.  It  has  been  kept  at
 only  one  level.  You  can  prefer  your
 appeal  to  the  judicial  officer  who  is  of
 the  rank  of  a  District  Judge.  Beyond
 that  you  cannot  go.

 So,  I  would  submit  that  this  Bill  is
 going  to  create  a  new  class  of  persons.
 In  this  country  we  have  the  tenant
 elass  and  the  land-owner  class.  All
 these  years  we  have  been  trying  to
 solve  their  problems  and  we  have  not
 been  able  to  do  so  very  effectively.  By
 passing  this  Bill  we  are  going  to
 create  a  new  class  in  our  country,  a
 houseles;  class,  a  homeless  class.  Of
 course,  that  class  already  exists.  This
 is  a  new  class,  because  they  have
 houses.  But  they  stand  in  danger  of
 their  houses  being  domolished.  They
 have  their  premises  and  they  >tand
 the  danger  of  being  evicted  from  their
 premises.  We  are  going  to  create  &
 new  class,  and’  that  class  will  consti-
 tute  a  danger  to  the  social  life  of  our
 country  I  believe  that  this  should  not
 be  done.

 Again,  as  I  said,  the  intention  may
 be  good.  But  the  implementation  of
 a  good  intention  may  not  be  as  desir-
 able  as  it  should  be,  and  here  the
 implementation  is  not  such  88  will
 promote  any  kind  of  well  being.

 So  far  as  delegated  legislation  is
 concerned,  more  power  is  taken  by
 this  Bill  than  is  necessary.  As  you
 are  the  Chairman  of  the  Committee  on
 Subordinate  Legislation,  I  would
 request  you  to  go  into  the  provisions
 ef  clause  48  of  this  Bill,  You  will  find
 that  more  power  bas  been  sought  to
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 be  taken  through  subordinate  legisia-
 tion  than  is  done  in  any  other  Bill.  I
 can  understand  that  some  power
 should  be  taken  under  the  rule
 making  power.  I  have  no  quarrel
 about  it.  But  Here  even  how  the
 enquiry  is  to  be  conducted  would  be
 decided  in  the  rule-making  power  of
 the  Ministry.  What  is  the  procedure
 to  be  followed?  What  is  the  manner
 in  which  the  damages  are  to  be
 worked  out?  All  these  things  are  very
 essential  parts  of  this  Bill,  and  the
 essentia]  parts  of  the  Bil]  should  not
 be  Icft  to  the  rule-making  power  of
 the  executive.  They  should  form  part
 of  the  Bull,  so  that  we  know  how  the
 Bill  is  going  to  be  implemented.  |
 think  this  is  one  of  the  bigge.t  defects
 of  this  Bill.  So  far  as  the  implementa-
 tion  part  is  concerned,  and  that  is  a
 very  important  part,  that  has  been  left
 to  the  rule-making  power.  When  we
 passed  the  Refugee  Rehabilitation
 Rules,  we  had  to  discuss  them  for  days
 together,  because  there  was  som
 difficulty.  So  far  as  the  power  for
 making  rules  under  this  Bill  is  con-
 cerned,  that  goes  one  step  further
 than  that  Bill,  Therefore,  ]  would
 say  that  the  rule-making  powm
 should  not  be  given  in  extenso  to  th:
 executive,  30  far  as  this  Bill  is  con-
 cerned.

 Mr.  Deputy-Speaker:  Shri  Kodiyan

 tt  mam  प्रभाकर  (बाह्य  दिल्‍ली-

 रक्षित-अनुसूचित  जातियां)  =  उपाध्यक्ष
 महोदय,  क्या  मैं  प्रार्थना  कर  सकता  हुं  कि  भेरे
 निर्वाचन  क्षेत्र  पर  इसका  व्यापक  प्रभाव
 पड़ने  बाला  है,  इसलिये  क्‍या  मुझे  बोलने
 का........

 उपाध्यक्ष  महोदय  इसलिये  क्या  में

 बाकी  मेम्बरों  को  छोड़  दूं  चौर  मानतीय
 सदस्य  को  पहले  बोलने  दूं  ?  माननीय  सदस्य
 को  बुलाया  जरूर  जायेगा,  लेकिन  झपनी  टर्त

 यने  जाप  कैसे  चुन  सकते  हैं  ?
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 tt  बाल्मोशी  (बुलन्दशहर-रक्षित-
 झनृसूचित  जातियरां)  :  उपाध्यक्ष  महोदय,
 मेने  मिनट  झाफ  जिसेंट  दिया  है  मैं  प्रार्थना
 करता  हूं  कि  मुझे  ६! क  बोलते  का  समय
 मिलना  चाहिये  4

 उपाष्यक्ष  महोदव  :  जिन न ट्ैमेम्बरों हने पि
 मिनट  झाफ  डिसेंट  नहीं  दिया  क्‍या  उनको  में
 योनेल  का  वक्‍त  न  दूं  ?

 एक  सामनीय  सदस्य  :  आपका  नोट
 आप  गया  है,  भव  ग्रापको  होलने  की  क्‍या
 जरूरत  है  ?

 Mr.  Deputy-Speaker:  Yes,  Shr
 Kodiyan

 ett  बाल्मीकी  :  उपाध्यक्ष  महोदय,
 झापने  कहा  कि  नोट  छप  गया  है  1  लेकिन
 उससे  शान्ति  नही  होती  है  ।  मुझ्त  कुछ  और

 कहना  है ।
 उपाध्यक्ष  महोदय  :

 मोट  छप  गया  है  1
 मैने  नहीं  कहा  कि

 Shri  Kodiyan  (Quilon-Reserved-
 Sch.  Castes}:  Mr.  Deputy-Speaker,
 this  a  very  controversial  Bill,  and  in
 the  Select  Committee.  we  tried  our
 best  to  remove  the  evils  of  this  Bil,
 as  far  as  posmble.  But  our  efforts  did
 not  succeed.  I  shall  try  to  explain
 some  of  the  important  points  raised
 in  our  dissenting  minute

 Yesterday,  commending  this  Bui
 the  hon.  Deputy  Munister  said  that
 they  have  tried  thei  best  to  meet  the
 objections  raised  by  the  various  High
 Courts  of  our  country  regarding  the
 previous  Bill,  that  is,  the  Public  Pre-
 mises  Eviction  Bil}  of  i950.  But,  I
 do  not  think,  éven  after  the  deliber-
 ation  of  the  Reo  Cammuttee,  this  Bull
 has  overcome  all  the  objections  rawed
 by  the  various  High  Courts.  There  is
 the  judgment  of  the  Calcutta  High
 Court,  and  the  Punjab  High  Court  had
 agreed  with  that  judgment.  But  I  am
 not  referring  to  these  two  judgments
 I  am  here  referring  to  the  judgment
 given  by  the  Allahabag  High  Court,
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 and  that  judgment  was  that  certain
 provisions  of  the  previous  Act  offend-
 ed  against  article  4  of  our  Constitu-
 tion,  which  deals  with  cquality  of
 persons  before  the  law.

 Yesterday,  the  bon.  Minister  said
 that  even  though  the  Allahabad  High
 Court  had  given  that  particular
 judgment,  there  is  room  for  such
 classification  if  there  is  reasonable
 rationale  behind  such.  classification.
 As  far  as  I  know,  according  to  the
 provisions  of  this  Bill,  Government  is
 empowered  to  evict  aj]  thuse  persons
 who  are  deemed  to  be  in  unauthorised
 occupation  of  public  premises.  Here
 in  our  country,  under  ordinary  law,
 Wf  a  person  happens  to  be  in  un-
 authorised  occupation  of  another  pre-
 mises  of  a  private  individual,  he  has
 all  the  right  to  go  and  approach  a
 court  of  law  and  try  to  get  his  grie-
 vances  redressed  by  the  normal  pro-
 cedure  of  the  law  court,  if  the  owner
 of  that  particular  tenant  takes  action
 against  him  through  the  law  courts.
 But  in  this  Bill  Government  =  are
 being  given  summary  powers  to  evict
 all  those  persons  from  the  publie  pre-
 muses.  Here  the  differentiation  or
 classification  is  not  between  a  private
 individual  and  a  State,  but  it  is  a
 classification  between  a  private  in-
 dividua}  or  a  private  citizen  on  the
 une  hand,  who  occupies  private  pre-
 mises,  and  another  private  citizen,
 occupying  public  premises,  on  the
 other  hand.  ‘Therefore,  under  the
 law,  even  though  every
 citven  has  got  the  right  to  be  heard,
 if  the  citizen  happens  tobe  in
 unauthorised  cccupation  of  Govern-
 ment  land,  he  has  no  such  option  te  go
 to  a  higher  court  to  get  his  =  claim
 adjudicated  by  that  higher  court
 Therefore,  this  kind  of  a  provision  in
 the  Bill,  giving  arbitrary  powers  to
 the  estate  officer,  is,  in  my  opinion,
 contrary  to  the  provisions  of  the
 Constitution  and  is  undemocratic  and
 unconstitutional  also.

 Here,  of  course,  in  the  provisions  of
 the  Bill  there  is  room  for  appeal  to
 the  higher  authority,  but  itis  a
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 District  Judge  who  may  be  appointed
 as  Appellate  Officer  according  to  this
 Bill.  I  am  referring  to  the  higher
 courts  If  an  aggrieved  person  thinks
 that  justice  has  not  been  done  to  him,
 he  must  have  the  right  to  approach
 the  higher  courts  in  the  country.  Here
 the  complainant  is  the  Government
 and  who  is  to  judge  the  complaint?
 The  Government  themselves  are  to
 judge  their‘complaint  through  their
 officers—the  Estate  Officer  and  other
 like  officers.  The  ultimate  decision
 rests  with  the  Estate  Officer  or  the
 Appellate  Officers

 Another  point  that  I  wish  to  bring
 to  the  notice  of  the  House  is  that  this
 whole  problem  has  not  been  viewed
 by  the  Government  from  the  human
 aspect  of  it,  The  human  aspect  of  the
 problem  has  been  completely  neglec-
 ted.  This  isa  measure  which  35
 going  to  affect  tens  of  thousands  of
 people  in  our  country  Several  hon
 Members  have  already  pointed  out
 that  a  lot  of  refugees  and  other  people
 are  going  to  be  affected  by  this  Bill.
 Yesterday  the  hon  Minister  said  that
 there  are  squatters  in  several  parts  of
 Delhi,  but  all  these  people  cannot  be
 termed  as  trespassers  Of  course,
 there  may  be  some  people  who
 deliberately  encroach  upon  Govern-
 ment  land  and  if  they  are  deliberately
 trying  to  encroach  upon  Government
 property,  of  course  Government  must
 have  the  power  to  evict  them.  But  all
 of  these  people  do  not  belong  to  that
 category.  There  are  a  large  number  of

 like  harijans

 up  this  great  city  of  our  country,  are
 they  going  to  be  driven  away?  If  for
 the  expansion  of  the  city  and  for  the
 sake  of  the  development  of  the  city,
 all  these  poor  people  are  to  be  driven
 away  and  the  city  is  to  remain  the
 paradise  of  the  high-ups  alone  I  have

 to  say  But  my
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 sabtrission  is—of  course,  Dethi  stust
 be  expanded,  other  cities  must  be
 expanded,  the  projects  in  the  public
 sector  nmust  be  executed;  है  am  not.
 against  it,  I  am  all  for  the  success  of
 such  project:—but  what  I  submit  is
 thet  the  needs  for  expansion  of  the
 city  mrust  reconcile  with  the  require-
 ments  of  the  people,  especially  the
 working  people  who  have  played  their
 part  in  building  up  the  city.

 &  lot  has  already  been  said  by  hon.
 Members  who  preceded  me  about  the
 assurances  given  by  Shri  Gadgil.  I
 am  not  going  into  the  details  of  these
 assurances.  Yesterday  the  hon.  Minis-
 ter  has  been  pleased  to  say  that  those
 assurances  have  been  implemented.  I
 do  not  think  that  those  assurances
 have  been  implemented.  Wf  those
 assurances  have  been  implemented,  I
 would  hke  to  ask  the  hon.  Minister
 why  these  refugess  are  comng  to  us”
 Yesterday  and  on  the  previous  day
 also,  severa]  representatives  of  these
 refugee  associations  had  come  to  me
 and  I  have  a  memorandum  submitted
 to  me  by  those  people.  In  that
 memorandum  they  say:

 “The  very  fact  that  there  are
 thouands  of  constructions  which
 Rave  not  been  regularised  and
 even  the  question  of  their
 regularisation  has  not  been
 examined  clearly  shows  that  the
 assurance;  have  not  been  imple-
 mented  =
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 persons,  but  as  far  as  I  understand
 even  that  ex  gratia  payment  was  later
 deducted  from  the  compensation
 which  wag  due  to  the  refugees  from
 the  Rehabilitation  Ministry.

 In  the  memorandum  that  I  just  now
 mentioned,  they  have  quoted  several
 other  things  also,  but  I  do  not  want
 to  enter  into  the  details  of  such  com-
 plaints.  What  I  submit  is  that  the
 ascurances  given  by  Shri  Gadgil  have
 not  been  implemented  satisfactorily
 and  Iam  very  glad  that  the  hon.
 Minister  was  gracious  enough  to
 inform  the  House  yesterday  that  he
 still  stands  by  those  assurances.  But
 standing  by  those  assurances  is  one
 thing  and  implementation  of  those
 assurances  is  another  thing.  Yesterday
 as  Pandit  Thakur  Das  Bhargava  has
 pointed  out  if  he  is  prepared  to  stand
 by  the  assurances,  why  is  he  not
 prepared  to  incorporate  those  assur-
 ances  in  the  provisions  of  the  Bill  by
 making  a  statutory  provision  in  the
 Bin?  If  he  is  prepared  to  implement
 those  assurances,  what  is  the  difficulty
 in  making  statutory  provision  for  such
 acsurances  in  the  Bill?  I  think  the
 hon.  Minister  would  reply  to  this
 specific  question.

 Then  many  things  have  been  said
 about  gazetted  officers.  I  also  strongly
 feel  that  these  gazetted  officers,
 specially  as  they  have  to  deal  with
 this  complicated  problem  in  the  course
 of  which  they  have  to  deal  with  many
 legsi  aspects  of  the  problem  also,
 should  be  recruited  from  the  judicial
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 construct  houses  in  public  premises,  as
 several  hon.  Members  pointed  out,
 yesterday,  having  encouraged  them  to
 settle  more  or  less  on  these  public
 premises,  if  now  the  Government  is
 coming  forward  with  this  Bill  which
 gives  them  arbitrary  and  sweeping
 powers,  if  they  come  forward  to  un-
 settle  the  already  settled  life  of  the
 refugees,  it  will  create  a  more  compli-
 cated  situation,  that  would  be  very
 difficult  to  meet,

 With  these  words,  I  conclude.

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  Sir,  may  I  have  your
 respectful  permission  to  intervene  to
 make  submissions  on  behalf  of  the
 Government  on  one  aspect  about
 which  complaint  has  been  made  by
 several  speakers  that  we  have  not
 paid  due  regard  to  the  various  deci-
 sions  of  the  High  Court  by  which  they
 struck  down  the  earlier  Act?  It  is
 out  of  respect  due  to  the  eminent
 Members  of  the  legal  profession  like
 Pandit  Thakur  Das  Bhargava  and
 also  out  of  respect  and  reverence
 which  we  have  to  the  High  Courts
 who  are  the  custodians  of  the  funda-
 mental  and  other  civil  rights  in  this
 country  that  we  must  meet  that
 charge  and  I  submit  to  this  House
 with  all  the  earnestness  that  I  have
 that  that  charge  is  not  true.

 I  may  remind  the  House  and  Pandit
 Thakur  Das  Bhargava  must  have
 noticed  that  the  earliest  decision
 comes  from  the  Calcutta  High  Court.
 That  particular  petition  on  behalf  of
 the  citizen  was  argued  by  the  Law
 Minister.  The  objectiang  raised  to  the
 earlier  Act  were  raised  by  our  Law
 Minister.

 Shri  Anil  K.  Chanda:  Not  as  Law
 Minister.

 Shri  Hajarnavis:  As  counsel.  It  is
 his  objections  to  the  Act  which  were
 upheld  by  the  High  Court.  There-
 fore,  we  were  more  aware  than  any
 other  person  could  be  aware  of  the
 grounds  on  which  this  Bill  was  likely
 to  be  assailed.  We  went  all  out  and
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 {Shri  Hajarnavis]}
 we  paid  anxious  consideration  to
 avery  aspect  of  the  Bill  to  see  that  the
 Bill  did  not  suffer  from  any  of  the
 defects  about  which  complaint  was
 earlier  made,

 Then,  it  hag  been  said  that  we  have
 disregarded  certain  additiona}  point
 which  has  been  made  by  the  Allaha-
 bad  High  Court.  I  briefly  intend  to
 deal  with  them.  Before  I  do  so,  there
 are  two  preliminary  observations
 which  I  might  make..  The  first  is  that
 the  Government,  as  any  other  owner,
 as  Pandit  Thakur  Das  Bhargava
 admitted,  is  entitled  to  protect  its  pro-
 perty.  Not  only  it  is  entitled  to  pro-
 tect  its  property,  but  it  is  in  trust
 bound  as  the  guardian  of  the  property

 .of  the  whole  nation  to  take  steps  to
 see  that  all  trespassers  are  evicted
 and  Government's  possession  of  the
 property  is  protected  and  that  no
 person  without  any  right—unless  good
 cause  is  shown—is  allowed  to  use

 “Government  property.  That  is  the
 primary  duty  of  the  Government  as
 owner,  as  trustee  on  behalf  of  the
 whole  community.  Government  can

 file  a  suit  to  oust  any  trespasser.
 That  right  is  there.  The  only  ques-
 tion  is  whether,  Government’s  _  title
 being  admitted,  Government's  right  to
 Possession  being  unchallenged,  it
 would  be  in  the  interests  of  the  Gov-
 ernment  and  the  person  who  is  in
 illegal  possession—that  is  the  assump-
 tion  I  make—it  is  admitted  that  2
 person  ig  in  illegal  possession  and  the
 Property  belongs  to  the  Government
 —igs  it  necessary  that  a  costly  litiga-
 tion  should  be  launched  before  posses-
 sion  is  recovered  from  him?  As
 Pandit  Thakur  Das  Bhargava  said
 yesterday,  court  fee  will  have  to  be
 paid.  Pleadings  will  be  drafted  by
 lawyers.  Before  he  goes  to  the  court
 and  very  probably  before  he  makes
 an  effective  defence,  he  will  also  have
 to  engage  counsel  himself.  There
 will  be  protracted  proceedings.  On
 the  assumption  that  the  property  in
 respect  of  which  the  suit  is  Jaunched
 belongs  to  the  Government,  the  Gov-
 emment  is  able  to  prove  that  the
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 right  of  possession  of  the  defendant
 has  come  to  an  end  or  it  had  never
 existed,  and  a  decree  for  ejectment  is
 bound  to  follow.  ‘In  such  a  case,  he
 will  be  saddled  with  costs.  His  own
 costs  have  been  in  vain.  He  will  be
 further  Hable  to  a  decree  for  mesne
 profits,  Assuming  that  a  person  of  no
 means,  a  refugee,  a  destitute  person,
 is  to  be  proceeded  against,  assuming
 we  are  heartless  and  we  have  decided
 to  be  vindictive,  is  it  in  his  interest
 that  he  should  fight  his  case  in  the
 civil  court?  Should  it  not  be  a  pro-
 cedure  where  there  are  no  technicali-
 ties,  where  he  wilt  not  be  saddied
 with  costs,  where  if  he  has  any
 defence,  it  will  be  heard  without
 technicalities?  I  submit  that  the
 easier  and  cheaper  method  is  as  much
 in  his  interest  as  in  the  interests  of
 the  Government.

 The  point  that  I  want  to  emphasise
 is  that  the  Government,  in  attempting
 to  enact  this  Bill,  is  merely  trying  to
 change  the  procedure  It  does  not
 create  any  right  which  did  not  exist
 before.  Yesterday,  a  question  was
 asked  by  Pandit  Thakur  Das  Bhargava
 and  he  is,  as  I  know,  a  very  abi
 lawyer  but  he  has  not  answered  it
 The  question  is,  has  not  the  Govern-
 ment  today  the  right  to  evict  a  person
 who  is  without  any  right  occupying
 property  which  admittedly  belongs  to
 the  Government  and  for  this  whut
 should  be  the  procedure.

 Shri  Achar  (Mangalore):  May  |
 just  ask  one  question?  Is  it  the  case
 of  the  Government  that  the  Act  w:!!
 apply  only  in  cases  of  admitted  title’

 Shri  Hajarnavis:  |  entirely  heart:-
 ly  endorse  what  my  hon,  friend  has
 said.  This  Act  is  not  intended  to  be
 applied  to  a  case  where  there  is  anv
 bona  fide  question  of  title  because.
 we  know  that  in  such  cases  where
 we  are  not  able  to  prove  that  Govern-
 ment  have  a  clear  title  or  right  to
 possession,  the  defendant  is  entitled  to
 go  to  the  civil  court  and  say  that  the
 poywers  tnder  the  Act  are  being
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 abused  and  we  are  going  outside  the
 Act.  Ag  a  matter  of  fact,  Pandit
 Thakur  Das  Bhargava  will  notice  that
 in  the  Allahabad  case,  the  suit  was
 entertained  in  spite  of  a  cluuse  to  the
 effect  that  civil  suits  will  be  barred.

 As  I  said,  there  can  be  only  two
 very  simple  issues  in  this  case.  Does
 the  property  belong  to  the  Govern-
 ment?  If  there  is  the  slightest  doubt
 about  this,  the  Government  will  be
 well  advised  not  to  have  resort  to  this
 proceeding  at  all.

 Pandit  Thakur  Das  Bhargava:  May
 I  enquire,  where  is  the  provision  in
 this  Bill  to  say  that,  where  there  is
 doubt,  or  where  the  plea  raised  is
 about  title,  the  Estate  officer  will  stay
 his  hands?  There  is  no  such  provision
 in  the  Bill.

 Shri  Hajarnavis:  May  I  submit  that
 the  Bill  permits  the  Estate  officer  to
 do  so,  and  he  can  only  act  under
 clause  4  if  he  is  of  opinion  that  any
 person  was  in  unauthorised  occupation
 of  any  public  premises.  He  must
 form  an  opinion  in  respect  of  public
 premises.  If  he  tries  to  set  in  motion
 proceedings  under  this  Act  m  respect
 of  premises  which  are  not  public  pre-
 mises  as  defined  by  the  Act,  he  is
 going  outcide.  We  have  no  doubt
 about  it.

 Pandit  Thakur  Das  Bhargava:  50
 that,  his  opinion  is  final,

 Shri  Hajarnavis:  No.

 Pandit  Thakur  Das  Bhargava:  Who
 decides  the  question  of  title?  If  he
 is  of  the  opinion  that  the  property
 belongs  to  the  Government,  the  other
 Person  is  practically  debarred  from
 raising  that  question.

 Shri  Hajarnavis:  No.

 Pandit  Thakur  Das  Bhargava:  Why
 not?

 Shri  Hajarnavis:  In  such  a  case,
 he  can  go  to  the  civil  c8urt.
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 Pandit  Thakur  Das  Bhargava:
 Where  ig  that  provision?  We  are  all
 agreed  if  there  is  that  provision  that
 he  can  go  to  the  civil  court.  This  was
 the  point  taken  in  the  Allahabad
 High  Court  that  he  cannot  go  to  a
 civil  court  because  the  section  says
 that  the  «ivil  court's  jurisdiction  is
 excluded.

 Shri  Hajarnavis:  Wil}  Pandit  Thakur
 Das  Bhargava  refresh  his  memory  and
 see  that  that  particular  decision  of
 the  Allahabad  High  Court  arose  from
 a  suit  under  an  Act  in  which  a  similar
 provision  was  there?  The  suit  was
 not  barred  because  we  went  outside
 the  Act.

 Pandit  Thakur  Das  Bhargava:  It
 was  argued  by  the  Government
 Advocate  on  that  ground.  But,  the
 ground  was  not  upheld  by  the  High
 Court.  On  the  contrary,  the  High
 Court  held,  since  civil  court’s  jurisdic-
 tion  is  barred,  and  the  matter  is
 decided  by  the  subjective  satisfaction
 of  an  executive  officer,  these  provi-
 sions  were  ultra  vires.

 Shri  Hajarnavis:  if  the  jurisdic-
 tion  of  the  civil  courts  were  ousted,
 the  High  Court  could  not  have  made
 that  deciaration.  The  High  Court
 would  have  said,  the  suit  does  not  lie.
 It  would  not  have  made  that  declara-
 tion.  As  I  read  the  Act,  as  I  inter-
 pret  the  Act,  it  can  only  be  applied
 where  the  title  of  the  Government  to
 the  property  is  in  no  doubt  whatso-
 ever.

 Pandit  Thakur  Das  Bhargava:  We
 agree  there.  If  this  is  the  interpre-
 tation  and  if  there  is  a  provision  like
 this  for  determination  of  rights  by
 civil  courts,  much  of  the  complaint
 will  disappear.

 Shri  Hajarnavis:  The  Act  means
 that;  to  our  mind  it  means  that.

 Mr.  Deputy-Speaker:  If  there  is
 question  of  title  raised,  who  will
 decide?
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 Shri  Hajarnavis:  I  may  inform  the
 House  that  we  will  consider  that
 aspect  of  the  matter  also.  This  Act
 is  supposed  to  provide  a  summary
 remedy.  We  have  no  doubt  in  our
 mind  that  this  particular  house  or  this
 particular  building  belongs  to  the
 Government,  and  Government  are
 urgently  in  need  of  that  house.  The
 man  there  comes  and  says  that  he  has
 some  sort  of  title,  Must  we  stay  our
 hands?  Must  the  title  be  again  refer-
 red  back  to  the  civil  court?  Then,
 why  have  this  Bill?

 Mr.  Deputy-Speaker:  Then  the
 question  of  title  is  to  be  decided  by
 the  same  Estate  Officer.  In  the  first
 instance  if  the  Government  decides
 the  title  is  clear,  if  Government  is  of
 that  opinion,  then  the  Estate  Officer...

 Shri  Hajarnavis:  First  of  all,  we
 have  to  make  up  our  mind,  but  may-
 be  we  have  come  to  a  wrong  decision.
 First  of  all  we  make  up  our  mind,
 then  the  matter...

 Pandit  Thakur  Das  Bhargava:  Gov-
 ernment  does  not  make  up  its  mind.
 Only  the  Estate  Officer  makes  up  his
 mind.

 Shri  Hajarnavis.  He  does.  Then  the
 Estate  Officer  decides  that  issue  ini-
 tially.  Well,  the  matter  goes  to  the
 District  Judge.

 e  launch  a  guit  in  a  civil
 go,  in  the  first  instance,

 and  the  appeal  would
 trict  Judge.  The  appel-
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 Shri  Braj  Raj  Singh:  How  will
 clause  0  be  interpreted?

 Shri  Hajarnavis:  So  far  as  clause
 30  is  concerned,  a  clause  lke  that  has
 been  interpreted  not  to  bar  the  juris-
 diction  of  a  civil  court  where  the
 conditions  of  operating  that  clause  are
 not  fulfilled.  The  moment  you  do  so,
 when  the  conditions  precedent  to  the
 operation  of  the  clause  are  mot  satis-
 fied,  then  we  are  acting  outside  the
 Act.

 Pandit  Thakur  Dag  Bhargava:  This
 is  the  rulling  of  the  Allahabad  High
 Court  which  I  have  got  in  my  hand.
 I  can  read  from  it  the  passages  which
 go  to  show  that  the  other  Act  was
 declared  to  be  illegal  because  of  the
 fact  that  the  civil  court’s  jurisdiction
 was  barred.  They  said:

 “He  cannot  even  move  the  civil
 court  to  restrain  the  ‘competent
 authority’  to  proceed  under  this
 Act.”

 And  then  again:
 “The  provisions  of  the  impugned

 Act  are  so  harsh  and  unjust  that
 they  cannot  possibly  be  said  to
 have  any  reasonable  relation  with
 the  objective  of  the  Legislature.
 The  objective  of  speedy  and  effec-
 tive  eviction  of  unauthorised
 persons  from  Government  pre-
 mises  could  very  well  have  been
 achieved  without  unjustifiably
 denying  to  persons  in  occupation
 of  Government  premises  rights
 which  are  considered  fundamenta!
 in  all  civilised  societies.

 In  ‘Ram  Prasad  v.  The  State  of

 from  denying  the  protection  of
 adjudication  of  a  dispute  by  ob-
 serving  the  well  established  pro-
 cedural  safeguards  which  include
 the  right  to  be  heard,  the  right  to
 produce  witnesses  and  80  on.”

 In  the  end  they  stated:

 “The  unguided  and  unfettered
 discretion  of  a  non-
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 authority  to  regulate  persons
 similarly  situated  to  different
 remedies  clearly  violates  the

 at  at
 of  equality  before  the

 ह) न

 And  it  ig  not  once.  In  several  sent-
 ences  they  have  maintained  thet  as  a
 matter  of  fact  the  real  question  is
 that  the  civil  court’s  jurisdiction  is
 taken  away  and  only  the  subjective
 determination  of  a  non-judicial  officer
 jg  the  very  basis  of  the  entire  Act.
 if  my  hon.  friend  reads  it  and  then
 says  I  will  accept  it.  My  hon.  friend
 and  we  are  of  the  same  view  that...

 Mr,  Deputy-Speaker:  Now  the  hon.
 Minister  may  be  allowed  to  proceed.

 Shri  Ajit  Singh  Sarhadi:  The  hon.
 Minister  said  that  this  Bill  would
 cover  admitted  Government  premises.
 What  does  he  mean  by  “admitted”?
 Does  he  mean  that  that  clauses  4  an?
 5  will  only  apply  when  the  occupant
 admits  in  a  written  statement  Govern-
 ment  possession,  that  they  are  Govern-
 ment  premises?  What  does  he  mean?

 rt  Hajarnavis:  No.  ‘It  does  not
 mean  the  admission  must  come  from
 the  defendant.  We  say  in  &  case
 where  the  assumption  of  the  jurisdic-
 tion  by  the  Estate  Officer  is  challenged
 in  the  civil  court,  prima  facie  the
 defedant  would  be  able  to  show  that
 there  is  some  doubt  as  to  the  satis-
 faction  of  the  two  preliminary  condi-
 tions  on  the  basis  of  which  the  juris-
 Giction  is  issued.  That  ig  what  is
 meant.  There  is  prima  facie  a  case
 made  out  by  the  defendant.  Then  in
 such  a  case  injunotion  would  issue.

 किले  Ajit  Singh  Sathadi:  Is  there
 &  clause  in  the  Bill  where  it  is  stated
 that  where  there  is  doubt  it  will  be
 outside  the  jurisdiction  of  the  Estate
 Officer?

 Shri  Hajarnavie:  I  submit  that  is
 the  ordinary  law  of  the  land.  That  is
 section  9  of  the  Civi)  Pricedure  Code
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 Shri  Braj  Raj  Singh:  He  is  not  a
 judicial  officer.  It  does  not  apply  to
 the  Estate  Officer.  That  is  the  difficult,
 ty.

 Shri  Hajarnavis:  He  can  file  a  suit
 for  declaration  and  injunction  before
 any  sub-Judgé  or  Civil  Judge  asking
 for  injunction.  Apart  from  that,
 there  is  another  safeguard,  viz.,  the
 District  Judge  himself  is  subject  ९3
 the  jurisdiction  of  the  High  Court
 under  article  226  of  the  Constitution
 so  that.

 Shri  Achar:  Clause  il  bars  all  such
 things.

 Shri  Hajarnavis:  When  clause  0  is
 supposed  to  bar  jurisdiction  of  the
 civil  court,  it  does  not  include  the
 jurisdiction  of  the  High  Court  under
 article  226  or  the  Supreme  Court
 under  article  186.  That  is  not  barred
 at  all.  That  has  been  held  by  the
 Supreme  Court.  If  my  hon.  friend
 refers  to  the  Raj  Krishna  Bose’s  case,
 he  will  find  that  it  hag  been  held  that
 a  clause  like  this  is  not  capable  of
 excluding  the  High  Court’s  jurisdic-
 tion  under  article  226.

 Shri  Naushir  Bharucha:  What  about
 clause  i0?

 Shri  Hajernavis:  As  the  order  does
 not  take  away  the  jurisdiction  of  the
 High  Court  under  article  266......  .

 My.  Deputy-Speaker:  But  of  what
 avail  would  that  jurisdiction  of  the
 High  Court  under  article  226  be  to
 that  man  whose  case  is  being  decided
 by  the  Estate  Officer  when  he  contests
 the  question  of  title?

 Shri  Hajarnavis:  Prima  facie,  as
 I  see,  notice  goes.  On  the  issue  of
 the  notice,  the  person  to  whom  notice
 is  issued  makes  a  defence  showing
 firstly  that  the  premises  do  not  belong
 to  the  Government,  or  secondly  that
 even  though  they  belong  to  the  1९...
 erament  he  is  entitled  to  remain  in
 possession.  These  are  the  two  things
 on  which  he  can  contest,
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 Mr,  Deputy-Speaker:  When  he  is
 in  unauthorised  possession  and  he  js
 a  refugee,  it  is  to  be  presumed  he  has
 nothing  more  with  him.  Therefore,
 he  cannot  move  the  High  Court  under
 article  226.

 Shri  Braj  Raj  Singh:  He  will  be  put
 in  the  street.

 Shri  Hajarnsvis:  Is  it  suggested  that
 if  he  goes  before  a  sub-Judge,  if  a
 suit  is  filed  before  a  civil  Judge,  he
 will  be  in  a  better  position  to  defend
 himself?  Let  us  go  upon  the  experi-
 ence  that  we  have.  (Interruptions).

 Mr.  Deputy-Speaker:  Let  us  hear
 the  views  of  the  hon.  Minister.  3
 hope  he  would  not  be  interrupted
 now.

 Shri  Hajarnavis:  The  chief  point
 on  which,  I  understand,  the  Allahabad
 High  Court  struck  down  the  Act—i/
 I  might  say  so,  I  am  in  respectful
 agreement  with  their  view—-was  the
 phrase  that  was  employed  in_  the
 earlier  Act,  which  was  this:

 “If  this  competent  authority  is
 satisfied  that  the  person  authorised
 to  occupy  any  Government  pre-
 mises  whether  before  or  atter  the
 amendment  of  the  Act  has  sublet
 without  the  permission  of  the
 Central  Government  or  has  other-
 wise  acted  in  contraventior:  of  any
 of  the  terms  or  that  any  person  is
 in  unauthorised  occupation  of
 Central  Government  premises,  the
 competent  authority  may  by  notice
 served  order  that  the  pereon  b2
 evicted”

 Now,  the  process  was  that  the  ordcr
 of  eviction  was  made  dependant  only
 upon  this,  that  the  competent  authori-
 ty  should  be  satisfied.  That  is  to  say,
 there  wag  no  provision  for  hearing
 the  person  against  whom  the  order  was
 made.  There  was  no  provirion  for
 taking  of  evidence.  Thirdly,  no
 reasons  had  to  be  recorded.  Ali  that
 he  had  tc  do  was  to  address  him.«lf
 in  his  own  room  to  the  answer  to  that
 question,  and  subjectively  arrive  at
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 the  answer  and  then  if  he  subjectively
 came  to  the  conclusion  that  the  man
 should  be  evicted,  he  made  an  order.
 Now,  certainly  the  person  may  not  be
 the  owner,  but  because  he  was  in
 possession,  surely  ‘he  is  entitled  to
 greater  respect  of  his  rights  than
 deprivation  of  his  right  merely  on  the
 subjective  satisfaction  of  the  officer.

 We  have  removed  all  that.  We
 have  said  he  will  issue  a  notice.  In
 that  notice  we  will  give  all  the
 reasons,  specify  the  grounds  on  which
 the  order  of  eviction  is  to  be  made.
 Then  we  will  give  him  a  reasonable
 opportunity  of  being  heard,  and  ihurd-
 ly,  he  will  make  an  order  giving
 reasons,  so  that  unless  the  objective
 fact  is  established  before  the  Estate
 Officer  that  che  premises  belong  ०
 the  Government  and  that  the  person
 has  no  right  to  possession,  no  crider
 can  be  made.  So,  we  have  changed
 the  jurisdiction  being  exercised  cn
 subjective  satisfaction  to  only  being
 exercised  after  an  objective  fact  has
 been  established.  So,  we  have
 changed  the  whole  basis  of  the  Act
 We  have  carried  into  effect  the  ७०-
 servations  of  the  Allahabad  Hugh
 Court

 The  second  ground  that  they  made
 was  that  there  was  no  opportunity
 given  to  the  person  against  whom  pro-
 ceedings  were  taken,  to  hear  him  or
 to  enable  him  to  make  his  defence
 That  has  been  specifically  provided
 Thirdly,  it  was  said  that  the  right  of
 appeal  was  illusory,  because  the  right
 of  appeal  was  given  to  the  Centra!
 Government.  I  am  aware  of  the  cur:
 with  which  any  appeal  that  is  made  to
 the  Central  Government  is  considered.
 But  justice  should  not  only  be  done
 but  appear  to  be  dona.  Therefore,
 we  have  constituted  a  district  judge
 to  whom  normally  this  appeal  wouid
 go,  and  it  goes  to  him  by  a  shorter
 process,  which  is  economical  to  the
 person  to  against  whom  proceedings
 are  taken.  Government  have  no  lack
 of  funds;  Government  have  no  Ieck
 of  resources;  Government  have
 machinery  fo  fight  ltigation,  but  it  is
 the  other  may’s  resources  which  are
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 to  be  considered.  We  have  made  it
 simpler  for  his  benefit.  The  ordinary
 procedure  before  the  civil  court;  is

 ly  to  be  cumbrous  aid  more  ex-
 pensive  to  iim,  nat  to  Government;
 Government  can  go  right  up  to  the
 Supreme  Court;  it.  is  the  other  man
 who  will  be  tirea.

 So,  we  submit  the  whole  proceed-
 ings  to  appellate  court,  that  is  to
 say,  the  proceeding  begms  anew
 before  the  district  judge  from  begin-
 ning  to  end.  And  the  district  judge,
 Sir,  is  an  experienced  office:;  he  is
 probably  the  seniormost  amorgst  the
 judges,  next  to  the  juiges  in  the
 High  Court.  And  then,  if  there  is  any
 error  in  law,  there  808  proceedings
 der  article  226  of  the  Constitution

 m  the  High  Court  itself

 That  being  30,  we  contend,  and
 respectfully  submit,  and  I  hupe  that
 we  have  convinced  this  House,  that
 we  have  complied  with  all  the  requi  e-
 ments  which  the  vartou;  Hig!.  Courts
 vgaid  we  had  to  comply  with  before
 a  shorter  procedure  was  adopted,  The
 rrocedure  adopted  is  shorte~.  economi-
 cal,  but  the  essence  of  the  judicial
 procedure  is  throughout  msgintaine  =
 That  is  my  submission.

 at  बनगर  (मैनपुरी )  उपाध्यक्ष

 महोदय,  विभागीय  मंत्री  जी  ने  इस  बिल  को

 लागू  करने  के  कारण  हस  प्रकार  से  बताये  है,

 (१)  इस  सम्बन्ध  में  जो  पहला  कानून  था,
 उसके  सम्बन्ध  में  तीन  हाई  कोट्म  ने  कुछ
 एतराडात  पेश  किये  हैं,  (२)  बहुत  सी  जगहों
 पर  लोगों  ने  अन-अ्रथाराइज्ड  पस्जे  कर  रखे

 हैं,  (३)  ऐसा  कानून  न  होने  की  वजह  से

 बहुत  सी  जगहों  में  विकास  फाये  रुका  हुधा
 है,  और  (४)  दिल्ली  का  जो  विकास  होना
 है,  उस  में  भी  ऐसे  नयनूतें  के  न  लागू  होने  को

 वजह  से  रुकावट  है  |  जो  दस  सरकार  के

 हाई  कोर्ट्स  है,  सरफार  से  उनके  जो  सम्बन्ध

 है  भौर  उनकी  जो  कुछ  भी  तजवीजें  हैं,  उनके
 सम्बन्ध  में  मुझे  ज्यादा  नहीं  कहना  है,  क्योंकि
 इस  प्वसर  के  लिये  वह  बहत  ही  टेक्निकल
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 जीव  होगी  ।  यह  में  '्रवदय  कहना  चाहता

 हैं  कि  विभागीय  मंत्री  ने  बहुत  सी  जगहों
 पर  नाजाथज़  कब्डे  होने  का  जिक्र  करके
 सरकार  की  कमजोरी  का  एक  बड़ा  भारी

 इजहार  किया  है  ।  इस  सम्बन्ध  में  मुझे
 रहीम  का  एक  दोहा  याद  आता  है  !  उन्होंने
 कहा  है;

 करत  निपुणई  गुण  बिना  रहिमन  गुणी  हजूर,
 मानहुं  टेरत  विटप  चढ़ि  यहि  प्रकार  हम  कूर  ।

 वह  कहते  हैं  कि  उस  सरकार  को  क्‍या  कहा

 जाये,  जो  यह  समझती  है  कि  उसके  प्रताप  के

 होते  हुए--उसकी  सब  प्रकार  की  ताकतें
 होते  हुए--लोगो  ने  बहुत  सी  चीज़ों  पर  कब्जा
 कर  रखा  है  |  अगर  उस  सरकार  को  लचर

 सरकार  “हा  जाता  है,  ध्गर  उसको  कमजोर
 सरकार  कहा  जाता  है,  अगर  यह  कहा  जाता

 है  कि  वह  बिल्कुल  सरकार  है  ही  नहीं,  या

 'ढिलमिल  सरकार  है,  तो  इसमे  क्या  कसर

 हो  सहाती  है  ?  में  यह  कहना  चाहता  हूं  कि

 इस  बिल  के  उद्दंघ्यो  की  ही  बात  नहीं  है,
 सरकार  का  कुछ  ढाचा  ही  ऐसा  है  1  सारे

 एंड्मिनिस्ट्रेशश  की  बाबत  यह  बात  कही
 जा  सकती  है।  सरकार  की  सभी  बाने  ही
 ऐसी  हैं,  जिनसे  सरकार  की  कमजोरी,  लचरपन

 इंच  इच  पर  जाहिर  होता  है  में  समझता

 हूँ  कि  इस  बिल  का  यह  उदेक्य  देना  बजाय

 इस  बिल  के  लिये  उपकारी  और  लाभदायक

 होने  &  सरकार  की  कमजोरी  की  तरफ

 ज्यादा  इशारा  करता  है  t

 तीसरा  कारण  उन्होंने  विकास  के  रास्ते

 में  रुकावट  होना  दिया  है  1  यह  कैसा  विकास

 है  ?  सरकार  का  हर  एक  काम  विकास  का

 है  भौर  तरह  तरह  के  विकास  के  काम  सर-
 कार  कर  रही  है,  लेकिन  चूकि  यह  कहा  गया

 है  कि  इस  बिल  के  ब्राने  से,  जो  बहुत  सा

 विकास  का  काम  रुका  हुभा  है,  वह  शाये

 अलेगा,  प्रगति  पायेगा  और  सकेगा  नहीं,
 इसलिये  मैं  विकास  के  सम्बन्ध  में  भी  थोड़े
 से  शब्द  कहना  चाहता  हूं  ।  इस  कारण  से
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 [at  धीनगर]
 सम्बन्धित  एक  चौथा  कारण  भी  मंत्री  महोदय
 ने  दिया  है  भौर  वह  यह  है  कि  दिल्‍ली  के  विकास
 के  लिये,  उसको  एक  उन्नतिश्षील  भौर  प्रगति-
 शील  शहर  बतासे  के  लिये  भी,  इस  बिल  का
 लाना  बड़ा  जरूरी  है।  सरकार  के  झाम
 विकास  और  विशेष  कर  दिल्ली  के  विकास
 के  सम्बन्ध  में  मैथ  कहना  चाहता  हूं  कि  जब
 हमारे  देश  को  स्वतन्त्रता  मिली,  उस  वक्‍त
 दिल्ली  की  भाबादी  ५  लाख  थी  शौर  धझाज
 उसकी  झावबादी  २१  लाख  के  करीब  है  ।
 म॑  मंत्री  महोदय  से  यह  पूछना  चाहता  हूं
 कि  क्‍या  उन्होंने  इस  विकास  की  कोई  परि-
 भाषा  दी  है  और  बताया  है  कि  बह  दिल्ली  का
 कैसा  विकास  करना  चाहते  हैं  ।  जब  हमारे
 यहां  जनतंत्रवादी  व्यवस्था  शुरू  हुई,  तो  पहली
 जनतंत्रवादी  सरकार  बनाने  का  श्रेय  हमारी
 कांग्रेस  पार्टी  को मिला  ।  वह  हर  जगह  अपने
 अचार  में  कहती  है  कि  हमने  विकास  करना

 है  ।  वह  विकास  किसके  लिये  किया  जा  रहा
 है?  हमारी  सरकार  की  ददा  उस  अध्यापक
 की  सी  है,  जो  कि  अपने  विषयो  को  नहीं  जानता

 है  ौर  जिन  स्टुडेंट्स  को  वह  पढ़ाने  जा  रहा
 है,  उनको  नहीं  जानता  है।  विकास  के  सम्बन्ध
 में  हमारी  सरकार  के  लिये  भी  यही  कहा  जा
 सकता  है।  उस  का  यह  विकास  किन  लोगों  के
 सिये  हो  रहा  है  ?  चाहे  कोई  भी  जनतंत्रवादी
 सरकार  हो,  उसका  उद्देश्य  बहुजन  हिताय

 बहुजनसुखाय  होना  चाहिये  a  में  पूछना
 चाहता  हूं  कि  इस  मुल्क  के  बहुजन  कौन  हैं
 झौर  किन  के  हित  के  लिये  यह  जनतंत्रवादी
 सरकार  गठित  की  गई  है  ।  झायद  हमारे
 सभी  माननीय  सदस्य  इस  बात  से  भ्रच्छी

 तरह  वाकिफ  हैं  कि  हमारे  देश  में  सब  से  ज्यादा

 झावादी  किसानों  और  मजदूरों  को  है  {

 अगर  हमारे  देह  में  सारी  कामूनी  भ्यवस्था

 और  सारे  सरकारी  विभाग  किसानों  धौर

 मजदूरों  का  विकास  न  कर  सके,  उनके  सम्बन्ध

 में  कोई  प्रगतिशील  व्यवस्था  न  सा  सके,

 सो  मैं  समझता  हूं  कि  आज  नहीं  तो  कल  यह
 कांग्रेस  पार्टी  की  सरकार  जरूर  फ़ेल  होने
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 जा  रही  है।  किसातों  और  मजदूरों  के
 विकास  के  सम्बन्ध  में  भी  कोई  भी  पगति:
 झील  कदम  नहीं  उठाया  गया  है।  सरकार  का
 जितना  विकास-कार्य  है,  बहू  श्बत्द  लोगों  तक

 महदृद  है,  उन  स्द  वर्गों  तक  महदूद  है,  जो
 कि  पहले  से  ही  प्रगतिशोल  थे  या  जो  बुद्धि-
 जीबी  क्लास  से  सम्बन्ध  रखते  हैं  भौर  जो

 पहले  से  पूंजीपति  व्यवस्थाप्रों  से  लिपके
 गले  जाते  हैं  प्रौर भ्रव  मी  जिपके  रहना  चाहते
 &  ।  यह  कहते  हुए  भी  कि  हम  किसान,

 मजदूर  झौर  सभी  तरह  के  लोगों  का  विकास
 करना  चाहते  हैं,  उन  लोगों  की  तरफ़  जरा
 भी  तबज्जह  नहीं  दी  गई  है  दस  बिल  के
 सम्बन्ध  में  सरकार  का  यह  कहना  कहां  तक

 सही  हो  सकता  है  कि  इस  बिल  के  द्वारा  वह
 झाम  विकास  करने  जा  रही  है  शौर  उसके
 साथ  ही  दिल्ली  का  विकास  विशेष  रूप  से
 करना  चाहती  है  ।  जिस  बिल  पर  हम  बार्ता
 कर  रहे  हैं,  उसका  भ्रसर  सब  लोगों  पर  पड़ेगा  ।

 जहा  तक  मैं  समझता  हू,  इस  बिल  का  भ्रसर
 सब  से  ज्यादा--जहां  तक  दिल्ली  का  सम्बन्ध

 है--रेफ़्यूजीड  पर  पड़ेगा  1  दूसरे  नम्बर
 पर  उस  का  अझसर  मज़दूरों  पर  पड़ेगा,  किसानों
 पर  पड़ेगा,  ग़रीब  नौकरी  पेशा  लोगो  पर  पड़ेगा,

 मामुली  दुकानदारों  पर  पड़ेगा,  खोंचे  बालों,
 मोजचियों,  भंगियों,  नाइयों,  हरिजन  भाइयों
 पर  और  एम०  पीज ०  पर  पड़ेगा  शौर  कार्पो-
 रेक्षन  के  सदस्यों  पर  पड़ेगा  ।  किस  वजह  से
 पड़ेगा  ?  हमारे  विमानीय  मंत्री  कितने
 झक्रियात्मक  हैं  भौर  इस  सम्बन्ध  में  कितने  लचर
 तरीके  से  सोचते  हैं,  इसलिये  सब  लोगों  पर

 इसका  शभअसर  पढ़ेंगा  ।  भाज  लोग  क्षायद

 इस  बात  को  महसूस  नहीं  करेगे,  लेकिन  झाने

 वाली  पीढ़ियां--अल्कि  शाज  भी  समझदार

 लोग--हसको  महसूस  करेगे  श्रौर  इन  सब

 बातों  को  समझेंगे  ।  हसी  तरह  के  भौर  मंत्री

 धायद  यह  कह  कर  बरी  होना  चाहें  कि

 महू  विरोध  तो  पोलीटिकल  पार्टीड  का  काम

 है।  कि  बह  भूझे  लोगों  को  भड़का  देते  हैं  1
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 यह  कडा  दिल्‍ली  का  विकास  है  कि  गरीबों  को

 स्याड़ा  जा  रहा  है।  इस  बिल  में  अपने
 आइट  पोचर  की  तरह  से,  याजायज  तरीके
 से  बामीनों  पर  कब्को  करते  का  अभिकार  ले
 लिया  है  |  मैं  तो  कहूंगा  कि  यह  कोई  छोटा
 ह... क  झाडिनिंस  न  हो  करके  एक  फुल-पलेज्ड
 झ्डिनिंस  है  ।  क्या  वह  कोई  ऐसी  चीज़
 थी  जिसके  बारे  में  हमारे  मंत्री  जी  को  ग्राज
 तक  कोई  होश  ही  नहीं  थी  ?  उनको  झायद

 मालूम  नहीं  कि  ऐसा  कानून  पहले  से  ही  लागू
 था  |  थोड़े  से  पढ़े  लिखे  लोगों  के  कुछ  कहने
 पर  जिनका  वास्तविकता  से  कोई  सम्बन्ध

 नहीं  है,  श्राप  इस  बिल  को  यहा  पेश  कर  रहे
 हूँ।  मैं  कहता  हूं  कि  क्या  इस  बिल  के  पास
 करवा  लेने  के  बाद  वह  यह  समझते  हैं  कि

 झाइंदा  नाजायज़  कब्जा  नहीं  होगा  या  वह
 बम्द  हो  जायेगा  ?  में  तो  कहूंगा  कि  वह
 शौर  भी  झधिक  होगा  ।  शाप  श्रपनी  कम-
 जोरी  की  तरफ  क्यों  ध्यान  नहीं  देते  हैं  ?

 में  समझता  हू  कि  पूरी  की  पूरी  सरकार  को,

 पूरी  की  पूरी  कैबिनेट  को  इस  बिल  की  व्य-
 वस्थाओं  को  समझने  की  जरूरत  है  |  प्रपका
 क्या  मन्तव्य  है,  आपका  ब्या  मकसद  है  कि
 आप  इस  बिल  को  यहा  लाये  है  ?  बया
 इस  सरकार  का  गठन  चन्द  लोगों  के  फाबदे
 के  लिये  ही  हुमा  है  ?  क्‍या  यह  सरकार

 बहुजनहिताय  बहुजनसुखाय  की  बात  मर
 विष्वास  नहीं  करती  है  7  यह  बिल  झाम
 जनता  की  भलाई  के  लिये  नहीं  है  शौर  जिस

 तरह  से  लोग  हमारे  मुल्क  में  झपना  जीवन
 व्यतीत  कर  रहे  हैं,  उसकी  शोर  हमारी  इस
 सरकार  का.  बिल्कुल  भी  ध्यान  नहीं  है  1
 इसको  पता  ही  नहीं  कि  किलनी  परेक्षानी
 में  बे  लोग  भाज  है  ।
 4  hrs.

 किसान,  मज़दूर  या  दूसरे  लोग  जो  बाहर

 से  यहां  दिल्ली  में  काम  काज  करने  के  लिये,
 गौकरी  ढूढने  के  लिये,  फेका  करने  के  लिए  रोड़ी
 की  फ़िराक  में  भाते हैं उनके हैं  उसके  प्रति  इस  सरकार  के
 दिल  में  कोई  जगह  नहीं  है  ?  उनके  लिये  यह
 सरकार  कोई  व्यवस्था  करने  के  लिके  तैयार  नहीं
 63  L8D.—7
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 है  ।  दिल्‍ली के  विकास  का  झर्च  केवल  इतना
 लगाया  जा  रहा  है  कि  यहां पर  जो  बहुत बडे
 बड़े  प्रादमी  हैं--छोटे  छोटे  नौकर  भी  नहीं--
 जो  बहुत  बड़े  बड़े  तौकर  हैं  औौर  जिनको  यह
 सरकार  पाल  रही  है,  उरको  फायदा  पहुँ-
 आया  जाये  ।  यह  गांधीजी  के  उसूल  के
 खिलाफ़  है  1  उनको  इतनी  बड़ी  अही  तन-

 ख्वाहें  दी  जा  रही  है,  इतने  प्रधिक  भत्ते  दिये
 जा  रहे  हैं,  उनका  पालन  पोषण  किया  जा

 रहा  है,  लेकिन  यही  पर  बस  ने  करके  उनको

 तरजीह  शर  तरगीब  देने  के  लिये  हमारी
 सरकार  दिल्ली  का  विकास  करना  चाहती
 है  ।  दिल्‍ली  के  विकास  के  नाम  पर,  झायद

 हमारे  माननीय  मत्री  जी  को  पता  नहीं
 किसानो  की  ११,०००  एकड़  अमीन---
 ११,०००  बीघा  नहों,  बल्कि  ११,०००  एकड़
 जमोन--पहले  ही  ली  जा  चुकी  है  भौर  उस
 जमीन  पर  बसे  लोगो  को  बेदखल  किया
 जा  चूव।  है  ।  मुझे  यह  भी  पता  चला  है  कि

 साढ़ें  बार  हजार  एकड  और  जमीन  दिल्ली
 के  विकास  के  नाम  पर  किसानों  से  लो  जान
 वाली  है  बौर  किसानो  को  उस  जमीन  से  हटा
 दिया  जायेगा  t  यह  नाजायज़  कब्ज  का  भी
 सवाल  नहीं  होगा  यह  तो  गवर्नेमेट  द्वारा
 सीछा  कानून  के  सहारे  एक्दीडीक्षन  करना

 होगा  ।  इस  तरह  से  दिल्लो  का  विकास  हो
 रहा  है  t  इस  तरह  के  काले  कानून  बनाते  वक्‍त
 या  हमारे  मिनिस्टर  साहिबान  कमी
 खयाल  करते  है  कि  उन  लोगों  का  क्‍या  होगा
 जिनको  बेदस्वल  किया  जायेगा  ?  धात्र
 किनके  फायदे  के  लिये  झाप  कानून  बनाते

 है  ?  इस  कानून  के  परिपालन  से  जो  लोग
 विस्थापित  होगे,  उनकी  क्‍या  हालत  होगी,
 क्या  इस  पर  भी  प्रापनें  विचार  किया  है  द

 शायद  उनको  तमी  सोच  पड़ेगी  जब  कि  यह
 हालत  उनके  भौर  उनके  आल  बच्चों  के  साथ
 की  जायेगी  1  शायद  बहुत  जल्दी  बहू  दिस
 आ्रायेगा  जब  कि  ऐसी  व्यवस्थायें  गिन  गिन
 कर  आपके  खिलाफ  काम  में  लाई  जायेंगी  t
 भाज  झाप  बड़ी  कुरती  के  साथ  इस  तरह  के
 काले  कानून  पास  करते  जाते  है।  भाज  झाप



 5043  Pudlic  Premizes

 [श्री  घसगर]

 इस  स्थिति  में  हैं  कि  इस  तरह  के  कानूनों  को
 पास  करवा  सकते  हैं भौर  इनको  रमल  में  भी
 ला  सकते  हैं  ।  लेकिन  जागे  जाते  बाली

 वीढ़ियां  झौर  हम  सभी  लोग  क्या  बिल्कुल
 झामन्तिपूूौवंक  इन  सब  चीज़ों  को  सहते  चले
 जायेगे  ?

 क्‍या  हम  हमेशा  ही  इस  तरह  की
 बाते  सुनते  रह  सकते  हैं

 ?
 हर  एक  चीज़ की

 हद  होती  है  ौर  भ्रति  का  भी  कही  न  कही
 नत  होता  है  -  देश  थे  जागृति  पैदा  होकर

 रहेगी।  येन  केन  प्रकारेण  .  .  .  .

 उपाष्यक्ष  महोदय  :  यह  कब  प्रन्दाजा

 लगामा  जा  सकता  है  कि  साननीय  सदस्य

 वान्सि  से  सुनेंगे  ?  शब  वक्‍त  हो  गया  है
 झौर  माननीम  सदस्य  खत्म  करें  ।

 खो  बनगर  पाल  मिनट  शौर  दीजिय  |

 उपाध्यक्ष  महोबय  पाच  मिनट  झौर

 नहीं,  वक्‍त  हो  चुका  है।  में  आपकी  मदद  भी

 करना  चाहता  हू  और  ध्रगर  आपको  ज्यादा

 वक्‍त  दिया  गया  तो  आप  बहुत  थक  जायेगे  t

 भो घगर  यह  पहली  घटी  है

 उपाध्यक्ष  महोदय  में  पहले  भी  दो  बार
 बजा  चुका  हू  ।

 श्री  धनगर  एक  तो  में  श्रपन  लहजे
 में  सुन  ही  नहीं  पाया  ny

 उपाध्यक्ष  महोदय  प्रब  सुन  लीजिय  |

 यह  तीसरी  हो  गई  है

 श्री  चनगर .  जब  माननीय  मत्री  जो
 इस  बिल  पर  अपनी  स्पीच  दे  रहे  शे,  उस  वक्‍त

 उन्होंने  कुछ  सरक्षणो  का  भी  जिक्र  किया
 भा  ओर  कहा  था  कि  गाडगिल

 साहब  ने  १६५०  मं  कुछ  सरक्षण  दिये  थे  |
 में  पूछना  चाहता  हु  कि  क्या  भ्राप  उन  पर  कायम

 हैं?  में  समझता  हू  कि  श्राप  उनको  अमली
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 रूप  देना  नहीं  चाहते  हैं।  जिश  तरह  से  शाप
 झमली  रूप  देते  भी  हैं,  उसको  हमारे  देश  के
 लोग  भौर  हमारे  देश  की  प्रब्लिक  बहुत  अच्छी
 तरह  से  जानती  है  '।  में  प्राफको  बतलाना

 चाहता  हू  कि  सिलेक्ट  कमेटी  के  एक  सदस्य

 महोदय  ने  यह  कहा  है  कि  “ाबमंमेंट  णुक्मो-
 रेसिस  झार  नथिंग"  ।  मबनमेंट  बहुत  सी
 ब्यवस्थाये  भ्रपता  बकस  निकालने  के  लिये,
 झपना  काम  निकालने  के  लिये  कर  देती  है,
 लेकिन  जब  इस्प्लेमेंटेशन  का  क्त  श्ाता  है,
 जब  उनको  लायू  करने  का  वक्त  श्राता  है,
 तो  उनको  लागू  नहीं  करती  है,  और  ऐसा
 समझती  है  जैसे  उनसे  उसका  कीई  सम्बन्ध

 ही  नही  है  ।

 Mr  Deputy-Speaker:  Lala  Achint
 Ram.  The  hon  Member  has  to  go
 away,  therefore,  I  am  giving  him  the
 preference  I  shall  try  to  accom-
 modate  other  hon  Members  also

 Shri  Hajarnavis:  There  छ  one  cor-
 rection  which  I  wish  to  make  J
 wonder  whether  when  I  was  speaking
 I  said  the  Ailahabad  judgement  arose
 out  of  a  suit  It  was  the  Punjab
 judgment  that  arose  out  of  &  suit
 That  is  the  corection  I  have  to  make

 Pandit  Thakur  Das  Bhargava:  Th:
 Allahabad  judgment  has  given  it  AD
 complete  words

 Shri  Hajarnavis.  Punjab  has  given

 Pandit  Thakur  Das  Bhargava
 Punjab  jugdment  has  given  the  mght
 reply  to  your  argument

 wt  अखित  रास  (पटियाला)  |
 घ्यक्ष  महोदय,  में  आपका  बहुत  मशकर  हू
 कि  आपने  मुझे  बोलने  का  बक्से  दिया  है  t
 wet  मुक्ष  पहले  वक्‍त  दे  कर  जो  मुझ  पर

 मेहरबानी  की  है,  उसके  सिये  म॑।  मेँ  झापका
 धन्यवाद  कृरता  हू  ।
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 यह  बिल  बदकिस्मती  से  में  कहूंगा  कि
 गन्दा  साहब  के  ज़िम्मे  पड़  गया  है  tv  मेरे
 दिल  में  रेड्डी  साहब  के  लिये  बहुत  इज्जत  है  1

 बहू  हर  कास  को  सेवा  माव  से  और  बड़े  प्रेम
 से  करते  है  ।  लेकिन  मेँ  नहीं  समझ  पाया  कि

 यह  बिल  उनके  माथे  कैसे  जड़  दिया  गया  |

 यहां  पर  कई  मालनींय  सदस्थों  ने  कहा  कि

 यह  बिल  इल्लीगल  है,  भ्रनकास्टीट्यूडनल
 है  बौर  शायद  सरकार  यह  समझती  है  कि

 यह  बात  नहीं  है  1  इस  चीज़  को  यहा  पर
 साबित  करने  की  कोशिश  भी  की  गई  है
 झौर  इस  बारे  में  सारा  हाउस  एकमत  मालूम
 देता  था  1  म॑ं  मानता  हु  कि  कई  मौके  ऐसे
 भी  जाते  हैं  जब  कि  कोई  इल्लीगल  बात
 करनी  पड़  जा  सकती  है,  भसकास्टीट्यूशनल
 बात  करनो  पढ़  जाती  है  और  वह  तब
 जब  कि  एमी  पभ्रवस्था  हो  जाती  है
 जिसको  का  नहीं  जा  सकता  है  या  जिसका

 कानून  में  रह:  हुए  मुकाबला  नहीं  क्रिया
 जा  सकता  है  ।  ब  देखना  यह  है  कि  क्‍या

 ऐसी  बात  हो  गई  है  ऐसे  हालात  पैदा  हो
 गये  हूँ  कि  आप  इस  तरह  की  इल्लीगल  इन-

 हा  मन,  प्रनकास्टोट्यूशनल,  ग्रनसिम्पेथेटिक
 बात  करने  पर  मजबूर  हो  गये  है

 *  आविर-
 कार  हमारे  सामते  प्रोयोजिशन  क्‍या

 है  ।  इस  बिल  को  म्बस  तौर  पर  दिल्‍ली  पर

 लागू  करने  की  गरड्ध  में  तैयार  किया  गया

 है  ।  हमारे  ला  भिनिस्टर  साहब  यहा  अंठे

 हुए  हैं  और  उन्होंने  यह  सिद्ध  करने  की  कोशिश
 की  है  कि  यह  बहुत  ज़रूरी  बिल  है  शौर  हर
 नाइट  से  ठोक  है  ।

 झाखिर  मसला  क्‍या  है  ”  मसला  यह
 है  कि  ११.०००  परिवार  यहा  बेंडे  हुए  है
 शौर  ३५७  एकड़  जमोन  है  ।  कहते  है  कि
 उससे  लोगों  को  एविक्ट  करना  है  ।  पहली
 बात  तो  यह  है  कि  झाप  ११  बर्थ  के  बाद,
 हिन्दुस्तान  की  भ्राजादी  के,  यह  बिल  यहा  पर
 लाये  ।  यह  क्‍या  बहुत  जरूरी  हो  गया  था  ?
 जब  लाखों  भ्रादभियों  को  बसाने  का  सवाल
 तो  और  बात  थी  -  झाज  ब्य  जरूरत  पड़
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 गई  इस  की  ?  शगर  शाप  ३५७  एकड़
 जमीन  को  ११,०००  प्रादमियों  में  बांटें,  तो

 एक  एकड़  में  ३१  परिवार  बसते  हैं,  क्‍या
 इसनी  जगह  भी  श्राप  इन  को  देने  के  लिये
 तैयार  नहीं  है  ?  यह  कौन  सी  ऐसी  बात  है
 जिस  के  लिये  जाप  का  यह  बिल  लाने  की
 जरूरत  पड़  गई  ?  जब  मैने  मिनिस्टर  साहब
 की  स्पीच  पढ़ी  बड़े  गौर  से  तो  मालूम  हुआ
 कि  उन्होने  कहा  कि  दिल्ली'से  बढ़ी  जरूरी
 डिमांड  भाई  है।  यहा  पर  पास  बनाने  हैं,
 यहां  पर  स्कूल  बनाने  है,  यहां  पर  लिक  रोड
 बनानी  है  7  इसके  फिगस  तो  उन्होंने  नहीं
 दिये  कि  इन  कामों  के  लिये  कितनी  जमीन  की
 जरूरत  है  लेकिन  यह  कहा  कि  लिक  रोड
 बनानी  है,  सकल  बनाने  है।  इस  के
 अलावा  रिफ्यूुजीज  को  छीड  कर  कितने
 झादमी  एविक्ट  होंगे,  इसके  मी  फिगस  नहीं
 दिये  है।  में  पूछता हू  कि  यह  क्‍या  एसी
 अ्रनभवावडबल  बात  थी  जिस  के  बिना  आप
 का  काम  नहीं  चल  सकता  था  ?

 दिल्ली  में  २२  लाख  की  भाबादी  हैं,
 २२  लाख  में  से  ११  हजार  परिवारों  को  एविक्ट
 करने  की  बात  झाप  ने  सोची  ।  क्‍्या  इस
 के  ग्रलावा  और  कोई  रास्ता  नहीं  था  ?

 मेरा  खबाल  है  कि  दिल्ली  में  ११  हजार  नही,
 ्य  हजार  २५  हेजार  अदर्म:  ऐसे  हैं  जिनके
 पास  २-२,  ३-३,  ४-४  मकानात  होगे  1

 कई  एक  एक  फंमिलीज  के  पास  ७-७,  ८-५८,
 १०-१०  कमरे  होगे  ।  तब  फिर  क्‍या  यह  नहीं

 हो  सकता  था  कि  श्राप  उन  को  रिक्विजिशन
 कर  ले,  भौर  उन  में  लोगो  को  बसा  दे  7  में

 यह  समझने  से  कासिर  हू  कि  क्‍या  यही  एक
 रास्ता  उन  के  पास  बचा  था  ।  प्रापन

 रिफ्यजीज  को,  बेचारे  दूसरे  हरिजनों  को

 उखाड़ने  की  सोची  क्‍योंकि  भाप  को  सिक
 रोड  चाहिये  |  में  तो  भाषा  करता  था  कि
 झाप  इस  बिल  का  नाम  “पब्लिक  प्रेमिसेज  ।

 (एविक्शन  श्रॉफ  अनझाभराइज्ड  झाक
 दैन्टूस)  बिल”  के  बजाये  Necessary
 Regularisation  of  the  Occu-
 pants  of  Public  Premises  Bill
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 [st  नित  राम]
 रकखेंगे  ।  जो  कास  कि  आज  तक  नही  ह्म  ।
 आजादी  को  ११  बर्ष  हो  गये,  झब  तक  शाप
 लोगो  को  बस)  नहीं  सके  है  ।

 उवाष्यभ  महोदय  :  सिफी  बिल  का  नाम
 बदल  दें,  झन्दर  पैसा  का  वैसा  ही  रहे  ?

 ही  झचित  राम  :  झापने  बिल्कल  ठीक
 कहा  ।  बह  प्रन्दर  ठीक  न  हो  कर  बाहर
 बाहर  बदल  जाये  तो  काम  नने  होगा--नौं
 कहता  g  कि  नाम  बाहर  भले  ही  वही  रहे  लेकिन
 झन्दर  तो  उसे  जरूर  बदल  दिया  जा

 ht  बाल्मीकी  :  इस  बिल  के  झन्दर  ही
 यह  सब  कुछ  किया  जा  रहा  है  ।

 श्री  प्रचित  रास  :  मेरी  गुजारिश  यह
 है  कि  आप  यह  समझे  कि  हम  वक्‍त  जरूरत  यह
 थो  कि  भाप  इन  आक्‌पेश  स  को  रेगुलराइज
 करने  का  बिल  लाते,  और  हम  शाप  को  सपोर्ट
 करते  |  भ्रगर  आप  को  लिक  रोड  बनाता  हैं
 तो  भाप  हम  को  उस  की  पावर  देते,  लेकिन
 झापको  उन  लोगों  को  नलिकालने  की  पावर
 न  देते।  प्राप  को  पता  है  कि  गाडगिल  साहब
 ने  हम  को  ऐश्योरेन्स  दिया  था  कि  लोगो  को
 उल्लाड़ा  नहीं  जायेगा,  लेकिन  जहां  बिल
 पास  हुआ  शौर  हम  बाहर  गये  तो  हम  को
 खबरे  मिली  कि  वहां  सकान  गिरा  दिये  गये  ।
 सांडगिल  साहब  की  बात  को  कोई  पूछता  ही
 नहीं  था।  यहा  ता  तमाम  बाते  कह  दी  जाती
 ft,  यहां  पर  ऐद्योरेन्स  दिये  जाते  थे  श्राप  भी

 कहते  है  कि  हम  ऐ्योरेन्स  देंगे  ।  प्रगर  भाप
 को  ऐक्योरेन्स  देना  है  तो  भाप  लिख  कर  दी जिय
 कि  यहां  पर  इतने  मकान  हैं  भौर  हम  उनको

 रेगुलराइज  करते  है  ।  व्हाट  इस  दि  डिफि-
 कल्टो”  यहां  पर  श्राज  इस  तरह  की  बातें  करते

 है  भौर  जब  बाहर  जाते  हैं  तो  दूसरा  ही  कुछ
 देखने  को  मिलता  है  ।  मुझे  इस  सब  बातों
 का  जाती  तजुर्बा  है  यहां  पर  एक  कमेटी
 मी,  उसका  मैं  मेम्बर  था।  कार  कुल  परी

 इससे  किसी ने  मुश्  पूछा  ही  गहीं!  उस  के
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 बाद  जब  एक  बार  मैं  दिल्ली  स्टेट  के  शेकेंटरी

 से  मिला  तो  उन  से  दर्जा  कि  अनाय,  कया  श
 है,  में  के  सुना था कि कि  में  इस  कमेटी  का  भेम्गर,

 बना हूं।  तो  उन्होंते  मुझ  से  बहक  सब  कुछ
 ठीक  है,  झाप  फिक्र  न  कीजिये  ।

 ze  सहोवय  :  श्राप  के  सिया

 दूसरे  मेम्मरों का  भी  यही  हास  था  था  सिर्फ
 शाप  का  ही  ?

 भी  चित राम राम  :  मुझे  तो  प्रपणी  खबर

 है,  दूसरों  की  खबर  दूसरों  को  होगी  ।

 भी  ब्रजराज  सिह.  (फिरोजाबाद)  :

 उनसे  पूछा  नहीं  ?

 श्री झचित राम राम  मूझ  का  उन  से  पूछने
 की  फुर्यत  नही  थी  ।  मुझसे त।  यही  कहा  गया
 कि  झाप  बिल्कुल  फिक्र  न  कीजिये,  सब

 ठीक  चल  रहा  है।  उस  के  बाद  यह  कमेटी

 बैठी,  उस  में  मैं  भी  था  ।  मैंने क्‍या  देखा
 कि  पहले  से  ही  वह  सारी  पक  पकाई  चोज
 से  कर  प्राये,  हम  उस  को  स्वीकार  करेंया  न
 करे  ।  उसके  ऊपर  कुछ  कह  नहीं  सकते
 उस  के  बाद  में  रिहैबिलिटेशन  मिनिस्टर  के
 पास  गया  ।  उन्होंने  कहा  कि  हमारा  इस
 से  कोई  सम्बन्ध  नहीं  है  ।  यह  तो  बगस,

 हाउसिंग  और  सप्लाई  मिनिस्ट्री  का  काम

 है  i  उस  वक्‍त  उस  के  मिनिस्टर सरदार
 स्वर्ण सिह  थे,  उन्होंने मुझ  से  कहा  कि  उन  से
 हस  का  कोई  ताल्लुक  नहीं  है।  मह  मसला

 तो  दिल्ली स्टेट  का  है।  मै  दिल्ली  स्टेट
 के  पास  गया  तो  उन्होंने  कहां  कि  हमारा

 इस  से  कोई  ताल्लुक  नहीं  है,  यह  तो  ऊपर  से
 हुआ  है  ।  इभर  से  उधर  ओर  सघर  से

 इधर  भागता  हुभा  परेशान  हो  सया,  झ्राखिः

 मैं  कहा  जाऊ ं?  मने  भाप  से  बढ़ी  हमदर्दी
 है।  ाप  क्‍यों  मुसीबत  में  पड़ने  के  लिये  इस
 शीज  को  भपने  ऊपर  लेते  हैं”  शाप  देखते
 नहीं  हैं  कि  पिछले  एलेक्सन  में  रिफ्यूजीज  ने

 शाप  को  शिकस्त  दी  !  उन्होंने  इस  का

 पीडितों का  भला  बना  रफखा  था।  धौर
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 बहा  पर  सथ  शोगों  में  ध्स  मसभे  ने

 एक  यूतैंशिमिटी पैदा  कर  दी  है।  पह  कहां
 की  श्रकलमंदी  है  कि  भपोजीक्षण  बाले  झप

 के  चिलाफ  है,  भाप  के  साथी  भाप  के
 खिलाफ  है,  कमी  भाष  के  खिलाफ  महिषरा
 देते  है  ।

 सी  ह | ल  राज  सिह  :  वह  यह  जानते  है
 1. उ  झाम  उन  के  साथ  प्रा  जायेंगे  ।

 कही  झ्रछित  राम  :  झाई  क॑न  स्पीक  फार
 जाई  चैल्फ,  मुझे  ग्राप  की  मदद  की  जरूरत  नहीं  T
 मैं  कहता हूं  कि  यहां  पर  पंडित  जी  ने  कहा  कि

 यह  फूड  का  मसला  जो  है  बह  पार्टी  का  मसला

 नहीं  है  भौर  सब  लोग  उन  के  साथ  हो  गये  ।

 कृपा  कर  के  यह  भी  देखिये  कि  ट  इज  भ्रालसो
 नाट  ए  पार्टी  क्वष्यन  ।  आप  एविक्दान  को
 पार्टी  का  मसला  बनाते  है  7  आप  देखिये
 कि  सारा  हाउस  इस  के  खिलाफ  है  1  इस
 लिये  कपा  कर  के  भाप  जैसा  मे  कहता  हूं
 बैसा  बिल  साइये  ।  इस  पर  पार्टी  से  ऊपर
 उठ  कर  देखिये  ।  जब  हम  से  पंडित  जी  ने

 कहा  कि  फूड  का  ससला  पार्टी  का  सवाल  नही
 है  ,  सब  ने  उन  की  बात  पर  भ्रमल  किया  ।
 आज  तब  एक  जबान  से  कह  रहे  हैं  कि यह  बिल
 गलत  है,  यह  बिल  गलत  है  ।  इस  लिये
 आप  हसको  हटाइये  भौर  भमलियत  को
 सामने  रखिये  ।

 I  would  request  you  to  take  up
 courage  in  your  hands  as  an  experien-
 ced  man.

 इस  बिल  को  भागे  न  चलाइये  ।  यह  वेलफेयर
 स्टेट  का  बिल  नहीं  है,  यह  इलफेपर  स्टेट  का

 बिल  है।  वेलफेशर ट्ट  में  बह  बिल  नहीं
 भा  सकता  |  टेक  प्प  करेज  इन  यार  हैदस
 शौर जा कर जा  कर  कहिये  कैबिनेट  से  कि  उस  ने  यह
 गलत  कदम  उठाया  है  झौर  यह  बिल  झाण

 के  हासात  के  मुताबिक नहीं  है।  भाप  इस
 को  याद  रखिये  कि  भगर  दिल्ली  में  मुसीबत
 झावेगी  तो  तमाम  टदिन्दुस्तान  पर  उसका
 अवर  पड़ेगा  ।  यह  मुखासिव  बात  नहीं
 है  t
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 में  बहुत  ज्यादा  वक्‍त  नहीं  लेना  चाहता
 इस  लिये  सिर्फ  यही  कहता हूं  कि यह  बिल  ठीक

 नहीं  है।  प्राण  जो  बत  है  श्राप  उस  को  फेस
 क्यों  नही  करते ”  यह  बात  बिल्कुल  गसत  है
 इस  लिये  मेरी  दर्श्वास्त  है  कि  श्राप  तमाम
 बातों  को  देख  कर  बताइये  कि  क्‍या  भाप
 इस  की  जरूरत  महसूस  करते  हैं  ।  तथा

 यह  कोई  ऐसी  चीज  है  जिम  के  बिना  ाप
 का  काम  नहीं  चल  सकता  ।  मैं  तो  कहता  हूं
 कि  पदढित  ठाकुर  दास  भागंव  ने  जो  बातें

 कही  हैं धाप  उन  को  गौर से  देखिये  ।  स्पीकर

 साहब  ने  कुछ  सजेशन  दिये  है,  श्राप  उन  पर
 ध्यान  दें  ।  यह  चीज  प्राप  के  एलेक्शन  में
 पता  लग  गई  कि  झाप  के  जो  प्राफिसस  है  वह
 लोगों  की  बात  सुनते  नही  हैं  7  झ्राज  लोगों
 के  दिल  में  यह  यकीन  हो  गया  है  कि

 “The  Present  Government  is  not  in
 a  mood  to  feel  our  grievances  and
 remedy  our  grievances

 बाज  दफा  सेलेब्ट  कमेटी  फैसला  देती  है,
 हाउस  मुतफिक  है,  मेम्बर्स  एक  झावाज  से  कहते
 हैं  लेकिन  कोई  उन  की  सुनता  नहीं  है  7  इस
 डिमाकरेसी  के  क्‍या  माने  हैं?  में  समझता

 ह  कि  कम  से  कम  ाप  के  हाथो  से  ऐसी  बात
 नहीं  होनी  चाहियें,  औरो  के  हाथ  से  हो  तो

 हो  t

 Shri  S.  M.  Banerjee:  Sir,  I  have
 lstened  with  deep  patience  to  the
 various  speeches  delivered  by  the
 Members  of  the  ruling  party  as  well
 as  the  Opposition.  My  hon.  friend
 Shr  Kodiyan  has  pointed  out  to  this
 hon.  House  a  memorandum  submitted
 by  the  Displaced  Persons’  Association.
 I  need  not  mention  much  about  this
 memorandum  because  much  has  been
 said  about  the  assurances  given  by
 Shri  Gadgil.  I  was  pained  to  hear
 yesterday  a  few  sentences  of  the  hon.
 Minister  about  the  squatters  in  Purana
 Qila.  As  far  as  I  know,  and  it  is  best
 known  to  the  hon.  Minister  of  Reha-
 bilitation,  that  the  residents  of  Purana
 Qila  are  not  squatters.  Many
 their  problems  have  been  men
 in  this  House,  and  if  today,
 lapse  of  ten  yeers,  the  Purana  Qile el
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 residents  become  squatters,  I  do  not
 know  what  is  their  fate  in  the  hands
 of  the  Rehabilitation  Minister,

 Shri  Anil  K.  Chanda:  May  I  ex-
 plain  it?  As  a  temparary  measure
 these  people  were  given  shelter  in  the
 Purana  Qila.  We  constructed  tene-
 ments  and  developed  sites  so  that  they
 could  go  over  to  those  tenements  and
 we  could  clear  up  the  Purana  Qila,
 but  as  soon  as  those  tenements  were
 ready  and  the  sites  were  developed,
 other  squatters  came  in  and  occupied
 those  quarters,  with  the  result  that
 the  poor  people  who  were  given  tem-
 porary  shelter  in  Purana  Qila  have
 had  to  remain  where  they  are.  I  am
 not  saying  anything  against  the  peopie
 who  are  in  Purana  Qila,  but  I  say
 that  the  squatters  are  behaving  m  2
 manner  which  makes  it  difficult  for
 other  displaced  persons.

 Pandit  Thakur  Das  Bhargava:  May
 I  point  out  that  the  statement  is  not
 right?  As  a  matter  of  fact,  those
 persons  themselves  contributed  to  the
 construction  of  those  premises;  they
 themselves  subscribed;  they  them-
 selves  helped  to  build  it  up.  Sub-
 sequently,  the  Rehabilitation  Minister
 gave  them  perfect  assurance  not  once
 but  twice—and  he  was  garlanded—
 that  they  will  be  given  some  alterna-
 tive  accommodation,  alternative  ac-
 commodation  for  those  who  will  be
 evicted  from  their  premises,  near  the
 Purana  =  Qila.  That  promise
 was  given  Now,  my  hon

 that  tenements  had.  been  bullt  for
 housing  these  people  who  are  ia
 Purana  Qila,  but  squatters  have  taken
 possesaion  of  those  buildings.

 Pandit  Thakur  Das  Bhargava:  That
 is  a  different  matter  entirely.

 called  Daily  Milap,  dated  Sth  Septem-
 ber,  958  under  the  heading,
 “पुराने  किले  के  पुरुषाधियों  की  बहाली  का
 मसला"

 they  have  said  that  at  the  time of  the
 inauguration  of  the  Bhagat  Singh
 marking,  Shri  Mehr  Chand  Khanna,
 the  Rehabilitation  Minister  aid  this:

 इस  मौके  पर  कमाल  हमदर्दी  भ्ौर  दिल  की

 इन्तहाई  गहराई  से  परमात्मा  की  कसम  ग्वाकर

 ऐलान  किया  कि  मैं  परमात्मा  को  हाजिर  नाजिर
 जान  कर  ऐलान  करता  हूं  कि  मैं  दिल  से  चाहता
 हूं  कि  पुराने  किले  के  लोगों  को  पुराने  किले
 के  नज़दीक  मकान  झौर  दुकान  बना  कर  दू
 जहां  यह  भाराम  से  रहे  भौर  अपनी  रोजी  कमायें।

 This  was  the  assurance  given  by  the
 Minister  when  that  market  was
 opened.

 Shri  Anil  K.  Chanda:  Please  give  it
 in  English.  I  cannot  understand  what
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 Shri  8,  M.  Banerfee:  Yes.

 Mz.  Depety-Speaker:  How  will  that
 improve  matters?

 Shri  8.  M.  Banerjee:  I  might  trans-
 late  this  for  the  benefit  of  the  hon.
 Minister.

 “इस  ऐलान  के  बाद  जो  हजारों  लोगों
 की  मौजूदगी  में  श्री  खन्ना  जी,  वजी  र,बहालियर
 में  ११  जनवरी  सन्‌  १६५७  को  भगतसिह
 मार्कट  में  किया  ।  जनरल  एलेक्शन  चाया  |

 युराने  किले  के  लोगों  से  इस  एलेक्शन  में  कारग्रेस
 उम्मीदवार  के  लिये  भ्रपनी  बिसात  से  बढ़
 कर  सारे  हल्के  में  भारी  काम  किया  a  gat
 मया  झौर  महसूस  किया  गया  कि  यही  काम

 ुराने  किले  के  मसले  के  हल  में  रुकावट  बना
 झौर  एक  जिम्मेदार  कांग्रेसी  नेता  के  कोल  के

 अुताबिक  पुराने  किले  के  मसले  की  गाड़ी  को
 सियासी  रंग  लग  गया  है  जो  आगे  बढ़ाने  की
 क्जाब  पीछे  धकेली  जा  रही  है  0”

 है अ  says  that  they  worked  for  some
 Congress  leaders  who  were  elected
 and  the  result  was,  the  whole  matter
 was  hushed  up,  and  nobody  took  any-
 thing.  It  was  not  done  because  of
 political  considerations,  Today,  when
 much  is  being  said  that  the  Rehabili-
 tation  Minister—

 Shri  Naushir  Bharucha:  Is  it  Gadgil’s
 assurance?

 Shri  s.  M.  Banerjee:  Somebody's  as-
 surance.  They  have  also  commented
 very  sarcastically  and  genuinely  too,
 that  our  Rehabilitation  Minister  said
 that  there  is  no  problem  now.  The
 rehabilitation  work  of  the  western  re-
 fugees  is  finished,  and  the  problem  of
 eastern  refugees  cannot  be  tackled  be-
 cause  the  Bengalese  are  not  mobile.
 Therefore,  the  paper  says:

 nr  सोने  में  बहाली  का  काम  खत्म  हो  चुका
 डया  नहीं  इसका  जिन्दा  सबृत  पुराना  किला  है”

 So,  what  I  was  is  that  the
 who.  contri-
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 and  at  the  time  of  Shri  Mohanlal
 Saksena,  they  were  actually  asked  to
 build  their  own  houses.  They  were
 charged  Rs,  13  as  rent,  but  after  this
 matter  was  raised  by  Pandit
 Thakur  Das  Bhargava  and  Shri
 Achint  Ram,  their  rent  was  reduced
 from  24  to’  Rs.  4.  If  they  become
 also  squatters  I  do  not  know  what
 will  be  their  fate,  the  fate  of  those
 who  ase  really  considered  to  be
 squatters  by  our  Central  Government,
 who  may  be  evicted  any  time  just  to
 rehabilitate  these  people.  There  are
 i,000  people  in  that  category.  New,
 in  Delhi,  we  know  that  about  60,006
 people  are  building  workers  engaged
 in  various  construction  works.  What
 will  be  their  fate?  I  do  not  know
 what  will  happen,  if  this  Bill  is
 passed,  apart  from  the  legal  aspects  of
 it  which  I  am  not  capable  of  argu-
 ing  here.  They  were  argued  very
 nicely  by  my  learned  friends  Pandit
 Thakur  Das  Bhargava  and  Shri  Achint
 Ram  and  others.  I  do  not  want  to
 say  the  same  thing  about  the  legal
 defects.  But  how  thig  Bill  will  react
 on  the  people  concerned?  I  know
 what  will  be  the  fate  of  those  people
 who  will  be  hit  in  the  hands  of  the
 Estate  Officers.  The  Estate  Officer
 will  have  all  the  powers  and  I  know
 how  it  will  become  impossible  for
 those  people  who  will  face  these
 troubles.  If  this  is  the  policy  of  the
 Government  to  evict  the  people,  this
 is  not  correct.

 Y  submit  to  the  hon.  Minister  to
 consider  the  voice  of  the  people,  the
 voice  not  only  of  the  Delhi  people  but
 the  genuine  voice  of  the  people  every-
 where  in  the  country,  heard  through
 the  mouths  of  the  various  people  not
 belonging  to  the  Congress  Party  only
 but  to  the  Opposition.  There  is  un-
 animous  opinion  in  this  House  that
 this  Bill  should  not  be  passed.  But  I
 know  it  wil)  be  passed.  And  then,  all
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 to  the  rescue  of  the  hon.  Minister  and
 he  would  reply  so  that  there  will  be
 quiet.  That  is  my  feeling.

 What  I  feel  is,  when  Vinobhaji  and
 groups  of  honest  persons,  in  this  coun-
 try  are  reelly  engaged  in  Bhoodan
 and  Gramdan  movements,—they  are
 asking  land  from  the  rich  people,  from
 the  zamindar$,  for  distribution  to  the
 landless  people,—here  is  a  contrast.
 People  who  are  having  these  shompris,
 small  cottages,  will  be  evicted  and  you
 know  how  badly  those  refugees  have
 suffered  after  partition  after  1947.
 Lakhs  of  refugees  have  lost  every-
 thing  in  Western  Punjab.  What  is
 happening  is,  again,  11,000  people  will
 be  asked,  “You  become  refugees”.  My
 hon.  friend  Shri  Achint  Ram  has
 correctly  pointed  out  one  fact.  In  the
 recent  elections  in  the  Corporation,
 why  is  it  that  the  Congress  has  miser-
 ably  lost  in  thoee  areas  which  is
 dominated  by  the  refugees?  Because,
 the  western  refugees  feel  today-—and
 the  eastern  refugees  also—that
 their  interest  is  not  safe  in  the  hands
 of  the  Rehabilitation  Minister.  And
 now  another  Minister,  unfortunately,
 he  also  becomes  an  eye-sore  to  the
 refugees.

 So,  with  all  the  humility  at  my
 command,  I  appeal  to  the  hon.  Mins-
 ter  to  consider  the  question  of
 refugees,  the  question  of  retired  gov-
 ernment  servants,  the  question  of
 those  toiling  people  who  are  construct-
 ing  buildings  like  the  Ashoka  Hotel,
 and  not  evict  them.  With  regard  to
 this  Purana  Qila  business  there  should
 be  a  genuine  enquiry.  Members  of
 this  House  should  be  asked  to  enquire
 into  this.  4  know  that  Purana  Qila
 has  become  a  scandal  with  the  Rehabi-
 litation  Ministry—the  way  in  which
 they  are  being  treated,  the  way  in
 which  they  have  been  assured  but  all
 those  assurances  have  been  kept  in
 cold  storage.  And  now  it  is  said  that
 the  Purana  Qila  people,  who  gave
 everything,  sold  their  ornaments  and
 consteucted  their  huts,  are  squatters.
 फिक  is  not  the  way  in  which  Govern-
 went  should  move,  and  I  do  not  think

 5  SEPTEMBER  i080.  (Eviction  af  Unewtho-  056
 करम,  Occupante)  BNR

 by  such  move  the  people  wil]  think
 that  our  Government  is  really  after
 a  welfare  State,  This  will  be  bad  for
 the  Government  itself,  because  these
 refugees  whom  we  supported  always
 have  sacrificed  for  the  country  and
 they  deserve  better  ‘treatment.

 Mr.  Deputy-Speaker:  Is  the  hon.
 Member  concluding?

 Shri  8.  M.  Banerjee:  |  will  finish
 within  two  minutes.

 Mr,  Deputy-Speaker:  Let  me  take
 the  sense  of  the  House.  Even  the
 hour  that  was  at  the  discretion  of  the
 hon.  Speaker,  that  too  has  been  ex-
 hausted  now,  by  2-30,  ात  now  there  is
 no  other  time  left.  But  I  find  that
 there  are  some  hon.  Members  who  are
 very  anxious  to  speak  on  this—Mr.
 Naval  Prabhaker  is  there,  Mr.  Bal-
 miki,  Mr.  Mahanty,  Mr.  Daulta,  Mr.
 Barman  Would  the  House  be  pre-
 pared  to  sit  an  hour  longer  in  the  day,
 that  ts  till  six  0  clock  today,  in  which
 case  we  might  begin  the  non-official!
 business  at  half  past  three?

 Some  Hon,  Members:  No,  Sir.

 Mr  Deputy-Speaker:  Then  it  will
 be  difficult  to  find  another  hour.

 Shrimati  Renu  Chakravartty:  To-
 morrow  is  a  holiday.

 Shri  Radha  Raman  (Chandn:
 Chowk):  On  the  next  day  we  could
 have  it.

 Shri  Anil  हू,  Chanda:  On  Monday
 perhaps  it  could  be  had

 Mr,  Deputy-Speaker:  If  the  House
 is  not  prepared  to  sit  late,  then  th.
 discussion  will  be  resumed  on  the  nex:
 day.

 Shri  S.  M.  Banerjee:  In  the  ond  |
 would  request  the  hon.  Minister  to
 consider  the  various  amendments  that

 Me  Sete
 a

 lea  ४ w  ce]
 amendment  Nq,  9  by  Shri  Kodiyan
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 and  amendment  No,  42  by  Pandit
 Thekur  Das  Bhargava  and  Shrimati
 Sucheta  Kripalani.  If  these  amend-
 Taents  are  accepted,  I  feel  that  at  least
 they  can  face  the  refugees  and  go  to
 the  colonies  with  this  Rill.

 Mr.  Depaty-Speaker:  We  will  now
 take  up  Private  Members’  business.
 Introduction  of  Bills.
 34.33  firs.
 MAHENDRA  PRATAP  SINGH

 ESTATES  (REPEALING)  BILL*
 Shri  ह  RB.  Patel  (Mehsana):  I  beg

 to  move  for  leave  to  introduce  a  Bill
 te  provide  for  the  repeal  of  the
 Mahendra  Pratap  Singh  Estates  Act,
 ‘1923.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the
 repeal  of  the  Mahendra  Pratap
 Singh  Estates  Act,  39237

 The  motion  was  adopted.

 Shri  P.  है,  Patel:  I  introduce  ‘he
 Bill.

 REPRESENTATION  OF  THE
 PEOPLE  (AMENDMENT)  BILL*

 (Amendment  of  sections  56  and  23)

 Shri  Radha  B8aman  (Chandn:
 Chowk):  I  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the
 Representation  of  the  People  Act,
 1981,

 Mr.  Depaty-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Representation  of  the  People  Act,
 305i",

 The  motion  was  adopted.
 ह... ह  Radha  Raman:  !  introduce

 the  Bil.

 CONSTITUTION  (AMENDMENT)
 BILL*

 Amendment  of  Articles  134,  38  and
 345).

 Shri  Subiman  Ghose  (Burdwan):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Constitu-
 tion  of  Indie.

 .

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India”.

 The  motion  was  adopted,

 Shri  Subiman  Ghose:  |  introduce
 the  Bill

 COLOURING  OF  VANASPATI  BILL*

 Shri  Abdul  Salam  =  (Tiruchirap-
 palli):  I  beg  to  move  for  leave  tr
 mtroduce  a  Bull  to  provide  for  and
 to  regulate  the  colouring  of  vanas-
 pats  so  as  to  prevent  it  from  being
 used  ag  an  adulterant  of  ghee.

 Mr.  Deputy-Speaker:  The  questior
 is:

 “That  leave  be  granted  to  intru-
 duce  a  Bill  to  provide  for  and  to
 regulate  the  colouring  of  vanaspati
 so  as  to  prevent  it  from  being
 used  as  an  adulterant  of  ghee.”

 The  motion  was  adopted.

 Shri  Abdu!  Salam:  I  introduce  the
 Bill.

 *Rinted  in  the  Gasete  of  India  Extraordinary
 Gated  ‘8-98-98.

 Part  Il,  Section  2,
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 MUSLIM  WAKFS  (AMENDMENT)
 BILL*

 (Amendment  of  section  3)

 Shri  Abdu}  Salam  =  (Tiruchirap-
 pally):  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  amend  the  Muslim
 Wakts  Act,  1954.  -

 Mr.  Deputy-Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 @uce  a  Bill  to  amend  the  Muslim
 Wakfs  Act,  1954”,

 The  motion  was  adopted.

 Shri  Abdul  Salam:  I  introduce  the
 Bill.

 od

 INDIAN  EVIDENCE  (AMENDMENT)
 BILL*

 (Amendment  of  section  08)

 Shri  Naushir  SBharecha  (East
 ‘Khandesh):  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Indian  Evidence  Act,  872

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Evidence  Act,  1872".

 The  motion  was  adopted.

 Shri  Naushir  Bharucha:  J  introduce
 the  Bill.

 “PARLIAMENTARY  PRIVILEGES
 BILL*

 Shri  Naushir  Bharucha  =  (East
 ‘Kbandesh):  I  beg  to  move  for  leave
 40  introduce  a  Bill  to  define  powers,
 privileges  and  immunities  of  Parlia-
 ment  and  its  Members  in  certain
 respects.

 Mr,  Deputy-Speaker:  The  question
 as

 “That  leave  be  granted  to  intro-
 duce  s  Bill  to  define  powers,

 1०, . ह  बी  4260
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 privileges  and  immunities  ef  ह
 lament  and  its  Members  in  certela
 respects”.

 The  motion  ४4४  adopted.
 Shri  Naushir  Bharncha:  I  introduce

 the  Bill.
 cannons

 TERRITORIAL  COUNCILS  (AMEND-
 MENT)  BILL’

 (Amendment  of  sections  3,  22,  30  and
 34).

 Shri  L.  Achaw  Singh  (Inner  Manj-
 pur):  I  beg  to  move  for  leave  ts
 introduce  a  Bil]  to  amend  the  Terri-
 torial]  Councils  Act,  ‘1956,

 Mr.  Deputy-Speaker:  The  question
 is:

 ‘That  leave  be  granted  to  intro-
 duce  a  Bill  to  amend  the
 Territorial  Councils  Act,  1956".

 The  motion  was  adopted.
 Shri  L.  Achaw  Singh:  I  introduce

 the  Bill.

 44.38  hrs.

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL

 (Amendment  of  sections  342  and  562)

 Mr.  Deputy-Speaker:  The  House
 will  now  resume  further  discussion  of
 the  motion  moved  by  Shri  Raghubir
 Sahai  on  the  22nd  August,  958  that
 the  Bill  further  to  amend  the  Code
 of  Criminal  Procedure,  +1898,  be  taken
 into  consideration.

 Out  of  l)  hours  allotted  for  discus-
 sion  of  the  Bill,  I  hour  and  I  minute
 were  taken  up  on  the  22nd  August,
 32958  and  29  minutes  are  now  avail-
 able.

 Shri  Easwara  lyer  has  to  continue
 his  speech.  The  hon.  Member  is  not
 present.  Shri  Barman.

 “Published  in  the  Gazette  of  Indis  Extraordinary  Wart  TT,  Section  2,
 Gated  5-9-58.
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 Shri  Barman  (Cooch-Bihar-
 Reserved-Sch.  Castes):  Mr.  Deputy-
 Speaker  I  do  hot  propose  to  enter
 into  any  argument  as  to  how  far  the
 accused  will  be  benefited  by  the
 amendment  as  stiggested  by  this  Bill.
 But  on  one  point  I  consider  that  this
 House  and  the  hon.  Minister  should
 give  serious  consideration,  and  that
 is  whether  the  clause  that  at  present
 obtains  in  section  342  should  be  re-
 moved  from  that  section  or  not,

 By  clause  2  of  the  Bill,  hon.  Mover
 of  this  Bill  wants  that  the  words‘or
 by  giving  false  answers  to  them”  sbali
 be  omitted.  My  humble  submission  is
 that  this,  rather,  privilege  granted  to
 the  accused  does  not  benefit  him  a‘
 all.  On  the  other  hand,  it  casts  an
 aspersion  on  our  legal  system  itself.
 It  connotes  that  the  Indian  legistation
 contains  provision  by  which  a  person
 in  the  dock—whether  he  takes  oath
 or  not  is  immateriali—bdut  being  pre-
 sent  in  the  dock,  when  he  is  being
 examined  by  the  court,  is  at  liberty
 to  tell  lies.  I  do  not  know  whether
 any  other  legislation  in  any  other
 part  of  the  world  contains  any  such
 provision.

 Shri  Raghubir  Sahai  (Budaun):  It
 does  not.

 Shri  Barman:  Even  :f  such  a  pro-
 vision  is  contsined  in  the  legislation
 of  any  other  part  of  the  world,  I
 do  not  like  to  be  a  blind  imitator  of
 others,  It  hurts  our  self-respect  that
 the  judiciary  which  we  respect  0
 much,  which  is  the  sole  custodian  of
 the  rights  of  the  people  against  any
 deviation  from  the  right  by  the  exe-
 cutive  or  the  administration  and  on
 whose  fair  decision  the  justice  of  the
 whole  nation  depends,  that  judiciary
 should  give  the  right  to  any  person
 on  the  dock  to  tell  a  lie.  It  is  a
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 private  Bill  it  should  not  be  given  that
 much  consideration,  and  he  should  not
 just  try  to  evade  the  issue  by  saying
 that  the  Government  will  bring  in  a
 more  comprehensive  Bill  after  we  get
 the  overall  report  of  the  Law  Commis-
 sion  or  like  that.  I  do  not
 say  that  the  hon.  Minister  will  try
 to  take  shelter  under  any  such  thing;
 I  simply  want  to  convey  my  feeling
 that  this  kind  of  blot‘on  our  legisla-
 tion  should  not  be  allowed  to  remain
 a  single  day  more,

 What  is  the  advantage  that  the  ac-
 cused  gcts  by  such  a  provision  in  the
 law?  Whatever  statement  he  may
 make,  the  court  takes  it  that  that  man
 is  given  the  liberty  under  law  to  tell
 lies  and,  therefore,  it  does  not  make
 any  impression  on  the  court.  So  it
 neither  confers  any  benefit  upon  the
 accused  nor  does  it  satisfy  the  court
 about  the  veracity  of  the  statement  of
 the  accused;  it  only  remaing  ag  a  blot
 on  our  legal  system,  Therefore,  I
 sincerely  believe,  and  I  strongly  hold
 the  opinion  that  at  least  clause  2  of
 this  Bill  should  be  accepted  by  this
 House.

 As  regards  clause  3  of  this  Bill  I
 have  some  doubt  whether  :t  will  help
 anybody.  By  amending  the  clause  as
 suggested  in  clause  3,  it  does  not  help
 anybody.  The  wording  that  is  sug-
 gested  by  way  of  amendment  is:  “and
 the  offender  making  a  completely  true
 statement  without  concealing  any-
 thing”.  If  the  court  has  any  doubt  in
 its  mind  after  hearing  the  evidence
 from  the  side  of  the  complainant,
 simply  by  putting  down  in  the  law  that
 he  will  make  a  true  statement  without
 concealing  anything  it  will  not  carry
 much  further  than  what  the  court  has
 already  formed  in  its  mind.  I  think
 that  the  section  as  it  is  quite  sufficient.

 There  are  cases  where  before  the
 complainant  callg  his  witnesses  on  the
 dock  and  furnishes  evidence  he  may
 simply  make  a  statement,  and  his  case
 may  be  treated  under  section  562.
 Simply  by  inserting  in  the  section  that
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 the  offender  shall  make  a  completely
 true  statement,  it  does  not  benefit  him
 either  way.  It  depends  upon  the
 belief  or  disbelief  of  the  court.  I  do
 net  think  that  we  should  make
 amendment  in  the  existing  law,  unless
 it  is  supported  by  very  strong  and
 8०००  grounds.  But  so  far  as  clause  2

 ment  should  be  accepted  without  any
 delay.

 Pandit  Munishwar  Dutt  Upadhyay
 (Pratapgarh):  Mr.  Deputy-Speaker,
 Sir,  the  object  of  this  Bill,  is  very
 laudable,  no  doubt;  and  I  find  that  the
 hon.  Mover  as  well  as  the  hon.  Minis-
 ter  are  one  on  that  point.  But  the
 difficulties  that  have  been  expressed  by
 the  hon.  Minister  in  accepting  these
 amendments....

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  I  have
 not  accepted  the  amendments;  I  am
 only  accepting  the  motion  for  circu-
 lation.

 Pandit  Munishwar  Dutt  Upadhyay:
 I  did  not  say  that  the  hon.  Minister
 has  accepted  the  amendment,  I  was
 saying  with  regard  to  the  difficulty
 that  the  hon.  Minister  is  feeling  in
 accepting  the  amendments  If  he  goes
 deeper  into  this  matter,  I  think  he
 might  agree  on  that  point  also.

 There  are  two  very  simple  questions
 that  have  been  raised  by  the  hon.
 Mover.  The  first  is  that  the  few  words
 mentioned  in  section  32  of  the
 Criminal  Procedure  Code  should  be
 dropped.  The  words  sought  to  be
 omitted  are:  “or  by  giving  false
 answers  to  them”.  As  the  previous
 speaker  has  just  now  said,  really  it  is
 a@  blot  on  our  national  character  that
 these  words  should  remain  an  the
 atatute.  In  fact,  I  do  not  exactly  know
 if  these  words  exist  in  any  other
 statute  of  any  other  country,  but  so

 far  as  I  have  been  able  to  see
 sort  of  a  provision  does  not  exist  in
 any  other  country.  Such  a  provision
 may  or  may  not  exjat,  but  I  do  not
 see  any  utility,  any  use  of  these  words
 here  at  all;  and,  in  substance,  the
 hon.  Mover  ag  well  as  the  hon.  Min-
 ister  agree  that  these  words  are

 there  in  sub-section  (4):
 shall  be  administered  to  the  accused
 when  he  is  examined  under  sub-
 section  (l)",  that  by  itself  is  enough
 to  establish  that  he  cannot  be  prose-
 cuted  for  perjury,  that  even  if  he
 tells  lies  while  making  a  statement  as
 an  accused  he  shal]  not  be  run  down
 under  section  493  IP.C.  for  that
 statement.  Why,  then,  should  there
 be  any  difference  so  far  as  the  subst-
 ance  goes?

 The  hon.  Minister  has  said  that
 abundant  precaution  has  been  taken
 so  that  the  accused  might  feel  secure
 that  for  the  statement  that  he  was
 making  he  would  not  be  run  down  for
 perjury.  I  do  not  think  that  this  pre-
 caution  is  at  all  necessary.  Everybody
 knows  that  when  no  oath  १8  given  the
 maker  of  the  statement  cannot  be  run
 down  for  perjury;  it  is  so  obvious.
 But  the  hon.  Minister  says  it  is  by
 way  of  abundant  precaution.  1  think
 precaution  is  not  ‘abundant’;  but  as  a
 matter  of  fact,  these  words  are  redun-
 dant.  If  he  had  said  that  these  words
 were  absolutely  redundant  in  this
 section,  I  could  very  well  understand
 that.  If  the  redundant  words  are
 removed,  there  will  be  no  harm;  the
 position  remains  the  same.  It  is  not
 only  that  these  words  are  redundant
 and  that  they  are  not  doing  any
 harm,—in  fact,  they  are  doing  harm—
 this  sort  of  8  provision  on  our  statute.
 as  some  of  the  previous  speakers  have
 said,  is  really  a  shame  for  us.  Of
 course,  if  by  removing  these  words
 we  were  actually  losing  something  in
 substance,  we  should  have  considered
 whether  they  should  or  should  not
 be  droppede  When  we  are  not  at  al!

 losing  anything  if  we  drop  these  un-
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 wanted  words  from  our  Criminal
 Procedure  Code-—I  think  there  would
 be  absolutely  no  harm;  on  the  other
 hand,  it  is  likely  to  do  good—there
 should  be  no  hesitation  so  far  ag  the
 d@ropping  of  these  words.  from  the
 statute  is  concerned.

 In  the  other  provision  the  Mover
 wants  that  there  should  be  another
 circumstance  also  which  should  be
 considered  by  the  court  when  utilising
 the  provision  under  section  $62,  in
 respect  of  any  accused.  As  a  matter
 of  tact,  I  think  there  are  a  number  of
 circumstances  which  are  to  bé  con-
 sidered.  The  question  of  age,  charac-
 ter,  antecedents,  etc.  have  to  be  con-
 sidered  Then,  the  mover  wants  to
 add,  “and  the  offender  making  a  com-
 pletely  true  statement  without  con-
 cealing  anything”.  I  do  not  think
 this  position  in  any  way  injures  the
 interest  of  the  accused  or  creates  any
 sort  of  difficulty.  It  really  helps  the
 accused  in  a  manner.  It  creates  ano-
 ther  ground  for  the  consideration  of
 the  court  for  taking  lenient  view  of
 this  case

 It  may  be  that  on  grounds  of  age.
 character  or  antecedents,  the  court
 may  not  be  impressed  to  take  a  leni-
 ent  view  of  the  matter:  but  because
 he  has  made  a  true  statement,  the
 court  may  consider  that  point  and  take
 a  lenient  view  of  his  case.  So,  I  think
 in  a  way  it  shall  be  helpful  to  the
 accused.  The  argument  given  by  the
 hon.  Minister  is  that  there  might  ke  a
 case  where  the  accused  has  not  made
 any  statement  and  on  that  account,  if
 this  provision  is  made  here,  the  court
 may  think  that  because  he  has  not
 made  any  statement  at  all,  there
 Might  have  been  something  wrong  and
 that  was  why  he  did  not  make  any
 statement.  That  seems  to  be  the  im-
 pression  of  the  hon.  Minister  and  he
 thinks  that  his  case  may  be  prejudic-
 ed  on  that  account.  My  submission  is
 that  there  is  not  the  slightest  impli-
 cation  of  that  sort,  20  far  as  this  pro-
 vision  goes,  because  this  is  one  addi-
 anal  circumstance  whiqh  can  be  con-
 sidered  by  the  court.  It  is  Wholly  a
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 matter  of  distretion  for  tie  court.  The
 court  is  not  bound  to  consider  any  of
 these  circumstances.  There  are  two
 or  three  circumstances  which  the  court
 may  consider.  This  is  another  cir-
 cumstance  added  to  it,  and  if  the  court
 considers  it  proper,  it  may  consider
 this  circumstance  algo.

 So,  if  it  does  anything,  it  helps  the
 accused;  it  doeg  not  at  all  injure  or
 prejudice  his  case.  In  my  view,  the
 adoption  of  this  measure  will  do  two
 things.  Firstly,  it  will  encourage
 truth-speaking  in  courts  of  law.  This
 provision  is  bound  to  help  in  that
 direction;  secondly  it  may  help  the
 accused.  This  object,  as  I  said  in  the
 very  beginning,  was  in  the  mind  of
 the  hon  Mover  as  well  as  the  hon.
 Minister  when  they  were  considering
 this  provision.  So.  if  accepted,  this
 amendment  also  is  likely  to  encourage
 truth-speaking  in  the  courts  of  law
 and  is  likely  to  benefit  the  accused  in
 certain  circumstances.

 Therefore  I  support  the  Bill

 Pandit  Thakur  Das  Bhargavs:
 rase—

 Mr,  Deputy-Speaker:  My  difficulty
 is  the  time  allotted  to  this  Bill  is
 almost  over.  I  can  only  call  the  hon.
 Mover  How  much  time  does  the
 hon.  Member  want?

 Pandit  Thakur  Das  Bhargava:  5  to
 8  minutes

 Mr.  Deputy-Speaker:  We  can  extend
 the  time  by  25  minutes

 पंडित  ठाकुर  दास  भागद  :  यह  थोज़

 जो  कि  इस  बिल  में  दर्ज  है  यह  पहली  मर्तबा
 ही  हाउस  के  सामने  नहीं  धायी  है।  जिस  वक्त
 किमिनिल  प्रोसीज्योर  कोड  की  जनरल

 सरमीम हो  रही थी  उस  वक्‍त  भी  यह  मामला
 इन्हीं  प्रल्फाश्  में  हाउस  के  सामने  श्ावा
 था  सच  तो  यह  है  कि  इस  बिस  के  झान-

 रेबिल  मुबर  साहब  बहुत  अरसे  से  यह  कोसिश
 कर  रहे  हैं  कि  हमारे  कानून  में  ऐसी  सरमीम
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 ही  जाये  कि  इशा  रतत  या  कलांयतन  किसी  तरह
 की  तरसीद  न  हो  कि  कोई  शाल्स  ध्दालत  के
 सामने  झूठ  बोल  सकता  है  1  मैं  उनके  इस
 सयाल  की  दाद  देता  हूं  भौर  उसकी  कद्र  करता

 हैं  भौर  मेरा  खयाल  है  कि  उनके  मोटिय  को
 देखकर  ही  झानरेबिल  मिनिस्टर  साहब  ने

 यह  मजूर  फरमाया  है  कि  इसको  सरकुलेट
 किया  जाये।  उनका  जओ  दूसरा  प्रमेडमेट

 है  उसके  बारे  में  मुझे  यह  कहना  है  कि  जब
 किसी  हास्स  को  दफा  ५६२  दा  फायदा  दिया
 जाता  है  तो  यह  किस  तशह  मान  लिया  जाये
 कि  उसमे  अदालत  के  सामने  कोई  मामला
 बसर  छिपाये  झपना  दिस  खोलकर  रख  दिया

 है  या  नहीं।  यह  तो  दो  बातें  है  इस  के
 अन्दर  ।

 मं  अदब  से  झज  करना  चाहता  ह  कि
 अगर  कोई  इस  मेक्दान  को  सुपरफीशियली
 पढ़ेया  तो  यह  नतीजा  निकालेगा  कि  कानून
 में  मुलजिम  को  झूठ  बोलने  का  ब्नैक  चेक
 दे  दिया  गया  है  -  दर  झस्ल  यह  मामला
 इस  तरह  से  नही  है।  प्राप  सारे  सेक्दन
 को  देखें  और  क्रिमिनल  प्रोसीज्योर  कोड
 की  सारी  स्कीम  को  देखें  तो  मालूम  होगा  दर
 शझस्ल  यह  मुलजिम  को  झूठ  बोलने  का  राइट

 नही  दिया  गया  है  बल्कि  पबलिक  इटरेस्ट
 में  जो  एक  हक  होना  चाहिये  था  और  जो

 मुलजिम  को  दुनिया  भर  में  दिया  गया  है  वह
 यहां  भी  दिया  गया  है,  यानी  किसी  सवाल  के
 जवाब  में  वह  जो  कुछ  भी  कहना  चाहे  कहने
 का  हक  रखता  है।  झौर  उसको  यह  भी  हक
 हासिल  है  कि  कोर्ट  उसके  बखिलाफ  मामले  के
 बारे  में  उससे  कोई  सबाल़  पूछे  भोर  वह  चुप
 चाप  खड़ा  रहे  चुनाखि  नान  कोग्रापरेशन
 डेज  में  कितने  ही  ऐसे  श्रादमी  थ  कि  जिन्होंने
 अदालतों  में  एक  सवाल  का  भी  जबाब  नहीं
 दिया  बल्कि  जो  स्टेटमेंट  देना  चाहा  चह  दिया
 जो  झल्फाख  २४२  के  हैं  भौर  जिन  की  तरफ
 कम  तथफज़्जह  दी  जाती  है  थे  यह  है
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 For  the  purpose  of  enabling  the
 accused  to  explain  any  circumst-
 antes  appearing  in  the  evidence
 against  him,  the  court  may  put
 such  questions,  etc.,

 जनाब  वाला  देखें  कि  किस  तरह  के

 दुनिया  में  यह  ट्रायल  का  किस्सा  बला  और
 किस  तरह  से  ला  झाग  एवीडेंस  बना  है।यह
 तो  सारी  एक  इंटीग्रेटेड  स्कीम  है  ।  कोर्ट
 को  यह  मालूम  है  कि  इस  मुलजिम  ने  जुमे
 किया  है  झेकिन  झगर  कोर्ट  के  सामने  एबीडेंस
 नहीं  है  तो  कोर्ट  पर  यह  फर्ज  शायद  नहीं
 होता  कि  कोटे  उसका  बयान  ले  ।  अगर  को
 के  सामने  ऐसी  एवीडेंस  नहीं  है  कि  जिससे

 मुलजिम  का  जुर्म  साबित  होता  हो  तो  कोर्ट
 को  उससे  कोई  सवाल  पूछने  का  हक  नहीं  है  ।
 झगर  एवबीडेंस  में  कोई  लेक्‍्यूना  है  तो
 उसको  मु  नजिम  की  बयान  से  पूरा  नही  किया
 जा  सकता  1  प्गर  कोई  कोर्ट  किसी  लेक्यूना
 को  मुलजिम  की  झहादत  से  पूरा  करके  उसका
 मजा  देती  है  तो  भ्रपीलेट  कोर्ट  उस  सजा  को
 ताजायज  करार  देती  है।  एक्यूज्ड  को  हक  है
 कि  वह  चाहे  जो  भी  जवाब  दे  सकता  है।  झगर

 एन्यूजड  के  बयान  के  बारे  में  यह  पाबग्दी
 लगायी  जाती  है  कि  उसका  बयान  झ्रगर  सच
 न  हुआ  तो  उसको  सजा  हो  सकती  है  तो  मैं
 झदब  से  भज  करूगा  कि  यह  उसके  ऊपर
 बड़ी  भारी  जिम्मेदारी  भायद  होगी,  जो  कि

 नहीं  होती  चाहिये  ।  भगर  एक्यूज्ड  किसी

 तरह  का  जवाब  बिल्कुल  नहीं  देता  तो  मेरे
 लायक  दोस्त  मानते  हैं  कि  उस  ने  कोई  जुर्म
 नहीं  किया  लेकिन  अगर  बह  जवाब  दे  देता  है
 आर  वह  बाद  में  गलत  साबित  होता  है  तो  उस
 को  सजा  देने  की  बात  कही  जाती  है  ।

 भी  रघुधीर  सहाय  (  बदामू )
 हसमें  पसिक्षमेंट  का  सवाल  कहा  उठता  है  ।

 बंडित  ठाकुर  दास  जामन  :  में  उनको

 पढ़कर  सुनाऊंगा  यही  तो  मेरी  शिकायत
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 है।  मेरे  लायक  दोस्त  ने  इसी  चीज़  को  तो

 नहीं  देशा  है।  इसमें  लिखा  है

 The  accused’  shall  not  render
 himself  liable  to  punishment  by
 refusing  to  answer  such  questions
 or  by  giving  faise  answers  to  them.

 कानून  में  उसको  यह  प्श्तियार  है  कि  भपने
 डिफेंस  में  ओ  कुछ  बयान  देता  चाहे  दे  दे  मो  कि
 कगर  बाद  में  गलत  साबित  हो  जाये  तो  उसको
 सजा  नहीं  हो  सकती  सिफ  इतना  ही
 नहीं  है  कि  उसको  झूठा  बयान  देने  की  सजा

 नहीं  होगी  ,  दल्कि  झगर  एक्युज्ड  कोई  ऐसा
 बयान  दे  दे  कि  जिससे  किसी  की  डिफेमेशन

 हो  रही  हो  तो  हालांकि  ऐसा  करना  जुर्म  है,
 छरेकिन  उस  हालत  में  भी  एक्यूज्ड  पर  कोई  जम
 झायद  नही  ही  सकता  ।  वह  कुछ  भी  बयान
 दे  दे  जुर्म  नहीं  माना  जायेगा  7  हा  भ्रमर  प्राप
 रिटिन  स्टेटमेट  दें  और  उसमें  इस  तरह  का
 स्टेटमेंट  हो  जिस  से  किसी  का  डिफेसेशन  होता

 हो  तो  झाप  पर  जुमें  श्रायद  हो  सकता  है,  लेकिन
 अगर  एक्यूज्ड  अपने  बयान  में  इस  तरह
 को  बात  कह  दे  तो  उस  पर  कोई  जुर्म
 झायद  नही  हो  सकता  +  भौर  यह  ला
 झपती  जगह  पर  ठीक  हूँ।  प्लाज  अगर

 एक्यूज्ड  बयान  दता  है  तो  कोई  नहीं  कह
 सकता  कि  वह  बयान  झठ  है  या  सच  है

 अगर  ाप  ऐसा  करना  चाहेंगे  कि  हसकी  जाच
 करें  कि  वह  बयान  सच  हैँ  या  झूठ  है  तो  उस

 मुकदमे  को  छोड़कर  भ्रापको  इस  बयान  की  नई

 तहकीकात  शुरू  करनी  होगी  ।  प्रगर  ाप

 इस  चीज  को  इस  कानून  में  ला  देंगे  भौर  मल-
 जिम  को  जो  शझाज  हक  है  उसको  हटा  देगे  तो
 लोगों  पर  बड़ा  भारी  जश्न  होगा  ।  इसका
 नतीजा  यह  होगा  कि  कोई  मुसजिम  झपने
 धापको  डिफेंश  नहीं  कर  सकता  ।

 Shri  Barmas:  What  about  thove
 countries  where  this  provision  does
 not  exist?

 fen  ठाकुर  दत्त  सांब :  मेने
 सारे  मुस्कों  के  कभानीन  नहीं  देख ेहै  लेकिन
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 झगर  किसी  मुल्क  के  कानून  में  यह  स्पिरिट  नही
 है.  तो  में  कहूंगा  कि  वहां  पर  मलजिम  को
 उसका  जायज  हक  नहीं  मिला  हैं  |

 45  brs,

 में  जनाब  की  तवज्जह  दफा  १६६१
 की  तरफ  दिलाना  चाहता  हुं  जिसके  मातहत

 पुलिस  बयान  लेती  हैँ  ।  सन  ८२  के  पहलें

 कानून  में  यह  लिखा  था  कि  जो  बयान  पुलिस
 को  दिया  जाये  वह  सच  होना  चाहिए  t  लेकिन
 बाद  में  लफ्ज  'ट्रली'  (truly  )  हटा  दिया
 गया  t  हर  एक  शख्स  को  अस्तियार  हैं  कि
 वह  ऐसा  बयान  दे  कि  पुसिस  के  सामने
 सारा  मामला  झा  जाये,  वह  बगर  किसी  डर
 के  झपना  बयान  दे  सके  |  आज  अगर  कोई

 पुलिस  के  सामने  गलत  बयान  दे  तो  क्या
 उसको  सजा  हो  सकती  हूँ  -  कोई  भी  शख्स
 अगर  पुलिस  के  सामने  झूठ  बयान  देता  हैँ  तो
 उसको  सजा  नहीं  हो  सकती  ।  इसी  तरह
 से  मुल।जम  कोर्ट  के  सामने  भपने  को  बचाने
 के  लिए  कोई  भी  बयान  दे  सकता  है।  फर्जे
 कीजिये  लफ्ज  “फाल्स”  न  हो  ता  क्या  फर्क
 पडता  है।  मुलजिस  को  पूरा  पूरा  हक  हे  कि

 वह  कोई  बयान  दें  सकता  हैं  लेकिन  वह  उसके
 लिये  किसी  सजा  का  मस्तृजिबय  नहीं  है  +  यह

 तथ  करने  के  लिए  कि  यह  बयान  फाल्स  हैं  श्रापको
 बीच  में  दूसरा  मुकदमा  चलाना  होगा  ।  एफ

 मुकदम  के  फेंसला  होने  में  तो  इतना  वक्‍त
 लगता  हैं,  झगर  यह  दूसरी  तहकीकात  झुरू
 कर  दी  जायेगी  तो  कितना  वक्‍त  लगेगा।  मेरे
 लायक  दोस्तो  ने  जिन्होने  इसको  सपोर्ट  किया

 हैं  उनमें  से  किसी  ने  भी  यह  नहीं  कहा  है  कि
 झ्रगर  मुलजिम  झूठा  बयान  देता  ह  तो  उसको
 सजा  दे  दो  ry  कानन  में  कहा  गया  है  कि

 He  shall  not  be  hahble  to  punish-
 ment  if  he  gives  false  evidence.

 ant  इन  भत्फाज  को  निकाल  दिया
 गया  तो  इसका  नतीजा  यह  होगा  कि  कोई
 बयान  जो  उसने  भदालस  के  सामने  दिया
 झमर  बह  बाद  में  गलत  साबित  होता  है
 तो  उसको  सजा  हो  सकती  है  ।  यह  कामृन
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 पपिंडिश  ठाकुर  दास  ार्गण]

 इतने  बरसों  से  चला  था  रहा  है  और  इसका
 सही  तौर  पर  इस्तेमाल  हुभा  है।  में

 समझता हूं  कि  झाज  इतने  बरसों  के  बाद

 यह सजेस्ट  करना  कि  एक्यूउड  को  यह  राइट
 न  रहे,  ठीक  नहीं  होगा  7  मुलजिम  का  यह
 राइट  हैं  कि  वह  कोई  भी  बयान  दें  सकता  है
 उसके  लिए  उसे  सजा  नहीं  दी  जा  सकती  ।

 पुलिस  के  सामने  में  या  मेरे  लायक  दोस्त
 कोई  भी  बयान  दे  सकते  है.  उस  बयान  के

 लिए  उनको  सजा  नहीं  दी  जा  सकती  i

 यह  पालिसी  प्राफ  ला  ऐसी  हूँ कि  इसके  नीचे
 बडे  -बढे  उसूल  छिप  हुए  है।  उनकी  तरफ

 मूवर  साहब  तवज्जह  दें  सिर्फ  इन
 अल्काज  की  तरफ  तवज्जह  न  दे  ।  इस
 वास्ते  मै  झदख  से  भज  करता  हू  कि  यह
 चीज  हटाने  की  जरूरत  नहीं  है  ।  गो  कि

 यह  अल्फाज  मुझ  को  मी  चुमते  है  लेकित
 में  इनकों  हटाने  के  हक  में  नहीं हूं  1  में

 नही  चाहता  कि  कानून  इस  तरह  को  हो
 जाये  कि  श्गर  मुलजिम  कोई  बयान  करे
 जो  कि  बाद  में  गलत  साबित  हो  तो
 उसको  उसके  लिए  सजा  दी  जा  सके  ।  यह
 अच्छी  बात  है  कि  प्रदालतों  के  सामने  वही
 बात  कही  जाये  जं।  कि  मही  हुँ  ले'कन  लोगों  में

 यह  मेंटेलिटी  लाने  के  लिए  दूसरी  तरकीबे

 हैं  -  लेकिन  यह  तरीका  तो  मिसकमसीत्ड

 हैं।  जिस  वक्‍ल  tio  काटज्‌  के  सामने  यह
 चीज  पदा  की  गयी  थी  उस  वक्‍त  हमी  दस
 इुमको  मंजूर  नहीं  किया  गया।  इन  झन्फाज
 का  रहना  हमको  भी  जाहरा  तौर  पर  बुरा
 स्गगता  &  लेकिन  में  यह  मनासिब  नहीं  समझता
 कि  हनको  हटा  दिया  जायें  |

 जहां  तक  मेरे  लायक  दोस्त  के  दूसरे
 च्याइंट  का  सवाल  हैं  में  समझता  हूं  प्रानरेबिस
 मिमिस्टर  साहब  की  स्पीच  के  बाद  बह  सहसूस
 करेंगे  कि  उसको  और  के  साथ  प्रेस  न  किया
 जाये  जहा  तक  दफा  ५६२  का  तास्सुक  है

 कानूत  यह  हैं  कि  मजिस्ट्रेट  को  हक  है  कि

 सारे  सरकमस्टेंसेज  को  देखे  और  यह
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 भी  एक  सरकमस्टेंस  हो  सकता  हैं  कि  ा
 सच  ओला  है  1  यह  सरकमस्टेंस  मु|ंजिम
 के  हक  में  जा  सकता  है।  लेकिन  गर  श्राप
 कानन  में  यह  तबदोशी  कर  दी  तो  नतीजा  यह
 होगा  कि  जिन्होंने  कुसूर  नहीं  किया  हैं  गे  भी
 कुनर्फदान  करने  के  लिए  तैयार  हो  जायेंगे  ।
 झाप  जानते  हैं  कि  मुसजिम  की  मेटेलिटी  यह
 होती  हैं  कि  कोर्ट  में  फायद!  उठाये  |  झगर  यह
 तबदीली  कर  दी  गयी  तो  हर  मुलजिम  दफा
 ५६२  में  बयान  देगा  शुरू  क्र  देगा  ।  इसलिए
 में  समझता हू  कि  ठीक  है  कि  इस  सरकमस्टेंस
 का  लिहाज  रखा  जाये  1  में  समझता  हूं  कि
 दफा  ५६२  में  इन  प्रल्फाज  को  दालखिस  नहीं
 क्रना  चाहिए।  पहले  भी  मेरे  लायक  दोस्त
 ने  यह  तबदीली  करानी  चाही  थी  लेकिन

 हाउस  ने  उसको  मुनासिब  नहीं  समझा

 इसलिए  में  समझता  हु  कि  इस  वक्‍त  भी  इस
 तरमीम  को  करने  की  जरूरत  नहीं  हैं  ।

 अूकि  प्रानरेबिल  मिनिस्टर  साहब
 चाहत  हैं,  इसलिए  यह  सर्कलेशन  के  लिए
 जायेगा  ।  हम  अपने  दोस्त  की  दाद  देते  हें
 कि  उन्होंत  यह  सोचा  कि  हमारे  कानून  में

 कोई  ऐसी  चीज न  हो,  जो कि  किसी  को
 अस्वरें  लेकिन  भ्रगर  वह  ज्यादा  गोर  से
 इसको  देखेंगे  तो  यह  रोशन  हो  जायेगा  कि
 क्रिमिनल  प्रोसीडयर  कोड  की  पालिसी

 दुरस्त  हूँ  कि  किस  तरह  एक  ध्रादमी  के
 खिलाफ  शहादत  दी  जाती  हँ  किस  तरह
 उसे  बयान  का  हक  दिया  गया  वहा  तक  कि
 मेझन  कोर्ट  मे  दफा  २८७  के  सातहत

 एक्यू एड  का  बयान  एविडेंस  बन  जाता  हैँ
 It  becomes  an  evidence.  It  is
 read  as  pert  of  the  evidence.

 में  बर्ज  करना  चाहता  हु  कि  इनके  पीछे  बढ़े
 जौर  के  प्रिसिपलज  भिन्‍्हों  हू  मेरे  दौस्‍्त

 कहत ेहै  कि  झौर  भुहुकों में में  कानून के  मुताबिक
 एक्यूज्ड  को  इस  तरह  का  शाइट- नहीं  हैँ।

 मुझे  तो  इसका  इनमे  नहीं  है  ।  बेहतर

 होता  ॥: उ  अमर  बह  दिखाते  कि  किस  मुल्क
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 में  इस  तरह  का  सैटिच्यूड  नहों  हूँ  {  मैं
 इसके  हक  में  नहीं  हूं,  गो  कि  मैं  उस  गजह
 की  दाद  देता  हूं,  जिस  के  बेसिस  पर  मेरे
 दोहस  इस  बिल  को  यहां  लाए है  ।

 जो  ब्रजरुज  fig  (फिरोजाबाद)  :
 जवाष्यक्ष  महोदय,  मुभे  भथ  हूँ  लि  मैं इम
 बिन  का  कतई  सम्ंत  नहों  कर  सकता  आर
 में  चाहता  हूं  कि  इस  बिल  को  कतई  नागरिकों
 को  राव  जानते  के  लिये  न  मेजा  जाय।
 उसके  बुद्ध  कारण  हू। जो  बाते  अभी

 यहां  are  गई  हूँ.  उनके  ्लिरिका  यदि
 झाप  दे  दबे,  तो  धारा  ३४२  (३)  में  कहा
 गया  t—

 “The  answers  given  by  the  ac-
 cused  may  be  taken  into  conside-
 ration  in  such  inquiry  or  trial,  and
 put  in  evidence  for  or  against  hirn
 in  any  other  inquiry  into,  or  trial
 for,  any  other  offence  which  such
 answers  may  tend  to  show  he  has
 committed  re

 प्रहतावक  महोदव  उपधारा  (२)  स  से  ये  शब्द

 हटा  देना  बाहते  हूँ
 “or  by  giving  false  answers  to

 them”

 लेकिन  उस के  दागे  उपधारा  (३)  में  जो

 यह  कहा  गया  है--

 “The  answers  given  by  the  ac-
 cused  may  be  taken  into  conside-
 ration...  ad  ’

 उसके  बारे  में  वह  कुछ  नहीं  कहते  है  ।  में

 यह  निवेदन  करना  चाहता  हैं  कि  जब
 उपधारा  (२)  में  से

 “or  by  giving  false  answers  to  them”

 अब्दों  को  हटा  दिया  जायेगा,  हो  फिर  उपधारा

 (2)  ह घाम्स्थर  का  सवाल  ही  नहीं  उठता

 हूँ, इस  लिए  उसमें  मी  परिवर्तद  को  धावश्य--

 कड़ा  होती  हूँ!  उसके  बारे  में  प्रस्तायक

 महोदय  ने  कोई  सुझाव  महीं  र्खादे  |

 483—LSD-—-8
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 ae  अतिरिक्त  हमारे  कानून  मे  यह
 व्यवस्था  की  गई  हूँ  कि  प्रभियुकत को  इस  बात
 का  पूरा  विश्वास  होना  चाहिए  कि  बहू  जो

 कुछ  कह  रहा है,  उसके  झाधार  पर  उसके
 निवाफ  कोई  कार्यवाही  नहीं  हो  सकती  है।
 यह  कहने  का  क्या  नतोजा  निकलेगा  कि  अगर
 उसने  फाल्स  आआन्स्वर  दिया,  तो  उसके
 खिलाक  का्यबाही  हो  सकतो  है  o  इसस
 पहल  धारा  ३४२  (१)  से  लिखा  हुआ  है--

 “_-the  Court  may,  at  any  stage
 of  any  enquiry  or  trial  without
 previously  warning  the  accused,....”

 art  ३४२  में  अभियुक्त  से  जो  सवाल
 किया  जाता  हैं,  उससे  यह  जरूरों  नहीं  हें  कि
 पहले  अभियुक्त  को  मालूम  हो  कि  कब
 अदालत  सवाल  पूछने  जा  रहो  है  t  ट्रायल
 चलने  कं  दोरान  में  प्रचानक,  किसी  भी  वक्त,
 अदालत  उससे  सवाल  कर  सकती  हूँ  और

 इसमे  ग्रभियृकत  को  किसी  वारनिंग  को
 जरूरत  नहीं  हूँ  ।  प्रमियुक्त  यह  सोच  कर
 जाता  हूँ  कि  बाज  उसके  खिलाफ  एविडस  होगी,
 लकित  अदालत  नें  उससे  सवाल  पूछ  लिया।
 उसकी  पहले  से  कोई  तैयारी  नही  हैँ  भौर  अगर
 गलती  मे  कोई  बात  उसके  मुह  से  निकल
 गई,  तो  नतीजा  यह  होया  कि  उसके
 खिलाफ  काययवाही  की  जा  सकती

 हैं!  में  यह  कहना  चाहता  हू  कि  सिर्फ

 यह  कह  कर  कि  अदालत  में

 झसत्य-भाषण  बन्द  हो.  कानून  में  परिवर्तन
 कराने  की  बात  उचित  नही ंहूँ  |  यह  तो
 सभो  चाहते  है  कि  प्रदालतों  में  असत्म-भाषण
 कम  हो,  लेकिन  उसका  यह  तरीका  कतई

 नहीं  है  .  मुझे  ताज्जुब  हैँ  कि  कछ  माननीय

 बक्ताझों  ने  कहा  कि  दूसरे  देशो  में  कही  इस

 तरह  की  व्यवस्था  नहीं  हैँ  I  मे ंविद्वास  करता

 है  कि  जिन  देशों  के  कानत  के  आधार  पर

 हमारा  यह  कानून  बनाया  गया  है,  यहां  मी

 इस  तरह  की  व्यवस्था  होगी,हालांकि  मैं  इसके

 बारे  में जानता नहीं  हूं  ;  ग्न्छ  होता  कि  जिन
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 [अं,  इज  राज  सिह]
 बब्ता  महोदयों  ने  यह  बाल  कही  है,  वह
 सम्बन्धित  कानून  ढढ  कर  ला  कर  दिखा

 देते  कि  उनमें  इस  तरह  की  व्यवस्था  नहीं

 है।  मे  समझता  हूं  कि  जिस  देश  से  हमारा  यह

 कानून  नकल  किया  गया  है,  वहां  भी  इस  तरह
 की  व्यवस्था  होनी  चाहिए*।  भ्राखिर  इसका

 उसूल  क्या  है  ?  *  उसूल  यह  हूँ  कि  मुलजिम  को

 पूरा  विष्वास  रहे  कि  इस  तरह  क  परबत  करने

 से  उसको  कोई  हानि  होते  वाली  नही  है,  तो

 कानून  का  जो  एक  खास  उद्देश्य  हैँ  कि

 जब  तक  मुलजिम  को  सजा  नहीं  जाय,  तब
 तक  वह  निरफप्राध  समझा  जायेगा--

 the  accused  shall  be  deemed  to  be
 imnocent,

 ag  बिल्कुल  खत्म  हो  जाता  हूं।  यह  ठोक

 हूँ  कि मृवर  महोदय  को  इस  बात  का  बहुत
 उत्साह  हूँ  कि  '्रदालत  में  भप्रसत्य-माषण
 कम  हो,  लेकिन  उसके  साथ  ही  उनको

 इस  बात  का  भी  ध्यान  रखना  चाहिए  कि

 कानून  का  जो  उद्देश्य  है,  वह  कही  नष्ट  ह. 3  हा
 जाय  ।

 जहा  तक  घारा  ५६०२  में  तरमीम  का
 सम्बन्ध  है,  उसके  बार  में  मेरा  निवेदन  हैं
 कि  वह  तो  बिल्कुल  ही  एक  ऐसी  चीज  हैं,
 जिसका  यहा  कोई  स्थान  नहीं  है  ।  ास्विर
 घारा  ५६२  में  भ्रदालत  नया  डेस्ती  है  !

 अदा-  त  यह  देखती  हँ---
 “regard  being  had  to  the  age,

 character  or  antecedents  of  the
 offender,  and  to  the  circumstances
 in  which  the  offence  was  com-
 mitted,  a

 झौर  बह  मह  बात  कब  देखती  हैं  ”  जब
 यह  इस  विद्धास  पर  पहुच  गई  कि  मुख-
 जिम  को  सजा  करनी  हैं।  जब  सजा  करन
 की  बात  भरा  गई,  तो  भ्रदालत  यह  देखती
 हैं,  उससे  पहल  नहीं।  तो  क्‍या  सजा  24
 की  बात  जाने  के  बाद  मलजिम  से  बह  पूछा
 जायेगा  कि  तुम  नें  पूरा ट्र,  स्टेटमेट  दिया  हैं
 मा  नही  बौर  कुछ  कनसील  तो  नहीं  किया
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 है?  जब  भदालत  इस  निर्णय  पर  पहुंच  गई
 कि  मुलजिम  को  सजा  करनी  है,  तब  उसे

 यह  सोचना  पड़ेगा  कि  उसको  धारा  ५६२
 में  छोडा  जा  सकता  हूँ  या  नही  |  जब  अदालत
 के  सामने  इन  सब  बातों  का  ध्यान  रखने
 की  बात है,  तो  फर  इन  दाब्शे  को

 “and  the  offender  making  a  completely
 true  statement  without  concealing
 anything”—

 wet  के  मायने  थे  हे  कि  फिर  से

 ट्रायल  की  जाय,  इन्कक्‍यायरी  की  जाय,
 जिसमें  बह  पता  लगाया  जाये  कि  मुलजिम
 कुछ  छिपा  तो  नहीं  रहा  है,  या  प्रसत्य-
 भाषण  तो  नहीं  कर  रहा  हँ  यहं  तो

 बिलकुल  मुकदम  को  बढ़  पे  की  बात  हैं  ।
 इन  शब्दों  की  कोई  उदरूरत  नहीं  हे  ry

 wa  में  में  यह  निवेदन  करना  चाहता

 7  किं  में  नहीं  समझता  कि  गृह  मंत्रालय  को
 तरफ  से  यह  बान  कैसे  कह  ही  गई  कि  इस

 कानून  का  हम  मुल्क  में  राय  जानने  के  लिए
 भेजना  चाहते  ढ़  |  इस  कानून  मे  तो

 ड्रापिटग  की  गलतिया  हें।  लॉग  यह  सांचेंगे
 कि  हमारे  सर्वसता-प्राप्त  सदन  में  इस
 पर  चर्चा  हुई  लेकिन  उन्होंने  धारा  २  में
 संशोधन  करत  के  साथ  ही  घारा  ३  को
 हटाने  की  कोई  व्यवस्था  नहीं  की  हैं  t  में
 नहीं  समझता  कि  इसके  बार  में  राय  जानने
 से  कोई  फायेदा  हो  सकता  है।  झगर  गह
 मंत्रालय  यह  समझता  हैं  कि  इस  तरह  की
 व्यवस्था  होनी  चाहिए,  तो  जेंसे  अम्य
 प्रादिेट  बिलो  के  वक्‍त  भ्रक्‍्सर  यह  कह
 दिया  जाता  है  कि  हम  इंस  पर  विचार  करेगे,
 ला  कमीक्षन  विचार  करेगा,  गृह  मंत्रोलय
 विचार  करेगा,  वैसे  ही  झ  भी  गृह  मंत्रालय
 इसको  देख  से  झौर  पझ्रगर  कोई  प्रावष्यकता
 हो,  तो  सशोषन  कर  दे  ।  लेकिन  उसूली
 तौर  पर  इसमे  किसी  प्रकार  के  परिवर्तेत
 की  प्राजश्यकृती  नहीं  है  1  झगर  इस  बिल



 5077  Code  of  8  SEPTEMBER  3956  Criminal  है...  so78

 को  मुल्क  की  रास  जानते  &  लिए  अभेजेंगे

 तो  इसके  नतीजे  ये  होंगे  कि  म  सिर्फ  लोग

 यह  समतेंगे  कि  गवर्नेमेंट  ने  भ्रच्छी  तरह

 से  देखते  की  कोशिश  नहीं  की  कि  यह  बिल
 क्या  है,  बल्कि  वे  यह  भी  सरूयाल  करेंगे  कि

 हिन्दुस्तान  के  इस  सर्वसत्ता-आप्त  सदन  ने

 भी  यह  देखने  की  कोशिश  नहीं  की  कि
 इसमें  ब्या  लिखा  हुभा  है।

 इन  दाब्दो  के  साथ  में इस  बिल  का
 सख्त  विरोध  करता  हू  ।

 आ  2०  पसि०  बौखता  (झज्जर)
 जनाब  डिप्टी  स्पीकर  साहब,  जो  दलीले

 पहले  दी  जा  चुकी  है,  उनके  अलावा  में
 कोई  नई  दलील  नहीं  देता  चाहता  हू
 लेकन  मे  बताना  चाहता  हू  कि  मे  इस  बिल
 का  बिल्कुल  मुखलिक  है।  पिछल  कुछ
 बरसो  से  यह  रेखा  जा  रहा  हैं  कि  हमार
 जोब्ता  फौजदारी  में  म्लजिम  को  जो  हकूक
 दिए  गाएं थ,  उनका  घीरे  घीर  रूम  किया
 जा  रहा  है।  हम  मे  से  जिन  लागो  का
 फौजदारी  को  झदालतों  का  तवा  है  उन
 को  शिकायत  हैं  कि  पिहले  जो  तेरमीमात  हुई
 हैं  उनसे  मलजिम  के  हकूक  पर  बड़ी  भारी
 चोट  पडी है।  उस्रस  जिरह  का  हक  छीन
 लिया  गया  है।  प्रब  तब  दो  दलीले  दी  गई
 है  इस  बात  की  कि  इसमें  बयो  तरमीस  की
 जाय  यह  कहा  गया  है  कि  दूसरे  मुल्को  से
 इस  ड्िग्मि  का  कानून  नहीं  हैं।  में  समझता

 हूकि  यह  जरूरी  नहीं  है  कि  भ्रगर  हमारे
 मलक  में  कोई  ग्रच्छी  बात  हा  भौर  दूसरे  मुन्कों
 में  न  हो  तो  इसलिए  हमको  भी  ग्रपनी  घच्छी
 बात  खत्म  कर  ड्नी  चाहिए  |  दूसरे  मल्को  का
 हम  से  सबक  हासिल  करना  चाहिए।  उनको
 भी भ्पने  मुलजिम  को  वह  हक  देना  चाहिए.
 जो  कि  हमने दे  रखा  है।  यह  जरूरी  नहीं

 है  मिह्म  दूसरे  मुल्कों की  नकल  करे।
 इस  तरमीम  के  बाद  जो.  पिछले
 बरसो  में  हुई  है,  मुलजिभ  बिनने  बाक्स
 में  प्रा  सकता  है,  ब्ोष  पर  स्टेडूमेंट  दं  धकता  है,

 (Amendment)  Bill

 few  ले  सकता  भौर  रिस्क  लेंगे  को
 उसको  भ्रपरचनिटी  दे  दी  गई  है|  इन

 हालात  में  ये  दोनो  दलीलें  कि  दूसरे  मुल्को
 में  यह  बात  नहीं  हे  या  महू  बात  कि  मुलजिम
 के  बयान  को  ग्रदालतें  कुछ  अभ्रहमियत  नहीं
 दती  है,  गलत  हे*।  जहा  तक  हमारे  मुल्क
 के  जाबता  फोजदारी  का  ताल्लक  हैं  उसमें

 यह  बडी  भारी  तारीफ  की  बात  है  कि  हमारे
 यहा  मुलजिम  को  ऐसे  ऐसे  हकूक  दिम्रे  गये
 है  जा  कि  दूसरे  मल्को  के  कानूनों  में  नहीं
 दिये  गये  हे  ।  में  समझता  है  यह  तारीफ  की
 बात  है,  णर्म  की  बात  नहीं।  खास  तौर  पर
 सियासी  नौइयर  के  जो  मकदमे  ्ायेंगे  उनमें
 झगर  यह  मान  लिया  गया  कि  मक॒दमा  झुठा  है
 तो  दूसरा  मुकदमा  भी  बन  सकता  है।  खास
 तौर  पर  विडिबध्टिव  कसिस  में  बेचार  को  एक्‌
 एक  नहीं  तीन  तीन  भगतन  पड़ेंगे  ।

 इन  अलफाज  के  साथ  में  इस  बिल  के

 स्क्युलेशन  का  जो  सुझाव  है  उसकी  मखालिफत
 करता  ह  क्योंकि  इसका  मतलब  यह  हागा  कि

 मुलजिम  को  जो  हकक  दिये  गये  हे,  उनको  इससे

 छीना  जाए।  साथ  ही  साथ  जो  बिल  बरा  क्या
 गया  है  में  उसक  भी  सरत  खिलाफ  हू  T

 Mr  Deputy-Speaker.  Shr:  Subiman
 Ghose  will  be  the  last  speaker  now.
 Other  hon  Members  are  making  up
 their  minds  just  now

 5.37  hrs.

 {Panprr  THAKUR  Das  BHaRGAVA  in  the
 Chatr]

 Shri  Subiman  Ghose  (Burdwan):
 Mr  Chairman,  Sir,  to  my  mind  this
 Bill  is  ill-conceived  It  takes  away  a
 very  valuable  mght  of  the  accused.
 Let  us  take  a  concrete  example.  Sup-
 pose  a  man  ts  standing  trial]  for  murder
 and  when  he  is  examined  under
 section  342  by  the  Court,  if  this  Ball
 becomes  an  Act  will  he  be  entitled  to
 say  “I  am  innocent”,  if  he  35  ultimate-
 ly  convicted?  He  3६  examined  under
 section  342,  he  says,  “I  am  innocent”



 $079  Code  of

 {Shn  Subiman  Ghose]
 and  ultimately  he  is  convicted,  in  that
 case  what  will  be  the  result,  if  his
 version  that  he  is  innocent  turns  out
 to  be  false?  Strictly  speaking  he  is
 not  a  litigant  of  his  own  choice  and
 naturally  the  safeguard  is  only  for
 avoiding  further  pfnishment.  If
 statement  under  section  342  Cr,  P.C.
 turns  out  to  be  false,  where  35  the
 guarantee  that  he  will  not  be  hauled
 up  under  section  82  or  section  293  of
 the  Indian  Penal  Code  It  fs  only  for
 protection  from  further  embarrassment
 for  further  punishment  that  this  has
 been  written.  It  38  not  that  there  has
 been  an  encouragement  for  giving
 false  answers,  but  it  is  that  even  if  he
 give,  a  false  answer  he  will  not  be
 hauled  up  for  another  punishment.

 The  Bull,  so  far  as  this  is  concerned
 in  the  statement  of  objects  and  reasons
 the  sponsor  wants  to  say,  is  to  elimi-
 nate  perjury  from  law  courts  and  to
 encourage  amongst  the  htigant  public
 the  habit  of  speaking  the  truth  That
 is  a  very  laudable  object,  no  doubt
 But  I  have  got  my  own  apprehension.
 To  eliminate  perjury  from  the  law
 courts,  why  the  experiment  com-
 mences  with  the  accused?  <A_  vast
 field  is  there  If  you  want  to  eradi-
 cate  or  eliminate  perjury  just  try  in
 another  way  Why  make  an  experi-
 ment  with  the  accused?  It  is  a  statu-
 tory  right  that  has  been  given  to  the
 accused,  but  :t  is  only  that  he  will
 not  be  harassed  further  and  that  he
 will  not  be  doubly  convicted,  i.e.,  that
 he  is  convicted  for  the  offence  itself
 and  for  the  statement  that  he  makes.
 Naturally,  this  Bil]  takes  away  a  very
 valuable  right  of  the  accused.  It  never
 encourages  him  to  make  any  false
 statement,  but  he  will  not  be  con-
 victed  for  false  statement  even  if  he
 makes  it  to  save  his  own  skin,

 Secondly,  as  for  seetion  562  I  sub-
 mit  that—it  is  said  “making  a  com-
 pletely  true  statement  without  con-
 cealing  anything’—if  he  makes  a
 statement,  who  is  to  decide  that  he  has
 made  a  true  statement?

 8  SEPTEMBER  958  Criminal  Procedure
 (Amendment)  ह... (ह

 Shri  Raghubir  Sahai:  The  Court.

 Shri  Sabiman  Ghose:  How  can  the
 Court  do  that?  He  makes  a  statement,
 how  can  it  be  tested?  Again  will  the
 court  sit  in  judgment  over  the  state-
 ment?  He  makes.  a  statement  in  his
 own  way  and  he  says  that  it  is  a  true
 statement.  How  can  the  court  then
 and  there  say,  you  are  not  making  a
 clean  breast  of  everything  and  you  are
 suppressing?  How  is  the  court  in  a
 position  to  say  like  this.  That  is
 absolutely  a  superfluous  amendment.
 The  objects  are  no  doubt  laudable.
 There  is  a  sentimental  touch  rather
 than  a  legalistic  touch.  If  the  Bill
 becomes  an  Act,  that  would  go  very
 much  against  the  accused  and  it  would
 take  away  a  very  valuable  right  of
 the  accused.  I  submit  that  this  Bill
 should  be  opposed.

 Shri  Raghubir  Sahai:  Sur,  besides
 myself,  some  ten  hon.  Members  of  this
 House  have  taken  part  in  the  discus-
 sion  over  this  Bill.  I  am  very  glad  to
 note  that  out  of  these  ]  hon.  Members,
 seven  have  given  their  wholehearted
 support  to  the  objects  of  this  Bill  1
 am  really  sorry  that  four  hon.  Mem-
 bers  could  not  see  their  way  to  give
 their  support  to  this  motion  for  circu-
 lation  of  this  Bull

 As  was  rightly  pointed  out,  I  was
 anxious  for  this  change  from  the  year
 954  when  Dr  Katju  brought  forward
 his  comprehensive  amendment  of  the
 Criminal  Procedure  Code  I  am
 really  glad  that  as  many  as  seven  hon
 Members  have  given  their  whole-
 hearted  support  to  the  Bill.  The  hon
 Minister  has  also  in  a  way  supported
 not  only  the  object,  but  the  motion  for
 circulation  to  elicit  public  opinion.  I
 myself  realise  that  it  is  not  an  ordinary
 change  that  I  am  advocating  here.  It
 is  a  change  of  fundamental  impor-
 tance.  It  would  be  in  the  fitness  of
 things  if  on  such  a  matter,  opinion  of
 competent  persons  are  aecertained,  for
 instance,  High  Court  Judges,  State
 Governments,  Bar  Associations,  law-
 yerseand  others  who  are  interested  in
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 the  system  of  administration  of  justice
 as  is  prevailing  in  this  country.  I  do
 hope  that  after  thege  opinions  have
 been  obtained  by  the  Government  by
 the  338  December,  1958,  they  wil]  be
 supplied  to  all  the  Members  of  this
 House  and  I  would be  in  a  position  to
 make  a  motion  for  reference  of  the
 Bill  to  a  Select  Committee.

 I  do  not  want  to  take  the  time  of
 the  House  by  giving  my  own  views
 regarding  the  arguments  advanced  by
 those  hon.  Members  who  have  opposed
 this  Bill  tooth  and  nail  and  even  the
 motion  for  circulation  in  order  to
 elicit  public  opinion.  The  least  that
 I  can  say  about  those  hon.  Members
 is  that  they  are  labouring  under  cer-
 tain  misapprehensions  which  would
 not  be  borne  out  by  the  public  opinion
 when  it  is  available  to  us.  I  am  quite
 agreeable  to  the  motion  that  has  been
 placed  before  the  House  by  my  hon.
 friend  Shri  Shree  Narayan  Das_  for
 eérculation  of  this  Bill  to  elicit  public
 opinion.

 Mr.  Chairman  :  To  the  Consideration
 motion,  an  amendment  has  been  moved
 which  rung  thus:  “That  the  Bill  be
 circulated  for  the  purpose  of  eliciting
 opinion  thereon  by  the  3lst  Decem-
 ber,  1958.”  I  proceed  to  take  the
 opinion  of  the  House  on  this  motion.
 The  question  is:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  ‘Bist  December,
 1988.”

 The  motion  was  adopted.
 Mr.  Chairman:  This  amendment  is

 carried  I  will  proceed  further.

 5°%6  है. वि

 REPRESENTATION  OF  THE  PEOPLE
 (AMENDMENT)  BILL

 (Amendment  of  Sections  55A,  82  and
 lI6A)

 Mr,  Chairman:  Shri  Tangamani.
 Seme  Hon.  Members:  What  is  the

 time  for  this  Bill?

 5  SEPTEMBER  i858  the  People  (Amend  4३०82
 ment)  Bill

 Mr.  Chairman:  Two  anda  half
 hours,

 Shri  Tangamani
 Chairman,....

 (Madurai):  Mr.

 Shri  Shree  Narayan  Das  (Dar-
 bhanga):  Sur,  I  would  like  to  rise  on
 a  point  of  order.  The  Bill  that  the
 hon.  Member  is  going  to  move  for
 consideration,  I  think...  oa

 Mr,  Chairman:  |  think  it  5  desirable
 that  the  hon.  Member  should  be
 allowed  to  say  something  before  the
 point  of  order  is  raised.  Before  he
 opens  his  mouth,  the  point  of  order
 is  raised.  We  do  not  know  what  he
 will  say.  It  is  just  possible  that  he
 may  himself  make  a  statement  which
 may  not  necessitate  the  raising  of  the
 point  of  order.  He  may  himself  say
 something.  He  does  not  to  move  for
 the  change  of  the  Constitution  He
 may  not  try  to  see  that  those  portions
 of  the  Bill  which  offend  against  the
 Constitution  are  proceeded  with.  I
 do  not  know  what  he  will  say.  Let
 him  begin  Then,  the  point  may  be
 raised

 Shri  Tangamani:  Mr.  Chairman,  Sur,
 I  move:

 “That  the  Bill  further  to  amend
 the  Representation  of  the  People
 Act,  ‘1981,  be  taken  into  considera-
 tion.”

 In  so  moving,  I  have  two  or  three
 purposes  in  mind  and  I  shall  briefly
 explain  what  I  really  meant  by  bring-
 ing  this  amendment  to  the  Represen-
 tation  of  the  People  Act.  In  the  State-
 ment  of  Objects  and  Reasons,  I  have
 tried,  as  far  as  possible,  to  explain  the
 limited  purpose  which  prompted  ne
 to  bring  this  Bill.  The  election  peti-
 tions  filed  in  the  various  States  after
 the  General  elections  in  957  have
 proved  that  even  after  the  amendment
 effected  by  the  Representation  of  the
 People  Act  of  1986,  election  disputes
 are  being  dragged  on  and  section  90(6)
 of  the  Act  which  requires  that  the
 tnal  of  an  election  petition  should



 5083  Representation  of

 {Shri  Tangamani]
 conclude  within  six  months  from  the
 date  of  the  publication  of  the  copy  of
 the  petition  in  the  Official  Gazette  is
 now  a  dead  letter.  In  several  cases,
 every  interlocutory  or  other  order
 passed  during  the  trial  of  an  election
 petition  and  before  the  passing  of  the
 final  order  is  questioned  by  a  writ  in
 the  High  Court  and  by  a  further  appeal
 to  the  Supreme  Court  and  the  tria)  of
 the  election  petition  is  stayed  till  the
 writ  from  the  interlocutory  or  other
 order  is  disposed  of.  Although  the  Re-
 presentation  of  the  People  Act  was
 passed  in  95l  which  covers  a  much
 wider  subject,  namely,  qualification  for
 membership,  disqualifications,  conduct
 of  general  elections,  procedure  for
 election,  counting  of  votes,  publication
 of  election  results,  etc.,  Part  VI  of  the
 Act  deals  with  election  disputes.  I
 want  to  confine  myself  only  to  the
 election  disputes.

 So  far  as  election  disputes  are  con-
 cerned,  it  has  been  laid  down  that
 these  election  disputes  will  be  refer-
 red  to  the  Election  tribunals  In  this.
 to  some  extent,  we  have  also  followed
 the  Representation  of  the  People  Act
 of  3949  which  is  a  U.K.  Act.  For  the
 sake  of  really  enlarging  my  point  as
 to  how  it  is  necessary  that  these  elec-
 tion  petitions  should  be  expedited,  I
 will  give  only  the  figures  which  were
 supplied  by  the  Ministry  of  Law  to
 some  of  my  questions  on  the  floor  of
 this  House.  In  reply  to  Starred  Ques-
 tion  240  dated  8th  February,  958  the
 hon,  Minister  of  Law  stated:  Number
 of  election  petitions  referred  to  the
 tribunal  (i.e.,  after  the  957  elections):
 Lok  Sabha—57;  Legislatures—398;  No.
 of  election  petitions  still  pending:
 Lok  Sabha—26;  State  Legisilatures—
 वो,  Three  from  the  Lok  Sabha  and  35
 from  the  State  Legislatures  were  dec-
 lared  as  and  void.  At  that  time,
 36  petitions  were  pending  before  the
 High  Courts  and  none  was  pending
 before  the  Supreme  Court.

 I  will  come  to  a  much  later  date,
 namely  ३80  August,  ‘1988,  ut  .two
 weeks  ago.’  In  reply  to
 tian  26  dated  l8th  August,  1958,  the
 following  statement  was  made  by  the
 hon,  Minister.  He  stated  that  as  on
 lst  August,  ६998  in  all  the  3  States  and
 also  the  regions,  in  all  numbering  7,
 the  following  was  the  position:  No.  of
 election  petitions  disposed  of  by  the
 election  tribunals  relating  to  Lok
 Sabha:  37.  Those  relating  to  the
 Legislative  Assemblies  were  317.  Num-
 ber  of  election  petitions  stil!  pending
 with  the  election  tribunals:  100.  Num-
 ber  of  election  petitions  still  pending
 before  the  High  Court:  48;  pending
 before  the  Supreme  Court:  8.  Num-
 ber  of  election  petitions  disposed  of
 in  six  months  by  the  election  tribunal:
 188.  The  House  knows  that  our  law
 provides  that  the  election  tribunal
 should  dispose  of  these  election  peti-
 tions  88  expeditiously  as  possible  and
 should  not  take  more  than  six  months.
 Those  disposed  of  by  the  High  Court
 within  the  period  mentioned  (our  law
 provides  that  the  High  Court  should
 dispose  of  appeals  within  three
 months):  103.  Number  of  elections
 declared  and  void:  Lok  Sabha—
 2;  Legislative  Assemblies:  50—making
 a  total  of  52

 To  summarise  it,  after  8  months
 we  find  that  56  election  petitions  are
 still  pending  either  before  the  election
 tribunal  or  before  the  High  Court  or
 before  the  Supreme  Court.  That  would
 mean  one-third  of  the  total  petitions
 which  were  filed  after  the  eng  of  the
 general  elections  are  still  pending.

 The  intention  of  the  Legislature
 was  clearly  that  whenever  there  was
 a  prima  facie  case,  there  must  be  a
 machinery  for  bringing  these  election
 petitions  and  it  is  given  exhaustively
 under  Chapter  VI  as  to  how  an  elec-
 tion  petition  is  to  be  filed  before  @
 tribunal.  But  now  difficulties  have
 arisen,  and  I  will  mention  only  two
 or  three  cafes.
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 Originally  there  was  no  appeal  to
 the  High  Court  and  so  after  the  tribu-
 nal  hed  given  its  findings,  they  had
 really  to  go  to  the  Supreme  Court  dnd
 invoke  article  336  of  the  Constitution
 The  Supreme  Court  has  held  that
 under  I86  they  .-have  much  wider
 powers—if  I  have  the  tune  I  will  refer
 to  one  or  two  decided  cases  in  the
 matter—and  that  this  is  more  in  the
 nature  of  residuary  powers  After
 956  when  the  amendment  has  come

 Shri  Ajit  Singh  Sarhadi  (Ludhiana)
 May  I  submit  that  the  point  of  order
 raised  by  Shr:  Shree  Narayan  Das  may
 be  allowed?  You  have  not  taken
 notice  of  it  yet

 Mr.  Chairman.  The  hon  Member  is
 still  giving  the  background  and  he  has
 not  yet  stated  that  he  wants  a  certain
 amendment  or  that  he  wants  to  move
 clause  4  or  that  he  wants  to  move  the
 entire  Bill  or  that  he  suggests  that
 right  to  make  application  to  the
 High  Court  or  Supreme  Court  be
 taken  away  He  38  only  stating  the
 background  Unless  he  makes  out  a
 case  that  he  really  wants  to  take
 away  these  powers  of  the  High  Court
 or  Supreme  Court,  I  do  not  think  it
 is  fair  to  allow  the  objection  to  be
 raised

 IT  know  objection  w  going  to  be
 raised,  and  very  seriously  |  am_  not
 burking,  but  that  will  be  the  proper
 time  when  he  makes  a  statement  that
 he  wants  to  see  the  powers  of  the
 Supreme  Court  and  the  High  Court
 to  be  taken  away  He  3s  only  giving
 the  background  He  may  ultimately
 say,  as  a  matter  of  fact,  that  he  only
 wants  to  press  clauses  2  and  3  So,  let
 lum  make  a  statement  Let  it  come
 from  him  that  as  a  matter  of  fact
 he  wants  to  take  away  the  powers
 He  is  only  stating  that  there  are  so
 many  applications,  90  many  have  not
 been  decided.  Let  him  at  least  sav
 once  that  he  wants  to  take  away  those
 powers  before  I  allow  the  hon.  Mem-
 ber  te  proceed  with  the  point  of
 order

 8  SEPTEMBER  i958  the  People  (Amend-  5086
 ment)  Bull

 Shri  Tangamani:  By  the  amend-
 ment  of  956  a  new  section,  section
 36A,  has  been  added  This  is  ‘vhat
 the  section  says’

 “(J)  An  appeal  shall  le  from
 every  order  made  by  a  Tribunal
 under  Section  88  or  Section  99
 to  the  High  Court  of  the  State  in
 which  the  Tribunal  is  situated

 (2)  The  High  Court  shall,  sub-
 ject  to  the  provisions  of  this  Act,
 have  the  same  powers,  juriedic-
 tion  and  authority,  and  follow
 the  same  procedure,  with  respect
 to  an  appeal  under  this  Chapter
 as  if  the  appeal  were  an  appeal
 from  an  original  decree  passed
 by  a  civil  court  situated  within
 the  local  limits  of  its  civ;l  appel-
 late  jurisdiction

 Provided  that  where  the  High
 Court  consists  of  more  than  two
 judges  every  appeal  under  this
 Chapter  shall  be  heard  by  a
 bench  of  not  less  than  two  judges

 (3)  Every  appeal  under  this
 Chapter  shall  be  preferred  with-
 in  a  period  of  thirty  days  from
 the  date  of  the  Tribunal  under
 Section  98  or  Section  99

 Provided  that  the  High  Court
 mav  entertain  an  appeal  after
 tne  expuy  of  the  said  period  of
 thirty  days  if  it  is  satisfied  that
 the  appellant  had  sufficient  cause
 for  not  preferrmg  the  appeal
 within  such  period

 (4)  Where  an  appeal  has  been
 preferred  against  an  order  made
 the  High  Court  may,  on  sufficient
 of  the  order  appealed  from  and  in
 such  a  case  the  order  shall  be
 deemed  never  to  have  takea
 cause  being  shown,  stay  operation
 effect  under  sub-section  (l)  of
 under  clause  (b)  of  Section  98,
 Section  707

 (5)  Every  appeal  shall  be  de-
 cided  as  expeditiously  as  possible
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 and  endeavour  shall  be  made  to
 determine  it  finally  within  three
 months  from  the  date  on  which
 the  memorandum  of  appeal  is
 presented  to  the  High  Court.”

 I  have  read  it  in  full  just  to  remind
 this  House  that  after  956  a  specific
 provision  has  been  included  giving
 the  right  of  appeal.  It  is  not  as  if  that
 leave  to  appeai  has  got  to  be  obtain-
 ed  from  the  High  Court.  After  the
 tribunal  has  given  its  findings,  the
 aggrieved  party  has  gat  the  right  to
 go  before  the  High  Court  and  the
 night  of  appeal  is  here.  But,  of  course,
 such  a  right  of  appeal  does  not  exist
 in  the  U.K.  today.

 In  the  U-K.,  if  I  may  say  so,  what
 happens  is  that  the  trial  of  the  elec-
 tion  petition  takes  place  in  an  open
 court  without  jury.  The  petition  is
 tried  by  two  Judges  on  a  Rota  for  the
 trial  of  parliamentary  election  _peti-
 tions.  The  Judges  for  the  time  being
 on  that  Rota  must,  unless  they  other-
 wise  agree,  try  the  petitions  standing
 for  trial  according  to  their  seniority.
 The  Judges  are  referred  to  as  the
 Election  Court.  The  Election  Court
 has  the  same  powers,  jurisdiction,
 authority  etc.,  as  the  High  Court.
 The  Judges,  after  giving  a  finding,
 will  have  to  write  to  the  Speaker  at
 the  completion  of  the  trial  No
 appeal  under  section  37  of  the  Re-
 presentation  of  the  People  Act  of  949
 shall  lie  without  the  special  leave  of
 the  High  Court  from  the  decision  of
 the  Election  Court  on  any  question  of
 law,  whether  an  appeal  or  otherwise,
 under  the  provisions  of  that  part  of
 the  Act,  and  if  leave  to  appeal  is
 granted,  the  decision  of  the  Court  of
 Appeal  in  the  case  shall  be  final  and
 conclusive.

 I  wish  to  draw  attention  to  this
 distinction.  In  our  case,  after  the
 ward  or  the  finding  has  been  given
 by  the  election  tribunal,  there  is  the
 right  of  appeal  to  the  High  Court.
 Under  the  UK.  practice,  after  the
 final  award  or  judgment  is  given  by
 the  election  court,  an  appeal  les  only

 ment)  BNIt

 on  a  question  of  law  with  the  leave
 of  the  court  of  appeal.  I  am  net  really
 contesting  this  point,  but  the  point  I
 want  to  really  emphasize  is  that  the
 tribunals  must  have  full  powers  to
 go  into  this,  and  when  there  is  a  right
 of  appeal  and  when  the  right  of  ap-
 peal  is  to  be  used,  the  appellate  tri-
 bunal  or  the  appellate  court—in  this
 case  the  High  Court-—-has  got  fuil
 jurisdiction  to  go  into  all  the  pre-
 liminary  objections  or  otherwise,  but
 that  is  a  thin  line  which  has  got  to
 be  drawn  so  far  as  the  practices  in
 the  United  Kingdom  and  India  ere
 concerned.

 The  next  point  which  I  would  like
 to  mention  is  that  inordinate  delays
 do  occur  because  of  many  reasons.
 The  election  tribunal,  for  reasons
 only  known  to  itself,  drags  cases  on
 for  more  than  one  year.  It  is  for  the
 Ministry  to  give  a  direction  to,  the
 Election  Commission  or  to  the  elec-
 tion  tribunals  to  see  that  this  matter
 is  expeditiously  disposed  of,  because
 an  election  petition  hanging  in  the
 air  is  doing  good  neither  to  the  peti-
 tioner  nor  to  the  respondent.  It  may
 be  a  good  casé  or  a  bad  case,  but  it
 is  going  to  create  more  and  more
 bitterness.  So,  it  has  got  to  be  dis-
 posed  of  as  expeditiously  as  possible.

 I  am  not,  however,  for  any  kind  of
 summary  trial.  It  has  got  to  be  gone
 through  very  carefully  also.  In  the
 95l  Act,  there  was  only  provision
 for  a  candidate  to  withdraw.  A  candi-
 date  has  got  the  right  to  withdraw
 within  a  particular  period.  It  is  wel}
 known,  and,  therefore,  I  need  not  re-
 peat  it  here.  But,  after  1956,  a  pro-
 vision  has  been  included,  namely  sec-
 tion  55—A  which  authorises  a  candi-
 date  to  retire.  First,  a  candidate  could
 withdraw  after  three  days  of  the
 scrutiny  or  whatever  period  has  been
 fixed;  as  soon  as  he  withdraws,  he  is
 no  longer  in  the  Seld.  Before  the
 election  takes  place,  one  of  the  candi-
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 ted,  has  got  the  right  to  retire.  When

 has  retired,  he  has  got  actual-
 ly  no  interest  in  the  further  elections

 is  still  a  lacung  in  the  law  in  this
 respect.

 The  misjoinder  or  the  non-jomder
 of  parties  can  be  raised  as  a  prelini-
 nary  objection.  Such  cases  do  arise.
 As  a  matter  of  fact,  I  know  of  a  case
 where  the  respondent  was  the  Chief
 Minister  of  the  Madras  State,  where
 the  pomt  was  raised  abont  the  non-
 joinder  of  a  party,  that  party  being
 a  person  who  had  practically  with-
 drawn  from  the  contest  by  retire-
 ment,  and  who  had  the  right  to  re-
 tire  under  section  55-—-A  Now,  our
 practice  is  not  the  same  as  that  in
 UK.  In  UK,  if  there  are  three  candi-
 dates  who  are  competing,  and  one  of
 them  is  a  victorious  candidate,  and
 if  a  candidate  wants  to  challenge  the
 candidate  who  has  won,  he  can  im  his
 election  petition  bring  in  as  a  rec
 pondent  onjy  that  person  who  has
 declared  as  elected.  He  cannot  impli-
 eate  or  bring  in  the  third  man  who
 had  withdrawn;  if  that  third  man  is
 also  brought  in  as  a  party,  he  can
 claim  damages  for  being  unnecessari-
 ly  dragged  into  the  court.  The  only
 person  who  can  be  dragged  is  the
 person  who  has  declared  in  election,
 namely  the  returning  officer,  if  there
 is  @  specific  allegation  against  the  re-
 turning  officer.

 ‘The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  Suppose  a  seat  is  claim-
 ed.  In  addition  to  the  request  for  set-
 ting  aside  the  election  of  the  candi-
 date  who  has  won,  suppose  a  seat  is
 claimed  by  the  petitioner.  Is  not  the
 other  person  a  necessary  party  in
 whose  absence  there  can  be  no  adju-
 dication?

 Stri  Tangamani:  It  is  only  here
 that  where’  you  are  not  claiming  to
 be  declared  as  the  elected  candidate,
 you  need  not  include  others  as
 parties.  Generally,  in  the  blection

 5  SEPTEMBER  958  the  People  (Amerd-  gogo.
 ment)  Bill

 petitions,  what  is  wanted  is  to  set
 aside  the  election  of  the  otber  person.
 and  also  a  declaration  that  the  peti-
 tioner  be  declared  as  the  ejected  per-
 son.  In  such  a  case,  if  I  am  not
 wrong—I  am  subject  to  correction —
 our  law  here  specifically  provides
 that  you  have  to  include  all  the  per-
 sons  who  are  in  the  field.  But  I  am
 not  sure  whether  there  is  such  a  pro-
 vision  in  the  UK  law  put  my  recolilec-
 tion  is  that  in  one  of  the  leading
 cases,  there  is  a  clear  decision  that
 you  cannot  drag  in  all  the  people.
 who  are  not  Interested  in  the  election
 petition.  But,  here,  the  man  was  pro-
 bably  interested  in  the  election....

 Shri  Satyendra  Narayan  Sinha
 (Aurangabad—-Bihar):  Here  also,  the
 same  provision  is  there  in  section  82.

 Shri  Tangamani:  I  am  just  giving
 my  understanding  of  the  position.

 Anyway,  coming  to  my  amendment,
 I  would  like  to  submit  that  my
 amendment  seeks  to  exclude  this  ano-
 maly  Where  a  person  has  retired
 under  section  55—A,  he  must  also  be
 treated  as  the  person  who  has  with-
 drawn.  So,  a  non-joinder  of  the  per-
 son  who  hasretired  from  the  contest
 should  not  vitiate  the  entire  trial.
 That  was  the  maw  point  that  I  want-
 ed  to  bring  to  the  notice  of  the  Min-
 istry  and  the  House

 My  next  point.  namely  whether  the
 Supreme  Court  should  intervene  or
 not  is  really  a  secondary  point,  so  far
 as  I  am  concerned.  I  am  sure  cases
 of  the  following  type  must  have  come
 to  the  notice  of  the  Ministry,  that  is
 cases,  where  serious  allegations  are
 made  of  corrupt  practices  and  so
 many  other  things.  Suppose  in  this
 case,  on  this  preliminary  point  that
 there  has  been  a  non-joinder  of  parti-
 es,  that  is,  that  the  person  who  has
 retired  from  the  contest  has  not  been
 included,  he  gets  a  decision  in  his-
 favour,  then  ultimately  no  court  cen
 go  into  the  merits  of  this  case.  The
 whole  constituency  would  be  expect-
 ing  that  the  merits  of  the  case  would’
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 >be  gone  into,  but  because  of  this
 lacuna,  the  merits  cannot  be  gone
 into.  I  want  the  Ministry  to  think
 Seriously  whether  an  amendment  in
 this  behalf  is  not  called  for.  I  am  sure
 the  Ministry  may  be  having  more  de-
 tails  and  more  facts,  and  they  will  be
 in  a  position  to  make  other  similar

 «amendments  to  the  provision  in  this
 regard.

 Therefore,  clauses  1,  2  and  3  are  the
 clauses  really  which  I  would  like  to
 press  for  acceptance  by  the  Ministry.
 As  for  clause  4,  when  it  was  being
 drafted,  I  was  really  conscious  of  the
 lacuna,  that  it  will  go  against  the
 Constitution  But  I  included  it
 because  I  wanted  a  certain  assurance
 to  be  given.  I  know  that  we  cannot
 now  dictate  to  the  Supreme  Court.
 In  fact,  I  distinctly  remember  that
 the  Supreme  Court  has  said  so  in  one
 of  the  cases  reported,  namely  AIR-
 54-Supreme  Court-pege  520.  In  that
 case,  there  was  an  appeal  against  the
 election  tribunal's  verdict  setting
 aside  the  election,  because,  at  that
 time  there  was  no  section  6-A.  So,
 an  appea]  was  preferred  to  the  Sup-
 reme  Court,  and  it  was  argued  also
 that  under  article  328  (b):

 “No  election  to  either  House
 of  Parliament  or  to  the  House
 or  either  House  of  the  Legisla-
 turé  of  a  State  shall  be  called  in
 question  except  by  an_  election
 petition  presented  to  such  autho-
 rity  and  in  such  manner  as  may
 be  provided  for  by  or  under  any
 law  made  by  the  appropriate
 Legislature.”.

 It  was  argued,  very  ably  also,  that
 this  gave  a  finality  to  the  election
 tribunal's  verdict.  Now,  the  finality
 will  be  an  appeal  to  the  High  Court.
 for,  the  Supreme  Court  is  very
 touchy  about  this  matter,  and  the
 Supreme  Court  says  that  anybody

 an  invoke  article  I36,  because  their
 Durisdiction  is  so  unlimited:  and

 ४  SEPTEMBER  i050  the  People
 (Amend~
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 under  the  residuary  powers,  in  their
 wisdom,  they  are  saying  it.  I  would
 really  commend  this  case  to  the  Min-
 istry  so  far  as  this  aspect  ig  concern-
 ed.  When  there  is  a  serious  injustice
 done,  naturally,  the  Supreme  Court
 will  be  able  to  intervene.  But  where
 the  hardship  comes  is  where  because
 of  certain  technical  errors,  prelimi-
 nary  objections  are  raised,  and  they
 can  be  taken  right  up  to  the  Supreme
 Court;  let  them  be  decided  there  but
 my  grievance  is  the  delay  which  is
 inevitable  in  the  nature  of  things  as
 they  stand  today.  That  is  why  I  have
 brought  forward  clause  4  also.

 Mr.  Chairman:  So,  I  take  it  that
 the  hon.  Member  38  not  interested  in
 clause  4.

 Shri  Tangamani:  I  am  not  interest.
 ed  in  it  except  to  this  extent.

 Mr.  Chairman:  On  this  undertaking
 given  by  the  hon.  Member  that  he
 does  not  want  to  press  clause  4,  I  am
 allowing  him  to  move  for  considera-
 tion  the  rest  of  the  Bill

 Shri  Tangamani:  There  are  instan-
 ces  which  will  substantiate  the  case
 of  hardsmp  which  I  have  cited.
 There  may  be  a  case  where  the  chal-
 lenge  to  the  election  may  be  very
 justified,  but  the  delay  may  be  caus-
 ing  unnecessary  harassment  to  the
 person  who  has  filed  the  petition.

 There  was  one  such  case  in  Karau-
 kudi  in  Madras  State.  The  election
 petition  was  based  on  certain  serious
 allegations.  When  the  Election  Tri-
 bunal  was  taking  up  this  matter,
 several  preliminary  objections  were
 raised.  I  believe  the  matter  was  twice
 brought  to  the  Supreme  Court.  Of
 course,  the  Supreme  Court  gave  a
 decision  against  them.  But  only  last
 week  the  trial  has  started.

 In  another  case,  where  the  person
 concerned  is  the  Planning  Minister
 in  Andhra  Pradesh,  the  trial  has  not
 yet  commenced  even  to  this  day.
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 Such  instances  can  be  multiplied.  It
 does  not  do  good  either  to  the  respon-
 dent  or  to  the  petitioner.  So  for  ex-
 peditiously  dealing  with  these  cases,
 we  have  provided  in  our  law  that  the
 Tribunal  must.give  its.  verdict  within
 six  months.  But  we  find  that  even
 after  48  months,  we  have  one  third
 of  the  cases  still  pending.  We  have
 also  provided  under  l!6A  that  the
 High  Courts  must  give  their  verdict
 within  three  months.  Still  we  are
 told  that  58  cases  are  pending  before
 the  High  Courts.  I  take  it  that  the
 reply  of  the  hon.  Deputy  Minister  of
 Law  to  my  questioh  is  really  in  res-
 pect  of  those  cases  which  are  pending
 before  the  High  Courts  on  appeal,  not
 cases  which  are  pending  before  the
 High  Courts  by  way  of  writ  petitions
 under  article  226  of  the  Constitution
 or  before  the  Supreme  Court  under
 article  32  by  any  one  of  those  writs
 against  any  of  the  interlocutory  orders
 passed  by  the  Tribunal.  We  now  (in
 Sept.  958)  find  that  one  third  of  the
 petitions  which  were  filed  in  March
 957  are  still  pending

 Are  we  to  allow  this  sort  of  thing
 to  go  on?  I  do  not  know  the  practice
 in  UK.  But  I  know  that  if  there  is  an
 election  of  a  particular  candidate
 which  is  challenged  and  if  ultimately
 the  election  is  set  aside  and  if  the
 member  concerned  had  continued  as
 member  for  three  years,  he  will  be
 asked  to  pay  back  all  the  salary  and
 emoluments  that  he  has  received.  No
 such  calamity  is  now  going  to  befall
 on  similar  persons  here.  But  what  is
 happening  is  that  the  election  is  set
 aside  after  the  end  of  the  fifth  year
 which  makes  a  mockery  of  the  whole
 thing.

 So  I  would  earnestly  request  the
 Minister  to  consider  this  aspect  and
 speedily  bring  such  amendments  to
 the  Representation  of  the  People  Act
 —my  clauses  1,  2  and  3  are  there—es
 will  really  fill  up  this  lacuna,  so  that
 election  petitions  are  disposed  of  as
 expeditiously  as  possidle.

 3  BEPTEMBER  958  the  People  (Amend-  5094
 ment)  Bill

 I  would  even  venture  to  make  a
 suggestion,  though  it  is  slightly  out-
 side  the  scope  of  the  Bill.  Election
 petitions  must  also  be  screened.  Now,
 any  man  able  to  deposit  Rs.  1,000  and
 able  to  set  apart  about  Rs.  10,000  for
 appeals  and  writs  to  the  High  Court
 and  the  Supreme  Court  will  be  in  a
 position  fo  file  an  election  petition.
 Any  poor  man  will  not  be  able  to
 do  that.  There  has  got  to  be  some
 arrangement  for  -screening.  The
 Election  Commission  _  itself  must
 be  in  a  position  to  do  this.  Let  it  be
 an  impartial  thing.  The  Election
 Commission  must  have  some  machi-
 nery,  as  we  are  now  having  for  the
 purpose  of  scrutiny,  to  see  whether
 the  election  petitions  could  be  allow-
 ed.  It  will  not  be  going  into  the  en-
 tire  merits,  but  it  will  be  able  to  see
 prima  facie  whether  a  petition  should
 be  allowed.  Otherwise,  there  will  be
 unnecessary  election  petitions  which
 will  unnecessarily  prolong  the  whole
 proceeding  and  really  make  a  mock-
 ery  of  the  petitions.

 After  nearly  8  years  of  our  experi-
 ence,  I  submit  that  a  certain  revision
 is  necessary.  It  is  in  this  spirit  that  I
 have  brought  forward  my  Bill,  and  I
 request  the  hon  Minister  to  consider
 it  favourably.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Representation  of  the  People
 Act,  ‘1951,  be  taken  into  consider-
 ation”.

 Shri  Satyendra  Narayan  Sinha:  |
 wanted  to  have  a  clarification.  Do  I
 understand  the  hon.  Mover  to  say
 that  he  is  not  interested  in  clause  4
 of  his  Bill,  that  he  is  not  pressing
 that  clause?

 Mr.  Chairman:  He  has  given  an
 undertaking  that  he  is  not  going  te
 press  clause  4.  On  the  basis  of  that,
 I  have  allewed  him  to  proceed  with
 the  Bill.



 Shri  Shree  Narayan  Des:  I  beg  to
 move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3ist  December
 i958".

 IT  am  thankful  to  the  hon.  Mover
 for  introducing  this  measure  in  this
 House.  By  this  he  has  given  the  House
 an  opportunity  to  discuss  a  very  im-
 portant  thing,  that  is,  with  regard  to
 same  of  the  provisions  of  the  Repre-
 sentation  of  the  People  Act  concern-
 ing  election  petitions

 There  is  no  doubt  that  even  after
 the  first  general  election  we  have
 noticed  that  a  very  large  number  of
 election  petitions  were  filed  before
 election  tribunals  under  the  provi-
 sions  of  the  Act,  and  after  that  under
 the  various  provisions  of  the  Consti-
 tution.

 Shri  Sinhasan  Singh  (Gorakhpur):
 Before  the  hon.  Member  proceeds
 further,  may  I  have  a  clarification?
 The  hon.  Mover  has  said  that  he  is
 not  going  to  move  clause  4  of  his  Bill
 which  is  the  relevant  portion  of  the
 Bill  Whatever  remains  of  the  Bill  is
 only  about  definition  of  a  ‘contesting
 candidate’  ang  addition  of  “and  clause
 fa)  of  Section  82”.  I  submit  that  if
 clause  4‘is  removed,  nothing  remains
 of  the  Bill.  Clause  4  refers  to  appeals
 to  High  Court  and  so  on.  Without  this
 clause,  what  is  the  use  of  taking  the
 time  of  the  House?

 Mr.  Chairman:  Order,  order.  I  have
 not  been  able  to  understand  the  ob-
 jection  of  the  hon.  Member.  There
 are  four  clauses  to  the  Bill.  He  is  not
 pressing  one  clause  and  the  rest  of
 the  Bill  is  under  consideration.  What
 is  the  point  of  objection?

 Shri  Siuhasan  Stagh:  Clause  4  is
 the  only  relevant  clause  in  the  Bill.
 Clause  |  is  only  the  name.  Clause  2
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 is  about  adding  “and  clause  (a)  oe
 Section  62”.  Clause  9  gives  the  defi-
 nition  of  a  ‘contesting  candidate’.
 Clause  4  is  the  only  relevant  clause
 in  the  Bill  which  relates  to  appeals
 and  so  on,  so  that  there  may  not  be
 delay  in  the  disposal  of  petitions  in
 the  High  Courts......

 Mr.  Chairman:  Order,  order.  The
 hon.  Member  is  not  allowed  to  make
 a  speech.  What  is  the  point  of  order?

 Shri  SinliMsan  Singh:  I  am  saying
 that  if  clause  $  is  withdrawn,  what
 remains  of  the  Bill?

 Mr,  Chairman:  There  is  no  point
 of  order.

 Pandit  Manishwar  Dutt  Upadhyay:
 (Pratapgarh):  On  a  point  of  order.
 My  hon  friend,  Shri  Sinhasan  Singh,
 should  really  have  raised  this  pomt
 after  the  speech  of  the  hon.  Member.

 Shri  Satyendra  Narayan  Sinha:  Is
 that  a  point  of  order?

 Pandit  Munishwar  Dutt  Upadhyay:
 Now  he  wants  to  speak  on  a  point  of
 order.  I  do  not  think  it  :s  justified.

 Shri  Braj  Raj  Singh  (Firozabad::
 What  is  the  point  of  order  of  the  hon.
 Member?

 Mr.  Chairman:  Order,  order  Un-
 fortunately,  the  proceedings  of  this
 House  are  taking  a  turn  which  ts  not
 desirable.  First  of  all,  an  hon.  Mem-
 ber  stands  up  on  a  point  of  order
 knowing  full  wel]  that  there  is  no
 point  of  order.  Then  another  hon.
 Member  stands  up  to  say  that  it  is  not
 a  point  of  order.  I¢  is  for  the  Chair
 to  decide  whether  there  is  a  point  of
 order  or  not  and  not  fer  the  hon.
 Member.

 Shri  Shree  Narayan  Das:  I  was  just
 telling  the  House  that  there  is  no
 doubt  that  under  the  present  proce-
 dure  and  under  the  provisions  of  the
 Constitution  and  the  Representation
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 of  the  People  Act  there  ig  much
 delay  in  the  disposal  of  election  peti-
 tlons.  As  the  hon.  Mover  has  pointed
 out,  a  large  number  of  cases  are  still
 pending  before  either  the  H  gh  Courts
 or  the  Supreme  Court  or  election
 tribunals,  because  the  Supreme  Court
 and  the  High  Court  have,  according
 to  the  powers  given  under  the  Consti-
 tution,  thought  it  proper  to  intervene
 in  the  rights  of  the  Election  Tribfinal
 or  in  the  rights  of  the  High  Court
 when  the  appeals  come  to  the  High
 Courts  or  the  Supreme  Court

 १6  hrs,

 After  the  experience  gained  in  the
 first  General  Elections,  the  Represen-
 tation  of  the  People  Act,  1951  was
 amended.  We  made  some  provisions
 for  the  disposal  of  the  election  case»
 to  be  expedited.  Though  these  pro-
 visions  were  not  mandatory.  it  was
 expressly  stated  that  the  Election
 Tmbunal  should  dispose  of  the  cases
 within  6  months  of  the  publication  of
 the  Election  Petition  im  the  Gazette  of
 India.  (Interruptions).  We  expected
 that  the  election  petitions  would  be
 disposed  of  both  by  the  Election  Tri-
 bunals  and  the  High  Courts  exped!-
 tiously  But  ag  experience  has  “shown,
 it  has  not  been  possible.  It  has  not
 been  found  possibile  to  dispose  of
 these  cases  within  6  months  because
 appeals  or  certain  other  things  were
 brought  before  the  High  Courts  or
 the  Supreme  Court  Therefore,  I!
 think  it  necessary  now  that  the  House
 shoulq  consider  the  whole  of  the
 Representation  of  the  People  Act  and
 aiso  the  constitutional  provisions.  If
 the  constitutional  provisions  stand  in
 the  way  of  the  speedy  disposal  of
 election  petitions,  Parliament  is  en-
 titled  to  amend  the  Constitution.

 Here  I  wil  submit  that  it  is  the
 sole  responsibility  of  Parliament  ६०
 regulate  the  elections,  either  to  both
 Houses  of  Parliament  or  to  the  Houses
 of  the  ‘State  Legislatures.  Under
 article  329  of  the  Constitution,  it  is
 Provided  that  Parligment  will  make
 such  laws,  As  we  understéod  it  then,
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 when  the  Representation  of  the  Peo-
 ple  Act,  95]  was  being  enacted,  we
 made  a  provision  that  the  decisions  of
 the  Tribunal  will  be  final  and  conclu-
 sive.  By  that  we  meant  that  no  elec-
 tion  cases  will  be  taken  up  by  the
 High  Court  or  the  Supreme  Court.  I
 do  not  mean  to  say  that  the  Supreme
 Court  or  the  High  Courts  have  gone
 out  of  their  way  to  take  up  these
 cases.  They  faye  decided—and
 rightly  too—that  under  the  provi-
 sions  of  the  Constitution  they  have
 the  right  to  interfere  in  some  of  the
 election  matters,  especially  those  that
 have  been  provided  for  in  the  Consgti-
 tution.  Yet  I  would  say  that  it  is  the
 sole  right  of  this  body  to  lay  down
 rules  and  regulations  to  govern  the
 elections  of  Members.  Therefore,  I
 feel  that  with  regard  to  the  regulation
 of  matters  concerning  the  election  of
 Members,  the  powers  of  the  High
 Courts  and  the  Supreme  Court  should
 be  restricted  and  the  Act  that  is
 passed  by  this  House  regulating  the
 electiong  to  either  House  of  Parlia-
 ment  or  to  either  House  of  the  State
 Legislatures  should  give  certain  res-
 tricted  powers  to  the  High  Courts  or
 the  Supreme  Court.

 I  will  make  myself  clear.
 329  reads:

 Article

 “Notwithstanding  anything  in  this
 Constitutron—

 (a)  the  validity  of  any  law  relat-
 ing  to  the  delimitation  of  ‘constitu-
 encies  or  the  allotment  of  seats  to
 such  constituencies,  made  or  pur-
 Porting  to  be  made  under  article  $27
 or  article  328,  shall  not  be  called  in
 question  In  any  court;”

 So  far  as  I  know,  neither  the  High
 Courts  nor  the  Supreme  Court  have
 in  any  decision  or  judgment  interfer-
 ed  with  the  operation  of  this  provi-
 ston.

 Clause  (b)  reads:

 “(b)  no  election  to  either  House
 of  Parliament  or  to  the  House  or
 either  House  of  the  Legislature  of
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 8  State  shall  be  called  in  question
 except  by  an  election  petition
 presented  to  such  authority  and
 in  such  manner  as  may  be  provi-
 ded  for  by  or  under  any  law  made
 by  the  appropriate  Legisieture.”

 According  to  the  provisions  of  this
 sub-clause,  we  m&de  certain  provi-
 sions  in  the  Representation  of  the
 People  Act.  We  had  provided  in  the
 original  Act  that  the  decisions  of  the
 Election  Tribunals  as  constituted  by
 that  Act  wil!  be  final  and  conclusive.
 But,  at  that  time  also  the  High  Court
 or  the  Supreme  Court  said  that  the
 Representation  of  the  People  Act  can-
 not  take  away  the  powers  of  the  High
 Court  or  the  Supreme  Court.  There-
 fore,  they  entertained  certain  of  the
 proceedings  that  were  brought  before
 them.

 What  I  would  like  to  say  is  this  I
 am  aware  that  in  certain  cases,  espe-
 cially  in  cases  of  appeals  against  the
 orders  of  the  Election  Tribunal,  they
 shall  lie  before  the  High  Court.  But
 I  would  like  to  suggest  that  even
 against  the  decisions  of  the  High
 Court  an  appeal  should  Jie  to  the
 Supreme  Court,  so  that  we  may  have
 the  findings  of  the  learned  Supreme
 Court  in  order  to  make  the  decisions
 or  judgments  in  election  cases  uni-
 form.  If  the  Supreme  Court  is  not
 given  the  right  to  hear  appeals  from
 the  decisions  of  the  High  Courts  in
 election  cases,  the  different  High
 Courts  will  give  different  rulings  and
 there  will  be  no  opportunity  for  the
 Supreme  Court  to  say  which  of  the
 decisions  of  the  High  Courts  are  good
 and  proper  I,  therefore,  suggest  that
 the  Representation  of  the  People  Act
 should  be  scrutinised  and  revised  and
 certain  provisions  should  be  made  by
 which  we  can  give  suitable  powers  to
 the  High  Courts  as  well  as  the
 Supreme  Court  so  that  they  may  be
 able  to  pronounce  judgment  on  the
 varying  decisions  respectively  af  the
 Tribunals  and  of  the  High  Courts.  !
 would  request  the  hon.  Minister....

 Shri  Hajarnavis:  That,  I  under-
 stand,  is  the  present  law.  (Interrup-
 tions).

 Shri  Shree  Narayan  Das:  We  have
 not  given  any  power  to  the  Supreme
 Court  to  hear  appeals  against  the
 judgments  of  the  High  Courte.  The
 Supreme  Court  now  comes  in  under
 the  provisions  of  the  Constitution,
 articles  432  and  86  or  some  of  the
 other  articles.  I  would  request  the
 hon.  Minister  to  find  out  which  =  are
 the  provisions  of  the  Constitution  that
 stand  in  the  way  of  the  speedy  dis-
 posal  of  election  cases.

 Shri  Hajarnavis:  None.

 Shri  Shree  Narayan  Das:  We  can-
 not  question  the  right  of  the  High
 Courts  or  the  Supreme  Court.  As  the
 High  Courts  or  the  Supreme  Court
 have  interpreted  the  Constitution,
 they  have  the  powers  to  interfere  and
 to  entertain  writs  under  the  provi-
 sions  of  the  Constitution,  But  as  I
 have  understood  it,  it  is  the  sole  res-
 ponsibility  of  Parliament  to  regulate
 the  election  of  Members.  Therefore,
 it  is  the  right  of  this  Parliament  to
 five  such  powers  as  are  necessary
 either  to  the  Tribunals  or  the  High
 Courts  or  the  Supreme  Court.  The
 general  provisions  in  the  Constitu-
 tion  pertaining  to  the  powers  of  the
 High  Courts  and  the  Supreme  Court
 should  be  curtailed  in  this  matter

 I  know  that  with  regard  to  the
 Armed  Forces,  the  powers  of  the  High
 Court  and  the  Supreme  Court  have
 been  Hmited  by  providing  suitable
 provisos  to  various  provisions  in  the
 Constitution  Therefore,  I  would
 suggest  that  under  articles  182,  1%,
 226,  227  and  228  and  even  $29,  there
 should  be  provisos  that  all  those  gene-
 ral  powers  would  not  apply  to  elec-
 tions  to  both  Houses  of  Parliament
 and  to  the  State  Legtslatures.

 Shri  Hajarnavis:  May  I  understand
 the  hon.  Membet  correctly?  I  think
 that.at  one  stage  of,  the  speech  he  said
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 that  under  the  Representation  of  the
 People  Act,  there  is  no  right  of  appeal
 to  the  Supreme  Court;  that  we  have
 got  to  go  back  to  article  38  and  so  on
 of  the  Constitution  and  that,  there-
 fore,  provision  for  an  appeal  to  the
 Supreme  Court  ought  to  be  made.
 That  is  what  I  understand  he  said  at
 one  stage.  Now,  what  thereafter  fell
 from  hig  speech  leads  me  to  indicate
 that  he  wants  the  powers  to  be  cola-
 Plefely  taken  away  from  the  High
 Courts  or  the  Supreme  Court  I
 would  like  to  know  which  one  he
 wants.

 Shri  Shree  Narayan  Das:  All  the
 powers  that  have  been  given  in  the
 various  articles  of  the  Constitution
 with  regard  to  the  elections  to  the
 Houses  of  Parliament  and  the  State
 legislatures  should  be  taken  away,
 and  certain  powers  should  be  given
 under  the  law  made*y  Parliament  in
 the  Representation  of  the  People  Act,
 by  way  of  an  appeal  or  certain  other
 provisions,  where,  in  certain  suitable
 cases,  the  High  Courts  or  the  Supreme
 Court  may  interfere  That  is  my  pro-
 position.  4  think  there  is  no  contra-
 diction

 Pandit  K.  C.  Sharma  =  (Hapur):
 Nothing

 Shri  Shree  Narayan  Das:  The
 Minister  has  sought  to  make  certain
 provisions  with  regard  to  the  candi-
 date  who  retires.  When  the  Reprc-
 sentation  of  the  People  Act,  1951,  was
 amended  during  the  year  1956,  I
 think,  section  55A  was  inserted  The
 reason  for  it  was,  there  are  certain
 cases  where  a  candidate,  after  going
 through  the  constituency,  finds  that  he
 will  not  be  able  to  win  the  election;
 he  then  does  not  take  care  to  go
 about,  and  then  simply  sits.  Pre-
 viously,  there  was  no  provision  that
 he  can  retire  or  withdraw  at  that
 time.  Therefore,  we  felt  at  that  time
 that  it  will  be  good  if  there  is  some
 Provision  made  by  which  a  candidate
 may  retire  after  sometime.  But,  I
 think  after  the  general  @ection,  from
 what  I  have  heard—I  do  not  have  any
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 such  case  before  me—this  provision
 has  resulted  in  corruption  on  the  part
 of  some  candidates.  Previously,  the
 provision  was  that  after  the  scrutiny
 wag  over,  a  period  of  three  days  8
 provided  for  the  withdrawal}  of  candi-
 dates  and  those  candidates  who  do  not
 withdraw  are  thought  to  be  contesting
 candidates.  Now,  the  question  arose
 after  the  last  general  election  whe-
 ther  a  retiring  candidate  was  a  con-
 testing  candidate  or  not,  and  as  far
 as  I  have  been  able  to  know,  different
 high  courts  have  given  different  rul-
 ings.  In  section  55A  there  is  a  pro-
 vision  that  any  person  who  had  give).
 notice  of  retirement  under  sub-sec-
 tion  (2)  shall  thereafter  be  deemed
 not  to  be  a  contesting  candidate  for
 the  purpose  of  section  52.  Therefore,
 the  high  court  of  one  of  the  States
 said  that  because  there  is  no  mention
 of  section  82  under  this  section,  the
 contesting  candidate  cantinues  to  be
 a  contesting  candidate.  so  far  as  sec-
 tion  82  is  concerned.

 Another  high  court—I  do  not  re-
 member  the  name—said.  “No:  the
 candidate  who  has  retired  is  not  a
 contesting  candidate”.  Anyway,  that
 is  the  interpretation  given  by  the
 courts  But  what  I  would  hke  to  say
 is  that  this  provision  is  not  a  healthy
 provision.  I  have  given  notice  of  an
 amendment  to  the  effect  that  पाल
 whole  of  section  55A  be  omitted
 There  is  no  necessity  for  it  The
 reason  is  this.  A  certain  number  of
 candidates  come  up  They  file  nomi-
 nation  papers,  and  the  candidates  who
 are  not  keen  retire  within  the  time
 provided,  that  is,  after  three  days  of
 the  scrutiny  But  now,  after  the  in-
 sertion  of  section  55A.  some  spurious
 candidates  remain  as  contesting  can-
 didates  even  after  the  time  for  with-
 drawal}.  After  sometime  they  begin  to
 bargain  with  the  contesting  candidate
 The  contesting  candidate  thinks  that
 there  is  only  one  single  contestant
 and  that  if  the  other  person  is  won
 over,  is  persuaded  to  retire,  then,
 under  the  provisions  he  will  be  re-
 turned  as  uncontested.  That  leads  to
 some  corruption.  So,  I  think  there  ir
 no  necessity  for  that  provision.
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 The  second  reason  is  this.  When

 certain  candidates  come  up  for  elec-
 tion,  the  electorate  begins  to  think
 which  candidate  haz  to  be  supported.
 Suppose  a  certain  candidate  for  an
 election  wants  that  he  should  be  sup-
 ported,  and  suppose  he  is  cajoled  or
 ig  persuaded  to  retire,  there  is  no
 option  left  to  the  electorate  to  cast
 their  votes.  Therefore,  this  aspect
 also,  from  the  point  of  view  I  men-
 tioned,  is  not  proper.  Hence,  I  sug-
 west  that  if  the  amending  Bill  moved
 ‘by  my  hon.  friend  is  considered  this
 provision  should  be  omitted  from  the
 original  Act.  Suppose  it  is  not  consi-
 dered,  what  I  would  suggest  is  this.
 After  having  had  the  experience  of
 ‘the  two  general  elections,  I  have
 heard  that  the  Election  Commission
 ‘thas  prepared  a  report,  and  that  in
 ‘that  report  certain  suggestions  have
 been  made  regarding  the  working  of
 the  Representation  of  the  People  Act.
 Therefore,  having  in  view  all  these
 experiences  and  the  suggestions  made
 by  the  Election  Commission,  I  would
 request  the  Government  to  come  for-
 ward  with  an  amending  measure,  as
 comprehensive  as  it  should  be,  80
 that  certain  lacunae  that  are  there  in
 the  present  Representation  of  the
 People  Act  could  be  removed  and  the
 disposal  of  election  petitions  not
 delayed.  Then,  the  Act  could  also
 work  very  smoothly.

 With  these  words,  I  commend  my
 amentiment  to  the  House,  and  I  think
 if  the  Bill  is  circulated,  there  will  be
 some  opportunity  to  the  general  pub- lic  to  give  its  opinion  on  this  Point, and  that  could  be  considered  by  this
 House  when  a  comprehensive  Bill  is
 brought  forward  by  the  Government.

 Mr.  Chairman:  The  amendment  is
 before  the  House.

 Shri  Achar  (Mangalore):  I  rise  to  a
 point  of  order,  Sir.  The  point  is  this.
 This  is  a  4-clause  Bill.  The  hon.
 Mover  of  the  Bill  said,  if  I  remember
 aright,  that  he  is  not  interested  in
 clause  4  of  the  Bill.  The  point  is
 whether  an  hon.  Member  can  do  like
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 that.  There  are  several  stages  of  a
 Bul  First,  there  is  the  consideration
 of  the  Bill  as  a  whole.  Later,  there
 comes  &  stage  where  amendments  are
 considered,  the  clause-by-
 clause  consideration  of  the  Bill.  Now,
 the  Member  hag  introduced  the  Bill
 which  consists  of  four  clauses.  There
 38  no  amendment.  Is  he  entitled  to
 bring  a  Bill  and  say,  “I  have  got  four
 clauses,”  while  the  Bill  is  introduced,
 and  while  the  consideration  stage
 starts,  can  he  say,  “I  give  up  @  por-
 tion  of  the  Bill’?  Is  he  entitled  to
 do  it?

 Mr.  Chairman:  I  understand  that
 the  hon.  Member  objects  to  this  pro-
 cedure  Am  I  correct?  I  take  the
 hon.  Member  to  mean  that  the  proce-
 dure  that  has  been  adopted  in  the
 House  is  not  correct:  either  the  Bull
 should  be  proceeded  with  as  a  whole
 or  not  proceeded  with  at  all.  Is  that
 the  contention?

 Shri  Achar:  My  submussion  is,  when
 the  Member  brings  77  a  Bil},  he  should
 have  the  permission  of  the  House  to
 have  the  consideration  of  the  Bill  as
 a  whole  He  cannot  say,  “I  introduce
 the  Bull”  first,  and  then  say,  “I  give
 up  some  clause,  and  I  would  intro-
 duce  the  Bill  with  half  the  clause  or
 section”  or  something  like  that

 Mr.  Chairman:  This  B:ll  consists  of
 four  clauses  The  fourth  clause  is
 quite  independent  of  the  other  three
 clauses.  This  38  not  the  first  occasion
 when  a  question  of  this  nature  has
 arisen.  It  has  always  been  the  prac-
 tice  in  this  House  that  if  a  Member
 gives  an  undertaking  that  he  is  not
 going  to  press  one  part  of  the  Bill,  then
 he  is  allowed  to  proceed  with  the  other
 parts  of  the  Bill.  If  clause  ¢  is  80
 connected  with  the  other  clauses  that
 those  clauses  could  not  be  considered
 without  clause  4  being  considered,
 then  the  position  would  have  been
 otherwise.  It  is  covered  Wy  the  prac-
 tice  of  this  House,  and  I  have  done
 what  the  pragtice  of  the  House  is.  So
 I  havecallowed  him.
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 When  he  goes  on,  after  the  consi-
 deration  motion  also,  he  will  not  be
 allowed  to  say  a  word  about  this
 clause  4.  He  has  given  an  undertak-

 Om  the  basis  of  that  undertaking
 has  been  allowed  to  proceed  with

 the  Bill.  There  is  no  objection  to  that,
 and  it  is  not  contrary  to  the  procedure.

 Pandit  K.  C.  Sharma:  I  agree  that
 the  candidate,  having  retired,  has  no
 interest  in  the  dispute  about  the  elec-
 tion.  It  is  the  correct  position.  But
 the  point  is  one  of  the  right  and  lia-
 bility  pertaining  to  the  law  in  exis-
 tence  at  the  time  of  the  dispute.  That
 is,  the  right  and  the  obligation  of  the
 candidates  arises  from  the  letter  and
 spirit  of  the  law  as  it  existed  at  the
 time  of  election.  Now,  during  the
 pendency  of  the  dispute  it  is  not  pro-
 per  to  change  the  law,  to  interfere
 with  those  rights  and  liabilities.

 My  hon.  friend’s  solicitation  I  under-
 stand.  He  has  the  right  to  contest  that
 when  a  gentleman  has  retired  he  is  not
 interested  in  the  election,  and  9०  why
 should  he  have  been  made  a  party  at
 all,  why  should  he  be  regarded  as  a
 contesting  candidate.  But  at  time  of
 of  the  elections  certain  position  has
 arisen  under  the  law  as  it  has  been  in
 existence,  and  now  the  candidates  con-
 testing  the  election  must  stand  by  that
 position.

 It  is  wrong  in  principle  to  change
 the  law  after  that.  You  cannot  decide
 the  position,  you  cannot  decide  the
 right  of  a  candidate  from  the  view-
 Point  of  a  law  that  was  not  in  exist-
 ence.  That  is  my  difficulty.  Other-
 wise  I  would  agree  with  the  conten-
 tion  that  my  hon.  friend  has  advanc-
 ed.  Therefore  l  beg  to  oppose  it,  be-
 cause  it  is  wrong  in  principle.  It  is
 wrong  in  principle  because  the  rights
 and  liabilities  of  any  disputant  must
 relate  to  the  law  in  existence  when
 the  incident  relating  to  those  rights
 and  ligbitities;  took  place.  That  is  the
 general  principle  of  jurisprudence

 My.  hon.  friend  ia  not  pressing
 Clause  4.  Therefore,  I  have  not  much
 to  say.  Enough  to  say  that  he  has
 I63  LSD—9.

 $106
 ment)  Bill

 not  the  right  to  dispute  that  position
 in  the  way  in  which  he  would  have
 disputed  under  the  Bill.  Therefore,
 the  question  does  not  arise.

 it  ।  ह). 2  सिह  :  समापति  महोदय,
 मुझे  खुशी  हैं  कि  श्री  तंशामणि  के  इस  बिल  से

 हम  को  श्रपने  चुनाव  कानून  पर  कुछ  चर्चा
 करने  का  मौका  मिला  है  ।  जहां  तक  कलटेस्टिग
 कैन्हींडेट  की  परिभाषा  बदलने  का  सवाल  है,
 में  समझता  हूं  कि  यदि  पुराने  कानून  की  धारा

 ५५ए  रहे,  तो  फिर  इस  परिभाषा  को  बदल  देना
 उचित  ही  होगा  ।  लेकिन  सवाल  यह  है  कि  क्या

 हमारी  भ्राज  की  परिस्थितियों  में  याह  उचित  है
 कि  हम  चुनाव  से  दस  दिन  पहले  तक  किसी
 उम्मीदवार  को  यह  मौका  दें  कि  वह  कलतटेस्ट
 से  बाहर  हो  जाय,  रिटायर  हो  जाय  1  वर्तमान

 कानून  में  यह  व्यवस्था  की  गई  है  कि  कोई  मी
 उम्मीदवार  चुनाव  से  दस  दिन  पहले
 रिटायर  हो  सकता  हैं  और  उस  के  बाद  उस  का
 नाम  कनटेस्टिय  कैन्डीडेट्स  में  नहीं  रह  जाया  |
 सवाल  यह  है  कि  जो  प्रादमी  श्रमेम्बली  या
 पालियामेंट  क  लिए  चुने  जाते  है,  हम  उन  को
 मौका  दें  कि  वें  वहां  जा  कर  कुछ  काम  करें
 या  चुने  जाने  के  बाद  फिर  चुनाव  पेटीशन  लड़ते
 रहें  भ्रौर  जिस  काम  के  लिए  वे  भेजे  गए  है,
 उस  में  वे  श्पना  पूरा  वक्‍त  न  दे  सकें  ।  वर्तमान

 कानून  की  इस  व्यवस्था  के  परिणाम  स्वरूप

 बहुत  सी  इलैक्दान  पटीक्षण्ज  चलती  हैं  ।  में  यह

 नहों  कहता  कि  कोई  पटीशन  न  चल,  लकिन  हम
 को  इस  तरह  के  उसूल  निर्धारित  करने  पडेंगे,
 इस  तरह  के  सिद्धान्त  तय  करने  पड़ेंगे,  जिन
 के  प्राधार  पर  इलेक्शन  फ्टीशम  चले  सके,
 लेकिन  में  बहुत  ही  विनम्र  शब्दों  में  कहना  चाहता
 हूं  कि  हमें  इस  तरह  के  सिद्धान्त  निर्धारित  करने

 चाहियें,  जिस  से  काम  से  कम  इलेक्शन  पटीशन्ज
 अल  सकें  ।  हमारे  बेदा  में  जनतंत्र  है,  सब  सें  जड़ी
 सत्ता  जनता  की  है  जनता  एक  निर्णेय  द  दे  ती
 है  भौर  जो  सदस्य  चुना  जाता  हैं  वह  चालियाभेट
 में  पहुंचता  है  n  उसके  बाद  किसी  कामनी
 दिक्कत  की  वजह  से  जनता  के  इस  निर्णय  को
 बदलतवाने  का  मौका  नहीं  रहता  चाहिए।  झगर
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 कानूनी  दिक्कत  की  बजह  से  जनता  के  निर्णय
 को  बदला  जाता  है  तो  यह  जमतंत्र  को  शोमा

 नहीं  दता  है  1  मेरा  कहना  यह  नहीं  है  कि  जो
 कोरप्ट  प्रेक्टिसिस  की  जाती  है,  उम्र  कोरप्ट
 प्रेक्टिसिस  की  बिना  पर  कोई  भी  चुनाव  झवभ
 घोषित  न  किया  जाय  a  इस  तरह  के  चुनाव
 वेध  भोषित  किये  जाने  चाहियें  nl  लेकिन
 इन  कोरप्ट  प्रैक्टिसिस  को  भापको  बहुत  ही
 सीमित  कर  देना  घाहिए  अभौर  साफ  कह  देना

 चचाहिमे  कि  इन  कोरप्ट  प्रेक्टिसिस  के  भलावा
 शौर  कोई  कोरप्ट  प्रैक्टिसिस  नहीं  होंगी  ।
 इनके  लावा  भौर  किसी  पर  भी  चुनाव
 पेटिक्षंस  दाखिल  नहीं  की  जा  सकेगी  t  वर्तमान

 कानून  की  बारा  ५५  (ए)  में  रिटायरमेन्ट
 सम्बन्धी  व्यवस्था  की  गई  है  ।  इस  कानन  में

 कहा  गया  है  कि  कोई  भी  आदमी  चुनाव  के

 सिए  खड़ा  हो  सकता  है  |  हर  वोटर  को  चुनाव
 लड़ने  का  पग्रधिकार  दिया  गया  है  |  जब  ऐसी
 बात  है  तो  लोगों  के  दिमागों  में,  वोटरों  के
 दिमागों  में  यह  बात  साफ  होनी  चाहिए  कि
 कौन  कौन  लोग  हैं  जो  चुनाव  लड़  रहे  है।  श्री
 श्रीनारायण  दास  ने  सही  कहा  है  कि  ऐसे  लोग

 हो  सकते  हैं  जो  सिर्फ  चुनाव  में  इसलिए  भा
 सकते  हैं  कि  वे  दस  दिन  पहले  रिटायर  हो  जायें  1
 आ्राखिर  जो  सोग  चुनाव  लड़ना  चाहते  हैं,  जो
 देश  की  राजनीति  में  हिस्सा  लेना  चाहते  है,

 उनका  पहले  से  कुछ  काम  हुआ  करता  है,
 कुछ  नीति  हुभा  करती  है,  प्लान  हुआ  करता  है,
 उनको  क्या  करता  होता  है,  इसके  बारे  में  उनका
 दिमाग  साफ  हुआ  करता  है  1  कुछ  लोग  ऐसे
 होते  हैं  जिन  का  उद्देश्य  चुनाव  लडना  नही  होता
 हैं,  जिन  को  विष्वास  नहीं  हो  पाता  कि  धाया
 ये  चुनाव  सड़ेंगे  या  नहीं  भौर  जो  बाद  में
 रिटायर  हो  जाते  हूँ  प्रौर  शायद  इसी  उद्दे  श्य
 से  बड़े  होते  हैं।  इस  तरह  से  दूसरे  लोगों  को
 झौर  विशेषकर  राजनीतिक  विद्यारभारा  रख  ने
 बाले  लोगों  को  एक  ठेस  पहुंचती  है  !  इस  तरह  से
 लोग  दूसरों  के  दिमायों  को  दस  दिन  तक  उसझाये
 रखते  हैं  जिस  का  नतीजा  यह  होता  है  कि  ते
 बोटरों  के  दिमागों  में  एक  निर्णयात्मक  स्थिरता
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 er  पाती  है  भौर  न  उम्मीदवारों  के  दिमामों  में

 ही  tl  उम्सीदवारों  को  पता  नहीं  चलता  है  कि
 किस  विचारधारा  बाले  लोगों  के  खिलाफ
 उनको  लड़ना  हैं

 हस  तरह  से  आप  देखें  कि  कौम  से  ऐसे
 लोग  होते  है  जो  दस  दिन  पहले  रिटायर  होते
 है।  किसी  राजनीतिक  पार्टी  का  संदस्य  ऐसा  नहीं
 कर  सकता  है  ।  उनके  अपने  उसूल  होते  हैं,
 प्रपने  नियम  होते  हैं  जिन  के  मुताबिक  सहें
 लड़ा  होना  पड़ता  है  तथा  जिसका  उन्हें  पालन
 करना  होता  है  y  पार्टी  का  उन  पर  कंट्रोल
 भी  होता  हैं  भ,॥ौर  वे  पार्टी  क ेखिलाफ  नहीं  जा
 सकते  हैं।  कुछ  स्वतंत्र  लोग  होते  हैं  जो  कि  चुनाव
 लडते  हैं  भ्रगर  हम  पिछली  इलैक्शन  के  झांकड़े
 देखें  तो  हमें  पता  चलेगा  कि  काफी  बड़ी  तादाद
 में  स्वतत्र  उम्मीदवारों  ने  चुनाव  खढ़ा
 wife  ये  स्वतंत्र  उम्मीदवार  मुल्क  का  कया
 करेंगे  किधर  इसको  ले  जायेंगे  ?  मैं  यह  नहीं
 कहता  कि  उनको  चुनाव  लडने  की  इजाजत

 नहीं  होनी  चाहिए  हमने  अपने  विधान  में

 हर  ब्यक्ति  को,  जोकि  वोटर  है,  भ्रधिकार  दें
 रखा  है  कि  बहु  चुनाव  में  खड़ा  हो  सकता  है  t
 लेकिन  हम  चाहत  हैं  कि  हमारे  देश  में  राजनीतिक
 विचारधारा  चले  ।  आलिर  हमारे  यहा

 बहुमत  की  सरकार  चलती  है।  जब  यह  बात

 है  तो  हमें  सोचना  पड़ेगा.  कि  झगर  भ्रधिक
 स्वतंत्र  लोगो  को  चुनाव  लड़  कर  झाने  का  मौवा
 मिलता  है  तो  हम  कानून  में  कुछ  परिवर्तन
 करें  या  न  करें  |  में  यह  बात  इसलिए  नहीं  कह

 रहा  हूं  कि  वे  चुनावों  में  चुनकर  न  पावें  ।  जा

 लोग  जनता  की  सेवा  करते  हैं  वे  प्रवध्य  भावे  |

 लेकिन  हम  हस  तरह  की  बात  कभी  ने  होत
 दें  जिसमें  कि  उनके  दिमागों  में  यह  साफ  न  हो
 पाये  कि  झाया  उन्हें  चुनाव  लड़ना  भी  है  या

 नहीं  ।  जो  पार्टिया  होती  हैं,  उनका  चुनाव
 मैनिफैसटो  होता  है,  उनके  कुछ  नियम  होते  है,

 उनके  सदस्यों में  प्रनु  शासन  की  भावना  होती  है  |

 जब  ये  सब  बातें  होती  हैं  तभी  वे  चुनाव  लड़

 सकती  हैं  भस्यथा  एक  पार्टी  को  पार्टी  ही  नही



 grag  —-  Representation  of

 कहा  जा  सकता  है  इस  बास्ते  मैं  सिनेदन  करना

 अहता  हूं  कि ला  मिनिस्टर  महोदय  से  कि  जो

 कानून  है  उस  पर  पूरे  तरीके  से  विचार  करने
 जब  बह  बैठें  तो  श्री  तंगामणि  के  इस  बिल  पर
 भी  बहू  विचार  करें.।  में  चाहता  हूं  कि  वह
 गम्मीरतायूबंक  इस  पर  विचार  करें  कि  झाया

 इस  तरह  की  धारा  को  रखने  की  झावश्यकता

 है  या  नहीं  जिसमें  कि  उम्मीदवार  बाद  में
 रिटायर  हो  ।  नाम  वापिस  लेने  के  बाद  फिर
 इस  तरह  की  कोई  बात  नहीं  होनी  भाहिए
 कि  कोई  उम्मीदवार  रिटायर  हो  ।

 एक  बात  में  भ्रौर  कहना  चाहता  हू
 पटिशंस  दाखिल  करने  के  जो  प्राधार  हूँ,  जो

 ग्राउंदस  हे,  उतको  भी  कुछ  सीमित  कर  दिया
 जाना  चाहिये  -  जब  जनता  प्रंपना  निर्णय  दे
 देती  है  तो  कानून  की  मुलमुलेयों  से  पड  कर,

 कानून  के  झमेले  में  पड़  कर,उनकों  पलटने
 की  कोशिश  नही  होनी  चाहिए  1 झगर  हम
 जनतंत्र-की  पनपाना  चाहते  हें  तो  जनता  के
 निर्णय  को  बैकडोर  से  बदलवाने  की  कोशिश
 नहीं  है।नी  चाहिए  भौर  इस  काम  में  कानून
 को  सहायक  नही  बनना  चाहिए  ।  मेरा  इरादा
 यह  बात  कहने  में  यह  नही  हैं  कि  मे  अदालतों
 की  निष्पक्षता  में  विध्वास  नही  करता  या  में
 उनकी  झपमसान  करता  या  कोई  भ्रपमानजनक
 बात  कहेता  हू  ।  में  उनका  बहुत  आदर  करता  हू
 लेकिन  सब  से  आदर  ाम  जनता  का  होना
 चाहिए,  जो  जनता  भपने  प्रतिनिषि  चुनती  हैं,
 उसका  होना  चाहिए  ।  में  चाहता  हूं  कि  कानून
 मत्री  इस  पर  भी  विचार  करें  कि  इस  चुनाव
 कानून  में  इस  तरह  के  किसी  परिवतेन  की  भो
 झभावश्यकता  है  या  नहीं  ।  जिन  झाधारों  पर

 चुनाव  पेटीधंस  हो  सकती  हूँ,  उनको  सीमित
 करने  की  जरूरत  हूँ  ।

 इन  दाब्दों  के  साथ  धन्त  में  मे  यही  कहना
 चाहूंगा  कि  झगर  इसी  बिल  को  स्वीकार  करना

 है  तब  तो  हमें  उसमें a:  कानूनी  दिवकत  रह  जाती
 है  उसको  भी  दूर  करना  होगा  1  कंटेस्टिग
 कॉदिदेट  कौम  है,  उसको  सच्फ  करने  के  लिए
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 यह  मुमासिब  होगा  कि  हम  जो  रिटायर

 होता  है,  उसके  बारे  में  एक  साफ  नीति  भपनायें
 भच्छी  बात  यह  होगी  कि  रिटायर  होने  की  बात
 को  ही  खत्म  कर  दिया  जाए  भौर  यह  विवृड़ाग्रस
 तक  ही  सीमित  &  ताकि  जो  लड़ना  चाहते
 हैं  उतको  भी  पता  हो  कि  फुला  फलां  सोग

 जुनाव  लड़  रहें  हें  भौर  वे  लोगो  में  जाकर  भच्छी
 तरह  से  झपने  कार्य  को  कर  सके  तथा  जनता
 की  राय  को  झपने  हक  में  कर  सकें  a

 Some  Hon,  Members  rose—

 Mr,  Chairman:  The  time  allotted  for
 this  Bill  wag  28  hours,  but  at  that
 time  it  was  taken  into  consideration
 that  Section  l6A  was  also  to  be  de-
 bated  here.  That  has  been  withdrawn
 by  the  Mover.  Therefore,  I  think  we
 should  not  take  much  time  over  this
 Bul  now.  It  is  now  a  short  Bill,  which
 has  been  sufficiently  discussed.  ६  will
 allow  only  one  or  two  more  Members
 and  then  I  will  call  upon  the  hon.
 Minister  to  reply  to  the  debate.

 Ch.  Ranbir  Singh  (Rohtak):  This  is
 an  election  matter,  Sir.  This  is  a
 matter  of  hfe  and  death  for  those
 people  who  fight  the  election.

 Mr.  Chairman:  The  real  question,
 the  subject  matter  of  the  Bill,  has
 been  withdrawn.  There  is  no  debata-
 ble  pomt  now.  There  38  only  a  short
 question,  and  it  has  been  sufficiehtly
 discussed,

 Shri  Satyendra  Narayan  Sisha:  Sir,
 may  I  submit  one  thing?  After  what
 Shr:  Shree  Narayan  Das  hag  stated  in
 support  of  his  motion  for  circulation
 of  the  Bill,  I  understood  that  you  per-
 mitted  a  larger  scope  for  discussion  on
 the  Bill  and  you  permitted  Members
 to  speak  about  the  general  situation
 with  respect  to  election  petitions  and
 all  that.  Therefore,  our  remarks  are
 not  now  only  to  be  confined  to  the
 small  point  in  the  Bill.

 Mr.  Chairman:  Some  more  scope  was
 allowed  and  that  was  permissible  be-
 cause  there  was.a  general  question.
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 But  so  far  as  the  scope  of  the  Bill  is
 ~oncerned,  it  is  very  much  restricted
 after  the  main  question  has  been  with-
 drawn.  If  any  hon.  Member  is  very
 anxious  to  speak,  I  will  allow  him;
 otherwise,  if  I  have  the  permission  of
 the  House,  I  sway  just  call  the  hon.
 Law

 Minis  aon
 reply  to  the  debate.

 If  any  hon.  ber  is  very  anxious
 I  shall  certainty  allow  him.

 Shri  Satyendra  Narayan  Sinha:
 There  ४5  no  question  of  our  being  very
 anxious  to  speak  on  this  Bill.

 Mr.  Ohairman:  7  find  no  hon.  Mem-
 ber  4g  vtanding  up.  Therefore,  I  take
 it  that  nobody  is  anxious  to  speak.

 Dh.  Randir  Siugh  rose—

 Mr.  Chairman:  Very  well;  let  him
 <peag,

 who  मार  सिह  समाप्रति  महोदय,
 में  इस  बिल  का  विरोब  करने  क  ।लए  खड़ा

 हुआ्रा  हूं  ।  में  समझता  हूं  ।के  वर्तमान  कानून
 के  लहत  इलकदांस  हो  स्बुक हूं  भ्रर  उनके  नतीजे
 क  तौर  पर  जो  पैटिशंस  दाखिल  होनी  थी  वें
 दाखिल  हो  चुकी  हूँ  शौर  कुछ  पर  तो  फैसले
 भी  हो  चुक  हैं  मोर  बाकी  जो  बच्ची  है उन  के  बारे
 में  भी  चस्दी  फैसले  हो  जायेंगे  t  बीच  में  ही
 कोई  'कानूम  बदलना  में  समझता  हूं  ठीक  नही
 है  ।  में  खास  तौर  पर  उस  धारा  का  झवष्य

 विरोध  करता  हूं  जो  चाहती  है  कि  इस  बीच  म
 नेया  की  डायरबदम  बदले  ।

 में  समझ  नहीं  पाया  हूं  कि  हमने  जो  इजाजत
 दे  रखी  हे  कि  चर  फोर्ड  are  तो  दस  दिन  पहले

 बिद्‌ह।  अपना  नाम  कर  लें,  श्राया  वह  सही

 हैँ  या  गलत  है  ।  यह  सोचने  बाली  बात  हैं  ।
 में  गज  शज  शसिह  जौ  से  इस  बात  में  सहमत  हूं
 कि  एक  लास्ट  डंट  मुकररर  हू  भौर  उसके  बाद
 बजाय  इसके  कि  लोग  केंडिडेट्स  को  बिठाने

 में अपनी  सरकत  गहमाें,  बोटर्स  के  वीधे  जायें

 कह  हेटुस  को  बिठाने  की  परेशानी  म  उनको
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 नहीं  फंसभा  चाहिए  |  फ्राम  तोर  पर  यह  होता
 &  कि,  काहे  यह  कोरप्ट  अेज्टिस  हो  या  न  हो,
 बहुत  से  लोग  द्सो  बात  की  कोशिश  करते  हैं
 कि  किसी  को  बिठा  दिया  जाए  ताकि  &  झासानी
 के  साथ  इलेक्सन  खड़  सके  ।  जो  श्रयोजिशन
 वाले  होते  हे  वे  झापस  में  सौदेबाजी  करले  हैँ
 कि  यहां  पर  तुम  बढ़े  जामों,  बहां  पर  हम  थे
 जायें,  यहां  तुम  लड़ो,  बहां  पर  हम  सड़ें  इस्यादद  A
 इस  तरह  से  होता  है  यह  कि---

 हरी  जगदोएश  शझबस्थ,  (  बल्हौर)  :  भापकी
 पार्टी  बाल  भी  ऐसा  करते  है  ।

 आर  रजब  र  सिह  :  हो  सकता  हूँ  कि  हमा रे
 सायी  भी  ऐसा  करते  हो,  इससे  मुझे  इन्कार
 नही  हैँ  av

 लेकिन  में  समझता  हूं  कि  यह  सब  के  लिए
 बेहतर  है  कि  एक  दफा  विदा  करने  की  जो
 तारीख  &  यह  बीत  जाय  तो  फिर  बाद  मे  किसी
 के  लिये  भी  विदड़ा  करने  का  सवाल  पैदा  न

 हो  ताकि  जिन  को  इनक्शान  लड़ता  हूँ  वह  भीर
 जो  एलेक्टारेट  है  वह  दोनों  कई  फैपला  कर  पावें।
 वरना  झाप  जानते  है  कि  कितना  बड़ा  हमारा
 दंश  है  प्रौर  इस  देश  क  प्रन्दर  बहुत  से  भ्रादमी,
 vo,  3५,  so  फीसदी  आ्रादमयि  से  भी  ज्यादा

 मे  हैँ  जो  पड  लिये  नहीं  हें,  भौर  पढ़ें  लिख
 आदमियों  में  से  भी  बहुत  थोड़े  ऐसे  है  जो  अखबार

 पड़पे  हैं।  लोगों  के  पास  खबरें  पहुंचती  ही  नही,
 उन  को  यह  भी  पतला  नहीं  लगता  कि  कौन
 उम्मीदवार  है  कौन  नही  ।  उस  तारीख  के  खत्म

 होने  के  बाद  भी  में  ने  कई  दफा  ऐसा  देखा  हूं
 कि  जब  वोटर  झपनी  वोट  देते  द्याता  हैं  तो उसका
 पता  नहीं  होता  कि  कौन  उम्मीदवार  हैं  a  वह
 सिर्फ  पार्टी  का  नाम  सुन  कर  आता  है  ।  पस  सिये
 जब  पहले  चुनाव  हुए  तो  इलक्शन  कमिशन
 ने  और  इस  हाउस  ने  जरूरी  समझा  था  कि
 निशान  लगाया  जाय  क्योंकि  ह  देश  बहुत
 ज्यादा  पढ़ें  सिल:लोगों  का  नहीं  है  भोर  ऋ्रादसियों

 का  जाम  याद  रखा  सासपन  नहीं है  t  तो  देश
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 की  समाज  अुरिकलात  को  समझ  कर  हौ  यह

 कातन  बसा  था,  उस  को  बदलने के  लिये  ब  यह
 दिल  धाम है  a  जिन  झाद  भेयों  के पास  सलजार

 नहीं  पहुंचते,  जो  अलजार  नहीं  पढ़ते  है,  जिन  के

 पास
 रेडियो  से  सादी  बातें  जानने  के  सावन

 नहीं  हे,  उन  के  हितों  क ेखिलाफ  यह  बिल  आता

 है,  क्योंकि  कोई  झादमी  झापस  में  मिल  कर
 तय  कर  लें  और  एक  भादमी  खडा  रह  जाय
 बाकी  हट  जायें,  तो  यह  श्र्च्छा  हीं  है  ।  में  समझता

 हूँ  कि  विद  हा  करने  के  लिये  जो  भाखिरी  तारीख
 रक्‍्ली  गई  है,  कह  रहनी  भाहिये  f

 हम  जानते  हे  कि  जब  हम  इस  बिल  का
 विरोब  करते  हैँ  तो  उस  से  हमारी  पूरी  दिककतें

 हल  नहीं  होती  ।  इसलिये  में  माननीय  मंत्री

 महोदय  से  चाहता  हू  कि  बेहाक  वह  इस  बिल
 की  मुजलिफत  करें,  हमे  गिरा  दे,  लेकिन
 चौ

 र्

 तम्दीलिया  इस  ऐक्ट  में  लाने  के  लिये  वह

 कोई  ले  आये  तकि  यह  जोन्यरंशानिया

 हे  को  भी  और  चनाव  लड़ने  वलों  को

 भी,  वे  दूर  हों  ।

 Shri  Hajarnavis:  Sir.  I  rise  to  op-
 pose  the  motion  moved  by  the  hon
 Member,  but  I  can  give  this  assurance
 to  him  and  to  the  House  and  to  the
 other  Members  who  have  pointed  out
 the  various  difficulties  which  arise  in
 the  application  of  section  55A,  that  the
 Election  Commission  themselves  are
 considering  this  mater.  Whatever
 difficulties  it  might  have  created  for
 the  individual  members  and  contesting
 candidates,  there  are  many  larger
 difficulties  for  the  Election  Commis-
 mission  themselves,  They  cannot,  for
 instance,  finalise:  the  printing  of  bal-
 lot  papers  till  they  finally  know  who
 are  the  persons  for  whom  the  votes
 are  to  be  cast  and  that  sometimes
 causes  avoidable  delay.  Therefore,  this
 matter  is  under  the  examination  of
 the  Election  Commission,  whether  sec-
 tion  SSA  itself  should  be  allowed  to
 be  retained.

 We  will  come  before  thi  House  very
 shorily,  we  hope  atterethis  lest  round
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 of  election  petitions  is  over,  &  cem-
 prehensive  Bill  and  in  that  Bill,  I
 hope  we  shall  be  able  to  pecure  to-
 operation  from  ali  sections  of  the
 House,  because  so  far  ag  the  process  of
 election  or  fire  machinery  for  election
 is  concerned,  ft  ‘should  be  made  simple.
 We  shall  try  at  that  time  to  secure  as
 much  measure  of  agreement  as  possi-
 ble.  This  certainly  would  be  one  of
 the  matters  which  will  engage  our  at-
 tention.

 I  find  myself  in  almost  entire  agfee-
 ment  with  the  views  expressed  by
 many  hon.  Members.  Having  some
 experience  as  candidate  and  also  ae
 counsel]  for  various  election  petitions,
 I  find  myself  almost  entirely  in  agree-
 ment  with  the  views  expressed  by  Ch.
 Ranbir  Singh  and  Shri  Braj  Raj  Singh
 I  have  nothing  to  add.  It  छ  absolutely
 necessary  that  the  law  relating  to
 elections  shoulqd  be  made  simple
 and  very  definite.  By  some  pro-
 cess,  if  there  is  a  serious  dis-
 pute  as  regards  elections,  it  should
 be  possible  to  decide  it  expeditiously
 With  this  end  m_  view,  we  hope  to
 bring  before  the  House  a  comprehen-
 sive  measure.  In  the  meantime,  I  hope
 this  assurance  should  satisfy  the  hon.
 Member  and  I  hope  he  will  withdraw
 the  Bull.

 Mr.  Chairman:  May  Y  know  whe-
 ther  the  hon.  Member,  Shri  Shree
 Narayan  Das  proposes  to  withdraw  his
 amendment?

 Shri  Shree  Narayan  Das:  I  do  not
 want  to  press  my  amendment.

 Shri  Tangamani:  In  view  of  the
 assurance  given  by  the  hon.  Minister,
 I  have  no  objection  to  withdraw  the
 Bill.

 Mir.  Chairman:  Hag  the  son.
 Member  leave  of  the  House  to  with-
 draw  his  Bill.

 Some  Hen.  Members:  Yes.

 The  Bill  was,  by  leave,  withdrawn.
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 36.4]  hrs.

 CANTONMENTS  (AMENDMENT)

 Shri  Jhulan  Sinha  (Siwan):  Mr.
 Chairman,  I  beg  to  move:-

 “That  the  Bill  further  to  amend
 the  Cantonments  Act,  1924,  be
 taken  into  consideration.”

 From  a  persual  of,  the  Statement  of
 Objects  and  Reasons  to  this  Bill,  it  will
 be  clear  that  this  Bill  is  intended  to
 remedy  three  defects  in  the  present
 enactment,  namely,  the  Cantonmenvs
 act.  It  will  not  be  proper  for  me  tw
 remind  the  House  of  the  history  of  the
 Cantonments  in  this  country.  lt  win
 be  enough  for  me  to  say  that  the
 cantonments  were  conceived  to  be
 areas  exclusively  meant  for  the  sta-
 tioning  of  armed  forces.  During  the
 British  regime  the  areas  covered  by
 these  cantonments  were  small  and
 their  number  was  also  very  limited.
 But  now  their  number  has  gone  to
 enormous  proportions.  Now  there  are,
 I  find,  39  cantonments  existing  in  this
 country.  They  cover,  so  far  as  I  have
 been  able  to  gather,  a  population  of
 five  lakhs,

 They  are  divided  into  three  classes~—
 classes  1,  2  and  3.  Class  |  consists  of
 those  areas  where  the  population  is
 above  10,000.  Classes  2  and  3  consist
 of  arears  where  the  population  is  7,500
 and  2,500  respectively.  All]  these  three
 classes  put  together  comprise  a  popu-
 lation  of  over  five  lakhs.  Since  this
 question  concerns  the  civic  hfe  and
 amenities  of  such  a  large  portion  of
 the  population  of  our  country,  the
 Government  should,  I  think,  take  a
 view  of  this  thing  which  is  consistent
 with  the  prevailing  view  in  these
 matters.  We  are  now  in  the  llth  year
 of  our  independence  and  democractic
 functioning.  But  the  constitution  of
 these  cantonment  boards  still  remains
 as  archaic  and  old  as  it  used  to  be
 during  the  British  regime.

 T  can  very  well  understand  the  want
 ef  confidence  among  the  Britishers
 about  the  efficiency  and  capacity  of
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 non-officials  in  those  days.  But  now
 when  the  whole  country  is  heing  gov-
 erned  by  the  adult  population  of  this
 country,  there  is  hardly  any  room  for
 not  having  canfidence  in  the  efficiency
 and  capacity  of  the  people  as  suth.  If
 this  position  is  taken  into  consideration
 and  accepted,  then  there  is  hardly  any
 room  for  the  functioning  of  the  can-
 tonment  boards  as  they  are  functioning
 today.

 If  you  look  at  the  organisation  of
 these  cantonment  boards,  you  will  find
 that  they  are  so  organised  that  the
 elected  element  in  the  cantonment
 board  never  gets  any  opportunity  of
 being  in  a  majority.

 There  is  the  permanent  officials’
 majority  controlling  the  fate  of  ali
 those  people  who  not  only  do  not
 belong  to  the  Armed  Forces,  but  who
 belong  to  the  general  population  re-
 siding  in  the  areas  covered  b.;  these
 cantonmen’.  Of  course,  a  later
 amendment  in  the  Cantonmen’,,  Act
 has  made  some  provision  for  the  con-
 stitution  of  civil]  area  committees
 Formerly,  during  the  British  regime
 they  were  bazaar  committees,  now
 they  are  civil  area  committees.  But
 these  civil  area  committees  have  got
 very  lmuited  powers  and  very  limited
 functions  As  I  have  been  able  to
 find  out  from  the  constitution  of  these
 civil  area  committees,  they  are  prac-
 tically  wholly  recommendatory.  Their
 resolutions  do  not  hold  any  value
 with  the  Cantonment  Board  as  a  whole
 T  have,  therefore,  thought  it  fit  to
 provide  in  this  amending  Bill  that  the
 present  majority  in  the  Cantonment
 Board  should  not  be  allowed  to  exist
 any  longer.  It  is  too  late  in  the  day
 now  to  say  that  the  people  in  _  this
 country  are  not  as  much  interested
 in  the  wellbeing  ang  security  of  the
 armed  forces  as  the  General  Officer
 Commanding  or  his  subordinates  or
 the  Defence  Department  itself.  It  33
 obvious  and  patent  that  the  Defence
 Department  in  this  country—I  mean
 the  Defence  Minister  and  the  whole
 Defence  Department—is  controlled  by
 the  elected  representative  of  the  peo-
 ple.  Whether  He  is  the  Defence  Mi-
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 nister  or  the  Prime  Minister,  whoso-
 ever  holds  the  rein  in  his  hand,  that
 person  belongs  to  the  general  popula-
 tien  of  this  country.  Now,  if  that
 thing  is  possible,  if  the  whole  country
 and  the  whole  ‘Defence  Department  is
 fit  to  be  controlled  by  a  person  elect-
 ed  by  the  people,  there  is  hardly  any
 ground  for  not  allowing  these  armed
 forces,  their  amenities,  thelr  sécurity
 and  their  welfare  to  be  left  in  the
 hands  of  the  elected  representatives  of
 the  people.  That  is  the  main  purpose
 behind  the  amendment  that  I  have
 proposed.

 The  other  thing  that  I  have  con-
 sidered  fit  to  bring  to  the  notice  of
 this  House  and  to  provide  for  in  this
 amending  Bill  is  that  in  certain  cir-
 cumstances  the  Government  has  re-
 served  the  right  of  entirely  supersed-
 ing  the  elected  and  nominated  element
 and  leaving  the  whole  thing  in  the
 hands  of  the  General  Officer  Com-
 manding  I  know,  as  well  as  anybody
 in  this  country  knows,  that  even  for
 the  municipa]  administration  of  this
 country,  wherever  it  exists,  there  is
 provision  for  supersession  of  the
 municipalities  and  the  local  boards  and
 the  district  boards  by  the  local  Gov-
 ernment  or  the  Central  Government
 where  they  are  concerned.  But  once
 when  these  municipalities  and  local
 boardsare  superseded  the  administra-
 tion  is  not  left  in  the  hands  of  those
 people  who  have  themselves  been
 superseded,  but  some  special  officer,
 an  executive  officer,  is  appointed  to
 carry  on  the  administration  just  not
 only  for  a  change  but  with  a  view  to
 see  the  things  existing  then  in  their
 right  perspective  But  here  even  when
 these  Cantonment  Boards  are  circum-
 stanced  to  be’superseded  the  General
 Officer  Commanding  who  happens  to
 be  the  Chairman  of  these  Boards,  car-
 ties  on  the  administration  after  their
 supersession.  This  is  anomalous.  So
 far  as  I  have  been  able  to  make  out,
 the  whole  thing  still  seems  to  have
 been  basdd  on  a  lasting  suspicion  about
 the  capacity,  efficiency  and  the  gene-
 ral  interests  of  the  people  in  the  wel-
 fare  and  security  of  te  armed  forces.
 This  is  a  thing  which  is  unacceptable
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 to  me  and  I  hope  it  will  be  unaccept-
 able  to  the  House  also.  People  have
 got  to  be  trusted.  If  the  people  in
 this  country  do  not  deserve  the  trust
 of  the  Central  Government,  I  think
 the  Central  Government  itself  wilf
 cease  to  gommand  any  confidence
 from  the  people  themselves.  That  is
 the  position  which  we  are  not  going
 to  accept.

 This  amending  Bill  makes  another
 provision  apart  from  these  two  things.

 A  third  provision  that  I  have
 thought  fit  to  incorporate  in  this  Bill
 is  this.  There  is  a  provision  in  the
 Cantonments  Act  that  all  taxes  to  be
 levied  by  the  Board  which  is  under
 the  Commanding  General  with  a
 standing  majority  of  officials,  have
 got  to  be  levied  with  the  previous
 approval  of  the  Central  Government.
 That  is  a  thing  which  is  stili  more
 unacceptable  to  my  mind.  We  know,
 the  resolutions  and  actions  of  the
 municipalities  and  local  boards  and
 other  such  local  bodies  are  subject  to
 the  subsequent  approval  of  the  local
 Governments  or  other  Governments
 concerned.  I  have  never  met  with
 such  a  provision  in  the  constitution
 of  local  bodies  where  the  levying  of
 taxes  is  subject  to  the  previous  ap-
 proval  of  the  Government  concerned.
 This  is  just  quite  contrary  to  and
 against  any  conception  of  democracy
 that  we  possess.  If  the  Cantonment
 Board  which  commands  a  majority  no-
 minated  by  the  Government.  is  ‘so
 efficient  as  to  carry  on  the  adminis-
 tration  and  it  has  been  empowered  to
 levy  taxes,  there  should  be  no  previ-
 ous  approval.  That  is  only  dilatory
 That  will  not  only  keep  things  pend-
 ing  till  the  approval  of  the  Central
 Government  is  received,  but  that  is
 also  based  on  the  same  want  of  con-
 fidence  in  the  efficiency  of  the  persons
 who  have  been  nominated  there  to
 command  a  standing  majority.  This
 Bill  provides  for  only  three  things.

 Before  I  proceed  further,  I.  will  just
 remind  you  of  certain  passages  in  the
 Forty-sixth  Report  of  the  Estimates
 Committee  which  went  into  this  ques-
 tion  exhaustively.  I  may,  Sir,  be



 2. ह  Cantonnients  (Astende  6  GEPEBMBER  10%  Cantanmente  (Amend>  ० ment)  Bill

 {Shri  Jhulan  Sinha]
 allowed  to  quote  certain  passages
 which  occur  there,  The  Estimate
 Committee  says:

 “The  committee  therefore  re-
 ecomend  that  the  Cantonments
 Act  should  be  amended  imme-
 diately  to  provide  for  the  demo-
 eratisation  of  the  civil  adminis-
 tration  of  the  Cantonment  areas.
 The  strength  of  the  Cantonment
 Boards  which  vyaries  from  3  to
 i5  should  be  increased.  The
 membership  should  be  determined
 in  relation  to  the  population  and
 should  be  based  on  well  defined
 principles.  The  Officer  Com-
 manding  the  station  may  have
 powers  to  nominate  one  or  two
 military  officers  to  the  Board,  if
 necessary.  One  of  them  might
 be  the  Health  Officer  and  the  other
 one  of  the  Medical  Officers  or  the
 Garrison  Engineers.  The  Com-
 mittee  do  not  consider  it  neces-
 sary  or  desirable  that  the  Officer
 Commanding  the  station  should  be
 a  member  of  the  Board.  They  are
 of  the  opinion  that  the  President
 of  the  Board  should  be  elected  by
 the  members  from  amongst  them~
 selves.”

 This  is  the  recommendation  of  a
 Committee  of  this  House.  This  Re-
 port  was  published  in  March  1957.  I
 think  i¢  is  about  a  year  and  a  half
 now.

 They  have  made  many  other  re-
 cammendations  bearing  on  the  points
 covered  in  my  Bil.  But,  before  I
 proceed  to  quote  those  recommenda-
 tions,  I  would  just  try  to  brmg  to
 your  notice  that  this  Billi  has  abso-
 lutely  no  intention  to  try  to  malign
 this  Government  or  to  creafe  any
 sort  of  insecurity  or  any  want  of
 amrenities  to  the  troops  statianed  in
 the  cantonment  areas.  Certainly  we
 all  feel  that  the  army  in  this  country
 residing  in  the  cantonments  deserves
 the  greatest  care  and  attention  of  the
 nation.  We  have  the  tradition  of  ०९-
 lieving  in  non-violence  and  the  Panch-
 sheel  principle,  enunciated  by  this
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 country,  hes  been  secepted  by  a
 majority  of  the  people  in  the  world
 as  worth  something.  Even  then  we
 know  that  the  whole  world  is  so  built
 that  if  we  do  not  keep  the  army  satis-
 fled,  contended  and  well-protected  and
 well-kept,  there  are  nations  in  this
 world  that  will  pounce  upon  us  and  de-
 vour  us.  It  will  take  us  backs  to  the  days
 of  slavery  from  which  we  have  come
 out  after  a  serious  struggle  of  so  many
 years  under  the  leadership  of  one  the
 like  of  whom  is  not  likely  to  be  bern
 very  soon  amongst  us.  In  this  state
 of  things,  we  should  be  second  to
 mane  in  this  world  in  keeping  our
 army  well-equipped,  well-protected,
 well-fed  and  well-kept.  With  this
 background  in  mind,  we  also  feel
 that  the  army  should  not  be  made  to
 feel  that  they  are  something  aloof
 from  the  general  population  of  this
 country.  They  are  of  us  and  we  are
 of  them.  If  this  be  the  position,  there
 is  absolutely  no  ground  for  doubting
 the  capacity  or  the  efficiency  of  the
 bona  fides  af  the  general  population
 that  has  been  made  to  reside  with
 them,  to  think  against  them.

 There  was  absolutely  no  scope,  no
 necessity  for  joining  the  civil  popula-
 tion  with  the  Cantonment  Board,  but
 circumstances  were  such  that  they  had
 to  be  there.  We  would  be  very  giad
 if  those  areas  which  are  occupied  ex-
 clusively  by  the  civil  population  are
 taken  away  from  the  jurisdiction  of
 these  Cantonment  Boards  and,  if  they
 are  sufficiently  large,  placed  under  a
 separate  municipality  or  joined  to  the
 adjoining  self-governing  body.  If
 that  is  to  be  the  position,  then,  of
 course,  the  case  for  armed  forces
 stands  on  a  different  footing.

 व्‌  may  point  out  from  the  repert  of
 the  Estimates  Committee  that  there
 was  a  committee  appointed  many
 years  back.  It  was  appointed  for  de-
 Wmitation  of  the  areas  of  these  Can-
 tonment  Boards  as  early  as  1040,  That
 committee  made  certain  recommenda-
 tions,  and  among  the  recommenda-
 tions  there  was  one  of  delimiting  and
 what  they  have  called  “excision”  of
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 areas  from  the  Cantonment
 rds  wherever  it  is  possible,  and  for
 purpose  they:  have  divided  all

 the  Cantonment  Boards  into  three
 biasses.

 They  have  grouped  the  cantonments
 under  three  categories.  Only  Ambala
 was  put  under  Category  I,  viz.,  one
 in  which  a  large  area  redundant  to  the
 requirements  of  the  army  could  be
 excised  and  formed  into  a  separate
 local  body.  Category  2  specified  those
 cantonments  in  which  civil  areas  were
 not  large  enough  te  constitute  a  loca)-
 body  by  itself,  but  could  be  merged  in
 the  adjoining  body.  This  category
 applies  ४0977  cantonments.  Under
 Category  3  the  remaining  cantanments
 were  listed.  This  was  the  recommen-
 dation  made  by  the  committee  ap-
 pointed  in  1949,  These  recommenda-
 tions  also  are  lying  in  abeyance  They

 L.S8.D.—0.
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 have  not  been  implemented.  It  was  a
 committee  under  the  Central  Govern~
 ment  itself

 I  am  aware  the  constitution  of  the
 Civil  Areas  Committee  is  such  that
 the  President  of  this  Committee
 though  elected  by  the  people  is  only
 the  Vice-President  of  the  Board  and
 35  subservient  to  the  general  conatitu-
 tion  of  the  Board  and  to  its  resolu-
 tions.

 Mr,  Chairman:  I  understand  the
 hon  Member  will  take  some  more
 time  to  finish  his  speech.  The  House
 stands  adjourned  till  Monday  Il  a.m.

 W  hrs

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  the
 8th  September,  3958
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 Ghose.

 (4)  Colouring  of  Vanas-
 pati  Bill,  r958  by  Shri  M.  K.
 M.  Abdul  Salam.

 (s)  Muslim  Wakls
 (Amendment)  Bill,  7958
 Amendment  of  section  3)by

 ६  hri  M.K.M.  Abdul  Salam.

 (6)  Indian  Evidence
 Samer ment)  Bill,  r958  (Amend-

 ment  of  section  803)
 by  Shri  Naushir  Bharucha.

 (7)  Parliamentary  Pnvi-
 leges  Bill,  r958  by  Shri
 Nauhir  Bharucha.

 (8)  Territorial  Councils
 (Amendment)  ‘Bil,  1958,
 (Amendment  of  sections

 > 22,  30  and  36)  by  Shri
 ram  Achaw  Singh.

 4999



 5733

 PRIVATE  MBMBERS'  BILLS
 UNDER  CONSIDERATION.

 ¢
 and  $62)  ह...  Concluded.
 amendment  thet  the  Bill
 be  circulated  for  eliciting
 opinion  thereon .by  3r-32-§8
 was  adopted.

 (#)  Shri  Jhutan
 ae

 inha  moved
 that  the  ents
 (Amendment)  _  Bill,  9957
 (Amendment  of  Sections  33
 and  60  and  omission  of
 section  I4)  be  takan  into
 consideration.  The  discus-
 sion  was  not  concluded.

 [Dax  Dicesa]

 Couumnes

 PRIVATE  MEMBERS’  BILL
 WITHDRAWN.

 (Amendment)  Bill,  3937
 Amendmen  scctions ¢
 5$5-A,  82  and  5%6A).  The  है. 11 ह
 दि...  चा  eave  of
 the  House.

 AGENDA  FOR  MONDAY,
 8TH  AUGUST,  1958—

 Further  discussion  on  the
 motion  to  consider  and  Pass-
 ing  of  the  Public  Premises
 (Eviction  sro  be Occupants  ay  pas  ry
 Rave  Sebo

 wR
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